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RAJYA SABHA

Friday, 12th August, 2011/21st Sravana, 1933 (Saka)

The House assembled at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Use of persistent organic pollutant pesticides

*181. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased
to state:

(a) how many pesticides mentioned as persistent organic pollutants
by Stockholm Convention are in use in the country; and

(b) the details of States where these chemicals are in use?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) and (b) A Statement is laid on the Table of the House.

Statement

(A) Out of pesticides recognized as persistent organic pollutants
by Stockholm Convention, only  two pesticides, namely, DDT
(dichlorodiphenyltrichloroethane) and Lindane are allowed for use in
the country. Use of DDT is restricted to public health programme.
Manufacture, import and formulation of Lindane have been banned with
effect from 25th March, 2011 and its use banned with effect from 25th
March, 2013 vide notification no. S.0. 637(E) dated 25th March, 2011.
Recently, the pesticide Endosulfan has also been recognized as a
persistent organic pollutant by Stockholm Convention. Production, sale
and use of Endosulfan in the country has been banned vide ad-interim
order dated 13th May, 2011 of Hon"ble Supreme Court in writ petition
(civil) No. 213 of 2011 'Democratic Youth Federation of India vs.
Union of India and Ors".

(b) Use of DDT has been reported in 23 States/Union Territories in
the country, namely, Andaman and Nicobar Islands, Arunachal Pradesh,
Andhra Pradesh, Assam, Bihar, Chandigarh, Chhattisgarh, Jharkhand,
Karnataka, Madhya Pradesh, Manipur, Meghalaya, Mizoram, Nagaland,
Orissa, Puducherry, Rajasthan, Punjab, Sikkim, Tripura, Uttar Pradesh,
Uttarakhand and West Bengal. Use of Lindane has been reported in 13



States/UTs, namely, Arunachal Pradesh, Assam, Chhattisgarh, Haryana,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Tamil Nadu, Uttar
Pradesh, Uttarakhand, NCT of Delhi and Puducherry.



SHRI P. RAJEEVE: Sir, in the answer, the Minister has stated that,
“production, sale and use of endosulfan in the country has been banned
vide ad-interim order of the Supreme Court”. But, Sir, the Union
Government has taken a stand that there were endosulfan victims only
in Kerala and Karnataka, and, it should not be banned in other parts
of the country. Sir, in 2010, the National Human Rights Commission had
recommended a nation-wide survey on population that has been affected
by the use of endosulfan. So, Sir, through you, 1 want to know from
the hon. Minister whether the Government has conducted any study to
know the effects of endosulfan in other parts of the country other
than Kerala and Karnataka. If so, what are the details of that study,
and, if not, on what basis, the Government has taken such a stand in
the Supreme Court.

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): Sir, this
particular subject is before the Supreme Court. The Supreme Court has
given an interim order. The matter is sub-judice. That is why, 1 have
limitation to discuss this subject. On the question whether the
Government has appointed any Committee to study the entire issue, yes,
there were two committees, one headed by Mr. Dubey and the other by
Dr. Mayi, and, 1in both the reports, they have given certain
suggestions but they have recommended that it should be allowed to be
used.

Recently, the Supreme Court has also appointed a new committee and
that committee’s Final report will be presented before the Supreme
Court, and, the Government has taken a stand that whatever guidelines
by the Supreme Court will ultimately be there, we will accept, honour

and implement those.

SHRI P. RAJEEVE: Sir, my question is regarding the stand taken by
the Government in the Supreme Court. The Minister has mentioned about
the study only in Kerala and Karnataka. 1 want to know whether any
study has been conducted in other States. That is my question. I want
your protection, Sir. The Government has taken a stand in the Supreme
Court. What is the stand taken by the Supreme Court? That is not a
sub-judice matter. That is my first question.

SHR1 SHARAD PAWAR: Sir, basically, the study was about that
particular product. We also called a meeting of all the Agriculture
Commissioners from all the States and the representatives from



Agricultural Universities, and, we have taken a view also. We have
taken a conscious decision in the matter. The matter is before the
Supreme Court, which has passed an interim order. The Supreme Court
has appointed a committee of experts, and, the Court will give a final
decision on the basis of that committee’s report. So, till that time,

we don’t want to take any stand.

SHRI P. RAJEEVE: Sir, this 1is not a satisfactory reply.
...(Interruptions)... | want to know the stand of the Government. It

is not a sub-judice issue. ...(Interruptions)...

MR. CHAIRMAN: Please go on to your second supplementary.



SHRI1 P. RAJEEVE: Sir, in 2010, the National Human Rights Commission
made a recommendation and the Minister of Agriculture was busy to
sponsor the conference conducted by the endosulfan manufacturers in
Delhi. In the NHRC’s recommendation, it was clearly stated that the
Government should take administrative and legislative action to ban
endosulfan, and, in the interim order of the Supreme Court, it is
clearly stated that production and use of endosulfan violates the
Right to Life under article 21 of the Constitution, which is basic to
all the Fundamental Rights. So, whether the Government has taken a
stand in the court in favour of the ban on endosulfan in the country,
and, whether the Government is ready to initiate steps to rehabilitate

the victims of endosulfan in our country.

SHRI SHARAD PAWAR: Sir, basically the entire issue is restricted to

Kerala. ..._.(Interruptions)...
SHR1 P. RAJEEVE: That is not true.

SHRI SHARAD PAWAR: The reason behind this is that the guidelines
which were given on how to use this particular pesticide were not
honoured by one of the organisations there and that is the outcome. We
have received one complaint from Karnataka. There is no complaint from
rest of the States. In fact, for the last 30 years, this particular
type of pesticide has been used iIn our own country. It is a cost
effective pesticide. But when the Supreme Court takes a specific
decision, it is the responsibility of the Government of India to
implement that. At international Ilevel also, 1in the Stockhom
Convention, it was recommended that it should not be used. The

Government of India has accepted that recommendation also.

PROF. P.J. KURIEN: Thank you, Sir. 1 agree that there was improper
use of Endosulfan in Kerala because of aerial spray. But the fact is
that the Stockhom Convention has recognized Endosulfan as a persistent
organic pollutant. Number two, majority of the countries in the world
have banned Endosulfan. Number three, the Government itself has
admitted that the aerial use in Kerala has caused sufferings to a
large number of people iIn Kasargod district of Kerala, not only in
Kasargod district of Kerala but in Karnataka also. What more evidence
is the Government seeking to prove that it is a harmful pesticide and

should not be used? 1 think, you need not wait for the Supreme Court



order. Therefore, 1 would like to know from the Government, in view of
the three points which 1 mentioned and other evidences available, will
the Government ban the use of Endosulfan without waiting for the

Supreme Court order?

SHR1 SHARAD PAWAR: As on today, the Government has banned the use

of Endosulfan in our country.
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PROF. P.J. KURIEN: If it 1is banned, why don’t the Government

withdraw the case in the Supreme Court? ..._.(Interruptions)...
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*182. The questioner (Shri Parimal Nathwani) was absent.
Security and safety of passengers

*182. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a woman athlete lost her leg after
she was pushed out of a train by robbers near Bareilly in Uttar

Pradesh recently;
(b) if so, the details thereof;

(c) the details of measures taken by Railways to provide security

and safety to passengers;
(d) whether Railways are facing shortage of RPF personnel; and

(e) if so, the manner in which Railways propose to augment the

number of RPF personnel?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKD): (&) and (b) A Statement is laid on the
Table of the House.

Statement

(a) and (b) On 11.04.2011, between 4.10 hrs and 4.20 hrs, one lady
passenger named Smt. Sonu alias Arunima Sinha wife of Robin
Chitrawanshi resident of Alkapuri, Kurshi Road, P/S Gudumba, District
Lucknow was involved in an incident while travelling by train no.
14205 running between Faizabad and Delhi, after passing Chanethi
railway station. She was run over by train no. 13010 Dehradun-Howrah
Express, which was running on the adjoining track, as a result she
lost her left leg. She was taken to Civil Hospital Bareilly by railway
staff. The cause of the incident is being Iinvestigated by the

Government Railway Police.

On the basis of complaint lodged by the above lady passenger,
Government Railway Police/Bareilly has registered a case vide crime
no. 121/2011 under section 307, 393 Indian Penal Code. No culprit has
yet been identified.



(c) Prevention of crime, registration of cases, their
investigation and maintenance of law and order in Railway premises as
well as on running trains are the statutory responsibility of the
State Police, which they discharge through Government Railway Police
(GRP) of the State concerned. As such the cases of crime on Railways
are reported to, registered and investigated by the Government Railway
Police. However, RPF supplements the efforts of GRP by deploying their
staff for escorting of important trains in affected areas and access

control duties at important and sensitive stations.
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The following measures are being taken by the Railways for security

of the passengers:-

1.

On vulnerable and identified routes/sections, 1275 trains are
escorted by Railway Protection Force daily on an average, in
addition to 2200 trains escorted by Government Railway Police

of different States daily.

An Integrated Security System consisting of electronic
surveillance of vulnerable stations through Close Circuit
Television Camera Network, access control, Anti-sabotage
checks has been approved to strengthen surveillance mechanism
over 202 sensitive and vulnerable Railway stations and is

under implementation.

Regular coordination meetings are held with State Police at
all levels to ensure proper registration and investigation of

crime by Government Railway Police (GRP).

Public awareness against crime like Drugging of passengers is

done through regular announcements at stations and in trains.

An amendment in the Railway Protection Force Act to enable
Railway Protection Force to deal with the passenger related

offences more effectively is under active consideration.

(d) and (e) The strength of security establishment on Indian

Railways has been enhanced considerably in the recent past.

Post amendment of the Railways Act iIn 2003, sanctions have
been augmented in 2010 with 5134 Non-Gazetted posts including
one Mahila Vahini and 03 RPSF Battalions.

973 Non-Gazetted posts were created in the year 2008 for East
Coast Railway, East Central Railway, Northern Railway and

South Eastern Railway Zones.

(iii)Additional sanctions for Kolkata Metro are in an advanced

(v)

stage of processing.

Efforts are on to augment the Railway Protection Force cadres
for which Employment Notifications have been issued for

recruitment of 11952 vacancies of Constables and 511 Sub-

11



Inspectors.
MR. CHAIRMAN: Any supplementaries?

SHR1 BIRENDRA PRASAD BAISHYA: Sir, railway safety is very important
for our country. In his maiden speech, the newly-appointed Railway
Minister very rightly says that there is no compromise on safety. Sir,
in the last 30 days several train accidents took place in our country.
Out of those, two trains were from Guwahati. One 1is Guwahati-Puri
Express. Another was Guwahati-Bangalore Express. In his reply, the

hon. Minister says that they are appointing Mahila

12



Railway Vahini, and 973 non-gazetted posts were created in the year
2008 for the East Coast Railway, the East Central Railway, the
Northern Railway, and the South Eastern Railway Zones. In addition to
it, another process of appointment for Kolkata Metro is going on. But,
Sir, | am very sorry to say that the hon. Minister forgot the
Northeast Frontier Railway. Due to shortage of security, 1 would like
to repeat it here, “due to shortage of security,’ there has been no
train service between Rangiya and Murkongselek for the last six
months. It means the rail connectivity between northern part of
Brahmaputra valley and Arunachal Pradesh has been totally cut for the

last six months.
MR. CHAIRMAN: What is your question?

SHR1 BIRENDRA PRASAD BAISHYA: Sir, my question is very specific.
Why does the hon. Minister forget to appoint personnel for the
Northeast Frontier Railway? And when 1is the Ministry going to

reintroduce railway service between Rangiya and Murkongselek?

SHRI DINESH TRIVEDI: Sir, as far as security is concerned, it is a
well coordinated effort between the State and the Railways. That is
why we have the GRP and the RPF. Law and order — 1 need not say this
because the hon. Member himself knows it well — is a State subject.
But we just don’t leave it like that and say that it is a State
subject. We have a very well coordinated effort. That is why many
times we have been able to discover a lot of things concerning
security. And, through you, Sir, 1 can say that there is just not
going to be any compromise as far as security is concerned. That’s why
we are also talking about the integrated security system which 1is

going to be placed very soon.

Sir, as far as the new line is concerned, 1 will have the matter

enquired and let him know. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: It’s not about a new line. There is
an ongoing railway service between Rangiya and Mukekselng which is

stopped for the last six months. ...(Interruptions)...

SHRI DINESH TRIVEDI: If it is being stopped for some security
reasons, then, we will talk to the State Government and find out the

reason. If there is some problem because of the Railways, you have my

13



assurance that (Interruptions) we will get it restarted after looking

into its aspects.

A A e awr . gwig AT , #H AEEE W

A S @ g 3d% R Ho oA 9 i TATEAT
go , Sfad 3l FgT  Bo HfO A et o H: 13,455
T g gur  wieedd #o 11,592 Y&l ) 3U-
AAfaTent &o 511 Uar F RS Ho d€ s T O
SR w A TS

3TST ST L HHET ggd  STeReEd g HAAT
o St Jo AT TEAT g B sder @Ry IReaa gl
o qME @ HIOT F  GaRT FlF I FEEE JaRd
afd Fo @ S W g, afe Io A
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SHR1 DINESH TRIVEDI: Sir, there are three stages of recruitment. 1|
fully appreciate the concern. In fact, | also would want that no
position which relates to anything, whether operation or security,
should remain vacant. There are three stages of recruitment. One of
the problems which we had was, recruitment examination on a single day
in 15 regional languages to do justice to the regional aspirations of
the people. Rightly so, we have had 15 different languages. But, 1 am
also assuring the Member that we have already issued employment notice
— employment notices 1 and 2 dated February 27 — where we are going to
recruit 11952 constables and 511 sub-inspectors. Sir, 1 am aware of
this lacuna. So, how to speed up so that we do not have these kinds of
lengthy gaps? One of the reasons is, many times — | do not know
whether for the right reason or the wrong reason — people also go to
the court. And once the matter is in the court, the entire process
also suffers due to the legal process.
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SHR1 DINESH TRIVEDI: Sir, 1 will have the matter of this particular
incident checked. But, 1 can assure the House and the country that

15



there is not going to be any sparing of anybody at any level. We would
have strictest of discipline and more important is monitoring of the
duties of various people concerned in the Railways. Whether it is TT

or RPF or GRP, we are going to monitor very strictly. | assure this to
the House.

Development of higher and technical education in underdeveloped States

*183. SHRIMATI RENUBALA PRADHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Ministry has taken any special initiatives for
development of higher education and technical education in the
underdeveloped States like Orissa, Jharkhand, Uttar Pradesh, Bihar,
Rajasthan and North-Eastern States;

16



(b) if so, the details of the initiatives taken so far during the

last three years;
(c) if not, the reasons therefor;

(d) to what extent, students have benefited from those initiatives

so far; and

(e) how much money has been spent, so far, on such iInitiatives
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) A Statement is laid on the Table of
the House.

Statement

(a) to () Access with inclusiveness and quality are the
cornerstones of the education policy of the Government of India in the
Eleventh Plan. In its effort to make higher and technical education
more equitable and accessible, the Government has taken special

initiatives for development of under provided areas of the country.

The Government/has introduced a new scheme to provide central
assistance for setting up of a model degree college in each of the
identified 374 educationally backward district where Gross Enrolment
Ratio (GER) for higher education is less than the national GER. A
scheme Sub-Mission on Polytechnics under Coordinated Action for Skill
Development has been launched for setting up of new polytechnics in

300 unserved and underserved districts of the country.

In 2009 the Government has established 16 new Central Universities
including one each in Orissa, Jharkhand, Bihar and Rajasthan. The
Government has also established new Indian Institutes of Technology
(1ITs) including one each in Bihar, Rajasthan and Orissa. The
Government has set up 10 new NITs including one each at Arunachal
Pradesh, Sikkim, Meghalaya, Nagaland, Manipur and Mizoram. SiXx new
Indian Institutes of Management (1IMs) have been also been set up
including those in Jharkhand and Rajasthan. Further financial
assistance to Universities for promoting Distance Education system and
the National Mission on Education through ICT also help taking quality
teaching and learning material to the seekers of knowledge residing in

remote and inaccessible areas.

17



(d) Students admitted to these institutions are receiving quality

education.

(e) The total expenditure in the last three years on the above

initiatives has been Rs. 61698.92 crores.

SHRIMATI  RENUBALA PRADHAN: Mr. Chairman, Sir, out of 374
educationally backward districts where GER is less, how many model
degree colleges have been set up so far and how many new polytechnic
colleges have so far been set up out of 300 sanctioned in the

identified un-served districts in the country, especially in Odisha?

18



SHRIMATI D. PURANDESWARI: Mr. Chairman, Sir, 374 districts are
educationally backward where the Gross Enrolment Ratio into higher
education is less than the national average which is 12.4 per cent and
out of the total number of 374 model colleges, 48 have been
sanctioned. But this is a programme which has to be shared between the
Central and the State Government. Sir, the land and the recurring cost
needs to be provided by the State Government and the nonrecurring cost
is borne by the Central Government. The reason for the delay in
sanctioning some of them is because land has not been identified in
some of the States. There are other issues when it comes to the

utilization of the funds that have been provided.

SHRIMATI RENUBALA PRADHAN: My second supplementary is in 16 new
Central Universities and 10 NIITs set up, is there any reservation for
the local youth in the undeveloped/un-served States like Odisha in

acquiring technical education?

SHRIMATI D. PURANDESWARI: Mr. Chairman, Sir, in the Eleventh Plan
period, 16 Central Universities have been set up in various States.
This would include the I1Ts, 1IMs and the NIITs. The intention behind
the exponential expansion of higher education is to ensure that every
State doe have a Central University. So, when it comes to admission
into the NIITs, it is based on an All India Engineering Entrance
Examination which 1is conducted by the Central Board of Secondary
Education wherein 50 per cent of the seats are fTilled up from eligible
candidates from the States where NIITs have set up themselves; and the
remaining seats are actually given to the eligible candidates from

other parts of the country.

i AT ajly . wwal@ FEew , ARG #JH S
dqo S Sae gl g, 39H g HET g B 2009 H: 16 AT e
dEard afy  afaezrer qanfad HT A0 g, @A CIERS
F: oA A g §ER &0 SR #oe S Segie FeT o, 98 half
truth g, 31T T IR He T W T UH »F gQF
gigaTer geAT  TIROIE Fo gl Ao TI W gp 9@R HHR
qFo TEAROT Ao o, ofE HETeAT ey gfaror 3rhreT Jo
v o §E Ugel cm  Iw sy ey Ao  3AR  ugae AR,
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WHR & Hed gieafacarer g & a9t 1 IR Uhs
T AR A Bo, AT gER AT "3E S &k gdr gl
HgTcAT el Ho A o Tolsl o am war go, o gEr
gRafdeaTe @EaT B ot darR EH) &

¥ wHNfd A HUHEAET  qfBul

o BTG aferd : 3AFT  HEAl o Hio Ig oG 9gd T
o, o9 fo T@r AT do e =Y Ao WEH AW Jo ggar ST
FHaT g IR TE LG qeereT #oge Ak, afR S
s T Ao §H TSN geaArT He 1 §IR UHS SfHT  aTer
2o THEd g sfer H: 1 gaIR T 1 square kilometer #Hw:  I&d
go , @@ WG @D Uefed  o@@l gd

o wamfa - dfR@d S, FHEAT J9HEAE B
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@Y UfAreTeg afgrdr : mgew , #Ho ¥E SWEr uW@ar go
HT IR WWHER  do WER &R TFEIROT Az S 1-1 IR T&sS &
| gde I HwR g, I T HEAT  TH W DT

EEEIECRIER) garfid T doe SR He  AWG H@EUS  afEmer
Elg”iﬁ' ey Y I TET %‘-::} ?
o FRa aRga D W, Tsefydr P AF W g ar

FE TSl g A T, e SR dREn gy gW ug 9, TqE
=i serR P g A o FE IR W P oo AREAN
S: experience I & &3 Central Universities W SPE gumid
g g3 , S@ connectivity g, HAifh SgT  ®E  connectivity
a& gt go, g8 B Ig WA ¥ SO oA an @@ a8

faculty S aar g0 AR dn J¢ gRwd CR EECE i
go , S faculty 3 AR =Rl INTE gy 9@ W@ 2o
HZ remote areas H:  Hgd L GEIE FL: UTIAT 8 W,
deoT FiAafaer Fr: Adeld Ig g0 1o quality education @R

Fo g F: AT OiRU| Ay F$ IR SRR Fo HBT
i Jo =T g to INgHA A 39T Vo IWE FRAT  HfT 3MIEH
HG  Uh g SETE AR Ao @ AT @ UEar ofe 3R
go , ok 3egie q FE g0 B0 FE AL b AR He
geft an &g &g gef fAe @FEsar g o ug 3fa aE &
H 3 T GERT g HET 3R gH AT W@ F S0 gear

FHo o g qﬁaﬁﬁﬁ o) JRATIAT Exy
i AfAeTeg GIEIEY : N U  Ho o Sierg dgr A an
Kl D GEIE qeya oo ol ? _..(@HAYE ).

Y FRa  afewe : §H S8 Fn  SaelH i =W w &
..(@@EUNT )... PR AMYEAT  FHo  FHT AT dar ar w3y
F ooEt gdtl c..(@EETT ...

MR. CHAIRMAN: Please listen. This is a supplementary question, not
a discussion. ...(Interruptions)... St . 9TAT oY |

HiLi afdeg aferd D 3R W RE F oA T A
..(@EEUE )... gl Qo 39 dfSwer 2 @El o geAr  Ho
..(@EEUE ).

MR. CHAIRMAN: Please no disturbance on this, Tiwariji.

..(Interruptions)...

Dr. Prabha Thakur. ...(Interruptions)... Please allow her to speak.
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...(Interruptions)... No purpose is being served by this cross-
talking. ...(Interruptions)... Please resume your places.

...(Interruptions)...

SHRI RAJIV PRATAP RUDY: Under the Government of India, in a federal

structure, how can he decide where the University is to be set up?

...(Interruptions)... Who is he to decide it, Sir?
-..(Interruptions)... This 1is a State Government institution.
---(Interruptions)... How 1is he going to decide about that?
...(Interruptions)...

MR. CHAIRMAN: Mr. Rudy, please sit down. ...(Interruptions)...

Please resume your places. We are not discussing the federal structure
here, please. ...(Interruptions)... This is a supplementary question.
aferr S, NMIds STl S8 BT , 86 oSBT AU, gH 8%
Sgv

3. I SR ... (AU )... HOIdB SRV
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@ uftEeg afgrd D UE ST ... (@AY )...
o g ARET - HUSE BT .. (AU )... AIES

STigT| - - . (Q¥aYT )... Now, please allow me to make supplementary to
be asked. ...(Interruptions)... 37T HaRTA R Ao agitate #HJ
FRT| Sorry. ---(Interruptions). .. Dr. Prabha Thakur.
...(Interruptions)... Sorry, please. ...(Interruptions)...

. W AR Hy  de A

o AfareTeg afoard T 3T HE ¥ g, S Ad FHo
kKliter) T ? ...(@EIUET ).

@ W aw wErE W, 30 &R Ao g\ gRT S
Pyl ...(@EEYE )... AUds  SmEw] 9T S, WUSs SEvl

MR. CHAIRMAN: Tiwariji, please. ...(Interruptions)...

ke W awr @R D HA AR WHR Ho A i

TFar [ Fwelr =T HET FT ... (TEAUH ). ..

Y e afsw : Ig T W o, R N
L..(FFENE ).

e g e | S, 39 ds SEul (@A ). ..
FHdTT Kicry B eIy CuE | 37T I
ey

o wg.d: . @@ T W, TqH e o ax Hwr S
gRar  wan L (FEEuE ).

g R EILIG : N9 S8 vl ...(@@AUE )... Mr. Rudy,
please. ...(Interruptions)... If you are dissatisfied with the answer
...(Interruptions)... Just one minute, please. ...(Interruptions)...

Hon. Members, please take things in proper perspective. This is a
supplementary question to the main question. If any Member feels
aggrieved with the answer, then she or he can raise that subject, that
the answer is unsatisfactory or incorrect. And there is a procedure
for it. But there is no point taking up the time of other Members by
cross-talking and agitation. 1 mean, we are losing precious time.
That’s all.

@Y f@eteg GIE S ) S oo S| §d™r , 9celm
#o ST &y eIl LR Tt ?
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c(@EEHE ). ..

g HRa Gead : #: Far W g as | have said, we have
no objection. We have set up Central Universities in almost every
State. We have consulted the State Government. We don’t set up
Universities without consultation. But we told the distinguished Chief
Minister of Bihar that though Motihari is historically a great place
to set up the University, because of the needs of the faculty and the
need to set up the University at a central location so that we get the
best faculty it would be better to set up it near a city. Now the
Chief Minister has rightly said that it is very difficult for them to
obtain land in Patna. We would like to set up it. But he has said that
it is very difficult. So, 1 am now trying to evolve a solution. Five

hundred acres of land were given to the
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11T, Patna. A part of this can be used to set up a Central University

in Patna itself. ._._(Interruptions)... Five hundred acres of land have
already been granted. ...(Interruptions)...

T ofaeEeg afgrid ) F: §aIG F|

o e wleaa o HE HE F: FeEE T FT
bl . . . (THIYTA ).-.. So, we are going to discuss it with the Chief

Minister. (Interruptions).. We are going to discuss this with the Chief

Minister of Bihar and we will see what we can do. (Interruptions)..

g A< afed : gg Afasdr Ho Far Qe
aEa g ?  ...(FWAUET  )... FHGIAT el o OH 0 0W
FRASEE et S W g ...(3FEUET )... dgl T g
Uhs SHT  39eeY g ... (TFEEUE ). ..

@y wwmfa - afedy S, d8 ST, gEe
B . QT AT : gaafd #ARlGT , Yge  dn Ho o A i

& 3R e fid EaG1 g ® gegle

IR EETE ) HAo SN afRafyeTer CAE I
IS, I Th TehereTel El go gl
FET CIESIECRICE e g AR SR o SIS
A1 2 Ho ) S de  FE ST gAY go
o @ Fo @ ELaLe ) FAFelss . qEr o
3R o I o I SR 373 ERa) IR ws g
JE go, BB I ERRT e go? w@ Ig oEE™ Eos
g o IR g IS go? 3rad GED Gl
awEr SEeg=d #Ao  wfEd qgseH go , S @0
g8 olTead g ® g 3 In 3@ ugee qOed E2s

Tg ?-:2:- ?

SHRIMATI D. PURANDESWARI: Sir, with reference to the newly
established Central institutions, they are being run from temporary
accommodations as the construction of the buildings Tfor these
institutions needs to be completed. The classes are being run
fullfledged. We have also got the old institutions to mentor the new
ones, like the old 1ITs mentoring the new I11Ts, and give them all
support in terms of expertise and faculties as well. 1 think that 1
must assure the hon. Member who has raised the question that the

classes are going on well and the old 11Ts are mentoring the new IITs
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pretty well.

g THSTH 3rararer : gaafa #Rew , AS AT«
IR IR Fo TG FE go HO HGA 374 TSI J&as
sfigacH Ho o HEA el go A g
qiferc AT AT 300 3AEAS L= AfZsas
siRcaeq Ae @ # AT Ao Aglear "o #Ho
T ST TEAT g &0 IR &o S d®as sReaeq

go , 3 38 QTR Fo A Ed P AR P A
g g AL W WS Hoe ST T o arer go , oot
YT FHET go HO 61,000 FS I[@E  Fo @M 5 #Ag Ho WA
A  go ? I EHA  dgd S go , AfRad T "o #He o gEe
TR AT go ., AR s @o  sfRcacd L |
dzas go  Ig 3mderm #_d gE, W W Fo W Ao
ofr: 3rdeT Wd g , dr &I 3AR  HNUHS RS car
IR, @ @ sder o §aw &Y o geearse WO W e Fo
g U @ go , 39 AT i@ SeadtcHe 3T
AT go?

?

SHRIMATI D. PURANDESWARI : Sir, as regards the State-wise

investment, 1 would send it to the hon. Member.
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Sir, in the sixty years of our educational expansion in the country
there have been regional disparities, and inter-State and intra-State
disparities as well. The intention of identifying educationally
backward blocks and ensuring that the institutions are established in
these blocks is to ensure that there is equitable and qualitative

access to education for the children belonging to these areas.
SHRI RAMDAS AGARWAL: Have those districts been identified?

SHRIMATI D. PURANDESHWARI: Sir, all the 374 districts have been
identified, and 1 assure the hon. Member that this has been done in
consultation with the State Governments. When it comes to the three
main components of polytechnics, we have establishment of new
polytechnics, under which we grant around Rs. 12.3 crores for each new
polytechnic that should be established. Rs. 8 crores out of that would
be towards building whereas Rs. 4.3 would be utilized towards
establishment of labs and other facilities. We also have a component
which would emphasize on strengthening the already existing
polytechnics in States. Out of this, Rs.2 crores would be given to
each polytechnic which would be identified and which needs to be
strengthened. Under this, we have identified about 500 polytechnics.
We are also looking at construction of women hostels for enabling
women to come into our polytechnics; 500 hostels at around one crore

rupees each would be considered.

Beyond this, Sir, when we look at the establishment of higher
education institutions, the Central universities and institutions,
again, may | reiterate, this is to ensure that we have one Central

University in every State in our country.

MR. CHAIRMAN: Question 184. ...(Interruptions)...
A [HEH  3ETe @AM S, 3R SEE ST 9TR e
qECR & "o g oE , an =er g #Er Agledr Ao &dr

Jo Sae AT &
R . wgd . §f@ TOd : gHHT S, I8 % TG g 16

~

it Fo e FEars A T
(AU )...

¥  @HEfa - FYSs ST ... (FFIUE ).
W .wgd:. wg wEe o myfld S, 3R qe , au

~

@ Sder CEl JTETEr are T=a go,  dfed ERl
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.(@@EuE )., W, 39 afanfag w® gt HI16 DT

giRafacaTerT e W go , Sf@d e TH M 3R qReem
Ao A8 g0 ...(3"aEU ).

o gaafa 1 A9 3 AW wR  sfEme ART

...(FEEaE ). ..

™ . wgd: . §@f@ CLC T NT So W g, 399 o
3cR RELA Fr oAH AT Aol go ...(FWAUE )... S TS
P A 2 ow f L w@ aR mas @ #o , aBw sh
=g ST Ca o dC @R g0, dg 3T S
gRafaeaTe M o W ge  ...(FEEUET ).

ool 3 . grrEl W, 3R @Y G DR
go v e g L. (F@EuE ). ..
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MR. CHAIRMAN: 1 suggest, this is a subject for a full discussion.
IaAfH cuxidl
@ .wgdh. @@ @ T Ty ar o @b 3l e &

WR g ... (FFEUHE ). ..

e wemafar TONT 3 W SR F Afd afaw
..(TEEEE ...

god g 9%F - Ig S oW o, =zad TS
gfEaw g0, JUYEEE ¥ RAT o ... (TFEUT ). ..

W L wEd:. ®F wEe : IE FA g3 ? 31 16 TwdAl #Ho
3k qTeer afAd A Ro ... (@AY )...

Y wufa ARET - FEY &AW WEET o ? ... (TEEHT A)...

What purpose is being served with this? ...(Interruptions)...
g7t . ww.dn . a@f@ Cor : W, IE Sdel ST FEET  arer
T 3T 16 TwAT Ao HE afafaczme™ o

® go , afka  3AA [ TH L 3R qEAT p= EeR - A T
T g ... (FEEUE ).

SHRIMATI D. PURANDESHWARI: Sir, may | also add that beyond the
establishment of Central universities, the University Grants
Commission and the AICTE are also doing their very best to ensure that
they support institutions that are already established in backward

areas. ...(Interruptions)...
W .wadh. @ ®@«d o HH dn 3cEs Ho o Fer T
go ...(FFEUE ...

Y waMfd ;g , NOHRT 9% BT .. (FWEuE ).

W FEAR e ARl HUS  qA H/E A GAT go
.(@EEYE ...

SHRIMATI D. PURANDESHWARI: Sir, Uttar Pradesh is getting an IIM.
-.(Interruptions)... They should appreciate that.

el Mmer qo 3EET : gg dr Ugd de o
..(@EuE ).

@  3@ar  w® wFiegh : 16 uWeeH Fo 39 dger
qﬁlﬂﬁﬁa o W go , AR ITH Jo e M 3w

qe He A& g ...(3"IET A@)...
@ wamfa  : wele  , WUERT S8 ST .. (FEEUET ).
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g Erels qog JraareT T 39 TS TEl gIwoT ET

...(FEEaE ).

SHRIMATI D. PURANDESHWARI: Sir, in Uttar Pradesh, we have the BHU,
the Aligarh Muslim University, the Babasaheb Bhimrao Ambedkar
University and along with that the new IIT which would be established

there. ...(Interruptions)...

g JgaR W FAAG : o @ 16 FAr ded
qjﬁaﬁﬁa go , saA 3caX e T HAl RIE go 2
..(@EAUE ). ..

™ . TE.d: . §R CLc o W S, T oo a6
.(TEEUET ). ..

o IaarR  °fg FAAGY T ¥g FgEY 99T @R o
..(TEEUE ). ..

L aer qog aarer ;TS T TEl ST FX
c..(TEEUET ). ..
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MR. CHAIRMAN: One minute, please. ...(Interruptions)... 39 &3l
5 Gwge , A g@ gRT (@ TAUR )...

MR. CHAIRMAN: One minute, hon. Members. Please sit down and listen
to me. ...(Interruptions)... To the best of my recollection, 1 do not
have any notice from any of the hon. Members who have been talking on
the subject, relating to this question, that there should be a
discussion on this or a related subject. So, 1 do not understand why
there is a sudden eruption. If you feel that a subject should be
discussed, please give notice. ...(Interruptions)... This 1is not
right.

i ATAR HeaTq dHA - W, Ig AT Hr g B
(@A )...

SHR1 SATISH CHANDRA MISRA: Sir, looking at the view and the mood of
the hon. Members, 379 3T &2 Fr: SRR FaF W AR
. (TEEUE )... AT G Fr: STERAT wRfFAc & T

MR. CHAIRMAN: 1 am willing to give you that. 1 do not have a
problem, but please give notice then.

SHR1 SATISH CHANDRA MISRA: Mr. Chairman, Sir, unless some ruling
comes from you with respect to this, the Members really feel agitated
because there is a total discrimination against U.P. You are saying
that it is a backward State, yet you are not providing even one; out
of seventeen States, the name of U.P. is not mentioned in the list.
What is the reason, after all? Therefore, Kkindly allow us to have a
discussion on this. Please permit us to place our points of view. A
direction can be given by the Chair so that a Half-an-Hour-Discussion
is initiated.

SHRIMATI D. PURANDESWARI : Sir, can | answer this?
...(Interruptions)...

MR. CHAIRMAN: Satishji, but I do need a notice. Let somebody give a
notice.

SHRI SATISH CHANDRA MISRA: Sir, we will give a notice.
...(Interruptions)... sk 3o &ar

MR. CHAIRMAN: Fine, then give the notice. Now, Q.No. 184.

AegAE erfaar Fr erfar Fr IOFR  IFRWFEH 0 o AR
do  ART SR
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*184. R T A : %l AWG  §WYd J@E A9 Ig

F) T WEHER A F: A ¥ FRRFEE e R Co
JerRt  ATEITAS TR (T 3R gadt FET ) @ OE EOe
o @foges 3R e arfear e e @b afEar @
go g

(@ ® WHR 39 &89 Ho  FE  FeH 3o s g )
go o 3R

@n 3Rk g, ar doged TR AT g0 ?

AT HWOHMA I A6 #: = L riad
3 . gy i ) - (F) T @) TH IR T Ued W I@ AT
T B
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afaror

@) o @) WHER  HqAo  ATTYER 3R e erfar Fr
AEATAS erfar ®e PR T dedR A FL PS A
s R g gwf , 7 5@ , 2011 &0 I@AfGT 3welr  58d:  dow

#dAe S eTfEar TATEPR Cli3 GERE:IEIICE Fr:oan HD
AT eeh 3R ey srer far & ARHR IfREEE @
AAfAS erfar o R de IR-AR AT AW A @R
adveTor e AR 3ugEd BRI S doe A AW
e CICI0 ) a4 s . 2. qEeeeEl £
HEGETr Ho T erfar TOEHEN S . TE it
IfeaT dn %‘1?

Inclusion of secondary education under Right to Education

t*184. SHRI JAI PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to give free and compulsory
education to the students of secondary level (class ninth and tenth)
also by extending the scope of Right to Education Act;

(b) whether Government proposes to take any step in this regard;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) A Statement is laid on the
Table of the House.

Statement

The Government has not taken a decision to extend free and
compulsory education to the secondary stage of education. However, the
Central Advisory Board of Education (CABE) in its 58th Meeting held on
7th June, 2011 had recommended the extension of the Right of Children
to Free and Compulsory Education (RTE) Act to the secondary stage of
education. A CABE Committee has been constituted under the
chairpersonship of Dr. D. Purandeswari, Minister of State for Human
Resource Development to examine the matter and make appropriate

recommendations.

T TT REr : gHafa #@RleT |, AR A S AgleAr oo
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Eard IR P 3R He w@ go HS 7 S@ , 2011 Hn I

58dte  dB®  Ho  SEd rfar TEghR 1% a0 FIBIRET
. dn F af:yes IR 3fFEd Gl B T 1) F RN
yRfama o Aeafas erfar Fo e T daR HRAT S|
Hoe A Hglgar  Ho ST GgdT g &Y ey oTfeaT
HeAghR EIES A H FeRer o A du P -FH  To PR
gav  go , JI@d  IRUTHEERT T ey Hoe  gIeIRer L AS
go 2

SHRIMATI D. PURANDESWARI: Sir, 1 am sure, the hon. Member would
agree
with me that we must ensure that we provide qualitative education to

all the children in our

tOriginal notice of the question was received in Hindi.
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country. The main intention behind this is to make education
accessible to all children in our country, more particularly to those
children belonging to the disadvantaged sections and also living in
the remotest areas of our country. But, Sir, may | take this
opportunity to say that in many countries they do have a ten year
cycle of elementary education which would also include secondary
education? Our own various Commissions—be it the Mudaliyar Commission
of 1952-53 or even the Kothari Commission in 1964-66-suggested that

there should be ten year cycle of education.

The Kothari Commission had said that we need to have a 10+2+3 year
education. The ten-year would be undifferentiated education which
would mean making secondary education accessible to the children in
our country. So, | am sure, my colleague
would appreciate the reason that our intention behind universalising
the secondary education is to ensure that our children have access to
qualitative secondary education as well. This is more particularly

after the success of the universalisation of elementary education.

o 5T R : gomfa wElew L, ¥ o @fdfd s s do,
3F Ho Sp gEReg affg  go , Ider afRor @ go? Ho Ig b
JHAAT TRAT g Ho I A@fAfd FE dF @WER Fh J9r IWE
qREIA T gl 2

SHRIMATI D. PURANDESWARI: Sir, the committee that has been
constituted is to look into how we can actually universalise secondary
education and see if we can extend the programme to the secondary
education as well. It also has in terms of references, a component
which would deal with education for children below six years of age.

These are the terms of reference to the committee.

SHR1 MANOHAR JOSHI: Thank you, Sir. The request made by the hon.
Member, it seems, is acceptable to the Central Advisory Board of
Education also. The Government has not expressed any views on not
accepting the recommendation of the Central Board of Secondary
Education. I would like to know from the hon. Minister whether it is
assessed as to what would be the expenditure of extension of secondary
education and whether the Government 1in principle accepts the

suggestion made by the hon. Member.
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SHRIMATI D. PURANDESWARI: Sir, there are no two thoughts that we
should make secondary education accessible to the children iIn our
country. Today, the demand for secondary education is also on the
increase as more and more children are completing their primary and
their upper-primary education, and, more particularly, after the
success of the Sarva Shiksha Abhiyan, where we have children
graduating to secondary education. It is but inevitable that we need
to focus on ensuring that we provide qualitative secondary education
for the children in our country and also making secondary education
accessible to them. So, there are no two thoughts about it. Presently,

Sir, we have various schemes, more particularly, we have come up

36



with these 6000 model schools; 3500 model schools which would be
established in the educationally backward blocks. We have 3075
educationally backward blocks that have been identified under the
Sarva Shiksha Abhiyan, and presently, another 406 educationally
backward blocks have been added to the number of educationally
backward blocks, which makes it around 3700-odd or close to that
figure. So, we have already looked at it. Under the RMSA, which is
Rashtriya Madhyamik Shiksha Abhiyan, we are looking at establishing
new schools, wherever required, because we need to have a Ilower
secondary school every 3 Kkilometres and an upper-secondary school
every Tive Kkilometres” distance. So, it 1is not only looking at
establishing new secondary schools but it would also look at
strengthening the infrastructure in existing schools, if the State
Governments so do insist wupon. Therefore, we also have the
establishment of the Central Schools like the Kendriya Vidyalayas and
the Navodaya Vidyalayas also, Sir, which would make secondary
education accessible to the children of our country. So, | am sure, my
hon. colleague will appreciate the efforts being taken by the

Government. As for the expenditure involved, 1 will send it across to

him.

L EXLEd af® WA W, FHe s AEIH qo
A S ¥o TE qoer g go ®HT WER  Ac ¥ HAo
Aty 3R A arfaar P @n gp afad  9RErt FHer
S SC/ST &e Hgsed go  RSE W oum  -um s o

ARy Fo WME IS go , 398 o R gRer eg 2T
A T T g 2 Jo Sfad = Aoga U Ao wEs
3gsh A% 396 HEAd - dHar gRuw & oS W go 2

SHRIMATI D. PURANDESWARI: Sir, in all of these programmes, we do
have concessions or rather importance given to children belonging to
the SCs, STs and the minority sections. We have programmes wherein we
have even waived off the fee. More particularly in our Central
Schools, Sir, we have waived off fee for children belonging to SCs and
STs. The education in our Central Schools is rather, | must emphasize,
Sir, free; whereas in our other programmes, we have exempted children

belonging to these sections from paying the fee.

We have also provided for free uniforms, free textbooks,
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transportation also, Sir, under the RTE, which makes it mandatory. So,
we have been taking care of these sections. We are focussing on
children belonging to these disadvantaged sections, and they are our

primary focus.

g TAT IBE 0 W, WER Ao corier F: ASPR
FVFIA o ded @t o Fr Afar Fr: 3Ud w®EY T PR
g AT g A S gy IRl go , 3 IW TEFTEAT

W EAR  duw e fm #Ao R TeT do o == gl WA

W, W S ARIH ¥ ARG A S @o dEr
e Tg go & QR g &o Y 9 S ufar Afa e
ge 33IRszw ey Ho o e T o Jd@T FeT 12 a& it
erfeT QRO TerdT qafed o, @mar amoeafar F: IAVFER
Fo FOFTA o dgd ¥ o e FET 0 ¥o ow] el 12 d&
e C Afd e WA FH R ?
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SHRIMATI D. PURANDESWARI: Sir, be it under the Sarva Shiksha
Abhiyan, which is now the vehicle for the Right to Education, we
provide free and compulsory education between the ages of 6 to 14,
i.e., from class 1 to class 8. Now, we are focussing on trying to
universalize secondary education as well. As part of that, Sir, we
have also introduced the Rashtriya Madhyamik Shiksha Abhiyan, which
will also ensure that education is taken care of until 10th. Sir, we
have the challenge of the numbers as well as geography of our country.
So, it would not be possible for us to just expand free and compulsory
education to all the classes. So, we have ensured that we do provide
qualitative free and compulsory education for our children between the
ages of 6 to 14. Now, since we have achieved success under the Sarva
Shiksha Abhiyan, our numbers have gone up; and we are sure that number
of the children out of school has also come down. We have around 81
lakh children out of schools, though it is our intention to see that
not even one child is out of school. Having achieved success in
elementary education, we are now focussing on secondary education. It

would not be possible for us to just concentrate on the entire gamut.

g T qsEH D W, gAR qeRaT FT: Ig SfAE el
g A A St S Sae o W g, 98 AR HaaT &
gg oA Ag ¢ BART  gal UL &0 GHEed afe W A

HaT 0 ¥ oy HET 12 g3y So ... (FFAUH ).
SHRIMATI D. PURANDESWARI: Every State board is..

ki TN UBEF - W, ¥ Ho W dHpdn .wws,  IeEn.
was. 3R ol et . ofar gronferar grafead
&t EART  AFGNT  FHEY S @ WEm -@m @arted g0 &0 &
g ey Do e G orfar AT #He W IR R &
T TH 9, UTH Afar AT Po TEd 9§ T 2 #e A
i s @c ¥F WAE ST G gC B0 ®mET WO B
AT FET ?

¥ wamfa - A% go, Sla@ ga T

SHR1 KAPIL SIBAL: The problem is that there are almost more than 30
boards in this country. Now, in Tamil Nadu they have made it into one
board. So, there are
many, many boards in this country and the problem is that to bring

uniformity
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among all the boards is a very difficult proposition. #:  3hax el
azg ®o dy o AT AT ge IR IIE FEar o FO A
AT arfar aetr wfRe ,  Afed W T B F 39T
AT go, AT e N Tg AT ST Bo o TE e g 3R

AT ES (e FT HagT g0, §H U giUss ICEr; B 1
COE: [ E ) Ao 3R FAA COER: [E ) #Ac , Sf@Er  gA core
curriculum @ga & , @l aEw W AP & 3R aaf
Cls) s Ig unanimously AT 8%+  &H I§ curriculum @[ & I
go 3R gl aEw #Ae 38 curriculum $o IR W ATET ar:
S|

T MU TR 3T : A gwmafa S, UE @A
e Tg  wgd gFadee RRA go .. (@@IYUE ).
qTReT IJE go ... (@EEYUET )... Ho o AR ARIH o AT
R S Qo q@er  Wgar o ... (FFEUE ) ...
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Y WM  : Ta En AT e . (FEEUET ). ..

il CEC -3 JHaarer D go W LT #n RRedd qo
givomr Fn A efe af@r ...(@@auET  )... Please listen to us.

AFAT garafa s IE  education ¥o T qeReT go, wgd
Ageaqor o . (@@E@UE ).

e wwwfd  : WU I9 39 W discussioin O, O 3EH g
[T HgEam (@A ).

Ll MA T § A ARG gEdid S, 3§ W
discussion =gl g W g ...(TFEAUE )...

L BSEICI o gEe ..(@EEYE )... 3@ W3l
...(@@@u  )... discussion &l g ghar go ... (TEAUET )... We
have already agreed to have a discussion on this later on.

[ =Fehd W FRw AR Jgafeya A ]

FH @ oaBw R Fo aREe
*185. @Y Fosr AR :w@ H®™ AN Ig Fd= Ea

(F) &Ham a¥ 2009-10 &< g\l , gy He FH® @k g R
0.4 wRfaerd @, Jefe rdcyaedr @ 9 &Y gAEd -
SIS qFAAT ot ;

@ I g ,dr FH I owed g B W W FE T
Fo A WHR  HA  -HA  FEA3ST W o ; IR
Q@) afg aﬁ ,H}I"-i's'\‘ﬁﬁ ET1 HIOT ?-:::- ?
CTL R WE @R ) : (F) o () TR G ged
W @ AT AT g
afavor

@) & gw , AR 2009-10 & ER dy Ho Wl @@
%o dEelg , 2002-03 H¢ IF ™ oy S HY gy X Ho
-7.2% @ ARG g ., do ala g g #e ™ IR =

0.4 qRiderd deh HRRIcHS @ aredg Hoe , 11d:  ghad
gt ) aur eudt  dmadly 3aferat #Ho  2.5% I gEeT
de 3.2 3w B¢ e TiReadr FrETIT EERT
STRY TR T 3G (2004-05 gl W) e gefRd

3-]731:I1Fﬁ' o IHJaR , 2010-11 &w o@ azﬁr Jar TG EE'SH
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#: gy 6.6% 3eIATII go S ad 6 @t ®o AR
RIeT F: AT AWedA IR & Bt

@ ¢y #H FH Fem He  FEedd FTH Do G TFR
ARt HTE AT 39T Ao wf@a g0 - 2007-08 FHo  6927.94
s W (@R A ) @o eI 2011-12 Ho o 17122.87
Fg  (F9C A ) dE HW™  JU FEHIRar gf@er o e
G Ao Fehr IR , T HW aferes Qs
GR&AEE ) Fn HmEARY AT B AEIH qo W Ho
At At aar a9 sAfdrRr Fr: gerar &,
TATH AT e I EINoT S HAEIH Jqo a?'_ﬁ' Eul
WA, dfgue  godransit qur TR FEr #dc  guUR
AT

FH g Ac  Seaw A do A HW 0TI FEHIRAm
CIEIC)] F I HE ISATE go , W bc| )
g AR (CAUGUEUHA), THbd ~ dided , golgsd, WA 3OS Ud
HerehT IrsTaT @GraaE ) gl 3Fd WS o faRs 4,
as 2010-11 @&o gRIT T F®™ g Qe o dEd
o ma #e g =@l aE gur i
Nt #e 60000 Eolgel duT  dfdga  In&Er Ho ThIGd
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g  @o A g AU HEwA L YEATT F Ry B Golge
3cqTeeT Fo dfF  HBEUH P Golgd Ueh Hlr  HTAER Jar  ar AT

genfaa Tt AT @ EATYT FRES  Hh WA WA o T
1.4.2010 @ TS Wy geeT AR W g A —
2 ¥  Po 16 ogd 3cUCHE st Fo Um  Coled wEel  Ho
Jqo qTAH 1000 g o 1000 gEet L AT
Ho e gEd el o ™ He  gala GolgsT  3cUTcet
FIIHA (U3d: )" AHF TH T FHEHH COElE: |21 S o S 1)
gt g% 3eEr , &y Ho  3cued g ScaTEahdT o
g grefee QTR qaT SEEET HEAT e geueET o
At i HRATfead @ A WR

@n TR q&r 3ol

*[The questioner Shri Kalraj Mishra was absent].
Declining growth rate of agriculture

t*185. SHRI KALRAJ MISHRA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether growth rate of agriculture in the country remained at
0.4 per cent during the year 2009-10, whereas the growth rate of
economy was estimated at 8 per cent approximately;

(b) if so, the steps taken by Government to tackle the declining
growth rate of agriculture; and

(c) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (c) A

Statement is laid on the Table of the House.
Statement

(a) Yes Sir. Despite severe drought in the country in 2009-10, the
agriculture growth rate remained positive at 0.4%, unlike the earlier
drought year 2002-03 when it had declined to -7.2%. In fact, the
overall agriculture growth rate for the Ffirst four years of the
Eleventh Plan is higher at 3.2% compared to 2.5% in both Ninth and
Tenth Plan periods. As per revised estimates of GDP (at 2004-05
prices) released by the Central Statistics Office, the growth in
Agriculture and Allied sector is estimated at 6.6 per cent for 2010-11
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which is the highest achieved growth rate during the last six years.

(b) The steps taken by the Government to enhance agricultural
growth in the country, include, a sizeable increase 1in budgetary
allocations for the Department of Agriculture and Cooperation, from Rs
6927.94 crore (RE) in 2007-08 to Rs 17122.87 crore (BE) in 2011-12,
giving boost to both public and private investment in agriculture
through the flagship scheme of Rashtriya Krishi Vikas Yojana (RKVY),
improving agricultural credit Fflow, marketing facilities and

remunerative prices through announcement of Minimum Support Prices.

tOriginal notice of the question was received in Hindi.
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Other Major schemes of the D/o Agriculture and Cooperation to
enhance agricultural growth are National Food Security Mission (NFSM),
Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize (ISOPOM),
etc. In addition to above schemes, during the year, 2010-11, two new
programmes for bringing Green Revolution to Eastern India and
Integrated Development of 60000 Pulses and Oilseeds Villages in
rainfed areas have been initiated under RKVY. National Food Security
Mission has been strengthened from 1.4.2010 with the merger of pulses
component of ISOPOM and inclusion of two new potential States namely;
Assam and Jharkhand for pulses production. A new programme
"Accelerated Pulses Production Programme (A3P)" in the form of block
demonstrations has also been started to cover 1000 units of 1000
hectares each of five pulses crops in 16 pulse growing States of the
country. Further, a centrally sponsored scheme, National Horticulture
Mission, 1is also being implemented to enhance production and
productivity, technology promotion, extension, post harvest management

and marketing of horticultural crops in the country.

(c) Question does not arise.

@ wegad GGG : gEEfd #Hglew |, Yegdi| Tl
W F® aFE @ Fo AAS  Ho  Th HAG HAT AT gh AR
gaafd AgleT , Jg @ SIEa g o gh  dwm w® #Ae 3w
sgad @& rar Ho @l UH S FEY Hgcaqur giear go,
ag B W B BT de  dg e IEY IR AT dFeirer
&¢ g 1 | gffg @e gt #A:  TE ST AT o
T gAR gy Ho  Jdeier afer o FH Do AR AL T8
RETICH P IBdm o d€ g dwRe HeTEeT FH  Bo
ELE] Ho  gET AT, 9@ A6 gh 9 T gk FEAT  dol6 8¢
HO J9 Ha ks B Ho WY JeelcHS dws @ dn T
gRr IR FE uE g aER F U FO ARG o W WA

AT gFeW CENTE Fr: T AR regaTeT Ho dAe
3qclsY SoruNp 3R FareEt Fn g ¥ GAH B -
o delf o, TET SEARY ds a0 o gAR TFT W FH
g He Amem A St ¥o Tg FEAT TE W go BIO B
H BT Ao dwfas HTEHTAT Fo A€, JEdr @A
go, af@wr oo F@ e W g FO s wuferar EX)

q¥  Ho HE YAl dbelehl F: golg A monopoly Famfaa FA  F
TF oSS W g I Aw AT e IVMFER FAET

S
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e fo , 3§ @Y B0 BRUT AR A T g REm
FiAET Fo @ , oEl IR T qTaTa g3 FHe
s ARIHA Qo ARG HW AR S Qo SEeT ABaT g
FHT HAT  FIHH IS H IEF I ORI H R FT s T Fo
IHR B IHET FAR ¥y Fo W /W™ ™A Hes
CENECay Fr IEAT IR HH kiGeicE o dC IS
infrastructure, a@& o T dEwaT |, 39 gAY Fo AT
T Ho o€ WY §elc He o HHRA RIGYTA Corr B 0 SR £ 0 )
FLr RN waT aAc & AR\ FLY ? Yegarg|

gl Wg Y9R  : W, Ig 91 TI g 1o growth of agriculture 3iR
GDP @& &R Ao Sb H/B  GAEC g2, constraints g , SAH
traditionally low level technology U& subject g%, U& issue g 3R zd
W e gr g 3o glegEa H: 80 o IRl
HeTEeT FA  amlt institutions &% Ay He 6 gIAR B
AU scientists g H F3 vacancies fi¢ U IF  @rEn
Hs g vacancies &b W& &o AT SEET -Ho -SAET B Eis
TS| gE¥  important ST UE &¢ HfU agricultural research 3o dfow b
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budgetary provision 4, 9@« dF @@l HAe @A continuously
CiFy A P PRY F A gL HOGW  Hoe  FES  OARIA WO

g F FH AW gt AR -E 60 UfieReRRel
gFafideT . SR IR THR Indian Council of
Agricultural Research &% GaRT Ace FAT  go, SAB  AIRIH [

@l e o OHH O YE BF T W SR R I B &
JE@HAT B AW WeEd Ao ¥g S gEer  &n go, #Ho 3@
TEER WA g  8H 38 W AR e & IR zEh @ AR
Saer budgetary provision &3]

SHRI M.V. MYSURA REDDY: Sir, 1 am very happy after seeing the
meticulous statement of the hon. Minister. But the situation at the
ground level is entirely different. Recently, in Andhra Pradesh, the
farmers declared a crop holiday in one lakh acres. It is due to
increase in the price of inputs, increase in the cost of cultivation
and for not getting remunerative price for their produce. If it has
come to the notice of the Government of India, what are all the steps
that the Government going to take with regard to crop holiday being
spread throughout the State? | want to hear the reply from the hon.

Minister on this, Sir.

SHRI1 SHARAD PAWAR: Sir, if you collect the latest information about
the production and productivity, there is a vast improvement. In the
area of some of the crops like wheat, rice, pulses, oilseeds and
cotton, if you take the figures of last year, our production is the
highest since 1947. Indian farmer has produced a substantial quantity

of all these items which 1 had mentioned.

In fact, one of the serious problems that the Food Ministry facing
today is there are insufficient warehouses to store foodgrains. One of
the main complaints that 1 am getting from the farming community of
Andhra Pradesh is that last year’s paddy is still lying; now new
season will start and there will be a problem of storage. It is
factually correct — we have got some information recently from a
particular district in Andhra Pradesh — that a certain number of
farmers have decided to take a crop holiday, because they want more
price, they want reduction in the prices of Tfertilizer, diesel and
other fuels. So, we have got some information that about 1.01 lakh
acres of land might be kept hollow. | am taking up this subject with

the State Government. Ultimately, the State Government has to give me
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a detailed report and make some suggestions.

But, about the MSP, look at what exact decisions have been taken by
this Government. We took the responsibility to run the affairs of this
country in 2004. In 2004-05, the MSP for paddy (common variety) was
Rs. 560 and last year it was Rs. 1,080. In 2004-05, the MSP for wheat
was Rs. 590, last year it was Rs. 1,110. For Tur, it was Rs. 1,390,
last year we had given Rs. 3,700. For Moong, it was Rs. 1,410, we had
given last year Rs. 4,000. For Urd, it was Rs. 1,410, we have given
Rs. 3,800. So, this shows that the Government has taken conscious
decision to provide better MSP. But, still, because of the prices of
diesel and fertilizers there is a scope to look into this subject.

And, we will carefully assess it.

MR. CHAIRMAN: Question Hour is over.

48



WRITTEN ANSWERS TO STARRED QUESTIONS
Grant to Chaudhary Charan Singh Haryana Agricultural University

*186. SHRI SHADI LAL BATRA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Union Government has received any proposal from
Haryana Government for release of grant to Chaudhary Charan Singh

Haryana Agricultural University, Hisar;
(b) if so, the details thereof; and
(c) the action taken by Government in this regard?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) Yes,
Sir. The Chief Minister of Haryana had requested the Government in
August, 2009 for a one time grant of Rs. 100 crore to modernize and
refurbish the infrastructure of Chaudhary Charan Singh Haryana

Agricultural University, Haryana.

(c) There is no provision in the Eleventh Plan for making a one
time grant to the Chaudhary Charan Singh Agricultural University.

Jobs for kin of train accident victims

*187. SHRI TAPAN KUMAR SEN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways have decided to offer a job to the kin of the
people, killed in the Kalka Mail accident on 10 July, 2011;

(b) whether there was similar assurance to the kin of 148 people
killed in Jnaneswari Express accident on 28 May, 2010, 60 people
killed in Sainthia accident on 19 July, 2010 and 23 people killed in
Gwalior Intercity Express accident on 20 September, 2010;

(c) if so, the number of kin of those killed in above accidents of

2010 who have been appointed so far; and
(d) the status of appointment of those who are yet to get jobs?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (@) Yes, Sir. In
the Kalka Mail accident, Railways have decided to offer one job per

family of the persons deceased.

(b) 150 deaths (105 deceased identified) were reported in
Jnaneswari Express Accident on 28th May, 2010, 66 deaths ( 64 deceased
identified) were reported in the accident of Vananchal Express and
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Uttarbanga Express on 18/19 July, 2010 and 24 deaths were reported in
Gwalior Intercity Express accident on 20th September, 2010.
Instructions have been issued to provide one job to a member of the
family who were dependent on the deceased.

(c) and (d) The details are given in Statement.
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Statement

Details of the jobs provided for Kin of train accident victims

Name of the No. of No. of No. of No. of No. of No. of No. of No. of No. of No. of
train which deaths bodies jobs applications jobs cases of cases cases cases
applications

met with reported identified to be received given registeredunwilling rejected* Pending not
Accident provided for received

employment

on attaining

majority
Jnaneswari Express 150 105 87** 76 22 1 1 25 27 11
Vananchal and
Uttarbanga Express 66 64 59*** 47 29 1 0 1 16 12
Gwalior Inter City 24 24 24 23 16 3 4 0 1
Express

TOTAL 240 193 170 146 67 5 1 30 43 24
Note 1. Instructions have been issued to clear the pending cases expeditiously.

Note 2. *Reasons for rejection:
(a) Applicants not dependent on the deceased.
(b) Dispute in family.

Note 3. **More than 1 death in a family-18 cases.
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***More than 1 death in a family-5 cases.
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Setting up of hospitals/educational institutions on Railways’ surplus

land

*188. SHRI TARINI KANTA ROY: Will the Minister of RAILWAYS be
pleased to state the present status of setting up hospitals and
educational institutions on Railways” surplus land?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Memorandums of
Understanding (MoU) were signed by Ministry of Railways with Ministry
of Health and Family Welfare and Ministry of Human Resource
Development for setting up of hospitals and educational institutions
respectively, in February, 2010. An agency, which is associated with
the Ministry of Health and Family Welfare in carrying out projects
under Public Private Partnership (PPP) in Central Government Health
Scheme (CGHS), has been appointed as Transaction Adviser for carrying
out the feasibility studies for development of the hospitals on

Railway land.

Six new Civil Sector Kendriya Vidyalayas have been set up. In
addition, Expression of Interest (EOl) has also been invited with an
intention to evolve a model for setting up a Polytechnic at

Machlandpur (West Bengal).

Further, in pursuance of Budget Announcement 2009-10, Railways have
invited, Expression of Interest (EOIs) for five Medical Colleges viz.
Kharagpur, Lucknow, Guwahati, Chennai and Secunderabad. Construction
work for Nursing College at Majerhat (Kolkata) has also been started.

High speed passenger corridor

*189. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government has conducted any pre-feasibility survey
for construction of high speed passenger corridor especially on Delhi-
Chandigarh-Punjab route; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (a) Yes, Sir, but

not for Delhi-Chandigarh route.

(b) Railways have selected six corridors for prefeasibility
studies in consultation with State Governments. The details of various
studies are as under:
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(i) Pune-Mumbai-Ahmedabad corridor - The Final Report submitted by
the Consultant is under examination by all the stake holders

including the State Governments of Maharashtra and Gujarat.

(ii) Delhi-Agra-Lucknow-Varanasi-Patna - The Consultant has been
engaged, study in progress, Inception Report and Interim
Report No. 1 submitted.

(iin) Howrah-Haldia - The Consultant has been engaged, study
in progress, Inception Report and Interim Reports No.l1l and
No.2 submitted.
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(iv) Hyderabad-Dornakal-Vijaywada-Chennai - Tenders for
prefeasibility study invited, the last date of submission of
bids was 30.06.2011. Technical evaluation of the offers is
under process.

(v) Chennai-Bangalore-Coimbatore-Ernakulam - Tenders for
prefeasibility study invited, the last date for submission of
bid documents is 22.09.2011.

(vi) Delhi-Chandigarh-Amritsar - The tenders for Delhi-Chandigarh-
Amritsar corridor were invited and the bids are under
evaluation.

Model Railway Stations in Andhra Pradesh

*190. SHRI V. HANUMANTHA RAO: Will the Minister of RAILWAYS be
pleased to state:

(a) the details of Model Railway Stations in Andhra Pradesh;

(b) whether it is a fact that South-Central Railway is being
neglected in the matter of model stations; and

(c) if so, the steps being taken to declare more railway stations
in South-Central Railway as model stations?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (@) The model
station scheme was in vogue between June, 1999 and November, 2008. A
list indicating zone-wise details of the Tfifty seven model railway
stations in Andhra Pradesh notified in this period is given in the
Statement (See below).

(b) No, Sir.
(c) Does not arise.
Statement
Model Railway Stations in Andhra Pradesh

(a) Zone-wise details of 57 model railway stations in Andhra
Pradesh is as under:

Railway Name of the stations
1 2
South Central (563) Adoni, Anakapalli, Anantapur, Annavaram,
Basar, Bhadrachalam Road, Bhimavaram,
Bhimavaram Town, Chirala, Cuddapah,

Dharmavaram Jn., Dhone, Dornakal, Eluru,
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Godavari, Gooty, Gudivada, Gudur,
Guntakal, Guntur, Hyderabad, Kacheguda,
Kakinada Town, Kazipet, Khammam, Kurnool
Town, Machilipatnam, Manchiryal,
Mantralayam Road, Nadikudi, Nalgonda,
Nandyal, Nellore, Nidadavolu, Nizamabad,
Ongole, Pakala, Palakollu, Rajahmundry,
Ramagundam, Renigunta, Samalkot,
Secunderabad,
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1 2

Srikhalahasti, Tadepal ligudem, Tandur,
Tanuku, Tenali, Tirupati, Tuni,
Vijayawada, Vikarabad and Warangal .

East Coast (4) Palasa, Srikakulam, Visakhapatnam and
Vizianagaram.

Sale of adulterated and spurious fertilizers

*191. SHRI RAMDAS AGARWAL: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware of the sale of adulterated and
spurious fertilizers in the country;

(b) if so, the percentage and names of the adulterated and
spurious fertilizers found in the country, State-wise;

(c) whether any Government regulator has been appointed to check
adulteration in fertilizers; and

(d) the steps taken by Government, at the national level, to
maintain the availability of unadulterated fertilizers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (d) Fertilizers have been declared as
essential commodities under the Essential Commodities Act, (ECA) 1955.
In order to ensure adequate availability of good quality of
fertilizers at reasonable price to the farmers, the Government of
India under Section 3 of the Essential Commodities Act has promulgated
the Fertilizer (Control) Order, (FCO) 1985. FCO empowers the
Government to regulate the price; distribution and quality of
fertilizers. Under clause 19 of FCO sale/manufacture of such
fertilizers which are not of prescribed standard is strictly
prohibited. Under clause 8 of FCO, it is mandatory to obtain the
Authorization Letter from the notified Authority for sale of
fertilizers.

No case of large scale manufacture/sale of adulterated and spurious
fertilizers has been brought to the notice of the Government of India.

The State Governments are adequately empowered to take appropriate
action against the sale of non-standard fertilizers. Violation of
provisions of FCO can invite penal action, including prosecution of
offenders. The offender who is convicted may be awarded the sentence
upto seven years"™ imprisonment under ECA, besides cancellation of
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authorization certificate. There are 74 fertilizer testing
laboratories including four laboratories of the Government of Indian
at Faridabad, Kalyani, Mumbai and Chennai with an annual analyzing
capacity of 1.32 lakh samples. During the year 2008-09 and 2009-10,
the percentages of samples of fertilizers declared non-standard at all
India level were 5.5% and 5.2 respectively. State-wise number of
samples declared non-standard during 2008-09 and 2009-10 are given in
Statement-1 and Il respectively. Moreover State Governments have been
sensitized from time to time on the issue of sales, manufacture,
distribution and quality of fertilizers conforming to FCO standards.
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Statement-1

State-wise/product-wise details of fertiliser samples analysed and found
non-standard during 2008-09

SI. Name of Urea/A/S and CAN SSP DAP
No. State A/CI
An. NS An. NS An. NS An. NS

1. Assam 39 - - - 49 3 35 -
2. Bihar 92 1 - - 66 9 776 17
3. Jharkhand 354 - - - 12 1 302 -
4. Orissa 1209 0 0 0 8 5 363 20
5. West Bengal 547 1 1 - 344 96 383 37
6. Mizoram 0 - - 1 - - -
7. Gujarat 1894 0 272 0 192 14 1722 2
8. MP. 639 11 7 1 1163 239 1279 112
9.  Chhattisgarh 582 1 3 - 668 56 384 78
10. Maharashtra 1068 8 11 0 1150 255 943 15
11. Rajasthan 815 8 7 0 5237 272 972 23
12. Haryana 39 3 1 0 18 2 1240 5
13. H.P. 676 0 31 0 82 0 0 0
14. J&K 761 - - - - - 392 -
15. Punjab 38 - - - 2 - 1387 1
16. U.P. 1000 9 3 - 466 77 3781 124
17.  Uttarakhand 102 - - - 5 5 31 5
18. AP. 2374 42 23 1 486 37 1840 37
19. Karnataka 967 2 27 0 45 24 1177 87
20. Kerala 1144 0 - - 1 0 64 1
21. Pondicherry 204 - - - 23 - 78 -
22. Tamil Nadu 4336 7 33 1 270 30 989 18

Govt. of India 2638 3 9 5 344 96 2916 57

GRAND TOTAL: 18880 96 419 8 10288 1221 21054 639

% N.S. 0.5 2.2 11.9 3
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MOP/SOP NPK(C) NPK(M) MNF Others Total
A.. NS An. NS A.. NS An. NS An. NS An. NS
30 1 18 - 8 1 22 2 5 - 206 5
332 1 540 5 18 12 36 1 - - 1860 46
95 - 115 2 2 1 - - - - 880 4
647 6 444 19 294 19 0 0 0 0 2965 69
431 1 642 70 20 13 200 12 43 5 2611 235
- - 1 - 1 - - - - - 3 -
513 0 992 6 243 4 147 13 247 4 6220 43
307 9 853 178 9 5 19 5 - - 4276 560
297 - 203 16 202 41 5 3 159 27 2503 222
573 37 1608 75 2327 861 - - 1839 369 9519 1620
158 2 203 17 - - 532 76 178 8 8102 406
105 1 109 0 - - 255 9 320 7 2087 27
31 0 3718 0 0 0 7 0 60 39 1265 39
86 - - - 60 - - - 16 9 1315 9
475 - 64 - 1 - 1047 13 131 1 3145 15
1434 11 1390 80 124 44 - - 1256 211 9454 556
23 3 24 2 13 4 18 2 - - 216 21
2224 34 4524 141 307 46 1727 59 681 110 14186 507
752 13 1315 151 293 101 191 30 30 2 4697 410
1101 8 377 11 838 124 - - 760 72 4285 216
123 - 114 1 7 3 - - - - 549 4
3134 7 1533 78 1651 191 295 3 246 44 12487 379
3702 2 1237 60 49 18 280 66 492 1 11667 336
12871 136 16684 912 6418 1488 4501 294 6463 909 104498 5729

11 55 232 6.5 14.1 55
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Statement-11

State-wise/product-wise details of fertiliser samples analysed and found
non-standard during 2009-10

SI. Name of Urea/A/S and CAN SSP DAP
No.  State A/CI
An. NS An. NS An. NS An. NS

1. Assam 61 - - - 83 6 19 -
2. Bihar 95 - - - 100 23 762 22
3. Jharkhand 231 - - - 20 4 222 -
4. Orissa 952 1 - - 51 26 572 29
5. West Bengal 454 4 2 1 477 145 360 26
6. Mizoram - - - - - - - -
7.  Guijarat 1275 1 180 - 796 11 1147 4
8. MP. 440 6 8 2 1615 372 1144 85
9.  Chhattisgarh 345 5 3 - 859 89 444 20
10. Maharashtra 659 4 10 2 1644 403 799 26
11. Rajasthan 521 - 12 - 7961 117 704 14
12. Haryana 123 6 1 - 103 7 2439 5
13. H.P. 843 - 41 - 49 - 36 0
14. J&K 745 6 3 3 6 3 398 -
15. Punjab 11 0 - - 18 4 1478 4
16. U.P. 519 9 7 - 803 163 5028 151
17. Uttarakhand 97 3 - - 9 9 74 8
18. AP. 2024 8 1 0 933 31 2692 13
19. Karnataka 1242 3 21 - 90 28 1672 50
20. Kerala 1027 0 0 0 4 0 62 3
21. Pondicherry 151 - - - 27 - 62 -
22.  Tamil Nadu 4460 26 32 5 616 58 1039 20

Govt. of India 2472 1 26 1 454 212 2104 19

GRAND TOTAL: 18747 83 347 14 16718 1711 23257 499

% Non Std. 0.4 4.0 10.2 2.1
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MOP/SOP NPK(C) NPK(M) MNF Others Total
An. NS An. NS Al. NS An. NS An. NS An. NS
47 - 4 1 10" 2 6 - 2 - 232 9
386 - 693 8 15 8 92 6 - - 2143 67
67 1 138 4 - - - - - - 678 9
450 1 506 29 272 38 - - - - 2803 124
363 2 500 68 1 1 125 23 6 - 2378 270
292 - 724 10 126 5 - - 118 18 4658 49
233 10 649 154 5 5 37 18 11 7 4142 659
233 - 146 9 51 12 115 8 110 6 2306 149
333 47 843 40 7645 1278 - - 1947 282 13880 2082
131 1 89 3 - - 280 25 129 1 9827 161
399 14 116 6 - - 528 15 390 32 4099 85
55 - 531 - - - 9 - 54 44 1618 44
114 - - - 54 1 - - 12 - 1332 13
415 - 51 1 1 - 940 9 153 6 3067 24
1316 14 1439 52 134 31 1331 194 296 48 10873 662
15 - 15 - 8 1 49 7 7 2 2714 30
1881 1 5017 135 271 58 1609 18 4 - 14432 264
838 3 1906 172 315 119 188 17 33 3 6305 395
918 0 365 4 733 58 - - 751 40 3860 105
116 - 126 1 8 2 - - 1 - 491 3
3456 16 4054 148 3360 258 635 27 430 36 18082 594
3602 171 66 50 29 301 62 1652 10 10832 405
15660 115 18173 911 13059 1906 6245 429 6106 535 118312 6203

07 5.0 14.6 6.9 88 5.2
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Shortage of staff in NCMEI

*192. SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of cases of various types presently being handled
by the National Commission for Minority Educational Institutions
(NCMEI);

(b) whether it 1is a fact that staff strength of NCMEI is

insufficient to handle those cases; and

(c) if so, the steps being taken to provide adequate staff to

NCMEI for properly dealing with those cases?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
As on 04.08.2011, the National Commission for Minority Educational
Institutions (NCMEI) has 1332 cases at its hand regarding grant of
Minority Status Certificates, issue of NOCs to Educational
Institutions, disputes relating to affiliations to a University and
complaints regarding deprivation or violation of educational rights of
minorities to establish and administer Educational Institutions of

their choice.

(b) and (c) Initially, National Commission for Minority Educational
Institutions (NCMEI) was set up with one Chairman, 2 Members and 22
administrative staff. Having regard to the volume of work, the number
of administrative posts has since been increased to 33. Provision for
one additional Member has also been made by an Amendment to the NCMEI
Act.

Safety devices for foggy weather

t*193. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of train accidents that took place because of fog

during the last three years, year-wise and division-wise;

(b) whether Railways have not been fully successful in installing
various safety devices for maintaining train operations in Tfoggy

weather;

(c) if so, the details thereof and the reasons for delay in

installing such devices; and
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(d) the time-frame set to install the said devices in the entire

rail network?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (@) No
consequential train accident on Indian Railways has been attributed to

fog as the cause of the accident.

(b) to (d) In the foggy weather of 2010-11, some changes were made

in Signalling

tOriginal notice of the question was received in Hindi.
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arrangements in selected areas in the Automatic Signalling Territory
on Northern and North Central Railways for safer train operations. The
system has shown encouraging results and assurance level of train
operations during fog have improved considerably.

Improving safety through additional Safety devices is an on-going
process. Proliferation of these devices will be considered as and when
they become adequately effective 1in the field and subject to
availability of resources, manufacturing capabilities, etc. The
validation of these devices is being pursued.

Cost escalation of projects

*194. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether it is a fact that original cost of 333 projects had
gone up from Rs. 3,23,146.8 crores to Rs. 3,74,764 crores as on March
31, 2010 due to delay in execution;

(b) if so, the reasons for the cost overrun of Rs. 50,000 crores;
and

(c) whether any time-frame has been formulated for completion of
these projects to avoid further cost escalation?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIKANT JENA): (a) As on 31st March, 2010 out of
1005 central sector projects costing Rs. 20 crore and above on the
monitor of the Ministry of Statistics and Programme Implementation,
329 projects were reported delayed with original cost Rs. 159619.4
crore and anticipated cost Rs. 256278.2 crore.

(b) The cost overruns are mainly due to escalation and other
factors including delay in projects for various reasons, change in
scope and increase in quantities.

(c) In order to reduce the delays and cost overruns in the
projects, the Government has taken several steps which inter alia

include:

- Adoption of two-stage clearance system and stricter appraisal
of projects before investment approval;

- Normally taking up of projects for implementation only after
funds have been fully tied up;
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Monthly and quarterly monitoring of time and cost overrun of
projects costing Rs. 150 crores and above by MOSPI ;

In-depth review of projects on quarterly basis by the
concerned infrastructure Ministry;

Follow up with the State Governments in respect of problems
relating to land acquisition, rehabilitation related issues,
forest clearances, environment/wild life
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clearances, removal of encroachments and availability of Right
of Way (ROW), ensuring law and order at project sites, etc.

- This Ministry has advised the States to constitute the Central
Sector Projects Coordination Committee (CSPCC) under
respective Chief Secretaries to Tacilitate Central Sector

Projects in the States:

- Faster appraisal through departmental Committees like Expanded
Railway Board in lieu of PIB;

- Setting up of Standing Committees by the Government in the
Ministries/Departments headed by respective Additional

Secretaries to fix responsibility for time and cost overruns;

- Appointment of nodal officers for each project with continuity

of tenure;
- Adoption of computer network based monitoring; and

- Organising training courses and seminars on project planning,
monitoring and project management for project managers of
CPSUs by Ministry of Statistics and Programme Implementation.

Expenditure incurred on stone laying ceremonies

*195. SHRI PRASANTA CHATTERJEE: Will the Minister of RAILWAYS be
pleased to state:

(a) the number of foundation stone laying ceremonies observed
during 2009-10 and 2010-11; and

(b) the expenditure incurred during the above period on foundation

stone laying ceremonies, date-wise and ceremony-wise?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (@) and (b)
Information is being collected and will be laid on the Table of the

House.
Effect of MNREGA on agriculture

t*196. SHRI VEER PAL SINGH YADAV: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether farmers are compelled to quit farming due to shortage
of agricultural labourers engaged in MNREGA;

(b) whether it would affect foodgrain production in future;
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(c) whether small farmers are compelled to do farming of
eucalyptus and poplar due to non-availability of agricultural
labourers; and

tOriginal notice of the question was received in Hindi.
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(d) the steps being contemplated by Government to overcome the

crisis of foodgrain shortage in future?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (&) No, Sir. There
have
been no reports of farmers quitting farming due to shortage of
agricultural Ilabourers engaged under Mahatma Gandhi National Rural
Employment Guarantee Scheme (Mahatma Gandhi NREGS).

(b) Foodgrain production has been growing at an average rate of
2.90 per cent over the past four years and total foodgrain production
in the country has increased from 217.28 million tonnes in 2006-07 to
241.56 million tonnes in 2010-11 (4th Advance Estimates) during which
period MGNREGA has been in operation.

(c) There are no reports suggesting that small Tfarmers are
compelled to do farming of eucalyptus and poplar due to non
availability of agricultural labourers. To make small holder farming
viable, Integrated Farming System is being advocated under various
Government Schemes and Programs which includes development of Agro
forestry, dairying and livestock etc. to diversify the agricultural

profile of the small holder farmers.

(d) A number of measures have been planned and successfully
implemented to meet the growing demand of foodgrains of the increasing
population. These measures include increased investment in agriculture
sector, targeted food crop development schemes and policy support
through increased Minimum Support Price and development of
agricultural markets.

Cancellation of licences of telecom operators failing to
discharge responsibilities

t*197. SHRI RAM JETHMALANI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that there is a difference of opinion
between the Department of Telecommunications (DoT) and the Telecom
Regulatory Authority of India (TRAI) over the issue of cancelling
licences on account of failure of telecom operators to discharge fixed

responsibilities;

(b) if so, the facts thereof and the number of licences

recommended for cancellation by TRAI and the Department, respectively;
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and
(c) the reasons for the said differences?

THE MINISTER OF COMMUNICATIONS AND  INFORMATION  TECHNOLOGY
(SHRI KAPIL SIBAL): (@) to (c) TRAl vide its letters dated 18th
November 2010 and
22nd December, 2010 recommended for cancellation of 43 Unified Access
Service (UAS) licenses as per licence conditions and to seriously

consider the cancellation of another 31 UAS

tOriginal notice of the question was received in Hindi.
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licenses in view of non-utilisation of spectrum and resultant loss of
revenue to exchequer after legal examination, out of 145 UAS licences

granted between the year 2006 to 2008.
As per TRAIl, out of 43 licenses recommended for cancellation:

(i) 4 licensees had complied with the roll out obligations but
with delay involving more than 52 weeks and the rollout of
network (in terms of Base Transceiver Station (BTS)

/subscribers) as on 18th November 2010 was not satisfactory.

(ii) 2 licensees had not complied with the roll out obligations and
the period of 52 weeks from the due date of compliance had

expired.

(in) 32 licensees had not complied with the roll out
obligations and service had not been started even though
registration had been made with the Telecom Enforcement,
Resource and Monitoring (TERM) Cell. In these service areas
the numbers of BTS/Subscribers were very less and apparently

the licensee had not rolled out its network.
(iv) 5 licensees had not complied with the roll out obligations.

DoT has examined the recommendations of TRAI as per the UAS License
conditions in consultation with Ministry of Law and Justice and came
to a prima facie conclusion that 18 licenses are liable for

cancellation as per license conditions.

Since as per the license conditions, meeting the roll-out
obligations 1is not linked with the number of subscribers in the
network or the number of BTSs deployed, as the number of BTSs may vary
according to the area to be covered in a selected District Head
Quarter (DHQ)/town, the Government came to a prime facie conclusion
that TRAlI recommendations may need modification. Accordingly, a
reference was sent back to TRAl for its further consideration as per

5th Proviso to Section 11(1) of TRAI Act, 1997.

After reconsideration, TRAI vide its letter dated 14th July, 2011

has recommended for cancellation of 53 licences. TRAlI has also
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recommended to seek [legal opinion once again on the issue of
cancellation of another 30 UAS licences. A final decision on the
recommendations of the TRAI would be taken after taking into

consideration legal advice in this regard.

Merger of various schemes related to development of agriculture

t*198. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
AGRICULTURE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that several schemes are being implemented

by the Central Government for agricultural development in the country;
(b) if so, the names of the schemes;

(c) whether there is a proposal under consideration to merge all

these schemes into a single scheme; and

(d) if so, the reasons therefor and the details of the draft of
the
proposal?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (d) Schemes
being implemented by Department of Agriculture and Cooperation for
agriculture development in the country are given in the Statement (See
below). There is no proposal, at present, to merge all these schemes
into a single scheme.

Statement

The name of the schemes being presently implemented by the Department
of Agriculture and Cooperation for development of agriculture in the

country

S1.No. Name of the Division/Scheme Nature of schemes

1 2 3

1. Agri Extension and Training

1. Extension Support to Central Institutes of DOE Central Sector
Scheme

2. Agri-Clinics/Agri-Business Centres Central Sector
Scheme

3. Mass Media use in Agr. Ext. Central Sector
Scheme

4. Support to States Extension programme for Centrally
Sponsored Extension
Reforms (ATMA) Scheme

11. Agriculture Census

Agriculture Census Central Sector

Scheme

I111. Agricultural Economics and Statistics
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1. Studies in Agricultural Economic Policy and Central Sector

Scheme Development

2. Improvement of Agriculture Statistics Central Sector
Scheme

3. Forecasting Agricultural output using Space, Central Sector
Scheme

Agro-Meteorology and Land based observation
(FASAL)
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1 2 3

1V. Seeds

1. Implementation of PVP Legislation Central Sector
Scheme

2. Development and Strengthening of infrastructure Central Sector
Scheme

facilities for production and distribution of
quality seeds

3. Externally aided project on implementation of External aided
projects global plan of
action

V. Fertilisers

1. National Project on Promotion of Organic Farming Central Sector
Scheme

2. National Project on Management of Soil Health Centrally
Sponsored and fertility
Scheme

VI. Plant Protection

1. Strengthening and Modernisation of Plant Central Sector
Scheme Quarantine
facilities in India

2. Strengthening and Modernisation of Pest Central Sector
Scheme Management in
the country

3. Monitoring of Pesticide Residues at National Central Sector
Scheme Level

4. National Institute of Plant Health Management Central Sector
Scheme

VI11. Mechanisation and Technology

1. Strengthening of Farm Machinery Training and Central Sector
Scheme Testing
Institutes

2. Post Harvest Tech. and Management Central Sector
Scheme

VI, Crops
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1. Technology Mission on Jute
Scheme

2. Technology Mission on Cotton (CSS)
Sponsored

3. National Food Security Mission
Sponsored

IX. TMOP

1. Tree borne oilseeds and bio diesel
Scheme

Central Sector

Centrally

Scheme
Centrally

Scheme
Central Sector
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1 2
3

2. Integrated Oilseeds, Oil Palm, Pulses and Maize Centrally
Sponsored Development
(1SOPOM) (CSS) Scheme

X. Horticulture

1. National Horticulture Board Central Sector
Scheme

2. Coconut Development Board including Technology Central Sector
Scheme Mission on
Coconut

3. Horticulture Mission for North East and Himalayan Centrally

Sponsored states Scheme

4. National Mission on Micro Irrigation Centrally

Sponsored Scheme

5. National Mission on Bamboo Technology and Centrally

Sponsored Trade (CSS)
Scheme

6. National Horticulture Mission (CSS) Centrally

Sponsored Scheme

7. Central Institute of Horticulture in Nagaland Central Sector

Scheme

8. Grants for replanting and rejuvenation of Central Sector

Scheme Coconut

Gardens

9. Grants to Coconut dev. Board for Coconut Palm Central Sector

Scheme Insurance

Scheme

XI. Secretariat Eco. Service

1. Secretariat Economic Service Central Sector

Scheme

XIl. Agricultural Marketing

1. Grant in aid to National Institute of Agricultural Central Sector

Scheme Marketing
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(N1AM)

2. Strengthening Agmark Grading and Export Central Sector
Scheme Quality
Control
3. Marketing Research Surveys and Marketing Central Sector
Scheme Information
Network
4. Development of Market Infrastructure, Grading and Central Sector
Scheme

Standardisation
5. Construction of Rural Godowns Central Sector
Scheme

78



1 2 3

6. Small Farmers Agri-Business Consortium (SFAC) Central Sector
Scheme

X11. Information Technology

1. National e-Governance Plan Agriculture Centrally

Sponsored Scheme
2. Strengthening of IT appratus in Agriculture and Central Sector
Scheme Cooperation
(HQ) including Early Warning System

XIV. NRM

1. Soil and Land Use Survey of India Central Sector
Scheme

2. Control of Shifting Cultivation State Plan Scheme
XV. Credit

1. Investment in Debentures of State Land Central Sector
Scheme Development
Banks (SLDBs)

2. National Agricultural Insurance Scheme (NAIS) Central Sector
Scheme

3. Pillot modified National Agriculture Insurance Central Sector
Scheme

4. Whether-based Crop Insurance Central Sector
Scheme

XVIIL. Cooperation

1. Cooperative Education and Training Central Sector
Scheme

2. Assistance to NCDC for development of Central Sector
Scheme cooperatives
XVILL. Macro Management

1 Macro Management (CSS) Centrally
Sponsored Scheme
XVIILL. Trade
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1 Capacity Building to enchance competitiveness Central Sector
scheme of Indian

Agriculture
XIX. Additional Central assistance for State Plan (RKVY)

Rashtriya Krishi Vikas Yojana State Plan Scheme

Encroachment of railway land along rail tracks

*199. SHRI NAND KUMAR SAl: Will the Minister of RAILWAYS be pleased
to state:
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(a) whether large portions of railway land, along rail tracks, in

various zones have been encroached by slum dwellers;

(b) if so, whether Railways have made any survey to identify the

area of land encroached upon by such slum dwellers;
(c) if so, the details thereof, zone-wise;

(d) the details of steps taken by Railways to remove such

encroachments;

(e) the extent to which such land was resumed by Railways during
2009-10 and 2010-11, zone-wise; and

() the extent to which operations of Railways have been affected

by such slums in various zones?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (a) to () Indian
Railways have approximately 10.65 lakh acres of land, out of which
about 2424 acres of land, which constitutes only 0.23% of total land
holding, is under encroachments. Encroachments on railway land near
railway tracks cause operational problems besides hampering the
developmental works and causing unsafe conditions for encroachers.
Railways are engaged in continuous exercise to protect Railway
land/property from further encroachments by providing boundary walls,
fencing, tree plantation, etc., at vulnerable Ilocations on a
programmed basis. Approximately 104 acres of railway land has been got
vacated during last two years ending 31-3-2011. Area of Railway land
under encroachment Zone-wise as on 31.3.2011 is given in the
Statement.

Statement

Zone-wise encroachment of Railway land along rail tracks
as on 31.3.2011

Railway Zones Area (in acre) Under Encroachments
as on 31.03.2011

1 2
Central 157
Eastern 53
East Central 11
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East Coast 53

Northern 544

North Central 123
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1 2

North Eastern 70
Northeast Frontier 414
North Western 46
Southern 153
South Central 33
South Eastern 402
Southeast Central 121
South Western 40
Western 103
West Central 101
TOTAL 2424

Doubling of Mangalore-Kanyakumari railway line

*200. PROF. P.J. KURIEN: Will the Minister of RAILWAYS be pleased
to state:

(a) whether doubling of the entire railway line from Mangalore to
Kanyakumari is under consideration;

(b) if so, the details thereof;

(c) the details of the portions of the said line which have
already been converted to double line;

(d) the details of the portions of the said line which are yet to
be converted to double line; and

(e) the details of action plan of Government to complete the said
work and the expected time of completion thereof?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (&) to (d) The
position of doubling of Mangalore-Kanyakumari vrailway line 1is as
under: -

i. Mangalore-Shoranur-Ernakulam-Mulanturutti (431.22 Km) and
Mavelikara- Kayankulam-Thiruvananthapuram ( 113.21 Km)
sections have already been doubled. Work on doubling of
Mulanturutti-Mavelikara (89.34 Km) via Kottayam is under
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various stages of progress. With completion of Mulanturutti-

Mavelikara doubling, the Mangalore-Ernakulam-

Thiruvananthapuram section via Kottayam will

become double
line section.
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The doubling works are undertaken when the line capacity of
the existing sections gets saturated. The portion between
Thiruvananthapuram and Kanyakumari
(86.56 Km) has been surveyed for doubling but not found

operationally justified at present.

(e) Doubling of Mavelikara-Chenganur (12.30 Km) section on
Kottayam route is at advance stage of completion and is expected to be
commissioned during 2011-12. For the balance ongoing works of
Mulanturutti-Mavelikara via Kottayam, regular meetings are being held
with State Government Authorities to expedite land availability and to

sort out other issues for expeditious completion of the projects.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Reorientation of farm education

1396. SHRI N.K. SINGH: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Vice-Chancellors of various agricultural universities
across the country have urged Government that farm education be

reoriented to meet global challenges;

(b) if so, the details thereof and whether farm education has
assumed considerable urgency in view of the dismal state of affairs in

the agriculture sector; and

(c) if so, the steps taken by Union Government to modernize and
improve standards of agricultural universities to meet global

challenges?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (c) Reorientation of farm education is a continuous
process which is undertaken through the collective efforts of ICAR and
Agricultural Universities. 1CAR regularly provides policy,
professional and the partial financial support under the scheme
"Strengthening and Development of Higher Agricultural Education in
India® to upgrade/modernize the infrastructure and Tfacilities for

teaching-learning, and to improve the quality of education.

Setting up of vegetable clusters near cities
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SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:

t1397.

Will the Minister of AGRICULTURE be pleased to state:
(a) whether it is a fact that there is a gap between the demand

and the supply of vegetables in the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the assessment of Government regarding the said gap;

(c) whether Government has formulated a plan to encourage setting
up of clusters for growing vegetables near towns so as to enhance

vegetable supply in the country; and

(d) if so, the facts thereof and the details of proposed draft of
the plan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) The production of vegetables in the country has
increased from 111.39 million tonnes in 2005-06 to 133.7 million
tonnes in 2009-10. Accordingly, per capita availability of vegetables
has increased from 279 gm per day to 317 gm per day over a period of 5
years. However, there are issues relating to enhancement of
productivity, post harvest losses and improvement in quality of

vegetables.

(c) and (d) Government has launched a new scheme on Vegetable
Initiative for Urban Clusters during 2011-12 with an out lay of Rs.300
crore under the aegis of the Rashtriya Krishi Vikas Yojana. The Scheme
envisages development of vegetable clusters for ensuring supply of
good quality vegetables to one city or town in every State having a
population of one million and above. In the case of States which do
not have any city with one million populations such as in the North
East and the State of Goa, the State Capital city or township having

less than one million populations is covered.

The scheme covers all aspects relating to vegetable production,
from production and supply of planting material to marketing upto the
retail level along with support for conducting base line survey,
formation of Tfarmer groups, their linkage to aggregators/markets
besides training and capacity building of vegetable growers in the

identified clusters.
Dairy development

1t1398.SHRI MEGHRAJ JAIN:
SHRI RAGHUNANDAN SHARMA:

Will the Minister of AGRICULTURE be pleased to state:

(a) the expenditure proposed to be incurred in the Eleventh Five
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Year Plan on dairy development activities in the country;

(b) the percentage it amounts to in the total expenditure incurred

on agricultural development activities;
(c) the details of funds earmarked, State-wise;

(d) whether it is a fact that the number of cattle stock is

gradually decreasing; and

tOriginal notice of the question was received in Hindi.
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(e) if so, the reasons therefor and the measure to be adopted by

Government to encourage cattle owners?

THE MINISTER OF STATE IN THE MINISTRY OF  AGRICULTURE
(SHRI CHARAN DAS MAHANT): (@) The approved outlay for the Eleventh
Five Year Plan for the Department of Animal Husbandry, Dairying and
Fisheries for dairy development is Rs.580.00 crore, against which an
expenditure of Rs. 380.60 crores has been incurred upto 31.03.2011.

(b) The percentage share of expenditure on dairy development as a
proportion of the expenditure on agricultural development activities

is as under:
Eleventh Five Year Plan Expenditure (as on 31.03.2011)

(Rs. in crore)

Agriculture Dairy Development Percentage

44477.18 380.60 0.86 %

(c) There is no provision for State-wise earmarking of funds under
the dairy development schemes of the Department of Animal Husbandry,
Dairying and Fisheries. However a statement indicating funds released
State-wise for Dairy Development schemes during the Eleventh Five Year
Plan period upto 31.03.2011 is given in the Statement (See below).

(d) No, Sir. The cattle population has increased from 185.18
million in 2003 (as per 17th Livestock Census) to 199.08 million in
2007 (as per 18th Livestock Census) with an annual growth rate of
about 1.83%.

(e) Does not arise in view of (d) above
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Statement

Funds released State-wise by Government of India under Dairy Development schemes during
Eleventh Five Year Plan upto 31.03.2011

(Rs in crore)

(a) States Intensive Dairy Strengthening Assistance to Dairy Venture Delhi Milk Grand Total
Development Infrastructure for Cooperatives Capital Fund/Dairy Scheme
Programme Quality and Clean (A to O) Entrepreneurship (DMS)
(1DDP) Milk Production Development Scheme
(CMP) (DVCF/DEDS)

1 2 3 4 5 6 7
Andhra Pradesh 9.05 1.50 0.00 10.54
Bihar 1.19 1.49 0.00 2.68
Chhattisgarh 1.40 0.00 0.00 1.40
Goa 1.71 1.02 0.00 2.72
Gujarat 0.00 20.30 0.00 20.30
Haryana 11.17 1.77 2.49 15.43
Himachal Pradesh 7.40 0.97 0.00 8.37
Jammu and Kashmir 0.00 1.35 0.00 1.35
Jharkhand 1.52 0.00 0.00 1.52
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1 2 3 4 7
Karnataka 0.00 5.59 0.00 5.59
Kerala 13.79 12.87 0.00 26.66
M.P. 8.28 2.05 2.50 12.83
Maharashtra 2.00 6.40 0.10 8.50
Orissa 12.27 0.67 0.00 12.94
Punjab 15.57 8.43 15.60 39.60
Rajasthan 10.78 3.25 0.00 14.03
Tamil Nadu 2.96 8.89 3.10 14.95
U.P. 2.29 2.38 4_56 9.22
Uttarakhand 1.27 0.00 0.00 1.27
West Bengal 1.48 1.70 0.47 3.65
Arunachal Pradesh 0.00 0.00 0.00 0.00
Assam 6.00 0.00 4.53 10.53
Manipur 0.00 0.07 0.00 0.07
Meghalaya 2.40 0.00 0.00 2.40
Mizoram 2.26 1.32 0.00 3.58
Nagaland 4.80 0.25 0.00 5.05
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1 2 3 4 5 6 7
Sikkim 2.37 0.41 0.00 2.78
Tripura 0.11 0.00 0.00 0.11
A and N Islands 0.00 0.00 0.00 0.00
Chandigarh 0.00 0.00 0.00 0.00
Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
Daman and Diu 0.00 0.00 0.00 0.00
Delhi 0.00 0.00 0.00 0.00
Lakshadweep 0.00 0.00 0.00 0.00
Puducherry 0.00 0.52 0.00 0.52
Others 0.60 0.00 0.00 0.60
ToTAL (@) 122 .66 83.20 33.35 239.21
(b) Funds released to 0.00 0 0 137.39 137.39
NABARD BY GOl for
Implementation of DVCF/

DEDS scheme

(c) Funds released to 000 0 0 4.00 4.00
DMS

GRAND TOTAL (atb+c) 122 .66 83.20 33.35 137.39 4.00 380.60

Note: (b) and (c) above State-wise release of fund not made by Government of India.
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Decline in soil fertility

1t1399. SHRI UPENDRA KUSHWAHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that soil fertility in the country is

decreasing due to large scale use of chemical fertilizers;

(b) whether it is a fact that in view of food security, there is

need to encourage organic fertilizers to preserve land fertility; and
(c) if so, the steps taken so far for organic farming?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) There 1is no scientific evidence of declining soil
fertility and productivity with judicious use of chemical fertilizers.
However, imbalanced use of chemical fertilizers with low addition of
organic matter and lack of micro and secondary nutrients have resulted
in nutrient deficiencies and deterioration of soil health in

intensively cultivated areas.

(b) Integrated use of chemical fertilizers and organic manure can

maintain soil health and give higher sustainable yields.

(c) Government is promoting integrated nutrient management
involving soil test based judicious use of chemical fertilizers and
locally available organic manures. Government 1is also promoting
organic farming through various schemes. Under National Project on
Organic Farming (NPOF) scheme, efforts are made to create technical
capacity, Tfacilitate production of organic inputs and their
standardization, and human resource development. States are supported
under National Horticulture Mission (NHM) and Rashtriya Krishi Vikas
Yojana (RKVY) schemes for setting up of organic inputs production

units and certification.
Impact of climate change on food

1400. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is prepared for long-term impacts of
climate change on food production according to the standards of Food

and Agriculture Organisation of UNO;
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(b) if so, the details thereof; and
(c) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) The Government has undertaken initiatives to address the

impact of

tOriginal notice of the question was received in Hindi.
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climate change on food production as per the standards of Food and
Agriculture Organization (FAO) viz., (i) developing staple food
varieties that are better adapted to future climatic conditions; (ii)
screening of plant genetic material stored in gene banks keeping in
view the future requirements; (iii) collection and study of additional
plant genetic resources, including those from wild relatives of food
crops; and (iv) developing varieties of major cereals that are

resistant to heat, drought, submergence and salty water.

(c) The Indian Council of Agricultural Research (ICAR) launched
Network Project “lImpacts, Adaptation and Vulnerability of Indian
Agriculture to Climate Change®™ in 2004 at 15 locations which was
extended to 23 locations in Eleventh Plan to assess the impact of
climate change on agriculture. ICAR is currently implementing a
Rs.350.0 crores scheme “National Initiative on Climate Resilient
Agriculture (NICRA)" to evolve cost effective adaptation and
mitigation strategies against climate change through (i) strategic
research on natural resources, major food crops, livestock, marine and
fresh water fisheries for adaptation and mitigation; (i)
demonstration of available climate resilient practices on farmer®s
field in 100 most vulnerable districts of the country; (iil)
strengthening research infrastructure and capacity building of
scientists Tfor undertaking long-term research on climate change

adaptation; and (iv) sponsored research.

The Government have also prepared the Mission document on the

National Mission for sustainable Agriculture (NMSA)
Global conference on organic farming

1401. DR. T. SUBBARAMI REDDY: Will the Minister of AGRICULTURE be
pleased to

state:

(a) whether a global conference on organic Tfarming was held

recently in the country;
(b) if so, the details thereof;
(c) the issue discussed in the conference; and

(d) the views of experts and each State Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) An international conference on organic farming was

organized recently by Government of Bihar at Patna, Bihar.

(b) International and national experts, practitioners of organic
farming of the States of Punjab, Haryana, Gujarat, Karnataka,
Jharkhand etc.; investors and different stakeholders of Government of
India participated to help Department of Agriculture, Bihar in
developing long-term strategies and road map for organic farming for
the State.
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(c) The major issues discussed were food security vis-a-vis
organic farming, biodiversity conservation for organic farming, water
quality requirement Tfor organic production farming, soil fertility
management in organic system, nutrient management strategies for
organic package and practices, organic production and certification
process including participatory guarantee system, organic produce

value chains for small farm holders etc.
(d) Views of experts are summarized below:

(i) Based on the deliberations, the State can target organic

cultivation in about 6.16 lakh hectares.
(i1) Synergistic role of crop and livestock needs to be exploited.

(iin) Capacity building of farmers as well as extension
functionaries on various issues of organic agriculture is

required.

(iv) Participatory Guarantee System should be encouraged for

promotion of organic farming.
Suicide by farmers

1402. DR. BHARATKUMAR RAUT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware of the tragic cases of farmers

suicides in Bundelkhand region of Uttar Pradesh due to indebtedness;

(b) whether it is a fact that 519 cases of suicides of farmers
occurred iIn just five months in seven districts of Banda, Hamirpur,
Jhansi, Lalitpur, Mahoba and Jalaun, in comparison to 568 cases in 12
months of 2009;

(c) 1if so, the steps Government proposes to take in solving the
problems of farmers like water shortage, bad crop and outstanding bank

loans to save farmers lives; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) and (b) Government of Uttar Pradesh has not reported
incidents of suicide by farmers due to agrarian reasons in Bundelkhand

region.
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(c) and (d) The Bundelkhand Special Package for drought mitigation
is being implemented over a period of three years starting 2009-10 in
thirteen districts of Bundelkhand region, including seven districts of
Uttar Pradesh. The total approved budgetary outlay for the Package is
Rs.7266.00 crore, including Rs.3506.00 crore for Uttar Pradesh. A
multi-sectoral approach focussing on water management and livelihood
improvement has been adopted. Convergence of various flagship schemes

is also envisaged.
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Government of India has implemented the Agricultural Debt Waiver
and Debt Relief Scheme (ADWDRS), 2008 benefitting about 3.69 crore
farmers in the country involving estimated amount of Rs.65,318.33
crore, as per provisional figures. In Uttar Pradesh, 54.16 lakh
farmers have been covered under ADWDRS, 2008 with eligible
waiver/relief amounting to Rs.9095.11 crore, as per provisional

figures.
Suicide by farmers

1403. MS. SUSHILA TIRIYA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that farmers are still committing

suicides, especially in Maharashtra region;

(b) if so, the details thereof during last two years and the

current year;

(c) whether Government has failed iIn providing succour to the
depressed farmers;
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) As reported by Government of Maharashtra, the
number of farmers who committed suicide during 2009, 2010 and 2011
(till June) in Vidarbha region of Maharashtra covered under the
Rehabilitation Package, is 263, 275 and 79 respectively.

(c) and (d) Government of India is, inter alia, implementing a
Rehabilitation Package, which was announced in 2006 initially for 3
years, covering 31 districts in four States including Maharashtra to
address the problem of agrarian distress. An amount of Rs.4388.88
crore has been released for Maharashtra under this package till March
31, 2011. The period for implementation of the non-credit components
of the package has been extended by 2 more years i.e. upto September
30, 2011. As a result of the implementation of this package,
farmers have benefitted by way of interest waiver, assured irrigation,
micro-irrigation, check dams, watershed development, water harvesting,
availability of improved seed and milch animals.

MSP for crops
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1404. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether most of Agricultural States have sought upto 70 per
cent increase in MSP of Rabi winter-sown crop to cover growing input

cost of farmers;

(b) whether these States are disappointed with 8 per cent increase
in MSP of Kharif
crop announced by Government recently even though CACP had recommended
16 per cent hike;

100



(c) if so, details thereof;

(d) whether farm organisations argued that the methodology for
deriving support price of crops should reflect inflation as measured

by Wholesale Price Index and Consumer Price Index; and

(e) if so, details thereof and steps taken by Government to put in

place policies that would encourage farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) While recommending Minimum Support Prices (MSPs) for
various agricultural commodities including Rabi crops, the Commission
for Agricultural Costs and Prices (CACP)
holds consultations with different stake holders, including state
governments. The state governments give their suggestions as to the

level of MSPs for different crops in relation to their input costs.

(b) and (d) The Minimum Support Prices (MSPs) of various Kharif

crops have been raised between 6.7 per cent and 19.1 per cent.

The MSP of common variety of paddy for 2011-12 has been raised by
Rs. 80 per quintal as per the recommendations of the CACP. In
addition, CACP had recommended that if exports remain banned and levy
is not reduced, Government should give a bonus of Rs. 80 per quintal

on top of the recommended MSP.

The levy on rice is declared by the State Governments according to
requirements under various welfare schemes. The Government has

recently allowed export of one million tonne of non-basmati rice.

(d) Representations have been received from farmers® organizations
regarding the methodology for estimating the cost of production. The
methodology is reviewed from time to time. In 2009, the methodology
has been modified in the light of the recommendations of an Expert

Committee under the Chairmanship of Prof. Y_.K. Alagh.

(e) While recommending MSP, the CACP takes into account, inter
alia, various factors which include cost of production, changes in
input prices, demand and supply situation, intercrop price parity,

effect on general price level, effect on cost of living etc.

The Government 1is implementing a number of schemes to encourage

farmers which includes, inter alia, Rashtriya Krishi Vikas Yojana
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(RKVY), National Food Security Mission (NFSM), Integrated Scheme of
Oilseed, Pulses, Maize and Oilpalm (1SOPOM), National Horticulture
Mission (NHM), Integrated Scheme of Oilseed, Pulses, Maize and Oilpalm
(1SOPOM), Integrated Cereals Development Programme for

Rice/Wheat/Coarse Cereals etc. with a view to increasing agricultural

productivity and production.
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Ban on Endosulfan

1405. SHRI R.C. SINGH: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it is a fact that about 60 countries in the world have

banned Endosulfan;

(b) whether it is also a fact that some countries, after re-

assessing its risks, have also banned the above pesticide;

(c) if so, whether any assessment has been made in the country

about the risks and benefits of Endosulfan;
(d) if so, the details thereof; and
(e) the reasons for not banning Endosulfan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) Yes, Sir. As per information available, about 60 countries

have banned use of the pesticide Endosulfan.

(b) Australia, Brazil and USA have decided to end use of
Endosulfan by 2012, 2013 and 2016 respectively on the basis of re-
assessment of its risks and benefits. In fifth meeting of Conference
of Parties (COP) to Stockholm Convention held in Geneva, Switzerland
from 25 to 29 April, 2011, it was decided to list Endosulfan in Annex

A with specific exemptions under Article 4 of the Convention.

(c) to (e) Use of Endosulfan has been reviewed on several occasions
in the past. A committee headed by Director General (DG), Indian
Council of Medical Research (ICMR) was constituted to review
Endosulfan from health perspective. Another committee headed by
Agriculture Commissioner was constituted to vreview alternative
pesticides to Endosulfan. Subsequently, in writ petition (civil No.
213 of 2011 '"Democratic Youth Federation of India vs. Union of India
and Others'™, Hon"ble Supreme Court passed an ad-interim order on
13.05.2011 banning production, sale and use of Endosulfan in the
country till further orders and appointed a joint Committee headed by
the DG, ICMR and the Agriculture Commissioner to conduct a scientific
study on the question whether the use of Endosulfan would cause any
serious health hazard to human beings and would cause environmental

pollution. The Committee was also directed by the Court to suggest
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alternatives to Endosulfan. Accordingly, the Central Government issued
instructions on 14.05.2011 to all State Governments/Union Territories
to implement interim orders of the Court in toto, which are binding on

all manufacturers.
Compensation for farm loss

1406. SHRI B.S. GNANADESIKAN: Will the Minister of AGRICULTURE be
pleased to

state:
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(a) whether Government will come forward to make necessary changes
in the National Crop Insurance Scheme to provide compensation by
calculating individual farm loss
instead of calculating the loss for the entire notified area and
calculating average yield loss in that area;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) to (c) Under yield based schemes of National Agricultural
Insurance Scheme (NAIS) and Modified NAIS, claims are assessed on the
basis of actual yield which is estimated through requisite number of
Crop Cutting Experiments (CCEs). Conducting CCEs at individual farm
level is not possible for States. However, individual based assessment
of claims in respect of localized calamities of hailstorm and
landslide have been included under newly launched Pilot Modified
National Agricultural Insurance Scheme (MNAIS). Similarly, under
Weather Based Crop Insurance Scheme (WBCIS), weather data can not be
recorded for individual farm level.

Utilization of funds for construction of RCOF

1407. SHRI MOINUL HASSAN: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the funds utilised for construction of Research
Centres of Organic Farming (RCOF) is much less than the funds released
for the same;

(b) if so, the reasons therefor and whether the unutilised funds

are handed back to Government; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) Details of funds sanctioned for construction of buildings
of Regional Centres of Organic Farming (RCOF) and funds utilized by
Central Public Works Department during 2010-11 are given below:

RCOF Amount sanctioned Expenditure
(Rs. Lakh) (Rs. Lakh)

Imphal 117.69 117.62

Nagpur 50.00 46.21
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Bangalore 240.00

175.23

(b) Main reason of unutilized funds
construction than expected. As funds are
unutilized funds remain with the Government.

(c) Does not arise.
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Low selling price of Saffron

1408. SHRIMATI BRINDA KARAT: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government has received any memorandum Ffrom the
Saffron Growers and Dealers Association, Kashmir;

(b) if so, the details of steps Government is planning to take
regarding their dismay of low selling price of Saffron; and

(c) the steps taken by Government to check import of Saffron from
Iran?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) Yes, Madam. The Government has received a memorandum
from Saffron Growers and Dealers Association, Pampore, Kashmir.

(b) The average domestic price of saffron had showed an increasing
trend from 2006-07 to 2009-10, but the prices decreased during 2010-11
following the international trend during this period which iIs evident
from the table below:-

Year Average Price Avg. International Price
(Rs./Kg.)

(Rs./Kg.)

2006-07 43883 39244
2007-08 112315 83536
2008-09 192945 140726
2009-10 270162 247549
2010-11 146517 147478

However, for the benefit of saffron growers, Government of India
sanctioned a "National Mission on Saffron- Economic revival of J&K
Saffron” to be implemented during 2010-2014 with a total cost of
Rs.372.18 crore. This Mission mainly deals with improvement of
production and productivity, infrastructure development, enhancing
research and extension capabilities, transfer of technology, quality
testing and marketing, etc. of domestic saffron.

(c) Saffron is mainly imported from Iran followed by Spain. The
import duty of saffron is 30% of FOB value. However, import of saffron
has drastically reduced from 3880 kg during 2005-06 to 250 kg during
2009-10.

Investment in agriculture sector

t1409. SHRI DHIRAJ PRASAD SAHU: Will the Minister of AGRICULTURE be
pleased to state:
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(a) whether the present level of investment in agriculture sector
is inadequate;

(b) if so, the details thereof and reasons therefor;

(c) whether any scheme has been considered for Government/Private
investment in agriculture sector; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) The level of investment (Gross Capital Formation),
in the agriculture sector has been increasing over the years from Rs.
76096 crore in 2004-05 to Rs. 133377 crore in 2009-10 at 2004-05
prices. The investment in agriculture and allied sectors as a
proportion to the GDP in the sector has increased from around 14 per
cent during 2004-05 to 2006-07 to 16.03 per cent in 2007-08 and
further to 19.67 per cent in 2008-09 and to 20.30 per cent in 2009-10.

(c) and (d) Several schemes of the Department of Agriculture and
Cooperation have components to provide for Government/Private
investment in agriculture sector, chief among the schemes are
"Terminal Market Complex (TMC)" with hub and spoke model under
National Horticulture Mission, "Support to State Extension Programmes
for Extension Reforms™, "National Project on Management of Soil Health
and Fertility" and the ""Development and Strengthening of
Infrastructure Facilities for Production and Distribution of Quality
Seeds".

Production of foodgrains

11410. SHRI DHIRAJ PRASAD SAHU: Will the Minister of AGRICULTURE be
pleased to state:

(a) the details of production of foodgrains, oil-seeds and
sugarcane etc. iIn each year in the last three years and the current
year, crop-wise and State-wise;

(b) whether agricultural production in the country has remained
stable in the said period or it has shown a declining trend;

(c) if so, the reasons therefor; and

(d) whether the present level of production of foodgrains is
sufficient to meet the present demand of the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) State-wise details of production of foodgrains, oil-seeds,
sugarcane and cotton for the last three years, i.e., 2008-09 to 2010-
11 are given in the Statement (See below). Production estimates for
the current year, i.e., 2011-12 have not been released.

(b) No, Sir. Agriculture production increased significantly during
2010-11 as compared to 2008-09 and touched record levels of 241.56
million tonnes of foodgrains (including record production of 18.09
million tonnes of pulses), 31.10 million tonnes of oilseeds, 339.17
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million tones of oilseeds, 33.43 million bales (of 170 kg each) of
cotton.

(c) Does not arise.

(d) Yes, Sir. As per 4th advance estimates for 2010-11 released on
19.07.2011, total production of foodgrains in the country is estimated
at 241.56 million tonnes which is higher than the demand of 229.12
million tonnes projected for the year by the Working Group of Planning
Commission for the Eleventh Five Year Plan.

tOriginal notice of the question was received in Hindi.
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Statement

State-wise Production Estimates of Foodgrains, Oilseeds, Sugarcane and Cotton during 2008-09 to 2010-11

(Production “000 Tonnes)

State/UT Foodgrains Oilseeds Sugarcane Cotton$
2008-09 2009-10 2010-11*2008-09 2009-10 2010-11* 2008-09 2009-10 2010-11* 2008-09 2009-10 2010-10*
1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra Pradesh 20421.0 15295.0 20182.8 2189.1 1500.0 1986.0 15380.0 11708.0 14784.0 3569.0 3227.0 5300.0
Arunachal Pradesh 255.8 308.9 # 30.5 28.3 # 23.4 27.1 # NG NG NG
Assam 4143.0 4481.1 4896.0 137.9 1447 152.0 1099.7 1059.0 1097.0 0.6 0.8 #
Bihar 12220.7 10150.6 9884.0 138.0 144 .6 155.2 4959.9 5032.6 15000.0 NG NG NG
Chhattisgarh 5167.3 4902.8 7026.8 193.5 200.4 217.2 25.4 292 21.8 0.1 0.3 #
Goa 134.3 109.9 # 8.2 8.1 # 49.3 52.3 # NG NG NG
Gujarat 6481.0 5761.0 7852.3 4015.9 3097.0 3911.9 15510.0 12400.0 14240.0 7013.8 7986.3 10500.0
Haryana 15613.7 15357.0 16040.9 932.8 877.5 964.0 5130.0 5335.0 5987.0 1858.0 1926.0 1750.0
Himachal Pradesh 1401.2 1017.2 1531.1 5.0 3.8 8.4 53.1 45.6 38.3 0.1 0.0 #
Jammu and Kashmir 1721.3 13145 1371.5 49.6 49.7 49.8 0.0 0.0 0.0 NG NG NG
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1 2 3 4 5 6 7 8 9 10 11 12 13
Jharkhand 4188.7 2152.2 1823.6 73.2 79.6 88.5 348.8 447.0 457.3 NG NG NG
Karnataka 11275.0 10955.0 13290.0 1212.0 1005.0 1212.0 23328.0 30443.0 37595.0 866.0 868.2 1250.0
Kerala 598.3 610.8 548.7 1.6 1.2 2.0 275.5 285.0 110.3 1.5 1.3 #
Madhya Pradesh 13914.6 16016.4 14957.0 6976.9 7636.2 8035.4 2975.0 2535.0 2667.0 856.1 855.3 2000.0
Maharashtra 11427.6 12586.3 15066.0 3409.7 2814.0 4997.0 60648.0 64159.0 78838.0 4752.0 5859.3 8800.0
Manipur 415.0 338.9 # 0.7 0.7 # 21.3 21.3 # NG NG NG
Meghalaya 236.3 239.1 # 7.1 7.0 # 0.3 0.2 # 5.6 5.5 #
Mizoram 58.9 62.4 # 2.5 3.0 # 13.7 12.4 # 0.1 0.8 #
Nagaland 514.2 354.2 # 71.5 84.6 # 185.8 152.9 # 0.1 0.0 #
Orissa 7399.1 7553.1 7641.0 180.3 172.1 183.4 646.2 489.9 902.7 146.6 147.2 250.0
Punjab 27329.8 26950.1 27224.0 76.2 83.4 71.2 4670.0 3700.0 4170.0 2285.0 2006.0 2100.0
Rajasthan 16680.2 12350.1 18691.9 5178.4 4407.2 6090.2 388.2 344.5 360.9 725.7 903.1 900.0
Sikkim 107.5 117.3 * 7.4 9.4 # NG NG NG NG NG NG
Tamil Nadu 7102.3 7511.4 8313.6 1043.0 939.6 1131.9 32804.4 29745.6 34292.0 187.7 225.0 500.0
Tripura 634.7 647.9 # 2.5 2.5 51.7 44.9 # 1.4 1.4 #
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1 2 3 4 5 6 7 8 9 10 11 12 13
Uttar Pradesh 46729.3 43195.3 47243.7 1164.5 816.0 911.0 109048.0117140.0120555.0 0.8 5.0 50.0
Uttarakhand 1765.0 1796.0 1818.0 26.0 33.0 23.4 5590.0 5842.0 6516.0 NG NG NG
West Bengal 16295.6 15741.6 13743.8 582.6 727.1 760.6 1638.3 1000.8 1100.0 6.0 3.3 #
Andaman and 23.9 27.1 # NG NG NG 3.0 2.0 # NG NG NG

Nicobar Islands
Dadra and Nagar 32.7 21.3 # 0.1 0.1 # NG NG NG NG NG NG
Haveli

Delhi 118.2 125.8 # 0.6 4.9 # NG NG NG NG NG NG
Daman and Diu 8.7 4.9 # NG NG NG NG NG NG NG NG NG
Pondicherry 51.5 52.9 # 1.8 1.1 # 162.3 247.3 # 0.0 0.0 #
Others NA NA 2419.1 NA NA 149.7 NA NA 435.3 NA NA 25.0
ALL INDIA 234466.4218107.7 241585.727719.0 24881.7 31100.8 285029.3292301.6339167.6 22276.2 24021.8 33425.0

*4th Advance Estimates released on 19.075011,
#Included in others,

NA : Not Applicable,

NG : Not Grown,

% : Production in "000 Bales of 170 Kgs. each
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Building of new ports for fishermen

t1411. DR. YOGENDRA P. TRIVEDI: Will the Minister of AGRICULTURE be
pleased to
state:

(a) whether State Government of Maharashtra has submitted any
proposal to Central Government regarding building of new ports for the

fishermen; and

(b) if so, the details thereof and present status of proposed

ports?

THE MINISTER OF STATE IN THE MINISTRY OF  AGRICULTURE
(SHRI CHARAN DAS MAHANT): (a) and (b) Yes, Sir. The Government of
Maharashtra in recent financial years had submitted three techno-
economic viable proposals Tfor construction of Ffishing harbours at
Deogad (Anandwadi), Karanja and Arnala. The Ministry of Agriculture
has accorded approval to these proposals and details are as below:

(Rs. in lakh)

SI. Name of District Date of Approved Central Amount
No the fishing Approval project Government
released harbour cost
Share

1 Deogad Sindhudurg 19.02.2008 3589.00 1794 .50 Nil
(Anandwadi)

2. Karanja Raigad 24.03.2011 6802.00 5101.50 400.00

3. Arnala Thane 25.03.2011 6156.00 4617 .00 300.00

The Central share in respect of Deogad (Anandwadi) fishing harbour
project has not been released, as the State Government has not yet

confirmed that the land is free from encroachment and encumbrance.
Sale of substandard fertilizers and seeds

1412. SHRI SHADI LAL BATRA: Will the Minister of AGRICULTURE be
pleased to state:

(a) the number of cases reported of sale of spurious and
substandard fertilizers and seeds in the country, State-wise;

(b) whether use of such fertilizers and seeds is badly affecting
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production of foodgrains in the country;
(c) if so, the details thereof; and

(d) the steps taken by Government to prevent sale of such spurious
seeds and fertilizers in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) During the year 2009-10, the fertilizers samples declared
non-standard at all India level
were 5.2%. The State-wise details are at Statement-1 (See below). 2.9%
of seed samples were found sub-standard during 2009-10. The State-wise
details are at Statement-11
(See below).

(b) and (c) No case of large scale sale of spurious fertilisers and
seeds has been brought to the notice of the Government. By and large
fertilizers and seeds of good quality are being sold in the country.
Availability of good quality fertilizers and seeds have contributed
significantly to steady increase in food grain production and

productivity in the country.

(d) State Governments are adequately empowered wunder the
Fertilizer (Control) Order, 1985, Seeds Act, 1966, Seeds Rules, 1968
and Seeds (Control) Order, 1983 to curb the sale of poor quality of
fertilizers and seeds. In order to ensure the availability of good
quality of seed and fertilizers, State Governments are advised

regularly to monitor their quality.
Statement-1

State-wise number of fertiliser samples analysed and found
non-standard during 2009-10

S1. Name of No. Annual No. of samples % %
No. State of Analysing Non Standard Capacity
Samples
Labs. Capacity UtilisationNon-
AnalysedNutrient PhysicalTotal standard

deficient parameter

&
impurities
1 2 3 4 5 6 7 8 9 10
1. Assam 1 500 232 9 - 9 46.4 3.9
2. Mizoram 1 250 Nil Nil Nil Nil Nil Nil
3. Jharkhand 1 3330 678 9 - 9 20.4 1.3
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4. Bihar 2000 2143 63 4 67 107.2 3.1

5. Orissa 3500 2803 107 17 124 80.1 4.4

6. West Bengal 4500 2378 267 3 270 52.8 11.4
ToTAL East 14080 8234 455 24 479 58.5 5.8
and NER
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1 2 3 4 5 6 7 8 9 10
7 Gujarat 3 7500 4658 49 0 49 62.1 1.1
8 M.P. 4 5200 4142 648 11 659 79.7 15.9
9 Chhattisgarh 1 3150 2306 143 6 149 73.2 6.5
10 Maharashtra 4 13640 13880 1747 335 2082 101.8 15.0
11 Rajasthan 4 8000 9827 143 18 161 122.8 1.6
TOTAL 16 37490 34813 2730 370 3100 92.9 8.9
WEST ZONE
12 Haryana 3 5100 4099 62 23 85 80.4 2.1
13 HP. 2 2000 1618 41 3 44 80.9 2.7.
14 J&K 2 1400 1332 10 3 13 95.1 1.0
15 Punjab 2 3000 3067 24 0 24 102.2 0.8
16 U.P. 5 10000 10873 662 - 662 108.7 6.1
17 Uttarakhand 2 800 274 29 1 30 34.3 10.9
TOTAL 16 22300 21263 828 30 858 95.3 4.0
NORTH ZONE
17 A.P. 5 15000 14432 225 39 264 96.2 1.8
18 Karnataka 7 10065 6305 375 20 395 62.6 6.3
19 Kerala 2 5000 3860 105 0 105 77.2 2.7
20 Pondicherry 1 700 491 2 1 3 70.1 0.6
21 Tamil Nadu 14 17500 18082 424 170 594 103.3 3.3
TOTAL 29 48265 43170 1131 230 1361 89.4 3.2
SOUTH ZONE
22 Government 4 8500 10832 324 81 405 127.4 3.7
of India
TOTAL 74 130635 118312 5468 735 6203 90.6 5.2
ALL INDIA
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Statement-11

Progress Report of Seed Law Enforcement during 2009-2010

SI. State Total No. of No. of No. of No. of No. of No. of No. of
No No. of samples cases in cases stop cases filed cases cases cases where
samples found which sale order in the decided by pending in seed
drawn sub-standard warning issued Court of Court of Law Court of forfeited
issued Law fine/ Law
imprisonment
awarded
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 11209 232 15 7 97 7 97 3
2. Assam - - - - - - - -

3. Andaman - - - - - - - -
4. Arunachal - - - - - - - -
5. Bihar 887 195 16 - - - - -
6. Chandigarh (U.T.) - - - - - - - -
7. Chhattisgarh 1325 37 - - - - - -
8. Delhi 191 12 2 - 10 2 21 -

9. Dadra and Nagar Haveli - - - - - - - -
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1 2 3 4 5 6 7 8 9 10
10. Daman and Diu (U.T.) - - - - - - - -
11. Gujarat 3211 109 42 - 7 18 13 -
12. Goa 417 - - - - - - -
13. Haryana 2897 490 1 8 - 21 - -
14. Himachal Pradesh 1122 - - - - - - -
15. Jammu and Kashmir 921 15 15 - 8 - 8 - .
16. Jharkhand 811 97 20 20 - - - -
17. Karnataka 7081 59 23 3 - - - -
18. Kerala 712 98 - - - - - -
19. Lakshadweep - - - - - - -

20. Madhya Pradesh 4197 1077 841 - - - - -
21. Maharashtra 11967 401 401 902 77 77 311 35
22. Meghalaya - - - - - - - -
23. Manipur - - - - - - - -
24. Mizoram - - - - - - - -
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2

10

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

Nagaland

Orissa

Punjab
Pondicherry (U.T.)
Rajasthan

Sikkim

Tamil Nadu
Tripura

U.P.

Uttarakhand

W.B.

917

1579

261

9409

4439

397

3127

133

151

20

795

161

91

93

211
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Functioning of Krishi Vigyan Kendras

1413. SHRI SHADI LAL BATRA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of Krishi Vigyan Kendras functioning in the

country, State-wise, especially in Haryana and Punjab;

(b) the activities done by these Kendras during the last three

years;

(c) whether any assessment of work done by these Kendras has been

carried out;
(d) if so, the details thereof, State-wise; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) There are 593 Krishi Vigyan Kendras (KVK) functioning in
the country including 18 in Haryana and 17 in Punjab. The State-wise

number of KVKs are given in the Statement (See below).

(b) During the last three years (2008-09 to 2010-11), these KVKs
in the country undertook 3.21 lakh on-farm trials and front-line
demonstrations; conducted 1.46 lakh training programmes; organized
11.38 lakh extension programmes; produced 3.21 lakh quintal quality
seeds, 465.50 lakh planting materials, 305.60 lakh livestock strains
and fingerlings and tested 2.55 lakh samples of soil and water.

(c) to (e) The work done by KVKs is reviewed by Quinquennial Review
Team (QRT) headed by an eminent scientist. The major areas of
considerable impact noted by the last QRT included Crop Production,
Seed Production/Replacement, Integrated Pest Management, Natural
Resource Management, Livestock Production and Management, Fisheries,
Information and Communication Technology, Entrepreneurship
Development, and Use of Innovative Extension Approaches. Important
recommendations made by the QRT include establishment of demonstration
unit on integrated farming system and post harvest and value addition
unit, disease and pest diagnostic facilities, exclusion of recruitment
of KVK staff from any ban/restriction imposed by the State and/or
Central Governments, strengthening of Zonal Coordinating Units and its
up-gradation to the level of Zonal Project Directorates and providing
e-linkage facilities to the KVKs. All these recommendations have been

implemented in Eleventh Plan. The QRT did not give its recommendations
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State-wise.

Statement

State/Union Territory-wise number of Krishi Vigyan Kendras
established in the Country till July, 2011

SI.No. States/UTs Total
1 2 3
1. Andaman and Nicobar Islands 2
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1 2 3
2. Andhra Pradesh 30
3. Arunachal Pradesh 13
4. Assam 21
5. Bihar 38
6. Chhattisgarh 16
7. Delhi 1
8. Goa 2
9. Gujarat 26
10. Haryana 18
11. Himachal Pradesh 12
12. Jammu and Kashmir 14
13. Jharkhand 22
14. Karnataka 28
15. Kerala 14
16. Lakshadweep 1
17. Madhya Pradesh 47
18. Maharashtra 41
19. Manipur 9
20. Meghalaya 5
21. Mizoram 8
22. Nagaland 8
23. Odisha 30
24. Pondicherry 2
25. Punjab 17
26. Rajasthan 32
27. Sikkim 4
28. Tamil Nadu 30
29. Tripura 4
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1 2 3

30. Uttar Pradesh 8

31. Uttarakhand 13

32. West Bengal 17
TOTAL: 593

Suicide by farmers

1414 . SHRI K.E. ISMAIL: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government had conducted any survey regarding total
number of cases of farmers” suicide in the country due to indebtedness
during last three years;

(b) if so, the details thereof with a district-wise list;

(c) whether Government had conducted any survey to find the ways
to contain and eliminate this scenario from rural India;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) and (b) Government of India had constituted an Expert
Group in August, 2006 under the Chairmanship of Dr. R. Radhakrishna to
look into the problems of agricultural indebtedness in its totality
and suggest measures to provide relief to farmers across the country.
The Expert Group assessed the indebtedness situation in each of the
States. It also analysed the nature and incidence of suicide among
farmers in the country based on data provided by National Crime
Records Bureau and some micro studies. A list of 100 agriculturally
less developed and distressed districts, which is annexed to the
report of the Expert Group, is given in Statement (See below).

(c) and (d) The Expert Group submitted its report in July, 2007 and
recommended various measures pertaining to credit, financial
architecture, institutional architecture, risk mitigation, expanding
livelihood opportunities and rural health to provide relief to farmers
across the country, as per its Terms of Reference.

(e) Does not arise in view of (c) and (d) above.

Statement
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A list of 100 agriculturally less developed and distressed districts

Andhra Pradesh
1. Adilabad 2. Anantapur 3. Chittoor 4. Cuddappah

5. Guntur 6. Karimnagar 7. Khammam 8. Kurnool
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9. Medak

13. Nizamabad

Bihar

17. Banka

21. Lakhisarai

Chhattisgarh
24 _ Bilaspur
Gujarat

28. Dahod

Jammu and Kashmir

30. Baramulla

34 . Udhampur
Jharkhand

35. Deoghar
Lohardaga

39. Pakaur
Karnataka

43. Belgaum

47 . Kodagu
Kerala

49. Kasargod
Madhya Pradesh

52. Anuppur

56. Betul
Chhindwara

60. Dindori

64. Panna

68. Sidhi
Maharashtra

70. Akola
Gadchiroli

74. Gondia
Osmanabad

78. Wardha

10.

14.

18.

22.

25.

29.

31.

36.

a4 .
48.

53.
57.

61.
65.
69.

71.

75.

79.

Mahaboobnagar

Prakasam

Bhagalpur
Madhubani

Janjgir

Patan

Doda

Gumla

. Sahibganj

Chikmangalur

Shimoga

. Palakkad

Ashoknagar

Burhanpur

Jhabua
Rewa

Umaria

Amravati

Nanded

Wasim
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11. Nalgonda

15. Ranga Reddy

19. Darbhanga

23. Saran

26. Jashpur

32. Kargil

37. Hazaribag

41. Seraikela

45_ Chitradurga

51. Wyanad

54_ Balaghat

58. Chhatarpur

62. Katni

66. Seoni

72. Buldhana

76. Nandurbar

80. Yavatmal

12.

20.

27.

33.

38.

42.

55.

59.

63.

67.

73.

7.

Nellore

. Warangal

Jamui

Kanker

Kupwara

Simdega

Hassan

Barwani

Mandla
Shahdol



Orissa

81. Boudh 82. Koraput 83. Malkangiri 84 . Nawapara
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Rajasthan
85. Chum 86. Dungarpur 87. Jaisalmer 88. Nagaur
89. Pali 90. Rajsamand 91. Sikar 92. Udaipur
Tamil Nadu
93. Sivaganga

Uttar Pradesh

94_. Banda 95. Chitrakoot 96. Hamirpur
Uttaranchal
97. Almora 98. Pauri Garhwal 99. Rudraprayag 100. Tehri

Garhwal

Insurance claims of farmers

1415. SHRIMATI GUNDU SUDHARANI: Will the Minister of AGRICULTURE be
pleased to state:

(a) details of premium collected by insurance companies from small
and marginal farmers under National Agricultural Insurance Scheme
(NAIS) during last five years in Andhra Pradesh, year-wise and
district-wise;

(b) number of insurance claims submitted by small and marginal
farmers under NAIS during the period in Andhra Pradesh, year-wise and
district-wise;

(c) details of insurance claims paid by insurance companies to
small and marginal farmers during the period, year-wise and district-

wise;

(d) whether farmers are still struggling to claim their insurance

money; and

(e) if so, how the Ministry plan to ensure that farmers get

insurance money in time?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) to (c) Year-wise and district-wise details of premium
collected from small and marginal farmers and claims paid to them in
Andhra Pradesh are given 1in Statement (See below) As per scheme
provisions, farmers need not approach to insurance company to lodge
claims. Claims are automatically calculated on receipt of yield data
from the State Government and credited to the accounts of the farmers
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through nodal banks.

(d) and (e) Claims are paid within two months after receipt of
yield data from the State Governments. Sometimes there may be delay
due to late receipt of yield data. However, there is a provision of
25% on account payment of likely claims under newly launched Modified
National Agricultural Insurance Scheme (MNAIS) with the aim to provide
immediate relief to the affected farmers.
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Statement

District-wise — year-wise details in respect of Small and Marginal Farmers from year

2006-07 to year 2010-11 (as on 9.8.2011)

Amount (in Rs. lakh)

SI. District Year 2006-07 Year 2007-08 Year 2008-09 Year 2009-10 Year 2010-11
No.

Premium Claims Premium Claims Premium Claims Premium  Claims Premium Claims
1 2 3 4 5 6 7 8 9 10 11 12
1. Adilabad 310.52 7,35 321.86 11.26 358.38 433.02 589.75 1671.44 233.55 0.53
2. Anantapur 1170.84 26338.74 1460.64 54 .91 1634.62 27445.06 2126.67 15997.55 2547.46 8955.28
3. Chittoor 168.40 65.10 234.67 0.00 99.94 126.09 416.90 762.07 346.70 222 .45
4. Cuddapah 641.53 1301.08 667.66 161.64 775.29 5338.60 1059.58 8670.05 1323.30 8247.45
S. E.Godavari 484_.17 2044.76 631.94 340.98 339.83 200.66 908.45 1140.34 1004.13 10325.75
6. Guntur 307.75 1183.21  359.82 21.16 396.89 26.40 377.65 177.39 400.58 1583.31
7. Karimnagar 262.63 55.22 246.53 0.35 252.33 39.00 647.41 708.98 662.01 156.07
8. Khammam 373.01 72.63 430.63 0.00 492.03 56.37 1265.27 810.32 557.68 49.60
9. Krishna 447.09 3953.10 534.90 23.61 346.14 70.03 637.14 192.76 691.06 7787.18
10. Kurnool 180.40 283.33 189.83 7.49 182.18 273.95 476.86 2500.08 394.23 557.34
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1 2 3 4 5 6 7 8 9 10 11 12
11. Mahabubnagar 362.70 346.40 454 .42 10.81 416.81 301.01 679.00 1881.55 737.37 19.86
12. Medak 202.97 167.47 279.46 0.00 338.99 149.84 658.67 3366.38 728.12 284.29
13. Nalgonda 309.93 84.93 365.63 23.39 399.95 128.44 665.04 54.97 521.42 19.82
14. Nellore 153.94 12.67 154.15 3.26 180.70 0.93 168.33 150.41 139.22 86.31
15. Nizamabad 284.30 62.99 477.46 0.00 371.23 0.39 1135.36 1014.56 742.78 235.30
16. Prakasam 145.91 362.29 187.83 21.80 168.84 21.28 288.93 8.46 173.14 94 .52
17. Rangareddy 97.59 4.70 80.18 0.92 91.41 57.27 239.17 685.53 176.83 333.30
18. Srikakulam 27642 17.84 347.64 0.00 241.17  1757.32 477.40 2410.30 518.48 10565.50
19. Visakhapatnam 182.55 0.00 231.30 0.00 46.09 141.18 283.25 2530.53 203.75 138.76
20. Vizianagaram 180.68 26.85 269.74 0.76 125.15 163.74 386.46 1715.47 365.91 150.96
21. Warangal 275.04 59.29 262.69 3.15 372.29 166.67 616.44 839.14 221.38 26.87
22_. W.Godavari 564.12 1117.97 755.44 113.05 634.24 1101.53 1011.37 625.27 1100.10 10498.74
GRAND TOTAL 7382.49 37567.92 8944.41 798.54  8263.52 37997.80 15115.09 48413.55 13789.19 60339.21
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Revival of Cooperative Banks

1416. SHRI BIRENDER SINGH: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a revival plan consisting of cleansing of balance
sheets of cooperative banks was made by Government under the
Vaidyanathan Committee Report amounting to Rs. 13,596 crore;

(b) whether the plan entailed widespread amendments of respective
State Cooperative Societies Acts embracing legal and institutional
changes, many of which militated against democratic principles;

(c) if so, the States which amended their Acts and availed
financial assistance and those which disagreed to sign MoUs;

(d) whether this package aggravated the State participation and
control on an egregious basis; and

(e) the amount released so far and whether it has affected growth
of self-reliance in cooperatives?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) A package for revival and strengthening of Short-Term
Cooperative Credit Structure (STCCS) in the country formulated on the
basis of recommendations of Vaidyanathan Committee is presently under
implementation with an estimated total financial outlay of Rs. 13596

crore.

(b) Revival Package entails amendments to respective State
Cooperative Societies Act with a view to introducing legal and
institutional reforms necessary for making STCCs a democratic, self-
reliant and efficiently functioning organization.

(c) 21 States viz. Andhra Pradesh, Arunachal Pradesh, Bihar,
Gujarat, Haryana, Karnataka, Jammu and Kashmir, Jharkhand, Madhya
Pradesh, Maharashtra, Manipur, Mizoram, Meghalaya, Nagaland, Orissa,
Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttar Pradesh and West Bengal
have amended their respective State Cooperative Societies Act. 16
States namely, Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat,
Haryana, Karnataka, Madhya Pradesh, Maharashtra, Orissa, Rajasthan,
Sikkim, Tamil Nadu, Tripura, Uttar Pradesh and West Bengal have
availed financial assistance under the package. 3 States, Goa,
Himachal Pradesh and Kerala have not signed Memorandum of
Understanding (MoU).
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(d) No, Sir.

(e) An amount of Rs. 9846.70 crore (Rs. 8992.36 crore Government
of India share and Rs.854.34 crore State Government share) has been
released as on 30.06.2011 under the revival package. Implementation of

revival package has facilitated the STCCS entities to function iIn a
democratic and self-reliant manner.
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Expansion of efficient units of fertilizer manufacturers

11417 .SHR1 BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government is regularly monitoring the economic status
and efficiency of public sector and cooperative Tfertilizer

manufacturers;
(b) if so, the details thereof;

(c) the details of fertilizer manufacturer unit which has been
found fully efficient and to which Government has to provide per ton

lesser subsidy;

(d) whether Government would encourage this capable unit for its

expansion; and

(e) the quantum of Government capital iIn cooperative institutions
and whether cooperative Tfertilizer manufacturer institution has

proposed to return Government’s capital, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (b) Yes, Sir. Government vregularly
monitors the economic status and efficiency of public sector and
cooperative fertilizer manufacturers by taking measures such as review
of monthly and quarterly performance, setting up of targets for the
companies in the Memorandum of Understanding (MoU) signed every year
in terms of the Department of Public Enterprises (DPE) guidelines and
monitoring it regularly through Quarterly Review Meetings (QRM) held

under the Chairmanship of Secretary.

(c) Actual energy consumption subject to pre set energy norms of
NPS-111 is reimbursed. In case of energy efficient units consuming
less than pre set norms, the energy savings component is incentivise
at the basic weighted average rate of inputs consumed. A list of units
with pre set and actual energy consumption for the year 2009-10 is
given in Statement (See below).

(d) Units are encouraged to maximise energy savings by providing

incentives at the weighted average rate of inputs consumed.

(e) Only one cooperative society namely Krishak Bharti Cooperative
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Limited (KRIBHCO) is under the administrative control of Department of
Fertilizer. As on date Government®"s equity in KRIBHCO is Rs 188.90
crore. KRIBHCO has forwarded two cheques of the value of Rs 91.40
crore towards repatriation of equity. If these repatriations are
accepted by the Department, the Government of India®s equity will be

reduced to Rs. 97.50 crore.

tOriginal notice of the question was received in Hindi.
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Statement

A list of units with pre set and actual energy consumption
for the year 2009-10

Re-assessed NPS-111 Actual Energy
capacity Energy Norms 2009-10
MT (Gcal/MT) (Gcal/MT)
1 2 3
GROUP-1 : Gas
1.. IFFCO Aonla-1 864600 5.690 5.667
2. Indo-Gulf-Jagdishpur 864600 5.534 5.424
3. Kribhco-Hazira 1729200 5.952 5.925
4. NFL-Vijaipur-1 864600 5.952 5.780
5. NFCL-Kakinada-1 597300 5.712 5.568
6. CFCL-1 Kota 864600 5.621 5.635
7. TATA 864600 5.417 5.171
8. KSFL-Shahjahanpur 864600 5.712 5.678
9. NFCL-Kakinada-11 597300 5.712 5.570
10. [IFFCO-Aonla-11 864600 5.522 5.536
11. NFL-Vijaipur-1I1 864600 5.712 5.483
12. IFFCO-Phulpur-1 551100 7.584 6.639
13. SFC-Kota 379500 7.847 7.447
14. GSFC-Baroda 370590 6.935 6.466
15. IFFCO-Kalol 544500 6.607 5.767
16. RCF-Thal 1706897 6.938 6.293
17. BVFCL-111 315000 12.688 14.047
18. BVFCL-I1 240000 12.610 18.228
19. RCF Trombay 330000 9.569 7.663
20. IFFCO-Phulpur-11 864600 5.883 5.629
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1 2 3

21. CFCL-11 — Kota 864600 5.678 5.427
Wt.Avg. 6.341 6.179
SUB TOTAL: 16007387
GROUP-11: Pre-1992 Naphtha
1. MCFL-Manglore 379500 7.356 6.586
2. MFL-Madras 486750 8.337 7.804
3. SPIC-Tuticorin 620400 7.382 7.382
4. ZIlL-Goa 399300 7.308 6.902
Wt.Avg. 7.608 7.229
SUB TOTAL: 1885950
GROUP-111: FO/LSHS
1. GNVFC-Bharuch 636900 7.989 8.069
2. NFL-Nangal 478500 9.517 9.509
3. NFL-Bhatinda 511500 10.221 9.617
4. NFL-Panipat 511500 9.654 9.789
Wt.Avg. 9.263 9.173
SUB TOTAL:: 2138400
GRAND TOTAL 20031737 6.772 6.598

Policies for production of fertilizers

1418. SHRIMATI T. RATNA BAI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the country does not have in place policies to produce

fertilizers it will need shortly;
(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the steps being taken to avoid such situation in future?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (d) The policy for Stage-111 of New
Pricing Scheme for urea manufacturing units, notified on 8th March,
2007 which was valid upto 31st March, 2010 has been extended till
further orders on provisional basis. As regards, policy beyond NPS-
111, a policy for Nutrient based subsidy for urea sector is under
consideration of Government. The Nutrient Based Subsidy policy for

PandK fertilizers has been implemented w.e.f. 1.4.2010.
Leakages of chemicals from commercial units

1419. SHRI RAJIV PRATAP RUDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether there has been several cases of chemical leakages
affecting local population from different commercial units in the

country in the last one year;
(b) if so, the details thereof, State-wise;

(c) the action taken against the erring companies risking the

local population due to their commercial activities; and

(d) the checks and controls in place to avoid such incidents in

future?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) The information on incidents on
chemical leakages in different states of the country in the last one

year is as under:

SI. State No. of incidents of Chemical
No. leakage in 2010

1. Orissa 2

2. Maharashtra 8

3. Uttar Pradesh 1

4. Karnataka 2

5. Gujarat 10

6. Tamil Nadu 2
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(c) and (d) The registered factories are inspected periodically by
the State Labour Department. Prosecutions are taken up against those
managements of factories in which violations of the provisions of the
Factories Act, 1948 and other allied legislations have occurred. The
Factories Department is vested with the responsibility of
implementation of the Factories Act, 1948 and Rules made there under

and is responsible for implementation of the provisions of
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the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989
in respect of industrial installation and isolated storages covered
under the Factories Act. The other allied legislations ensure the
safety, health and welfare of workers working in factories registered
under the Factories Act, 1948. The State Labour Department also
conducts workshops, training programmes for workers, organizes safety
awareness campaigns, special safety drives, mock drills of on-site

emergency plans etc.
Opening of closed Fertilizer Corporation of India unit in Talcher

t1420. SHRI RUDRA NARAYAN PANY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware of its assurance that production
in the Fertilizer Corporation of India factory lying closed in Talcher

of Orissa will be started again as soon as possible;
(b) 1if so, the steps taken so far in this direction; and

(c) whether any date has been finalized to start fertilizer

production in this factory?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) Yes, Sir. Pursuant to the Cabinet
decision dated 30.10.2008, an Empowered Committee of Secretaries
(ECOS) was constituted wunder the Chairmanship of Secretary
(Fertilizer) with the mandate to evaluate all options for revival of
closed units of HFCL and FCIL including the Talcher unit of FCIL and
make suitable recommendations for consideration of CCEA. The ECOS
considered the various options and finalized its recommendations.
Based on the recommendations of the ECOS, a proposal for revival of
the closed units of HFCL and FCIL was submitted for consideration of
CCEA. The CCEA has approved the proposal in its meeting held on 4th
August, 2011.

(c) No, Sir.
Demand and supply of fertilizers

t1421. SHRI MOHAN SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether Government has supplied the required quantity of
fertilizers after assessing the demands Tfor fertilizers made by

various States for Kharif crop this year;

(b) whether India has adequate stock of fertilizers for supply;

and

(c) the quantum of fertilizers being imported to meet the

requirement?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) The State-wise demand (Requirement)
and supply (Availability) of major fertilizers namely Urea, MOP and
phosphatic fertilizers (DAP+NPK) during the current Kharif, 2011
(April® 11 to July®™ 11) is given in Statement (See below). As can be
seen the availability of urea is adequate. Similarly, the availability
of phosphatic fertilisers i.e. DAP/NPK during current Kharif, 2011
(April® 11 to July®™ 11) has been comfortable throughout the country.
There is tightness in availability of MOP during current year. There
is no viable source of Potash in the country as such the entire demand
of MOP is met through imports. During the current year, contracting
for import of MOP could not be materialized due to substantial
increase of prices in the International market. However, the
breakthrough in contracting of MOP has just been achieved. It is
expected that MOP imports would start arriving with effect from first
week of September, 2011. As a result, MOP availability for direct
application as well as for indigenous production of NPK fertilizers
would improve.

Statement

Cumulative requirement, availability and sales fertilisers during
2011-12
(April to July)

2011-12 Qty. in (T000) MTs
8.8.2011
State UREA MOP DAP + NPK
Require-Availa-Require-Availa-Require-StockAvaila- Total
ment bility ment bility ment Pre bility Availa-
positioned bility
with pre-
positioning
stock
1 2 3 4 5 6 7 8 9

Andhra Pradesh 800.00 725.67 150.00 72.43 940.00 159.68 907.86 1067 .54

Karnataka 410.00 512.67 161.00 74.47 763.80 385.20 711.87 1097.07
Kerala 63.00 66.52 63.90 53.31 112.00 11.81 93.66 105.47
Tamil Nadu 275.00 280.55 127.00 94.91 272.75 65.01 292.57 357.58
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Gujarat 665.00 636.51
Madhya Pradesh 470.57 425.52
Chhattisgarh 335.00 261.80

Maharashtra 1000.00 986.64

68.00 62.28

47.70 21.58

59.50 18.69

205.00 65.25

522.00 114.71 479.85 594.56

502.02 189.88 343.33 533.21

258.75 64.47 152.94 217.41

1311.50 265.07 1015.341280.41
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1 2 3 4 5 6 7 8 9

Rajasthan 335.00 364.84 17.00 6.52 270.10 70.45 192.44 262.89
Haryana 585.00 615.20 25.00 11.11 225.00 72.98 221.62 294.60
Punjab 1050.001069.24 36.00 19.40 360.00 51.95 246.98 298.93

Himachal Pradesh32.50 31.23 0.35 0.00 7.90 2.00 7.96 9.96

Jammu and 54.50 39.98 9.00 0.00 35.00 0.99 23.56 24.55
Kashmir

Uttar Pradesh 2125.001700.62 90.00 46.12 984.00 256.93 600.84 857.77

Uttarakhand 91.00 100.34 4.50 0.79 42.00 0.00 28.85 28.85

Bihar 515.00 437.43 50.00 15.18 300.00 0.40 184.83 185.23
Jharkhand 88.00 66.41 15.00 1.83 85.50 0.55 40.47 41.02
Orissa 180.00 168.26 69.50 25.15 236.25 7.88 198.85 206.73

West Bengal 256.50 323.78 97.05 31.48 442.45 27.12 321.51 348.63

Assam 92.40 76.69 39.60 10.60 18.15 7.50 14.37 21.87

ALL INDIA 9445 .9978889.9 1343.00 631.10 7719.001754.576079.707834 .27

Allocation of additional fertilizers to Andhra Pradesh

1422. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether in view of erratic rains in Andhra Pradesh and farmers
facing problems it is proposed to allocate additional fertilizers to
Andhra Pradesh;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Urea is the only fertilizer under
partial movement, distribution and statutory price control of
Government of India. All other fertilizers viz. DAP, MOP, SSP and NPK
etc. are decontrolled/de-canalized since 1992 and are imported under
Open General Licence (OGL). The availability of these P&K fertilizers
is decided by the market forces of demand and supply. Union Government
monitors availability of fertilizers at State level and State
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Governments are responsible for further distribution within the State.
The availability of urea, phosphatic fertilizers (DAP/NPK) and MOP in
Andhra Pradesh during current Kharif 2011 (April®11 to July®11) are as
under:
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(Figures in "000 MTs)

Kharif 2011 (April®1l1 to July®11l)

Fertilizer Grade Requirement Stock pre- Supplies Availability Sales
positioned

Urea 800.00 - 725.67 725.67 682.79

Phosphate (DAP+NPK)  940.00 159.68  907.86 1067.54 1022.08

MOP 150.00 - 72.43 72.43 71.13

As can be seen, the availability of urea is adequate. Similarly,
the availability of phosphatic fertilizers i.e. DAP/NPK during current
Kharif, 2011 (April®1l to July®11l) has been comfortable throughout the
country. There 1is tightness in availability of MOP during current
year. There is no viable source of Potash in the country as such the
entire demand of MOP is met through imports. During the current year,
contracting for import of MOP could not be materialized due to
substantial increase of prices in the International market. However,
the breakthrough in contracting of MOP has just been achieved. It is
expected that MOP imports would start arriving with effect from first
week of September, 2011. As a result, MOP availability for direct
application as well as for indigenous production of NPK fertilizers

would improve.
De-control of fertilizers

t1423. SHRIMATI MAYA SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware of the financial burden and other
effects being faced by farmers due to continuous price hike of
fertilizers in the country;

(b) the details of steps taken by Government to ensure easy
availability of fertilizers and accessibility to farmers;

(c) whether it is a fact that this situation has emerged due to
decontrol of fertilizers by Government; and

(d) whether any study has been conducted by Government to
ascertain the beneficiary of decontrolling fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The Government has introduced Nutrient Based
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Subsidy (NBS) Policy for decontrolled Phosphatic and Potassic
fertilizers w.e.f. 1.4.2010. The NBS is applicable on 22 grades of P&K
fertilizers namely, Di-Ammonium Phosphate (DAP), DAP Lite, Muriate of
Potash (MOP), 15 grades of NPKS complex

tOriginal notice of the question was received in Hindi.
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fertilizers, Mono Ammonium Phosphate (MAP), Triple Super Phosphate
(TSP), Ammonium Sulphate (AS) and Single Super Phosphate (SSP).
Primary nutrients namely, N, P, K (Nitrogen, Phosphate and Potash) and
Secondary nutrient "S* (Sulphur) contained 1in the fertilizers
mentioned above are eligible for NBS. Under NBS, the subsidy on
decontrolled P&K fertilizers is determined for each nutrient of N, P,

K & S on per kg basis and fixed by the Government on annual basis.

NBS is fixed by the Government by taking into the consideration the
affordability of the farmer and prevalent price level of fertilizers
and fertilizer inputs in the international market. The Maximum Retail
Price (MRP) of P&K fertilizers prior to 1.4.2010 were fixed by the
Government, however with the implementation of NBS w.e.f. 1.4.2010 the
MRP of P&K Fertilizers have been opened and fertilizer producing
companies or the importers are allowed to fix the MRP at reasonable

level.

Since under NBS, subsidy is fixed for a year, the increase or
decrease in prices of fertilizers and its raw materials have an impact
on the MRP of these fertilizers, which is fixed by the companies. The
international prices of fertilizers and its raw materials in the year
2011 have increased substantially as compared to the year 2010. The
increase in international prices of fertilizers and its raw materials
during the year 2010-11 have been taken into account while fixing the
subsidy under NBS Scheme for the year 2011-12. Accordingly the subsidy
has been iIncreased this year as compared to 2010-11. Nutrient Based

Subsidy on P&K fertilizers are as below:-

(in Rs. per MT)

Fertilizer under NBS NBS 2011-12 NBS 2010-11
1 2 3
AS : 20.6-0-0-23 5979 5195
DAP :© 18-46-0-0 19763 15968
DAP Lite: 16-44-0-0 18574 14991
MOP : 0-0-60-0 16054 14392
MAP : 11-52-0-0 19803 15879
TSP - 0-46-0-0 14876 11787
SSP : 0-16-0-11 5359 4296
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NPS: 16-20-0-13 11030 9073

NPS: 20-20-0-13 12116 10002

NP: 20-20-0-0 11898 9770
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1 2 3

NP: 23-23-0-0 13683 11236
NP: 24-24-0-0 14278 11724
NP: 28-28-0-0 16658 13678
NPK: 10-26-26-0 18080 15222
NPK: 12-32-16-0 17888 14825
NPK: 14-28-14-0 16602 13785
NPK: 14-35-14-0 18866 15578
NPK: 15-15-15-0 12937 10926
NPKS: 15-15-15-09 13088 11086
NPK: 16-16-16-0 13800 11654
NPK: 17-17-17-0 14662 12383
NPK: 19-19-19-0 16387 13839

The statements showing the MRPs of subsidized fertilizers from
1.4.2007 to Kharif 2011-12 is at Statement-l1 (See below). The farmer
has to pay 27 to 58% of the actual cost of the fertilizers of P&K
fertilizers in the form of MRP. The rest of the cost of P&K

fertilizers is borne by the Government.

Urea remains under Government control and its import is canalized
by the Government through designated canalizing agencies. NBS Scheme
has not been implemented on Urea so far and it continues to be
governed by New Pricing Scheme-I111 (NPS-111). The MRP of Urea
continues to be fixed by the Government and it was last increased from
Rs 4830 per metric tonne to Rs. 5310 per metric tonne w.e.f. 1st
April, 2010 after a gap of eight years.

(b) The following steps are taken by the Government to ensure easy
availability of fertilizers and accessibility to farmers :

(i) Zonal conferences each for Kharif and Rabi season are held
every year, wherein the requirement and availability of
fertilizers is assessed for all the States/UTs jointly by the
State Governments, Department of Agriculture and Cooperation
and Department of Fertilizers.
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(ii) Monthly Supply Plan is given by Department of Fertilizers to
each fertilizer company for the fertilizers to be supplied by
them under the subsidy scheme. Monthly, Movement Orders are
issued in respect of Urea. 20% of the price decontrolled
fertilizers produced/imported are under the movement control

under the Essential
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Commodities Act. DOF regulates the movement of these
fertilizers to bridge the supplies iIn underserved areas.
Freight subsidy is also given on the fertilizers under the
Uniform Freight Subsidy Policy. The movement of all major
subsidized fertilizers 1is being monitored throughout the
country by an on-line web based monitoring system
(www.urvarak.co.in) also called as Fertilizer Monitoring
System (FMS);

(iin) The State Governments have been advised (i) to instruct
the State Institutional agencies to coordinate with
manufacturers and importers of TfTertilizers for streamlining
the supplies (ii) to review the railway rake points in their
states and take up the issues with the Railways for
improvements, if any, required to ensure availability of

fertilizers in every nook and corner of the State;

(iv) As stated above, the Government has introduced Nutrient Based
Subsidy (NBS) Policy in respect of Phosphatic and Potassic
fertilizers w.e.f. 1.4.2010. Under the NBS, State Governments
have to play more proactive role to co-ordinate with the
manufacturers/importers to tie up supplies of fertilizers as

per the requirement of states;

(v) Department of Fertilizers and Department of Agriculture and
Cooperation are jointly reviewing fertilizer availability with
State Agriculture Department through video Conferencing every
week. The corrective actions, if required, are taken

immediately to avoid any hardships to farmers;

(vi) The Department of Fertilizers contacts on phone the officials
of major Tfertilizer consuming states on daily basis to find
out any shortages of fertilizers in any part of the state and

the corrective actions are taken immediately;

(vil) In so far as decontrolled Phosphatic and Potassic
fertilizers are concerned, subsidy 1is released on the

receipt/sale of fertilizers;

(viii) The gap between requirement and indigenous availability

of Urea is met through imports;

(ix) Under NBS, Fertilizer companies are required to print Maximum
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Retail Price (MRP) along with applicable subsidy on the
fertilizer bags clearly. Any sale above the printed net retail

price will be punishable under the EC Act.

A Statement showing the cumulative requirement and availability of
Urea, DAP/NPK, MOP during April - July, 2011 is enclosed as Statement-
11 (See below).

(c) As stated above, the Maximum Retail Price (MRP) of P&K
fertilizers prior to 1.4.2010 were fixed by the Government, however
with the implementation of NBS w.e.f 1.4.2010, the MRP of P&K
Fertilizers have been opened and fertilizer producing companies or the

importers are allowed to fix the MRP at reasonable level.
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(c) The NBS policy providing P& fertilizers to the farmers at the
subsidized prices is applicable to all the farmers in the country.
Inter-Ministerial Committee (IMC) has been constituted under the NBS
Policy comprising of Secretary (Fertilizers) as Chairperson and Joint
Secretary level representatives of Department of Agriculture and
Cooperation (DAC), Department of Expenditure (DOE), Planning
Commission and Department of Agricultural Research and Education
(DARE). This Committee monitors the prices and availability of P&K
fertilizers in its meetings including all other issues pertaining to
NBS Scheme.

Statement

MRP of fertilizers w.e.f. 1.4.2007 onwards (in Rs. Per Metric Tonne)

S1. Grade of MRP MRP MRP MRP MRP MRP
No. Fertilizers during during during from during during
1.4.2007 to 18.6.08 to 1.4.09 tol.4.2010Rabi Kharif
17.6.2008 31.3.200931.3.2010 (kharif 2010-11 2011 as

2010) per FMS
1 2 3 4 5 6 7 8
1. DAP (Indigenous) 9350 9350 9350 9950 10750
11765712500
DAP (Imported) 9350 9350 9350 9950 9950 12000
2. DAP Lite - - - - Not yet -
(Introduced w.e.f. in the
Feb. 2011) market
3. MAP 9350 9350 9350 9950 10750 -
4_ MOP 4455 4455 4455 5055 5055 6000/6064
5. TSP 7460 7460 7460 8060 8860 -
6. SSP 3400 4600 4600 3200 3200 4200
7. 16-20-00-13 7100 5875 5875 6475 7800 9466/9645
8. 20-20-0-13 7280 6295 6295 6895 8216 9803710488
9. 20-20-00-00 7280 5343 5343 5943 7995 7500/9861
10. 23-23-00-00 8000 6145 6145 6745 7445
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11. 24-24-00-00 - - - -Not yet
10000

(Introduced w.e.f. in the
1.10.2010) market

12 28-28-00-00 9080 7481 7481 8281 11628
11577/11810

156



1 2 3 4 5 6 7 8
13 10-26-26-00 8360 7197 7197 7897 9256 10458710910
14 12-32-16-00 8480 7637 7637 8337 9568 11200/11313
15 14-28-14-00 8300 7050 7050 7650 7650 -
16 14-35-14-00 8660 8185 8185 8785 1029611272/11622
17 15-15-15-00 6980 5121 5121 5721 7121 8200
18 15-15-15-09 - - - - Not yet 8000/9300
(Introduced w.e.f. in the
1.10.2010) market
19 17-17-17-00 8100 5804 5804 6404 6404 -
20 19-19-19-00 8300 6487 6487 7287 7287 -
21 16-16-16-00 - - - 6560 7100 -
(Introduced w.e.f.
1.7.2010)
22 Ammonium - 10350 10350 8500 7800 7000/7900
Sulphate
23 Urea 4830 4830 4830 5310 5310 5310
Statement-11
Cumulative requirement, availability and sales fertilizers during
2011-12
(April to July)
2011-12 Qty. in ("000) MTs
8.8.2011
State UREA MOP DAP + NPK
Require-Availa-Require-Availa-Require-StockAvaila- Total
ment bility ment bility ment Pre bility Availa-
positioned bility
with pre-
positioning
stock
1 2 3 4 5 6 8 9

Andhra Pradesh 800.00 725.67 150.00 72.43 940.00 159.68 907.86 1067 .54

157



Karnataka 410.00 512.67 161.00 74.47 763.80 385.20 711.87 1097.07
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1 2 3 4 5 6 7 8 9

Kerala 63.00 66.52 63.90 53.31 112.00 11.81 93.66 105.47
Tamil Nadu 275.00 280.55 127.00 94.91 272.75 65.01 292.57 357.58
Gujarat 665.00 636.51 68.00 62.28 522.00 114.71 479.85 594.56

Madhya Pradesh 470.57 425.52 47.70 21.58 502.02 189.88 343.33 533.21
Chhattisgarh 335.00 261.80 59.50 18.69 258.75 64.47 152.94 217.41

Maharashtra 1000.00 986.64 205.00 65.25 1311.50 265.07 1015.341280.41

Rajasthan 335.00 364.84 17.00 6.52 270.10 70.45 192.44 262.89
Haryana 585.00 615.20 25.00 11.11 225.00 72.98 221.62 294.60
Punjab 1050.001069.24 36.00 19.40 360.00 51.95 246.98 298.93

Himachal Pradesh32.50 31.23 0.35 0.00 7.90 2.00 7.96 9.96

Jammu and 54.50 39.98 9.00 0.00 35.00 0.99 23.56 24.55
Kashmir

Uttar Pradesh 2125.001700.62 90.00 46.12 984.00 256.93 600.84 857.77

Uttarakhand 91.00 100.34 4.50 0.79 42.00 0.00 28.85 28.85

Bihar 515.00 437.43 50.00 15.18 300.00 0.40 184.83 185.23
Jharkhand 88.00 66.41 15.00 1.83 85.50 0.55 40.47 41.02
Orissa 180.00 168.26 69.50 25.15 236.25 7.88 198.85 206.73

West Bengal 256.50 323.78 97.05 31.48 442.45 27.12 321.51 348.63

Assam 92.40 76.69 39.60 10.60 18.15 7.50 14.37 21.87

ALL INDIA 9445.9978889.9 1343.00 631.10 7719.001754.576079.707834 .27

Proposals to increase production capacity of RCFL

1424. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the percentage of domestic demand for fertilizers, urea, etc.,
being met from the two manufacturing units of Rashtriya Chemicals and
Fertilizers Ltd. (RCFL) at Trombay and Thal;

(b) whether there is any proposal to increase the capacity of

these two units;
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(c) if so, the estimated plans thereof; and
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(d) whether the Tfast-changing global scenario of technology
upgradation 1is also being suitably absorbed in RCFL existing

technology?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) Rashtriya Chemicals and Fertilizers Limited
(RCF) produces about 3.3 Lakh MT of Urea and 6.5 Lakh MT of complex
fertilizers at its Trombay Unit and around 18 Lakh MT of Urea at its
Thal Unit. For the Year 2009-10 the fertilizer production of RCF was
around 6.97% of the total fertilizer production of the Country.

(b) and (c) Rashtriya Chemicals and Fertilizers Limited (RCF) has
undertaken following two projects for enhancing its capacity at its

Thai unit:

1. THAL REVAMP PROJECT : RCF is revamping its ammonia-urea plants
at Thai which will enhance capacity of existing Thal Ammonia
Plants from 2x1500 MTPD to 2x1750 MTPD vresulting into
production of additional 3 LMT per annum of urea. Phase-1 of
the Thai Revamp Project has been successfully completed in
June, 2011 which has enhanced daily production of urea at Thal
unit by 250 MTPD. Final phase will be completed by December,
2011 which will enhance the existing total Urea capacity to

around 20 Lakh Metric Tonne per annum.

2. THAL-111 AMMONIA UREA EXPANSION PROJECT : As a part of its
expansion plans, the RCF has proposed to set up a new stream
of Ammonia-Urea at Thal. The scheme envisages setting up a
2200 MTPD ammonia plant and 3500 MTPD urea plant which is
likely to be commissioned by 2015-16.

(d) Yes, Sir. RCF has always been in the forefront in upgrading
its plants and embracing latest technologies for energy conservation.
In addition to the schemes undertaken at Thal, some of the major

upgradation schemes undertaken by RCRF are:-

(a) The Ammonia-V Technology upgradation project in Trombay unit
was undertaken during tenth plan period resulting in increase

in production capacity from 950 MTPD to 1045 MTPD. Specific
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(C))

©

energy consumption reduced by 2 MKcal/MT,

Revamp of Ammonium Nitro Phosphate (ANP) plant with change of
technology from prilled product to Granulated product. The
revamp plant has a capacity of 900 MTPD of granulated ANP

fertilizer.

At Trombay under the revamping scheme, existing 10 trays in
the Urea reactor were replaced with 15 high efficiency trays.
This has enhanced the C02 conversion in the Urea reactor by

around 3%. Due to this, the stream consumption by the Urea
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stripper has gone down by around 60 kg per tonne of Urea

produced. This has made Plant more energy efficient.

In addition to above, RCF as part of its Replacement and
Renewal strategy is upgrading its plants with latest state of
the art technologies in the field of pollution control, DCS
system, value addition to by products etc.

Revival package for closed fertilizer units

1425. SHRI K_.E. ISMAIL: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has taken a decision on the revival package
for eight closed fertilizer units owned by Fertilizer Corporation of
India (FC1) and the Hindustan Fertilizer Corporation Ltd. (HFC);

(b) if so, the details thereof; and
(c) if not, at what stage is the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) The Cabinet approved, in principle, a
proposal for revival of closed units of FCIL & HFCL in April, 2007. In
October, 2008, the Cabinet approved the constitution of an Empowered
Committee of Secretaries (ECOS) under the Chairmanship of Secretary
(F) with the mandate to evaluate all options for revival of closed
units of HFCL and make suitable recommendations for consideration of
CCEA. The ECOS considered the various options and finalized its
recommendations. Based on the recommendations of the ECOS, a proposal
for revival of the closed units of HFCL & FCIL was submitted for
consideration of CCEA. The CCEA has approved the proposal in its
meeting held on 4th August, 2011.

Demands of cell phone consumers

1426. SHRI N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state:

(a) whether Government is considering several demands made by the
consumer forums, foremost of which is to have a single tariff plan for
all pre-paid consumers in the country;
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(b) whether Government would introduce other consumer friendly
services such as Value Added Services (VAS) operations only with
consumer consent; and

(c) whether Government considers creation of a monitoring cell to

check online grievances, etc.?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) The Telecom Regulatory
Authority of India (TRAI) had sought views of stakeholders, as part of
a consultation process undertaken recently, regarding demand for
single plan for all pre-paid consumers in the country. The majority of
stakeholders are not in favour of the "One Plan for All" suggestion.

(b) TRAI had issued a Direction on 3rd May, 2005, mandating all
access service providers that no chargeable value added service shall
be provided to a customer without his explicit consent and any value
added service, being provided free of charge earlier, shall not be
made chargeable without the explicit consent of the customer. TRAI
issued further directions prescribing the manner in which the explicit
consent of the customer is to be obtained before providing value added
services. TRAl has recently issued a Direction to all the service
providers, on 4th July, 2011, prescribing that confirmation should be
obtained from consumers through SMS or email or Fax or in writing
within 24 hours of activation of value added service, failing which

the service shall be deactivated without any cost to the consumer.

(c) Department of Telecom (DoT) has adopted Centralized Public
Grievance Redressal and Monitoring System (CPGRAMS), a web based on-
line System, developed by National Informatics Centre for expediting
the grievance redressal processes in respect of grievances received in
Public Grievance (PG) cell of DoT.

Data privacy and protection

1427. SHRIMAT1I SHOBHANA BHARTIA:
SHRI N.K. SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state:

(a) whether Government is considering imposing penalties on
Business Process Outsourcing (BPO) firms that compromise on data

privacy of individual consumers;

(b) whether Government is working closely with the united States
to replicate existing global best practices in the realm of data
security and privacy;

(c) whether Government finds the provisions linked to data privacy
and data protection in the IT Act, 2000 inadequate; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) Section 43A of the
Information Technology Act, 2000 prescribes the body corporates to
implement reasonable security practices and procedures. The section
provides for compensation to be paid by body corporate, commensurate
to the damages suffered by the affected person in case of leakage of

sensitive
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personal information. Business Process Outsourcing Ffirms are body
corporates and thus are also covered under section 43A of the

Information Technology Act, 2000.

(b) The cooperation between India and the U.S. in the area of
cyber security is in the form of Memorandum of Understanding between
Indian Computer Emergency Response Team (CERT-In) and the U.S. CERT.
This MOU covers the aspect of exchange of information on prevalent

cyber security polices and best practices.

(c) The provisions are adequate for data protection and data

privacy in digital form.
(d) Does not arise.
Software and hardware of foreign telecom companies

1428. SHRI SANJAY RAUT:
SHRI GOVINDRAO ADIK:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether Government had decided to conduct testing and
certification of software and hardware of all foreign telecom
companies like Nokia, Siemens, Alcatel Lucent, Ericsson and Huawei of
China, in order to help it develop protocols to check them for any

security breach; and

(b) if so, the details of steps taken or proposed to be taken to
develop protocols to check for any security breach by the foreign

telecom vendors in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Yes Sir, to take care
of national security concerns related to telecom network, Government
has issued the amendment to various telecom licenses on 31.05.2011,
wherein it is mandated that all network elements should be tested and

certified as "safe to connect® before inducting these into network.

(b) In this regard, Government has decided to establish a "Center
for Telecom Testing and Security Certification®™ (TTSC) for development
of the standards, procedures and test tools to test the telecom

equipment of all vendors.
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Use of clone numbers

t1429. SHRI  KAPTAN SINGH SOLANKI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that clone numbers are being used in the

country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether Government has filed cases against persons using clone

numbers; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Yes, Sir.

(b) The details of the cases reported during the last three years

and the current year is depicted as under:

SI._.No. Year Cases reported
1 2008-09 8500
2. 2009-10 2129
3. 2010-11 1903
4. 2011-12 (till date) 25

(c) and (d) Cloning of subscriber identity is difficult due to
elaborate authentication and encryption mechanism used in mobile
network, it is also very difficult at present to identify the person
who has cloned the mobile. However, Telecom Enforcement Resource and
Monitoring (TERM) Cells (Ffield units of DoT) are monitoring such type
of complaints. TERM Cells have been entrusted various works including
license compliance and security related matters like Customer
Acquisition Form (CAF) Audit, Monitoring of the Electro Magnetic Field
(EMF) radiation from mobile towers, Check over clandestine/illegal
operation, Inspection of all licensed TSPs, Service Testing for Roll-
Out obligation, Investigation of MoC PG complaints regarding illegal
routing, Registration of Other Service Providers (0OSPs) in Licensed
Service Areas etc. TERM Cells along with related setup in DoT are
being appropriately strengthened so that they can address such type of
issues along with other security related concerns in a timely and

effective manner.
Changing service provider under MNP

1430. SHRI BALWINDER SINGH BHUNDER: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Mobile Number Portability (MNP) has
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been allowed in Delhi and certain other areas;
(b) if so, the details thereof;

(c) the minimum and maximum time taken to change the service
provider while retaining the mobile number;
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(d) whether there are complaints that unduly long time is being

taken in mobile number portability; and

(e) if so, the remedial measures taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (&) and (b) Sir, the
Mobile Number Portability (MNP) Service has been launched on all India
basis on 20.01.2011.

(c) As per the "Telecommunication Mobile Number Portability
Regulations, 2009" (as amended) the porting process of a mobile number
should be completed on
7th working day (except in Jammu and Kashmir, North-East and Assam
wherein it is 15th working day) from the date of placing request with
the recipient operator, if the porting conditions/requirements as

specified in the MNP Regulations are full-filed by the customer.

(d) Sir, Complaints regarding delay in porting due to rejections

by Donor Operators have been received.

(e) The Telecom Regulatory Authority of India (TRAI) has analysed
the cases of porting rejections on sample basis and prima-facie found
that in some of the cases, service providers have rejected the porting
request based on their own interpretation. Show Cause notices were
issued by TRAlI to such service providers for violation of MNP
Regulations 2009. TRAI has examined the replies received from the
service providers and is in the process of taking action as per the
provisions of TRAI Act 1997 (as amended).

Further, in order to reduce the porting rejections, TRAI has issued
directions to the telecom service providers on 24th May, 2011
specifying that rejection under contractual obligation can be done on

the following grounds:-

- the post paid connection with bundled handset with contractual
obligation having exit clause and the subscriber has not

complied with the same; and

- corporate connection with contractual obligation having an

exit clause and the subscriber has not complied with the same;

171



Regarding outstanding payment, which has been seen as one of the
major grounds of rejection, it is specified that if the outstanding
payment due from the subscriber, in the previous paid bill, is less
than rupees ten then the service provider may include the same in the

subsequent bill of the subscriber without any penal charges.

Also, the Telecom Enforcement, Resource and Monitoring (TERM) Cells
of Department of Telecom have also been instructed to monitor the
complaints regarding MNP and take up with the Service Providers for

necessary action.
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Communication facilities in hinterland of Kashmir

1431. PROF. SAIF-UD-DIN SOZ: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware that the hinterland of Kashmir
like Keran and Machil had no communication facilities like telephones

and mobile services; and
(b) if so, the measures which would be taken to do the needful?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) Sir, presently
the Village Public Telephones (VPTs) working through Digital Satellite
Phone Terminal (DSPT) have been provided in Keran and Machil. The no.
of Keran VPT is 089919224052 and that of Machil is 08991924133.

Sabotage of MTNL cables

1432. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that cases of intentional sabotage of
MTNL cables have been reported to Government;

(b) 1if so, the frequency and figures of such instances in recent
years

thereof;

(c) whether it is also a fact that in some instances people

responsible for it were reportedly hired by private operators; and

(d) if so, the number of such instances and action taken in this

regard till date?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) No such case has been
reported.

(b) to (d) Does not arise in view of (a) above.
Subscriber base of BSNL and MTNL

1433. SHRI P. RAJEEVE: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the efforts made since 2004 to increase the subscriber base of
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BSNL and MTNL ;
and

(b) the number of subscribers in each network separately for

landline and mobile services since then, year-wise?
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THE

MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND

INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Sir, the efforts made
by Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam

Limited

follows:

BSNL

MTNL

(b

(MTNL), since 2004, to increase their subscriber base are as

Expanding its telecom network to enhance its reach and
coverage for uncovered urban, rural and far flung areas of its

operation.

Revision of tariff under wireline and wireless services after
considering the need of customers and prevailing market

conditions.

3G services have been offered in more than 800 cities of the
country. All 2G mobile connections have been made as 3G

enabled.

Increasingly provide/promote broadband on wireline and several

Value Added Services to increase its utility.

Modernization of wireline network Ulike 1induction of Next
Generation Network (NGN) switches and converged billing
platform.

Rehabilitation of outdoor network to reduce fault rate.

Modernization of wireline network Ulike induction of Next

Generation Network (NGN) switches.

3G services have been offered in both Delhi and Mumbai. All 2G

mobile connections have been made as 3G enabled.

Taking care of customers®™ conveniences by increasing the

points where customers can make payments.

Revision of tariff under wireline and wireless services after
considering the need of customers and prevailing market

conditions.

The number of wireline and wireless subscribers in BSNL and

MTNL since 2004, year-wise is as follows:

(Figures in lakhs)
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S1._.No. Year BSNL MTNL

Wireline Wireless Wireline Wireless

1 2 3 4 5 6

1. 2003-04 354.36 62.13 43.31 5.03
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1 2 3 4 5 6

2. 2004-05 358.59 110.75 40.15 11.38
3. 2005-06 354.23 197.37 38.33 21.03
4. 2006-07 337.39 309.85 37.22 29.45
5. 2007-08 315.52 407.87 36.76 35.34
6. 2008-09 293.46 521.44 35.73 44 .83
7. 2009-10 278.31 694.50 34.97 50.94
8. 2010-11 252.25 918.34 34.64 54.79
9. 2011-12 247.25 937.28 34.43 55.06

(upto 30.6.2011)

Private operators not complying with rural connectivity clause

1434. MS. MABEL REBELLO: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) by when private mobile/landline operators would comply with
the rural connectivity clause they had promised to undertake when they
were given operating licences in the country; and

(b) the manner in which the Ministry proposes to penalise them, if
they have not complied with the rural connectivity obligations?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (@) Sir, private Cellular
Mobile Telephone Service (CMTS) operators provides mobile services and
Unifies Access Service (UAS) operators are permitted to provide mobile
as well as landline service. CMTS/UAS Licence Agreement conditions
inter alia provide that, there is no requirement of mandatory coverage

of rural areas.
(b) Does not arise in view of (a) above.
Mobile phone connectivity in Tribal areas

1435. MS. MABEL REBELLO: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) by when all the mobile towers in Tribal areas would be
activated, especially in Left Wing Extremism (LWE) affected areas of
Jharkhand, Chhattisgarh and Orissa;
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(b) how many blocks in Tribal areas of Central India, still don’t
have mobile telephone connectivity;
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(c) by when all in the country will have at least mobile

connectivity; and
(d) the details thereof, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (@) As on date, all the
mobile towers installed by Bharat Sanchar Nigam Limited (BSNL) in the
tribal areas including Left Wing Extremism (LWE) affected areas of
Orissa, Jharkhand and Chhattisgarh have been activated except 12 in
Jharkhand and 62 in Chhattisgarh. Action has been initiated to

commission these remaining mobile towers by 31.10.2011.

(b) BSNL is providing GSM (Global System for Mobile
Communications) based cellular mobile service in all the Blocks of
Tribal areas of Jharkhand, Chhattisgarh, Orissa and Madhya Pradesh
except for one Block in Chhattisgarh. Action has been initiated to
provide mobile Coverage in the said Block during the current year.

(c) and (d) In terms of License for Cellular Mobile Telephone
Service, a licensee is required to provide mobile coverage in 50% of
the District Headquarters within three years of effective date of
License. Further expansion beyond 50% shall lie with the Licensee
depending on their business decision. BSNL has complied with the said
roll out obligation and augments coverage based on 1its techno-

commercial decisions.
Manufacture of low radiation mobile handsets

11436. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the number of mobile phone consumers is continuously

increasing in the country;
(b) if so, the details thereof;

(c) whether the mobile handsets being used currently emit

radiation which causes health hazards;

(d) if so, whether Government has any proposal to formulate any
policy to manufacture low radiation or radiation free handsets; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
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INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) Yes, Sir.

(b) The number of mobile phone consumers 1is continuously

increasing in the country as per details given below:

tOriginal notice of the question was received in Hindi.
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As on As on As on Upto

31.03.2009 31.03.2010 31.03.2011 30.06.2011

Number of wireless 391.76 584.32 811.60 851.70

telephones (in million)

(c) The International Agency for Research on Cancer (I1ARC), a part
of World Health Organization (WHO), in its Press Release dated 31 May
2011 has classified radiofrequency electromagnetic fields as possibly
carcinogenic to humans (Group 2B), based on an increased risk for
glioma, a malignant type of brain cancer, associated with wireless

phone use.

Subsequently, WHO in its Fact Sheet No. 193 of June 2011, has
stated that there are some indications of an increased risk of glioma
for those who reported the highest 10% of cumulative hours of cell
phone use, although there was no consistent trend of increasing risk
with greater duration of use. The researchers concluded that biases
and errors limit the strength of these conclusions and prevent a
causal interpretation. Based largely on these data, [IARC has
classified radiofrequency electromagnetic fields as possibly
carcinogenic to humans (Group 2B), a category used when a causal
association is considered credible, but when chance, bias or

confounding cannot be ruled out with reasonable confidence.

WHO has further stated that a large number of studies have been
performed over the last two decades to assess whether mobile phones
pose a potential health risk. To date, no adverse health effects have
been established as being caused by mobile phone use. WHO will conduct
a formal risk assessment of all studied health outcomes from

radiofrequency fields exposure by 2012.

(d) and (e) With regard to mobile handsets, based on Telecom
Commission®s recommendations, Department of Telecommunications has
adopted International Commission on Non-lonizing Radiation Protection
(ICNIRP) guidelines imposing basic restrictions in terms of SAR
(Specific Absorption Rate) value limiting to 2 W/Kg (averaged over 10g
tissue) in the frequency range of 10 MHz to 10 GHz. Following steps
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have been taken for compliance of SAR value for mobile phones:

(i) Indigenous manufacturers of mobile handsets have been
instructed to comply with ICNIRP guidelines and furnish self-

certificate.

(ii) Mobile handsets manufacturers have been instructed to indicate
the level of radiation on the product itself and to clearly

communicate the potential danger of mobile phone radiation and

exposure.
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(iin) To regulate indigenous as well as imported mobile phone,
Bureau of Indian Standard (BIS) has been requested to frame

Standard for all mobile phones under BIS Act 1986.
USOF for providing broadband services in rural areas

1437. SHRI B.S. GNANADESIKAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has proposed to spend Rs. 5000 crores from
the Universal Service Obligation Fund (USOF) to give subsidy to the
telecom operators for providing broadband services in rural areas of

the country;

(b) if so, the details thereof and the value of allocation under
USOF in order to provide mobile services in rural and remote areas of

the country for the last three years, State-wise; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) to (c) Under the Rural
Wireline Broadband Scheme, Universal Service Obligation Fund (USOF)
has signed an Agreement with Bharat Sanchar Nigam Ltd. (BSNL) on 20th
January, 2009 to provide wire-line broadband connectivity to rural and
remote areas by leveraging the infrastructure of existing rural
exchanges and copper wire-line network. The speed of each of the

broadband connection shall be at least 512 kbps always on.

Under this scheme BSNL will provide 8,88,832 wire-line Broadband
connections to individual users and Government Institutions, including
schools, over a period of 5 years, i.e., by 2014. The subsidy
disbursement is for (i) broadband connections, Customer Premises
Equipment (CPE), Computer/Computing Devises; (ii) Setting up of kiosks
for public access to broadband services. The estimated subsidy outflow
is Rs. 1500 crores in 5 years®™ time that includes subsidy for the

broadband connections, CPEs, computers/computing devices and kiosks.

USOF is also working on Rural Wireless Broadband Scheme. Under this
scheme, USOF
will provide financial assistance by way of subsidy for the wireless

broadband active infrastructure. About 5 lakh villages will be covered
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under this scheme. Bids for Subsidy will be invited shortly. Actual
financial expenditure will be known after opening, evaluation and

finalisation of the bids.

The details of allocation/disbursement of Subsidy for USOF"s Mobile
Phase-1 scheme Circle/State-wise for the last three years is given in
Statement-1 and 11 (See below).

184



Statement-1

Allocation/Disbursement of Subsidy for Mobile Phase-1 Scheme under

for the

USOF

last three Financial

Years

Figures in Crore

Telecom Circles State-wise 2008-09 2009-10 2010-11 Grand
Total
1 2 3 4 5 6
Andhra Pradesh Andhra Pradesh 2.68 11.13 12.69 26.50
Assam Assam 0.24 2.37 2.60
Bihar Bihar 4.34 4.34
Chhattisgarh Chhattisgarh 5.03 9.73 14.76
Gujarat Gujarat 0.52 0.44 0.95
Haryana Haryana 0.09 0.09 0.18
Himachal Pradesh Himachal Pradesh 0.59 2.19 2.78
J&K J&K 0.02 1.27 2.20 3.50
Jharkhand Jharkhand 1.13 1.86 2.99
Karnataka Karnataka 2.78 3.82 6.60
Kerala Kerala 0.47 0.17 0.64
Maharashtra Maharashtra 0.00 5.48 12.14 17.63
GOA 0.00 0.00 0.00 0.00
CIRCLE TOTAL 5.48 12.14 17.63
M.P M.P. 0.03 2.13 6.95 9.11
N.E.-I Meghalaya 0.00 2.54 2.99 5.53
Mizoram 0.00 0.85 1.22 2.07
Tripura 0.00 0.00 1.94 1.94
CIRCLE TOTAL 3.39 6.15 9.53

185



NE-11

Arunachal

Pradesh

0.00
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1 2 3 4 5 6
Manipur 0.00 0.01 0.40 0.41
Nagaland 0.00 0.00 0.34 0.34
CIRCLE TOTAL 0.01 1.28 1.29
Orissa Orissa 2.19 3.53 5.72
Punjab Punjab 0.11 0.09 0.21
Rajasthan Rajasthan 2.04 6.66 8.70
Tamil Nadu Pondicherry 0.00 0.00 0.00 0.00
Tamil Nadu 0.00 2.14 2.32 4_47
CIRCLE TOTAL 0.00 2.14 2.32 4.47
U.P. (East) 1.05 6.49 7.00 14.54
U.P. (West) 0.57 1.51 0.97 3.06
U.P. ToTAL 1.63 8.00 7.97 17 .59
Uttaranchal 0.06 1.52 3.22 4.79
West Bengal Sikkim 0.00 0.02 0.07 0.10
West Bengal 0.06 0.76 1.41 2.24
CIRCLE TOTAL 0.06 0.78 1.49 2.33
GRAND TOTAL 4.49 51.04 91.68 147.21
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Statement-11

USP/1P-wise Details of Allocation/Disbursement of Subsidy for the Last Three Financial Years

(Figures in crores of Rupees)

Telecom Circles States BSNL DWL GTL KEC QTIL RCIL RCL VECL VESL Grand
Total
1 2 3 4 5 6 7 8 9 10 11 12
Andhra Pradesh Andhra Pradesh 3.01 14.16 9.33 26.50
Assam Assam 2.60 2.60
Bihar Bihar 4.34 4.34
Chhattisgarh Chhattisgarh 5.11 9.65 14.76
Gujarat Gujarat 0.95 0.95
Haryana Haryana 0.18 0.18
Himachal Pradesh Himachal Pradesh 2.78 2.78
J&K J&K 2.72 0.70 0.08 3.50
Jharkhand Jharkhand 1.73 1.26 2.99
Karnataka Karnataka 6.60 6.60
Kerala Kerala 0.64 0.64
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1 2 3 4 5 6 8 10 11 12
Maharashtra Goa 0.00 0.00 0.00
Maharashtra 13.78 3.85 17.63
CIRCLE TOTAL 13.78 3.85 17.63
MP MP 9.11 9.11
NE-1 Meghalaya 0.00 1.14 4.39 5.53
Mizoram 0.00 0.30 1.76 2.07
Tripura 1.94 0.00 0.00 1.94
CIRCLE TOTAL 1.94 1.45 6.15 9.53
NE-11 Arunachal Pradesh 0.52 0.01 0.53
Manipur 0.37 0.04 0.41
Nagaland 0.33 0.02 0.34
CIRCLE TOTAL 1.20 0.08 1.29
Orissa Orissa 2.56 .16 5.72
Punjab Punjab 0.21 0.21
Rajasthan Rajasthan 8.70 8.70
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1 2 3 4 5 6 7 8 9 10 11 12
Tamil Nadu Pondicherry 0.00 0.00
Tamil Nadu 4.47 4.47
CIRCLE TOTAL 4.47 4.47
UP (E) 10.03 4.51 14.54
uP (W) 1.86 1.20 3.06
U.P. ToTAL 11.88 4.51 1.20 17.59
Uttaranchal Uttaranchal 4.79 4.79
West Bengal Sikkim 0.00 0.10 0.10
West Bengal 2.08 0.16 2.24
CIRCLE TOTAL 2.08 0.26 2.33
GRAND TOTAL 88.12 2.23 18.67 15.81 1.20 7.67 0.08 3.85 9.59 147.21

Abbreviations Used for Different Universal

BSNL Bharat Sanchar Nigam Limited

DWL Dishnet Wireless Limited

GTL GTL Infrastructure Limited

KEC KEC International Limited

QTIL Quipo Telecom Infrastructure Limited
RCIL Reliance Communications

RCL Reliance Communications Limited

Service Providers/Infrastructure Providers

Infrastructure Limited

190



Cinematic personalities in 2G scam

t1438. SHRI SHREEGOPAL VYAS: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it has come to the notice that some cinematic
personalities are involved in 2G scam;

(b) if so, whether investigations have been made in this regard;
and

(c) the outcome of the investigations and the action being taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (&) and (b) Yes Sir.

(c) As a result of investigations, a chargesheet was filed against
Shri Karim Morani, Director of M/s Cineyug Films Pvt. Ltd. amongst
others in the case RC-DAI-2009-A-0045 on 25.04.2011. Shri Karim Morani
is now in judicial custody and is undergoing trial proceedings in this
case in the court.

Child pornography on internet

1439. SHRI RAJKUMAR DHOOT: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that porn websites in particular of the
children are available on the internet which is polluting the minds of
the youth and children;

(b) if so, the details thereof; and

(c) the action Government has taken or proposes to take in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (@) and (b) Every
infrastructure/service may be used for hosting variety of applications
and content of any nature. The web infrastructure does not distinguish
the nature of content. The technology is therefore, used for purposes
which may be liked by one section of society and not liked by other
sections of society. Pornography is one such nature of content and
several groups have hosted pornography sites/content on Internet for
variety of purposes. Such sites can be accessed by all sections of
users including children. Most of the pornographic websites are hosted
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outside the country.

(c) The filtering of pornographic sites poses a technical
challenge. These websites keep on changing the names, domain addresses
and hosting platforms from time to time making it difficult to filter
or block such websites using technical tools available in the market.
In addition, the tools provide filtering to a limited extent only. The

tools, in the process, also filter genuine content and degrade the
performance of systems.

tOriginal notice of the question was received in Hindi.
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The Information Technology Act 2000 amended by the Information
Technology (Amendment) Act 2008 with effect from 27.10.2009 together
with the Indian Penal Code 1860, provides- legal framework for
countering pornographic sites including child pornography. Sections
67, 67A and 67B of the Information Technology Act provides stringent
punishment and fine for publishing or transmission of pornography in
electronic form as well as hosting on website any information which is
lascivious, or contains sexually explicit act or conduct, or depicts
children engaged 1in sexually explicit act. Section 67 provides
imprisonment upto three years and fine upto five lakh rupees for first
conviction and imprisonment upto five years and fine upto ten lakh
rupees Tor subsequent convictions. Section 67A and section 67B
provides punishment upto five years and fine upto ten lakh rupees for
first conviction and imprisonment upto seven years and fine upto ten

lakh rupees for subsequent convictions.

Cancellation of licences of telecom operators failing to start

services

1440. SHRIMATI KUSUM RAI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether TRAI has recommended for cancellation of licences of
74 telecom operators recently due to failure in starting telecom
services in respective spectrum allocated circles within the

stipulated time;

(b) if so, the details thereof along with the details of operators

and circles for which their licences have been cancelled;

(c) whether there is dispute between TRAI and DoT regarding number

of licences to be cancelled; and
(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) TRAI vide its
letters dated 18th November, 2010 and 22nd December, 2010 recommended
for cancellation of 43 Unified Access Service (UAS) licenses as per
licence condition and to seriously consider the cancellation of

another 31 UAS licenses in view of non-utilisation of spectrum and
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resultant loss of revenue to exchequer after legal examination, out of
145 UAS licences granted from the year 2006 to 2008. The details of
operators and circles for which show cause notices for cancellation of
the licenses due to violation of the rollout obligation conditions are
given in Statement (See below). Question of cancellation of licences
will arise only after detailed examination of the replies received

from Licensees.

(c) and (d) As per TRAI, out of 43 licenses recommended for

cancellation:
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(i) 4 licensees had complied with the roll out obligations but
with delay involving more than 52 weeks and the rollout of
network (in terms of BTS/subscribers) as on 18th November,

2010 was not satisfactory.

(ii) 2 licensees had not complied with the roll out obligation and
the period of 52 weeks from the due date of compliance has

expired.

(in) 32 licensees had not complied with the roll out
obligations and service has not been started even though
registration has been made with the Telecom Enforcement,
Resource and Monitoring (TERM) Cell. In these service areas
the numbers of BTS/subscribers are very less and apparently
the licensee has not rolled out its network.

(iv) 5 licensees had not complied with the roll out obligations.

DoT has examined the recommendations of TRAIl as per the UAS License
conditions in consultation with Ministry of Law and Justice and came
to a prima facie conclusion that 18 licensees are liable for

cancellation as per license conditions.

Since meeting the roll-out obligations is not linked with the
number of subscribers in the network or the number of BTSs deployed,
as the number of BTSs may vary according to the area to be covered in
a selected District Head Quarter (DHQ)/town, the Government came to a
prime facie conclusion that TRAlI recommendations need modifications.
The reference was sent back to TRAI for its reconsideration as per
TRAI act to reconcile the differences.

After reconsideration, TRAl vide its letter dated 14th July, 2011
has recommended for cancellation of 53 licences. TRAlI has also
recommended to seek legal opinion once again on the issue of
cancellation of another 30 UAS licences. It is proposed to take final
decision on recommendations of the TRAI after taking into

consideration legal advice in this regard.
Statement

Cancellation of Licences of Telecom operators failing to start service

SI.No. Name of licensee Name of

the service area
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1. Aircel Ltd. Andhra Pradesh, Gujarat, Rajasthan

2. Dishnet Wireless Ltd. Haryana, Kolkata, Madhya Pradesh,
Punjab

3. Etisalat DB Telecom Pvt. Ltd. Delhi, Mumbai

4. Idea Cellular Ltd. Karnataka

5. Sistema Shyam Teleservices Ltd. Assam, Kerala, West Bengal
6. Spice Communications Ltd. Andhra Pradesh

7. Vodafone Essar Spacetel Ltd. North East
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Loss due to software piracy

1441. SHRI Y.S. CHOWDARY: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that software piracy rate is on rise in
the country;

(b) if so, the details thereof;

(c) whether it is a fact that Government has lost about $ 866
million in taxes due to software piracy in the year 2009 alone; and

(d) if so, the steps taken/being taken by Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) There is no official
estimate available to ascertain the extent of software piracy in the
country.

(b) Does not arise.

(c) Many of the software packages used in India are being
imported. Software is exempted from basic custom duty. There is no
explicit data available on financial losses arising out of software

piracy.

(d) The steps taken by the Government to curb software piracy
include the following :

(i) Intellectual Property Rights (IPR) for software in the country
is covered under Copyright Act, 1957 as amended and violations
attract penal action under Section 63 of the Copyright Act.

(ii) Government has set up a Copyright Enforcement Advisory Council
under Ministry of Human Resource Development (the nodal
Administrative Ministry), which vreviews the progress of
enforcement of Copyright Act and also advises on measures —
both on the policy and implementation front for its better
enforcement. Special Cells for monitoring the enforcement of
copyright have been set at Police Headquarters in the
States/UTs.

(iin) Instructions have been issued to various Government
departments to use legal copies of software.

(iv) Zero custom duty on application software has contributed in
reducing costs.
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(v) Government is promoting Free and Open Source Software (FOSS)
in
e-governance applications in the country. A National Resource
Centre for Free and Open Source Software (NRCFOSS) has been
set up to carry out Research and Development, Human Resource
Development, FOSS deployment, Support and Awareness in the
country. NRCFOSS has brought out an indigenous GNU/Linux based
operating system named as Bharat Operating System Solutions
(BOSS) with Indian languages support.
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Small savings accounts

t1442. SHRI PRAVIN NAIK: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of operational small savings accounts in the
Department of Post as on date and the amount deposited therein by the

Common man;

(b) the number of accounts closed by customers during the last one

year;

(c) the amount deposited with Government by common man through

small savings schemes; and

(d) the steps Government is contemplating to take, so that, the
participation and trust of people in these small savings schemes may

be augmented?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (@) The number of
operational small savings accounts in the Department of Post as on
30/6/2011 are 264585266 and the amount deposited therein by the common
man as on June, 2011 is 3728154388 (Rs. in thousands).

(b) The number of accounts closed by customers during the last one
year is 40950379.

(c) The collections under all small savings schemes are credited
to National Small Savings Fund (NSSF) and the opening balance as per
Budget Estimates
2011-12 is Rs. 7,99,386.51 crore.

(d) The small savings schemes continue to enjoy investor
confidence as the risk-return equation of these schemes is favourable
with the benefits of liquidity, accessibility, tax incentives and
implicit sovereign guarantee. The Government has taken the following
steps to make the small savings schemes more attractive and investor

friendly:-

(i) The restriction on opening of more than one account during a
calendar month under the Senior Citizens Savings Scheme has
been removed with effect from 24th May, 2007.

(ii) All categories of pensioners have been allowed to open and
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maintain

"Pension Account®™ under Post Office Savings Account Rules,
with effect from
11th July, 2007.

(iin) The penalty on pre-mature withdrawal of deposits under
the Post Office Monthly Income Account (POMIA) scheme has been
rationalised from 3.5% to 2% on withdrawal on or before expiry
of three years and 1% on withdrawal after expiry of three

years.

tOriginal notice of the question was received in Hindi.
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(iv) The maximum deposit ceilings of Rs. 3.00 lakh and Rs.
6.00 lakh under the Post Office Monthly Income Account (POMIA)
scheme has been raised to Rs. 4.5 lakh and Rs. 9.00 lakh in

respect of single and joint accounts respectively.

(v) Bonus at the rate of 5 per cent on the deposits made under
Post Office Monthly Income Account (POMIA) Scheme on or after
8th December, 2007 upon the maturity of the deposit had been
reintroduced.

(vi) The benefit of Section 80C of the Income Tax Act, 1961 has
been extended to the investments made under 5-Year Post Office
Time Deposits Account and Senior Citizens Savings Scheme, with
effect from 1.4.2007.

(vii) A website of the National Savings Institute under
Government of India, Ministry of Finance has also been
launched to facilitate interface with the public through wider
dissemination of information on small savings and on-line
registration and settlement of investors grievances. The

website address is nsiindia.gov.in.
VRS for employees of MTNL

1443. SHRI S. THANGAVELU: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether MTNL has asked Government to clear a Voluntary
Retirement Scheme (VRS) to be offered to 15000 employees, one-third of
its work force for this financial year;

(b) whether the proposal has also been cleared by the MTNL Board;

(c) if so, the details thereof and whether the MTNL has also asked
Government for Rs. 3000 crores for this scheme; and

(d) if so, the details thereof and stance of Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) to (d) Mahanagar
Telephone Nigam Limited (MTNL) has submitted a proposal, duly approved
by its Board, seeking 100% financial support from the Government for

bringing out cadre-specific Voluntary Retirement Scheme (VRS) for MTNL
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employees. The proposed VRS package includes compensation equivalent
to 60 days salary (Basic pay +DA) for each completed year of service
or salary (Basic Pay +DA) for remaining period of service whichever is
less subject to over all ceiling of 60 months salary. The expected out
go of fund for supporting VRS of about 19000 employees will be around

Rs. 3610 crores.

MTNL has been requested to explore the possibility of raising funds
from banks/market and submit specific request for Government guarantee
or letter of credit etc., keeping in view the Department of Public

Enterprises (DPE) guidelines.
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Findings of CAG Report

1444 . SHRI RAJEEV ~ CHANDRASEKHAR: will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether CAG Report of 16 November, 2010 has found 85 companies
ineligible for grant of UAS licences for fraudulently accessing

spectrum;

(b) if so, the details, roles and functions of various Departments
in DoT and other Ministries for approving such applications, along

with approval criteria;

(c) whether DoT officials who cleared such applications continue
to function in their current roles/responsibilities and whether they
have any role iIn the process of issuing Show Cause Notices (SCNs) for
penalties or for termination of licences in the above cases or any

other cases of licence violation; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) Unified Access
Services (UAS) licences are granted in terms of the eligibility
criteria prescribed in the UAS guidelines dated 14.12.2005 and
validated by the information/documents/certificates submitted by the
applicant companies duly certified by their Company Secretary as
mentioned in the Guidelines/Application Form. Prescribed eligibility
criteria include paid -up equity capital, net-worth, substantial
equity, FDI etc. and applications are examined by different wings of
DoT such as Licensing wing, Finance wing, Investment Promotion wing ,
Legal wing etc. As a matter of abundant precaution, Department of
Telecom (DoT) also takes an undertaking from the applicant company
that "if at any time, any averments made or information furnished for
obtaining the licence was found incorrect, then their application and
the licence if granted thereto on the basis of such application, shall
be cancelled". If any misrepresentation of facts is brought to notice
at a later date necessary action can be taken as per due procedure

under the provisions of the UAS licence Guidelines/agreement.

The Report of Comptroller and Auditor General of India (CAG) on
"Issue of Licences and allocation of 2G Spectrum by Department of
Telecommunication.", which was laid in the Parliament on November 16,
2010, has inter alia stated that "... as many as 85 Licenses out of
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the 122 new licences issued to 13 Companies in 2008 were granted to
those companies which did not satisfy the eligibility conditions
prescribed by the DoT. AIl 85 licenses were given to companies which
did not have the stipulated paid up capital at the time of
applications. Further, 45 out of these 85 licenses were issued to
companies who failed to satisfy conditions of main object clause in
their Memorandum of Association.” The CAG report has, inter alia,
concluded that..." 85 licenses were issued to the companies which
suppressed facts, disclosed incomplete information and submitted
fictitious documents to the DoT and thus used fraudulent means for
getting UAS licenses and thereby access to Spectrum™.
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(c) and (d) Transfers and postings are routine matters in the
Government. Officials posted in particular Wing/Division are supposed
to do all Kkinds of work assigned to that particular Wing/Division
which may include grant of licence as well as termination of licence
etc.

Roles and Responsibilities of the most of the officers of various
wings of DoT as mentioned above, who processed applications for grant
of UAS licenses during 2007-08, have since changed due to routine
transfers/postings/superannuation. Few of the officers in different
wings who processed the applications for grant of UAS license are
continuing in their respective wings.

Cancellation of licences for violating rollout obligations

1445. SHRI RAJEEV ~ CHANDRASEKHAR: will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that there is disagreement between the
Telecom Regulatory Authority of India (TRAI) recommendations of
November-December, 2010 and the Department of Telecom (DoT) on the
number of licences to be cancelled for violation of rollout
obligations;

(b) if so, the details thereof;

(c) the current status of each of the said TRAl recommendations
and the action taken by DoT against operators, operator-wise, circle-
wise and date-wise; and

(d) by when Government expects to fully resolve this issue so that
appropriate action can be taken against those who have violated

licences with impunity?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) TRAIl vide its
letters dated 18th November, 2010 & 22nd December, 2010 recommended
for cancellation of 43 Unified Access Service (UAS) licenses as per
license conditions and to seriously consider the cancellation of
another 31 UAS licenses in view of non-utilisation of spectrum and
resultant loss of revenue to exchequer after legal examination, out of
145 UAS licenses granted between the year 2006 to 2008.

DoT has examined the recommendations of TRAIl as per the UAS License
conditions in consultation with Ministry of Law and Justice and came
to a prima Ffacie conclusion that 18 licenses are liable for
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cancellation as per license conditions.

(c) The current status of each of the said TRAIl recommendations
and the action taken by DoT against operators, operator-wise License

Service Area wise and date-wise is attached as Statement (See below).

(d) Since the Government came to a prima facie conclusion that
TRAI recommendations may need modification, the reference was sent
back to TRAI for its reconsideration as per TRAI Act. The
recommendations of TRAI after reconsideration has been received vide
its letter dated 14th July, 2011. It is proposed to take final
decision on recommendations of the TRAl after taking into
consideration legal advice in this regard and accordingly at this
stage no definite time frame can be given to fully resolve this issue.
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Action taken by DoT against operators,

Statement

operator-wise, License service area-wise and date-wise

Si

. Name of the service

Name of licensee

Category as

Date of issue

Date of issue

No. area per TRAI of demand notices of show cause
Recommendation for imposition notice for
of LD cancellation of
licenses
1 2 3 4 5 6
1. Bihar Aditya Birla Telecom Ltd. Al
2. Andhra Pradesh Aircel Ltd. BI 14.12.2010 31.3.2011
3. Delhi Aired Ltd. Bl 19.01.2011
4. Gujarat Aircel Ltd. B2 14.12.2010 31.3.2011
5. Karnataka Aircel Ltd. Bl 14.12.2010
6. Maharashtra Aircel Ltd. Bl 23.12.2010
7. Mumbai Aircel Ltd. Bl 08.02.2011
8. Rajasthan Aircel Ltd. c2 28.12.2010 31.3.2011
9. Bihar Allianz Infratech (P) Ltd. B2 28.12.2010
10. Madhya Pradesh Allianz Infratech (P) Ltd. B2 30.12.2010
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1 2 3 4 5 6

11. Haryana Dishnet Wireless Ltd. Cc2 14.01.2011 2.6.2011

12. Kerala Dishnet Wireless Ltd. Bl 14.01.2011

13. Kolkata Dishnet Wireless Ltd. Cl 14.12.2010 2.6.2011

14. Madhya Pradesh Dishnet Wireless Ltd. c2 28.12.2010 2.6.2011

15. Punjab Dishnet Wireless Ltd. c2 23.12.2010 2.6.2011

16. Uttar Pradesh (East) Dishnet Wireless Ltd. BI 14.12.2010

17. Uttar Pradesh (West) Dishnet Wireless Ltd. BI 14.01.2011

18. Andhra Pradesh Etisalat DB Telecom Pvt. Ltd. B2 14.12.2010

19. Delhi Etisalat DB Telecom Pvt. Ltd. D2 19.01.2011 07.03.2011
20. Gujarat Etisalat DB Telecom Pvt. Ltd. B2 14.12.2010

21. Haryana Etisalat DB Telecom Pvt. Ltd. B2 23.12.2010

22. Karnataka Etisalat DB Telecom Pvt. Ltd. B2 23.12.2010

23. Kerala Etisalat DB Telecom Pvt. Ltd. B2 19.01.2011

24. Maharashtra Etisalat DB Telecom Pvt. Ltd. B2 28.12.2010

25. Mumbai Etisalat DB Telecom Pvt. Ltd. D2 28.12.2010 7.03.2011
26 Punjab Etisalat DB Telecom Pvt. Ltd. B2 23.12.2010
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1 2 3 4 5 6
27. Rajasthan Etisalat DB Telecom Pvt. Ltd. B2 23.12.2010
28. Tamil Nadu (including Etisalat DB Telecom Pvt. Ltd. B2 28.12.2010
Chennai Service Area)
29. Uttar Pradesh (East) Etisalat DB Telecom Pvt. Ltd. B2 14.12.2010
30. Uttar Pradesh (West) Etisalat DB Telecom Pvt. Ltd. B2 14.12.2010
31. Assam Idea Cellular Ltd. Al
32. Jammu and Kashmir Idea Cellular Ltd. Al
33. Karnataka Idea Cellular Ltd. License 21.4.2011 11.5.2011
34. Kolkata Idea Cellular Ltd. Al
35. Mumbai Idea Cellular Ltd. BI
36. North East Idea Cellular Ltd. Bl
37. Orissa Idea Cellular Ltd. Al
38. Punjab Idea Cellular Ltd. License 21.4.2011
39. Tami Nnadu (including Idea Cellular Ltd. Al
Chennai Service Area)
40. West Bengal Idea Cellular Ltd. BI 14.01.2011
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1 2 3 4 5

41. Andhra Pradesh Loop Telecom Ltd. D2 14.12.2010
42. Assam Loop Telecom Ltd. D2 28.12.2010
43. Bihar Loop Telecom Ltd. D2 28.12.2010
44 . Delhi Loop Telecom Ltd. Nil

45. Gujarat Loop Telecom Ltd. D2

46. Haryana Loop Telecom Ltd. B2 14.01.2011
47. Himachal Pradesh Loop Telecom Ltd. D2 28.12.2010
48. Jammu and Kashmir Loop Telecom Ltd. D2 28.12.2010
49. Karnataka Loop Telecom Ltd. D2 14.12.2010
50. Kerala Loop Telecom Ltd. D2 28.12.2010
51. Kolkata Loop Telecom Ltd. B2 14.12.2010
52. Madhya Pradesh Loop Telecom Ltd. B2 23.12.2010
53. Maharashtra Loop Telecom Ltd. D2 23.12.2010
54. North East Loop Telecom Ltd. D2 23.12.2010
55. Orissa Loop Telecom Ltd. B2 14.01.2011
56. Punjab Loop Telecom Ltd. A2
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1 2 3 4 5 6
57. Rajasthan Loop Telecom Ltd. B2 28.12.2010
58. Tamil Nadu (including Loop Telecom Ltd. D2 23.12.2010
Chennai Service Area)
59. Uttar Pradesh (East) Loop Telecom Ltd. D2 28.12.2010
60. Uttar Pradesh (West) Loop Telecom Ltd. D2 14.01.2011
61. West Bengal Loop Telecom Ltd. D2 14.01.2011
62. Assam S Tel Pvt. Ltd. Bl 28.12.2010
63. Bihar S Tel Pvt. Ltd. Bl 28.12.2010
64. Himachal Pradesh S Tel Pvt. Ltd. Bl
65. Jammu and Kashmir S Tel Pvt. Ltd. DI 19.01.2011
66. North East S Tel Pvt. Ltd. Bl 19.01.2011
67. Orissa S Tel Pvt. Ltd. BI 14.01.2011
68. Andhra Pradesh Sistema Shyam TeleServices Ltd. B2 14.12.2010
69. Assam Sistema Shyam TeleServices Ltd. D2 28.12.2010 05.04.2011
70. Bihar Sistema Shyam TeleServices Ltd. Bl 28.12.2010
71. Delhi Sistema Shyam TeleServices Ltd. Bl 09.02.2011
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1 2 3 4 5 6
72. Gujarat Sistema Shyam TeleServices Ltd. D2 28.12.2010

73. Haryana Sistema Shyam TeleServices Ltd. BI 14.12.2010

74. Himachal Pradesh Sistema Shyam TeleServices Ltd. D2 23.12.2010

75. Jammu and Kashmir Sistema Shyam TeleServices Ltd. D2 23.12.2010

76. Karnataka Sistema Shyam TeleServices Ltd. BI 14.12.2010

77 . Kerala Sistema Shyam TeleServices Ltd. Al 19.01.2011 05.04.2011
78. Kolkata Sistema Shyam TeleServices Ltd. BI 19.01.2011

79. Madhya Pradesh Sistema Shyam TeleServices Ltd. D2 28.12.2010

80. Maharashtra Sistema Shyam TeleServices Ltd. BI 28.12.2010

81. Mumbai Sistema Shyam TeleServices Ltd. BI 09.02.2011

82. North East Sistema Shyam TeleServices Ltd. D2 28.12.2010

83. Orissa Sistema Shyam TeleServices Ltd. D2 14.01.2011

84. Punjab Sistema Shyam TeleServices Ltd. D2 23.12.2010

85. Tamil Nadu (including Sistema Shyam TeleServices Ltd. BI 28.12.2010

Chennai Service Area)
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1 2 3 4 5 6

86. Uttar Pradesh (East) Sistema Shyam TeleServices Ltd. D2 14.12.2010

87. Uttar Pradesh (West) Sistema Shyam TeleServices Ltd. D2 14.12.2010

88. West Bengal Sistema Shyam TeleServices Ltd. BI 06.01.2011 05.04.2011
89. Andhra Pradesh Spice Communications Ltd. Cancel License 21.4.2011 11.5.2011
90. Delhi Spice Communications Ltd. Nil

91. Haryana Spice Communications Ltd. Cancel License 21.4.2011

92. Maharashtra Spice Communications Ltd. Cancel License 21.4.2011

93. Assam Tata Teleservices Ltd. Bl

94. Jammu and Kashmir Tata Teleservices Ltd. BI

95. North East Tata Teleservices Ltd. BI

96. Delhi Unitech Wireless (Delhi) Pvt._Ltd. Nil

97. Assam Unitech Wireless (East) Pvt. Ltd. D2 28.12.2010

98. Bihar Unitech Wireless (East) Pvt. Ltd. BI 28.12.2010

99. North East Unitech Wireless (East) Pvt. Ltd. D2 28.12.2010

100. Orissa Unitech Wireless (East) Pvt. Ltd. BI 23.12.2010
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1 2 3 4 5

101. Uttar Pradesh (East) Unitech Wireless (East) Pvt. Ltd. BI 14.12.2010
102. West Bengal Unitech Wireless (East) Pvt. Ltd. BI 30.12.2010
103. Kolkata Unitech Wireless (Kolkata) Pvt. Ltd. BI 14.12.2010
104. Mumbai Unitech Wireless (Mumbai) Pvt. Ltd. BI 01.02.2011
105. Haryana Unitech Wireless (North) Pvt. Ltd. D2 14.01.2011
106. Himachal Pradesh Unitech Wireless (North) Pvt. Ltd. D2 23.12.2010
107. Jammu and Kashmir Unitech Wireless (North) Pvt. Ltd. D2 23.12.2010
108. Punjab Unitech Wireless (North) Pvt. Ltd. D2 19.01.2011
109. Rajasthan Unitech Wireless (North) Pvt. Ltd. D2 23.12.2010
110. Uttar Pradesh (West) Unitech Wireless (North) Pvt. Ltd. Bl 09.02.2011
111. Andhra Pradesh Unitech Wireless (South) Pvt. Ltd. Bl 14.12.2010
112. Karnataka Unitech Wireless (South) Pvt. Ltd. Bl 14.12.2010
113. Kerala Unitech Wireless (South) Pvt. Ltd. Bl 23.12.2010
114. Tamil Nadu (including Unitech Wireless (Tamil Nadu) Pvt. Ltd. BI 23.12.2010

Chennai Service Area)
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1 2 3 4 5

115. Gujarat Unitech Wireless (West) Pvt. Ltd. BI 30.12.2010
116. Madhya Pradesh Unitech Wireless (West) Pvt. Ltd. D2 14.01.2011
117. Maharashtra Unitech Wireless (West) Pvt. Ltd. BI 28.12.2010
118. Andhra Pradesh Videocon Telecommunications Ltd. B2 14.01.2011
119. Assam Videocon Telecommunications Ltd. DI 14.01.2011
120. Bihar Videocon Telecommunications Ltd. B2 28.12.2010
121. Delhi Videocon Telecommunications Ltd. Nil

122. Gujarat Videocon Telecommunications Ltd. Bl 14.12.2010
123. Haryana Videocon Telecommunications Ltd. Bl 06.01.2011
124. Himachal Pradesh Videocon Telecommunications Ltd. B2 23.12.2010
125. Jammu and Kashmir Videocon Telecommunications Ltd. DI 19.01.2011
126. Karnataka Videocon Telecommunications Ltd. B2 14.01.2011
127. Kerala Videocon Telecommunications Ltd. BI 19.01.2011
128. Kolkata Videocon Telecommunications Ltd. DI 14.12.2010
129. Madhya Pradesh Videocon Telecommunications Ltd. Bl 14.01.2011
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1 2 3 4 5
130. Maharashtra Videocon Telecommunications Ltd. B2 23.12.2010
131. Mumbai Videocon Telecommunications Ltd. Bl 08.02.2011
132. North East Videocon Telecommunications Ltd. DI 19.01.2011
133. Orissa Videocon Telecommunications Ltd. B2 23.12.2010
134. Rajasthan Videocon Telecommunications Ltd. B2 23.12.2010
135. Tamil Nadu (including Videocon Telecommunications Ltd. Bl 08.02.2011
Chennai Service Area)

136. Uttar Pradesh (East) Videocon Telecommunications Ltd. B2 06.01.2011
137. Uttar Pradesh (West) Videocon Telecommunications Ltd. B2 14.12.2010
138. West Bengal Videocon Telecommunications Ltd. B2 06.01.2011
139. Assam Vodafone Essar Spacetel Ltd. Al

140. Bihar Vodafone Essar Spacetel Ltd. Bl 19.01.2011
141. Himachal Pradesh Vodafone Essar Spacetel Ltd. Al

142. Jammu and Kashmir Vodafone Essar Spacetel Ltd. Bl 09.02.2011
143. Madhya Pradesh Vodafone Essar Spacetel Ltd. Al
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1 2 3 4 5 6

144. North East Vodafone Essar Spacetel Ltd. BI 09.02.2011 2.6.2011

145. Orissa Vodafone Essar Spacetel Ltd. BI 19.01.2011

Note:

(a) Category Al - No action is needed iIn these cases;

(b) Category Bl - Liquidated damages may be imposed as per licence conditions;

(c) Category Cl - Liquidated damages may be imposed as per licence conditions, the licences have to be cancelled.
But since the rollout is satisfactory, it may be examined whether the licenses can be continued to avoid
inconvenience to public. This would require legal examination.

(d) Category DI - Liguidated damages may be imposed as per licence conditions. The expiry of 52 weeks is due to
take place shortly and as such these cases need to be monitored closely.

(e) Category A2 - Cancellation of licenses needs to be seriously considered in view of non-utilization of spectrum
and resultant loss of revenue to exchequer. This may however require legal examination.

() Category B2 - Liquidated damages may be imposed as per licence conditions. Besides, cancellation of licenses
needs to be seriously considered in view of non-utilization of spectrum and resultant loss of revenue to
exchequer. This may however require legal examination.

(g) Category C2 and D2 - Licenses may be cancelled as per licence conditions in addition to levy of liquidated

damages.
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Promotion of apple processing sector

1446. SHRIMATI VIPLOVE THAKUR: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the details of schemes being implemented 1in the food
processing sector, State-

wise;

(b) the details of funds allocated during the last three years and

in the current year in this regard;

(c) the number of schemes closed and the number of new schemes
introduced especially for promotion of apple processing sector under

the FPI1 during last two years; and
(d) the reasons for closure of such schemes?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI CHARAN DAS MAHANT): (@) The Ministry of Food Processing
Industries (MFPI) have Five Plan Schemes during Eleventh Five Year
Plan i.e. (i) Scheme for Infrastructure Development,
(ii) Scheme for Technology upgradation/expansion/modernization of Food
Processing Industries, (iii) Scheme for Human Resources Development,
(iv) Scheme for Strengthening of Institutions and (v) Scheme for R&D,
Lab for Quality Assurance, Codex and Other Promotional Activities in

the country. None of the scheme is area or State specific.

(b) The details of funds allocated scheme-wise during last three

years and current years is as under:

(Rs. in crore)

S1_No. Name of the scheme 2008-09 2009-10 2010-11 2011-12

1 2 3 4 5 6

1. Scheme for Infrastructure 42 .20 73.815 120.89 300.00
Development

2. Scheme for Technology 91.50 82.519 106.01 98.00

Upgradation/Establishment/
Modernization of Food

Processing Industries
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Scheme for Quality Assurance, 19.00
Codex Standards and Research
and Development and Promotional

Activities

32.08

31.90

45.00
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4. Scheme for Human Resource 5.70 9.50 11.14 15.00

Development
5. Strengthening of Institutions 53.50 92.08 130.06 137.00

6. Lampsum provision of NER 24 .20 * * *

TOTAL: 236.10 289.994 400.00 595.00

*The lampsum provision of NER is included in respective schemes.

(c) and (d) During the last two years, no scheme has either been
closed or introduced for the development of food processing sector

including apple processing.
Development of Food Processing Industries

1447. DR. GYAN PRAKASH PILANIA: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the statistics regarding wastage of fruits and vegetables

yearly, due to lack of cold storages and food processing facilities;

(b) whether Government has set any roadmap/target to reduce this

loss;

(c) if so, the details thereof and extent to which loss percentage

has been reduced;

(d) the amount allocated for spending on development and extension
of food processing industries in the country during the Eleventh Five

Year Plan;
(e) the amount spent and achievements thereof, till date; and

(f) whether standardisation of processed food, packing and
improvement in shelf life, detection of biological and chemical

contamination, etc., has been done?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI CHARAN DAS MAHANT): (@) The Ministry of Food Processing
Industries does not maintain the data on wastage of fruit and
vegetables. Due to Tfragmented supply chain and lack of adequate

processing infrastructure along the value chain, the processing levels
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in the country are quite low resulting in considerable amount of

wastage of agri and horticulture produce.

(b) and (c) The Government has adopted a vision document 2015 which
has suggested strategy to ensure faster growth of the food Processing
sector. The adopted vision 2015 provides for enhancing the level of
processing of perishable to 20%, enhancing value addition to 35% and

India®s share in global food trade to 3% by the year 2015.
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(d) and (e) Ministry of Food Processing Industries under its plan
scheme for Technology Upgradation/Establishment/Modernization of Food
Processing Industries extends financial assistance to food processing
units in the form of grant-in-aid @ 25% of the cost of plant and
machinery and technical civil works subject to maximum of Rs. 50.00
lakhs in general areas and ©33.33% subject to a maximum of Rs. 75.00
lakhs in difficult areas such as Jammu and Kashmir, Himachal Pradesh,
Uttarakhand, Sikkim and North Eastern States, A&N Islands, Lakshadweep
and ITDP areas.

An amount of Rs. 600 crores has been allocated for the above scheme
during the 11th plan out of which an amount of Rs. 456.47 crores has
been spent till 03.08. 2011 and 2532 units have been assisted.

(f) The standardisation of processed food, packaging and
improvement in shelf life, detection of biological and chemical
contamination is not centrally maintained by Ministry of Food
Processing Industries.

Reservation of posts

1448. SHRI AMBETH RAJAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the details of total sanctioned staff strength 1in the
Ministry, Group-wise i.e. Group A to Group D;

(b) out of the total strength, the number of posts earmarked for
SC/ST category as per Government reservation policy; and

(c) the reasons, if any, for the staff strength not being in
accordance with the reservation policy?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI CHARAN DAS MAHANT): (@) The details of total sanctioned staff
strength in the Ministry, Group-wise i.e. Group A to Group D are as

under:
Group of posts Sanctioned staff strength
Group A 40
Group B 46
Group C 35
Group D 20
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TOTAL 141

(b) and (c) Out of the sanctioned strength of 141, this Ministry is
Cadre Controlling Authority in respect of 20 Group "D posts, 4 posts
of the Staff Car Driver, 1 post of Dispatch
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Rider and 20 technical posts. The existing representation of SC/ST
category in the posts controlled by this Ministry is given in the

Statement (See below).

As per the extant instructions, the Vacancy - based Rosters have
been replaced by Post-based Rosters. As per the Post-based Rosters,
the existing appointments are to be adjusted in the Roster to identify
excesses/shortages, if any, in the respective category in the Cadre

and excesses are to be adjusted through future appointments.
Statement

The existing representation of SC/ST category in the posts

controlled by the Ministry

Name of the Post Sanctioned In Number Number
Strength position of SC of ST
employees employees
1 2 3 4 5
Peon 15 15 6 Nil
Daftry 3 3 2 Nil
Watch and Ward 1 1 1 Nil
Safai Karamchari 1 Nil NA NA
Dispatch Rider 1 1 Nil Nil
Staff Car Driver 4 4 Nil Nil
Industrial Advisor 1 Nil NA NA
Additional Industrial 1 Nil NA NA
Advisor
Joint Industrial Advisor 1 Nil NA NA
Deputy Industrial Adviser 2 1 Nil Nil
Assistant Industrial Advisor4 3 1 Nil
Technical Officer 3 Nil NA NA
Technical Assistant 1 1 1 Nil
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Draftsman Grade 1

NA

NA
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Deputy Commissioner 1 Nil NA NA
(Slaughter House and

Bacon Factories)

Deputy Commissioner 1 Nil NA NA
(Dairy Products)

Technical Officer 1 Nil NA NA
(Dairy Products)

Research Officer 1 Nil NA NA

Sr. Technical Assistant 1 Nil NA NA
(Dairy Products)

Draftsman Grade I1 1 1 NIL NIL

*NA: Not Applicable
Setting up of Food Processing Industries/Training Centres

1449. SHRI RAMDAS AGARWAL: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government proposes to set up new Food Processing
Industries/Centres and Food Processing Training Centres (FPTCs) in the

country;
(b) if so, the details thereof, State-wise;

(c) the financial assistance provided to each State for setting up
of Food Processing Industries/Centres and FPTCs during the last three

years and the current year, till date, particularly to Rajasthan; and

(d) the concrete steps taken by Government so far to set up more
FPTCs in order to develop entrepreneurship and transfer of technology

for processing of food products?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI CHARAN DAS MAHANT): (&) The Ministry of Food Processing
Industries do not set up any food processing industries/centres and

Food Processing Training Centres (FPTCs) on its own in the country.

226



However, this Ministry 1is implementing a scheme for Technology
Upgradation/ Establishment/Modernization of Food Processing Industries
through which the entrepreneurs are provided Ffinancial assistance to

set up units in the country including Rajasthan.
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This Ministry also provides financial assistance to Central or
State Government Organizations, Educational and Training Institutions,
Schools and Colleges, ITls, NGOs, Co-operatives for setting up of Food
Processing Training Centres (FPTCs) in the country. The objective of
the scheme is development of rural entrepreneurship and transfer of
technology for processing of food products by utilizing locally grown
raw material and providing "Hands-on" experience at such production

cum training centres.

(b) Under the Scheme of Technology
Upgradation/Establishment/Modernization of Food Processing Industries,
financial assistance is provided for setting up of new food processing
units as well as Technological Upgradation and Expansion of existing
units in the country in the form of grant-in-aid @ 25% of the cost of
plant and machinery and technical civil works subject to a maximum of
Rs. 50.00 lakhs in general areas and ©33.33% subject to a maximum of
Rs. 75.00 lakhs in difficult areas such as Jammu and Kashmir, Himachal
Pradesh, Uttarakhand, Sikkim and North Eastern States, A&N Islands,
Lakshadweep and ITDP areas.

For setting up of Food Processing Training Centres, the Ministry
provides financial assistance of Rs. 6 lakhs i.e. Rs. 4.00 lakhs for
fixed capital costs and Rs. 2.00 lakhs as revolving seed capital for
Single Product Line Centre and Rs. 15 lakhs i.e. Rs. 11.00 lakhs for
Fixed capital costs and Rs. 4.00 lakhs as revolving seed capital for
setting up of Multi Product Line Centre.

(c) The State-wise details of financial assistance provided by the
Ministry for setting up of Food Processing units during each of the
last 3 years and the current year at Statement-l and that of FPTCs at
Statement-11 (See below).

(d) The Ministry is taking up various initiatives like conducting
awareness programmes, workshops, seminars, publicity in the print
media for inviting applications Tfor setting up of Food Processing

Training Centres in the country.
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Statement-1

Number of units assisted and financial assistance provided during the years 2007-08, 2008-09, 2009-10, 2010-11 and
current year State-wise under the scheme for Technology Upgradation/Establishment/Modernization of FPIs.*

(Rs in lakhs)

S1. Name of the 2007-08 2008-09 2009-10 2010-11 2011-12
No. State (as on 03.08.2011)

Approved Amount  Approved Amount Approved Amount Approved Amount Approved Amount

Released Released Released Released Released
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 43 947 .49 48 908.999 41 677.05 30 562.096 34 668.008
2. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0

Islands

3. Arunachal Pradesh 0 0] 1 17.67 3 376.14 2 66.420 0 0
4. Assam 12 442 .17 17 176.79 22 418.74 26 875.701 2 28.710
5. Bihar 5 83.915 2 42.3 2 35.59 6 136.681 2 36.435
6. Chandigarh 6 138.08 0 0 0 0 1 25.000 0 0
7. Chhattisgarh 0 0 10 163.725 4 45_46 27 297.574 25 225.148
8. Delhi 0 0 7 160.65 2 50 3 82.600 8 207.710
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1 2 3 4 5 6 7 8 9 10 11 12

9. Goa 1 17 1 2457 1 24.26 1 25.00 0 0

10. Gujarat 32 544 _06 39 714.81 42 665.18 52 1419.72 62 1175.046
11. Haryana 19 418.72 23 349.415 11 134.96 14 325.280 7 113.083
12. Himachal Pradesh 12 325.09 5 152.745 10 269.58 7 204.530 12 302.510
13. Jammu and Kashmir 9 109.855 3 22.05 7 59.73 5 89.095 2 18.180
14. Jharkhand 2 9.09 0 0 3 44 .09 4 85.425 0 0

15. Karnataka 34 529.62 35 629.895 24 269.55 14 377.790 15 233.608
16. Kerala 47 876.8 32 545.37 33 567.53 19 411.72 29 535.670
17. Madhya Pradesh 10 172.32 14 201.87 18 273.03 14 211.294 12 172.716
18. Maharashtra 95 1696 .805 121 1802.633 113 1717.3 56 1006 .524 93 1235.623
19. Manipur 3 61.74 3 45.51 6 163.75 1 23.975 2 48.610
20. Meghalaya 1 8.19 2 159.57 2 123.02 2 100.045 0 0
21. Mizoram 0 0 0 0 1 11 0 0 0 0

22. Nagaland 1 27.485 4 178.205 1 64 .99 1 6.205 0 0
23. Orissa 6 129.41 2 38.68 6 84.4 8 200.875 2 8.435
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1 2 3 4 5 6 7 8 9 10 11 12
24 _ Pondicherry 2 31.3 0 0 0 0 0 0 0 0
25. Punjab 32 481.45 61 841.36 13 172.37 9 149.495 20 304.891
26. Rajasthan 35 566.075 44 551.975 27 27325.46 48 691.123 48 585.344
27. Sikkim 0 0 0 0 0 0 0 0 0 0
28. Tamil Nadu 53 951.79 36 594 355 41 672.11 24 493.582 41 786.907
29. Tripura 2 39.98 1 13.86 0 0 0 0 0 0
30. Uttar Pradesh 63 1123.425 43 875.475 32 560.63 47 1078.638 33 577.021
31. Uttarakhand 9 339.78 6 163.15 12 307.57 6 168.523 1 2.460
32. West Bengal 35 653.56 19 390.135 10 136.48 10 317.945 10 206.505
TOTAL 569 10725.2 579 9765.767 487 8249.97 437 9432.862 460 7472.615

*Data is under reconciliation with coordinating

Bank i.e. HDFC Bank
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Statement-11
State-wise details of Food Processing Training Centres assisted during Eleventh Plan

(Amount in Rs. lakhs)

S1. Name of the 2007-08 2008-09 2009-10 2010-11 2011-12

No. State (as on 03.08.2011)
No. Amount No. Amount No. Amount No. Amount No. Amount

1 2 3 4 5 6 7 8 9 10 11 12

1. Andaman and - - - - - - - - - -
Nicobar Islands

2. Andhra Pradesh 04 13.50 01 2.47 07 33.07 4 15.32 03 10.00
3. Arunachal Pradesh - - - - - - - - - -
4. Assam - - - - 02 8.00 2 6.00 01 2.00
5. Bihar - - 01 2.00 - 1.13 1 3.99 - -
6. Delhi - - - - - - - - - -
7. Gujarat - - - - - - - - - -
8. Haryana 01 1.99 01 1.46 05 19.90 4 13.87 03 36.84
9. Himachal Pradesh 02 9.30 - - - - 1 4.00 - -
10. J&K - - 01 4.00 - - - - - -
11. Karnataka 01 7.20 - - 04 15.60 4 23.00 03 11.80
12. Jharkhand 01 1.60 - - - 0.85 - - - -
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1 2 3 4 5 6 7 8 10 11 12
13. Kerala 01 7.00 - - - - - - -
14 . Maharashtra 04 10.00 01 4.00 04 20.66 11.50 - -
15 Madhya Pradesh 13 25.61 10 20.00 02 5.00 17 .00 01 4.00
16 Manipur - - - - - - - - -
17 Mizoram 01 7.50 - - - - - - -
18. Meghalaya - - - - - - - - -
19. Nagaland - - - - - - - - -
20 Orissa 01 2.00 - - 05 19.12 19.75 01 1.90
21 Punjab 01 1.62 - - - - - - -
22 Puducheery - - - - 01 11.00 - - -
23 Rajasthan - - - - - - - -
24 Tamil Nadu 02 3.69 - 3.00 - - - - -
25 Tripura - - - - - - - - -
26. Uttar Pradesh 07 24.76 02 6.08 - 1.00 3.81 - -
27. West Bengal 02 4.00 01 2.90 02 12.00 6.00 - -
28. Uttarakhand - - 01 3.90 - - 4.00 - -
29. Chhattisgarh - - - - - - 12.00 - -
TOTAL: 41 119.77 19 49.81 32 147.33 139.86 12 39.49
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Qualifications of primary school teachers

11450 .SHRI RAVI SHANKAR PRASAD:
SHRI RAMCHANDRA PRASAD SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether it is a fact that around twenty per cent or about six
lakh primary school teachers have been found to be lacking in
qualification;

(b) if so, the facts in this regard;

(c) whether Government has implemented any measures to remove this

lacunae; and

(d) if so, the details thereof and by when this lacunae would be

removed?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): (a) and (b) It is estimated
that around 6.70 lakh teachers of classes 1-VIIl do not possess the
minimum qualifications laid down by the National Council for Teacher
Education (NCTE) vide Notification dated 23.08.2010 in pursuance of
the Right of Children to Free and Compulsory Education (RTE) Act,
2009.

(c) and (d) The RTE Act, inter alia, provides that a teacher, who,
at the commencement of this Act, does not possess minimum
qualifications, shall acquire such minimum qualifications within a
period of five years. Under the Sarva Shiksha Abhiyan (SSA), resource
support 1is provided to States/UTs for training of the untrained
teachers. States have initiated steps to enabling such teachers to
acquire the prescribed qualifications within the time frame specified
under the RTE Act.

Establishment of world class university at Bhubaneswar

1451. SHRI MANGALA KISAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that during the year 2008-09, the then
Minister of HRD had intimated the Chief Minister of Orissa regarding
establishment of a world class university at Bhubaneswar; and
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(b) if so, the reasons of delay in establishment of the university
and by when the university would be established?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) A legislative proposal for setting up of 14 Universities for
Innovation aiming at world class standards at various places/locations

in the country is being finalized in consultation with

tOriginal notice of the question was received in Hindi.
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all concerned. Bhubaneswar in Orissa is one of them. It is not

possible to indicate a time frame for this.

Common Entrance Test for Sanskrit universities

1452_. SHRI NAND KUMAR SAl: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to start Common Entrance Test
(CET) for three Sanskrit universities for the academic year 2012-13 in
the country;

(b) if so, the details thereof;

(c) the extent to which students will be benefited by the new

system; and

(d) the details of facilities provided to students for appearing
in the CET?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir. Common Entrance Test (CET)
has already been introduced from the current academic year 2011-12 for
admission of students in B.Ed., M.Ed., and Ph.D. programmes in three
Sanskrit Deemed Universities viz., Rashtriya Sanskrit Sansthan, New
Delhi, Rashtriya Sanskrit Vidyapeetha, Tirupati and Shri Lal Bahadur
Shastri Rashtriya Sanskrit Vidyapeetha, New Delhi.

(b) CET for the current year 2011-12 has been conducted for B.Ed,
on 08-05-2011 and for M.Ed. and Ph.D. on 18-06-2011 by Rashtriya
Sanskrit Sansthan, New Delhi.

(c) and (d) Students from all parts of the country are eligible to
appear in CET. By passing a single examination, these students have
the opportunity to be eligible for admission in any programme of the
three above mentioned deemed universities. This results in saving of
time, energy and money of the student as well as parents.

Schemes for improvement of school education under Eleventh Plan

1t1453.SHR1 RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether it is a fact that Government had decided to implement
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various schemes under the Eleventh Five Year Plan for improving the
school education system;

(b) if so, whether it is a fact that the implementation of these
schemes have been discontinued due to paucity of funds;

(c) if so, the facts thereof; and

tOriginal notice of the question was received in Hindi.
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(d) the schemes which are discontinue or being partially
implemented due to shortage of funds?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) Of the schemes taken up or launched during the Eleventh Five
Year Plan, no scheme has been discontinued due to shortage of funds.
However, pace of implementation of
some schemes which include Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Saakshar Bharat, Mid Day Meal has been affected due to the problems of
initial roll out or inadequate plan allocations.

Implementation of Right to Education Act

11454 _SHR1 RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that the Act relating to providing free
and compulsory education
in the country to each of the boy/girl child of the age group of 6-14
years, has been implemented;

(b) if so, the facts in this regard;

(c) whether it is also a fact that the requisite mechanism for
implementing this Act has not been put in place in all States of the

country; and

(d) if so, the facts in this regard, and the funds released by
Government to the States till June, 2011 to set-up mechanism required

for implementing the Act?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir. The Right of Children to
Free and Compulsory Education (RTE) Act, 2009, provides for free and
compulsory education to all children in the 6-14 age group in a
neighbourhood school till completion of elementary education.

(c) and (d) Article 21-A of the Constitution of India and the Right
of Children to Free and Compulsory Education (RTE) Act, 2009 became
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operative with effect from April 1, 2010. The Central RTE rules were
notified on April 5, 2010 and the model RTE Rules were circulated to
States. Several initiatives have been taken to implement the RTE Act
at the State level, including inter alia (a) 20 States have notified
RTE Rules, (b) 31 States have issued notifications prohibiting

corporal punishment and

tOriginal notice of the question was received in Hindi.
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mental harassment; (c) 25 States have issued notifications prohibiting
screening for admission and capitation fees; (d) 31 States have issued
notifications prohibiting expulsion and detention; (e) 30 States have
issued notification banning Board examinations till completion of
elementary education; (f) 27 States have notified academic authority
under RTE Act; and (g) 17 States have constituted the State Commission
for Protection of Child Rights (SCPCR) or the Right to Education
Protection Authority (REPA).

The Sarva Shiksha Abhiyan (SSA) Framework of Implementation and
norms Tfor interventions have been revised to correspond with the
provisions of the RTE Act, and the fund sharing pattern between the

Central and State Governments has been revised.

In 2011-12 against Budget Estimates of Rs. 21000 crore available
for implementation of RTE-SSA programme and funds to the tune of Rs.
11177.30 crore have already been released to States/UTs till June,
2011.

Grants for girls’ education campuses in Madhya Pradesh

11455 _SHR1 MEGHRAJ JAIN:
SHRI RAGHUNANDAN SHARMA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether the State Government of Madhya Pradesh has submitted a
proposal to Central Government for giving grant to 13 girls” education
campuses in the districts which have low education percentage in the
year 2010-11;

(b) 1if so, the details thereof’; and

(c) by when the sanctioned amount would be disbursed for the above

said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir.

(b) and (c) Do not arise.
Surplus and untrained teachers

1456. SHR1 GOVINDRAO ADIK:
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SHRI SANJAY RAUT:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether it is a Tfact that there are serious problems of

surplus and untrained teachers in various parts of the country; and

tOriginal notice of the question was received in Hindi.
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(b) if so, Government’s views and response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) It is estimated that there are around
6 lakh teachers of classes 1 to VIIl who do not possess the minimum
qualifications laid down by the National Council for Teacher Education
(NCTE). In addition there are imbalances in teacher deployment across

schools in the country.

(b) The untrained teachers are expected to acquire the minimum
qualifications within a period of five years, as per the Right to
Education Act. Resource support is provided to the States/UTs for the

training of untrained teachers, under the Sarva Shiksha Abhiyan.
Mid-day-meals cooked in Uttar Pradesh

1457. SHRI D. RAJA:
SHRI R.C. SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether it is a fact that in certain schools in Uttar Pradesh,
Mid-day-meals cooked by dalits is not eaten by students of higher

castes and it goes waste;

(b) if so, whether Government has made any enquiry into the

matter; and

(c) if so, the details thereof and the remedial action being

taken?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The State Government of Uttar
Pradesh has informed that such incidents of caste discrimination were
limited to a few districts. In a few places, children were not taking
mid day meals because of local reasons, such as a dispute between
cooks on division of workload, which was amicably resolved by the
District team. In other places a few persons of the village created
such an atmosphere with the possible objective of gaining benefits in

the Panchayat elections.

In all these cases, effective action was taken by the local
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administration to ensure that the MDM work was not affected. In
addition, there is an extensive monitoring mechanism at the school,
block, district, State and the National levels to ensure effective

implementation of the scheme.
Promotion and teaching of Urdu language

1458. SHRI1 SABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:
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(a) the recommendations of Fatimi Committee with regard to

promotion of Urdu language and its teaching in schools and colleges;
(b) the steps taken so far to implement those recommendations;

(c) whether it is a fact that teaching of Urdu introduced in
Navodaya Vidyalayas of Gautam Budh Nagar, Shravasti and Siddhartha

Nagar districts of Uttar Pradesh has been discontinued;
(d) if so, the reasons therefor; and

(e) the steps being taken to restore teaching of Urdu in schools

of those districts?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) Fatimi Committee had inter
alia recommended that steps should be taken and facilities provided
for Urdu medium education in such Minority Concentration Districts
(MCDs) where students wish to study in their mother tongue of Urdu and
text books should be made available in Urdu language. Whereas
elementary education 1is a State subject, National Council of
Educational Research and Training (NCERT) has published text books in
Urdu and National Council for Promotion of Urdu Language (NCPUL) has
brought out supporting text books and books for ITI courses in Urdu

language.

(c) to (e) Navodaya Vidyalaya Scheme provides for migration of 30%
students of class IX from one JNV to another JNV in different
linguistic Region. The migration of students takes place between Hindi
Speaking District and Non-Hindi Speaking District. The teaching of
Urdu as Illrd language has been discontinued in Gautam Budh Nagar,
Shravasti and Siddhartha Nagar due to reorganization of their
migration linkage with JNVs of Non-Hindi Speaking Regions.
Availability of sufficient students wanting to study this language

will determine the restoration of teaching of Urdu in these schools.
Establishment of higher education institutions

1459. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to
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state:

(a) whether Government 1is aware that some colleges of Delhi
University have set 100 per <cent cut off marks as minimum

qualification for admission in graduation courses;
(b) if so, the details thereof;

(c) whether this practice will not restrict bright students from

various State Boards like Uttar Pradesh, Madhya Pradesh and Bihar;
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(d) whether Government will set up some quality institutions of
higher education in proportion to population of the States to combat

this problem of admission in higher education; and

(e) if so, the details thereof, State-wise with particular

reference to Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to the information
furnished by the University of Delhi, only one college, namely, Shri
Ram College of Commerce set 100 per cent cut-off marks this year for
non-commerce students for admission to Tfirst year B. Com ( Hons.)
course. Other colleges of the University have declared lower cut-off
marks for admission to first year B. Com (Hons.) course. However, if
seats remain vacant after the Tfirst cut-off, the colleges

progressively lower the cut-off marks in subsequent cut-off lists.

(d) to (e) Providing higher educational facilities to the students
of the State is the responsibility of the State Governments. However,
Government of India also establishes institutions to set higher bench
marks in the field. During the Eleventh Plan Period, the Government of
India has established 15 Central Universities in various parts of the
country to provide quality education. There is a scheme for setting up
of 374 degree colleges in such districts of the country as have gross
enrolment ratio less than the "national average, which includes 41
districts of Uttar Pradesh. There are several schemes of the UGC which
help State Universities and colleges in expanding higher education
with equity and quality, the details of which are available on the UGC

website: www.ugc.ac.in
Vacant teaching posts in universities

11460 .SHRIMATI HEMA MALINI :
SHRI PRABHAT JHA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether it is a fact that the Pay Review Committee has
revealed that 45 to 52 per cent of the teaching posts have been lying

vacant in every university; and
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(b) if so, whether special efforts have been made by Government

recently to fill up the vacant teaching posts?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) In order to meet the situation arising out of shortage of
teachers in universities, the age of superannuation for teachers in

Central Educational Institutions

tOriginal notice of the question was received in Hindi.
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has been enhanced to Sixty five years. Subject to availability of
vacancy and fitness of teachers, they may be re-employed on contract
basis after retirement upto the age of seventy years. In order to
attract best brain to the teaching profession, the pay, allowances and
service conditions of teachers have been made more attractive.

Academic standards in higher educational institutions

1461. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware about the problem of declining
academic standard of many of our higher educational institutions;

(b) if so, the corrective measures which were taken;

(c) whether poor service conditions of academic staff also

contributes to this; and

(d) if so, whether Government would take steps to ensure
reasonable salary and service conditions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) There 1is no available report to
indicate the problem of declining standards in the higher educational
institutions.

(b) to (d) Improvement of quality of higher education is a
continuous endeavour. A substantial increase in Plan allocation has
been made in the Eleventh Five Year Plan aiming at improvement of
quality through increased allocation for improvement of infrastructure
in the existing higher and technical educational institutions. During
the period, 08 Indian Institute of Technology, 07 Indian Institute of
Management, 05 Indian Institute of Science Education and Research, 02
School of Planning and Architecture, 10 National Institute of
Technology and 01 Central |Institute of Technology have been
established.

Further, to attract quality Tfaculty in higher educational
institutions, the Government has taken the following steps:

1. Increased allocation of funds for Higher Education Sector.

2. Acceptance of the recommendations of the Pay Review Committee
to provide higher salaries to faculty.

3. Academic reforms by University Grants Commission (UGC).
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In order to address the issue of shortage of qualified
faculty, if any and also to facilitate the students to pursue
their higher study leading to award of M. Tech. degree, the
All India Council for Technical Education (AICTE) has granted
permission to start M. Tech. programme in teaching
institutions and to start second shift in the existing

institutions.
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Apart from the above, UGC (Minimum Qualifications required for the
appointment and Career Advancement of teachers 1in universities and
institutions affiliated to it) 3rd Amendment Regulation, 2009 and the
UGC (Minimum Standards and Procedure for Award of M.Phil/Ph.D Degree),
Regulation, 2009 has been notified on 11th May, 2009 for making
NET/SLET compulsory for appointment for the post of
Lecturers/Assistant Professors in Universities/Colleges and this is an

important measure to improve the quality of teachers.
Leakage of AIEEE question paper

1462. SHRI N. BALAGANGA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether question paper of AIEEE, 2011 has been leaked;
(b) if so, the details thereof;

(c) whether, due to the leakage of paper, the students had been
put to

disadvantage;
(d) if so, the details thereof; and

(e) the action taken by Government to stop such leakages in
future?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMAT1 D. PURANDESWARI): (@) and (b) Yes Sir. On 01.05.2011 at
07:30 a.m., a phone call was received from Uttar Pradesh Special Task
Force (UPSTF), Lucknow alleging that they are having the question
papers of AIEEE - 2011 scheduled to commence from 09:30 a.m. The
authorities of U.P. Special Task Force were requested to fax the
alleged question paper to the CBSE. The question paper was received at
07:45 a.m. and it was got tallied after obtaining a copy of the actual
question paper. On going through these two question papers, it was
established that the fax was consisting of similar questions which
were as per CBSE"s valid question paper to be administered at 09:30
a.m. for AIEEE - 2011.

(c) and (d) The Central Board of Secondary Education took immediate
decision and announced the re-schedule of timings of examination which
are as follows:-

(i) Paper - 1 consisting of Physics, Chemistry and Mathematics
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scheduled for 01.05.2011 was postponed from 09:30 a.m. to
12:00 noon at 1685 centres for 11,14,541 candidates.

(i1) The rescheduled examination for Paper - 1 was conducted on the
same
day i.e. 01.05.2011 for 10,81,573 candidates at 1633 centres
from 12:00 noon to
03:00 p.-m.

(iin) The Paper - 11 was conducted from 04:00 p.m. to 07:00

p-m. on the same day i.e. 01.05.2011.
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(iv) Because of postponement, candidates allotted at 52 centres
having exam of AFMC, Pune on the same day in the afternoon and
the candidates who could not appear in the re-scheduled
examination on 01.05.2011 were given option to re-appear in
AIEE examination held on different date i.e. 11.05.2011. 32968
candidates of the total registered candidates 1in AIEEE

appeared in re-scheduled examination.

(e) A committee consisting of the Experts in the Ffield of
examinations has been constituted by the Board and asked to suggest
the measures to stop recurrence of such instances and on the
submission of measures by the Committee, Ministry of HRD would take
the appropriate preventive measures accordingly. At present, following
possible measures to ensure the safety and security of the question

papers are being taken by the CBSE:

(i) The question papers are packed in special kraft envelops then
kept in cloth lined envelopes having the security seals and
thereafter shrink wrapped prior to packing in cloth parcels.

Finally these are packed in steel trunks with special seals.

(ii) The steel trunks of question papers are stored 1in the
Nationalized

Banks.

) The question papers are handed over by the Bank to the

authorized official only before the start of the examination.

(iv) At Centre, question papers are opened 1in the Centre

Superintendent®s Office in the presence of four invigilators.

(v) Observers are involved in all above activities for ensuring

fairness in the conduct of examination.
Indian Universities under UN programme

1463. SHRI1 SHYAMAL CHAKRABORTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether United Nations has taken up an international programme

under the name of Education Impact in 2010; and

(b) if so, how many Indian Universities have been selected under
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this programme?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. The United Nations
Academic Impact (UNAI) was formally launched on 18 November, 2010. It
is an initiative open to universities and other institutions of higher
education and research worldwide which undertake activities in support
of the mission and mandates of the United Nations. UNAI gives active

support to 10
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universally accepted principles in the areas of human rights,
literacy, sustainability and conflict resolution, all of which were
based on the United Nations Charter, the Universal Declaration of
Human Rights and the Millennium Development Goals targets. The new
initiative aims to promote a culture of intellectual cooperation,
serving as a point of contact for ideas and proposals relevant to the
United Nations mandate, and foster direct engagement by institutions
in programmes, projects and initiatives for the realization of the
Millennium Goals and other United Nations objectives. About 50 Indian
institutions have joined UNAI so far.

Vacant teaching posts in colleges and universities

1464. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that many teaching

posts are lying vacant in colleges and universities; and
(b) 1if so, the steps taken to fill them?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Yes, Sir. According to the information
supplied by University Grants Commission (UGC) the total number of
sanctioned teaching posted in various Central Universities is 16141,

out of which 6374 teaching posts are laying vacant.

(b) In order to meet the situation arising out of shortage of
teachers in universities, the age of superannuation for teachers in
Central Educational Institutions has been enhanced to Sixty five
years. Subject to availability of vacancy and fitness of teachers,
they may be re-employed on contract basis after retirement upto the
age of seventy years. In order to attract best brain to the teaching
profession, the pay, allowances and service conditions of teachers

have been made more attractive.
Students not getting admission in colleges in Delhi

1465. SHRI O.T. LEPCHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that students of Delhi who got more than

85 per cent of marks in twelfth exam were not given admission in
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colleges in B.Com courses;
(b) if so, the details thereof and the reasons therefor;

(c) whether it is injustice for local students because students

from outside Delhi were given admission because of higher percentage;

(d) whether Government proposes to increase seats or open more

colleges to accommodate students with 85 per cent or above marks; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to the information
furnished by the University of Delhi, some of the colleges of the
University have offered admission in B.Com course to the students who
have got less than 85 per cent marks. The University of Delhi being a
Central University, a large number of students from all over the
country seek admission to the colleges of the University. As there is
limited number of seats available and the number of students who have
secured more than 85 per cent marks this year in 12th exam conducted
by CBSE is substantially higher, it is not possible to give admission

to everyone, particularly, in the courses of his choice.

(d) and (e) Providing higher educational facilities to the students
is the responsibility of the State Governments. However, Government of
India also establishes institutions to set higher bench marks in the
field. Recently, in the wake of implementation of Central Educational
Institutions (Reservation in Admissions) Act, 2006, there has been
substantial increase in the intake of total number of SC, ST and OBC
students in the University and its colleges. During the Eleventh Plan
Period, the Government of |India has established 15 Central
Universities 1iIn various parts of the country to provide quality
education. There is a scheme for setting up of 374 degree colleges in
such districts of the country as have gross enrolment ratio less than
the national average. There are several schemes of the UGC which help
State Universities and colleges in expanding higher education with
equity and quality, the details of which are available on the UGC

website: www.ugc.ac.in.
Backlog OBC vacancies of Lecturers in Central Universities

1466. SHRI V. HANUMANTHA RAO: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether UGC has issued any guideline to Ffill up backlog OBC

vacancies of Lecturer posts in Central Universities;
(b) 1if so, the details thereof;

(c) whether the University of Hyderabad is implementing

reservation policy in respect of recruitment of Lecturers; and
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(d) the details of recruitment in the university in respect of

Lecturer post for OBCs since 20077

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The University Grants

Commission issued instructions for the first time on 24.01.2007 to all

Central Universities to implement the OBC
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reservation policy of the Government of India for Ffilling up the
teaching posts at the level of lecturers with immediate effect. A
Special Recruitment Drive was launched to fill up the backlog reserved
vacancies of OBCs, as on 01.11.2008, in direct recruitment quota in
all the Central Universities. The UGC vide its letter No.F.21-
1/2007(CU) dated 10.12.2008 and subsequent reminder letters dated
7.10.2010 and 15.3.2011 advised all Central Universities to fill up

the backlog vacancies of OBC at the earliest.

(c) and (d) University of Hyderabad is implementing reservation
policy in respect of recruitment of Lecturers. University, as on 2010,
has appointed 11 teaching positions under OBC category at the level of
Lecturer. The number of teaching positions filled under OBC category

at Lecturer level since 2007 is as under:-

2007 0
2008 3
2009 0
2010 8+1*(*yet to join due to Court case)

Central University in Motihari, Bihar

t1467. SHRI SHIVANAND TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the progress made in the direction of establishment of Central

University in Bihar;

(b) whether Bihar Government has offered land in Motihari district

for the proposed Central University; and

(c) if so, the details thereof and by when the university is

likely to be established?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) In response to the request made
by the Central Government in August, 2007 for indicating 2-3
alternative sites for establishment of a Central University in Bihar,

the Government of Bihar has offered land only at Motihari in West
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Champaran District. The Site Selection Committee constituted by the
Ministry recommended that the site(s) offered at Motihari were not
suitable for locating and Central University as it lacked
accessibility and requisite social and physical infrastructure. The
Central Government has since taken up the matter with the State
Government for identifying alternative sites with the requisite

infrastructure and air connectivity.

tOriginal notice of the question was received in Hindi.

259



MoU between 11SC, Bangalore and a foreign company

1468. SHRI TARUN VIJAY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) how did Government allow an MoU between Huawei Technologies
and 11SC, Bangalore when our own intelligence units have maintained

that Huawei Technologies is a front-end spy company of China; and

(b) the reasons for the country’s premier institution’s security

being compromised?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) No Sir. No specific approval was

accorded.
(b) The Institution’s security is not being compromised.

Uniform education system

t1469. SHRI GANGA CHARAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the efforts being made by Government to improve the level of

education in rural areas;

(b) whether Government 1is contemplating to implement uniform
education system in the whole country scrapping dual education system

so that the rich and the poor students could get similar education;

(c) whether to improve the level of education Government is going
to bring change 1in training for better teachers or whether the

teachers would be trained under the same outdated system; and

(d) the number of training centres opened by Government so far,

along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The National Policy on
Education (NPE), 1986 (as modified in 1992) provides for a National
System of Education, which implies that up to a given level, all
students, irrespective of caste, creed, location or sex, have access
to education of a comparable quality. It also accords priority for
improvement of the standard of education at all levels for children

living in rural and urban areas.
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The NPE recognizes that the rural areas, with poor infrastructure
services, will not
get the benefit of trained and educated youth, unless rural-urban

disparities are reduced and

tOriginal notice of the question was received in Hindi.
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determined measures are taken to promote diversification of employment
opportunities. Pursuant to this, a large number of schemes/programmes
are under various stages of implementation, which predominantly
address the educational needs of rural areas including technical
education. The schemes/programmes include Sarva Shiksha Abhiyan (SSA),
Mid-day Meal scheme (MDM), Kasturba Gandhi Balika Vidyalaya (KGBV)
scheme, Mahila Samakhya and the scheme of Information and
Communication Technology (ICT) in Schools. Jawahar Navodaya Vidyalayas
have been opened in rural areas specifically in order to provide
quality education to rural children. There are other institutions such
as Gandhigram Rural Institute
and the National Council of Rural Institutes which address issues of

reducing disparities in education.

The Right of Children to Free and Compulsory Education (RTE) Act,
2009 provides for free and compulsory education to all children in the
age group of six to fourteen years. The RTE Act has come into force
from 1st April, 2010. It is the duty of the appropriate government and
local authority to implement the provisions of the RTE Act. The RTE
Act provides that every school imparting elementary education has to
adhere to the infrastructural and instructional norms and standards
specified in its schedule.

Under the Centrally Sponsored Scheme of Teacher Education, resource
support is
provided to State/UTs for establishment and functioning of District
Institutes of Education and Training (DIETs), Colleges of Teacher
Education (CTEs) and Institute of Advanced Studies in Education
(1ASEs) for improving the quality of teachers and teacher preparation.
As on date, 571 DIETs, 106 CTEs and 32 IASEs have been sanctioned.
Besides, SSA supports annual in-service teacher training programmes
for content enrichment. Currently 70863 Cluster Resource Centres and
6633 Block Resource Centres which provide academic support to teachers

are operational.
Attention to research in the country

1470. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Indian Institutes of Management (1IMs) and Indian

Institutes of Technology (11Ts) are paying little attention to
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research in the country;
(b) if so, the details thereof;

(c) the details of allocation made for research in respect of

management and technology in USA, China and India; and

(d) the reasons for low allocation of funds for research in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Indian Institutes of
Technology (11Ts) and Indian
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Institutes of Management (1IMsS) are paying adequate attention to
research in the Country. These institutes conduct research to cater to
the needs of non-corporate and social and developmental sectors, viz.
Agriculture, Rural Development, Public Systems Management, Energy,
Health Education, Habitat, science and technology, engineering,

management and humanities, etc.

(c) and (d) No centralized data regarding research in the
discipline of management and technology in India and abroad is being

maintained.
Vacancies in engineering and teacher training institutions

1471. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the vacancies in many of the
engineering and teacher training institutions leading to closure of

such institutions after investing huge money for infrastructure;
(b) if so, the details thereof; and

(c) the reforms contemplated in AICTE and NCTE who are accountable

for such a situation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) All India Council for
Technical Education (AICTE) and National Council for Teacher Education
(NCTE) have informed that no such instances have come to their notice
where institution have closed down due to shortage of Tfaculty.
However, in general, there is a shortage of faculty in technical

institutions.

(c) AICTE has taken following measures for improvement of quality

of teachers and the institutions.

(i) AICTE differentiates institutions having deficiencies and not
having deficiencies in granting new courses and increase in
intake there by making it mandatory on the part of the
institutions to comply with the requirements of the AICTE.

(ii) In order to address the issue of shortage of qualified
faculty, if any and also to facilitate the students to pursue

their higher study leading to award of M. Tech degree the
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AICTE has granted permission to start M. Tech programme in
teaching institutions and to start second shift in the

existing institutions.

(in) AICTE has certain TfTaculty development schemes like
"Quality improvement programme (QIP)" Ffor improvement of
qualification of the faculty employed at Diploma and degree
level institutions.
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(iv) AICTE has certain promotional schemes for attracting the
faculty like "Research Promotion Scheme (RPS)" for promoting
research in the filed of Technical Education and to generate
Master®s and Doctoral degree candidates to augment the supply
of research experienced faculty and research experienced
faculty and research personnel in the country.

SC/ST Principals in Navodaya Vidyalayas and Kendriya Vidyalayas

t1472. SHRI RAM VILAS PASWAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of Principals in Kendriya Vidyalayas and
Novodaya Vidyalayas in the country;

(b) the total number of Principals belonging to Scheduled Castes
and Scheduled Tribes in Kendriya Vidyalayas and Novodaya Vidyalayas of
the country respectively and the details thereof separately;

(c) whether there is a provision of reservation in appointment and
promotion of Scheduled Castes and Scheduled Tribes category
Principals; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) The details of Principals in Kendriya
Vidyalayas (KVs) and Jawahar Navodaya Vidyalayas (JNVs) in the country
are as follows:-

Total Number Principals belonging Principal belonging
of principals to SC Category to ST Category
out of total out of total
KVs 871 151 67
JINVs 535 88 12

(c) Yes Sir, in accordance with the rules on reservation issued by
Government of India for Ffilling up of the Group "A" posts.

(d) Does not arise.
Reservation for SC teachers and students in 11T, Delhi

1473. SHRI PRAVEEN RASHTRAPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the reasons for not taking adequate action in the matter of
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reservation for SC teachers and students in 11T, Delhi;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that in the case of one of the Ph.D.
students, the Ministry had not responded inspite of Iletters from

various Members of Parliament; and

(c) the reasons for such 1inaction in the Ministry on such
important

aspect?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Indian Institute of Technology (I11T),
Delhi follows the Government of India policy dated 09.06.2008 relating
to 15%, 71/2% and 27% reservation for SCs, STs and OBCs respectively
for recruitment to the posts of Assistant Professors and Lecturers in
Science and Technology subjects and in all faculty posts for subjects
other than Science and Technology. Further, admissions in IITs,
including 11T-Delhi, are made through the Joint Entrance Examinations
(JEEs) where the reservation policy of 15%, 71/2% and 27% for SCs, STs

and OBCs respectively is strictly followed.

(b) and (c) It is not correct to say that the Ministry has not
responded to the letters received from the Members of Parliament (MPs)
in the matter of one Ph.D. student of IIT-Delhi. Since August, 2010,
the Ministry had received as many as ten letters from various MPs,
including one from the Hon"ble Minister of Social Justice and
Empowerment, relating to non-completion of Ph.D. by one Shri Prashant
Bhosle in 11T-Delhi. While seven of these letters have been replied

to, the remaining three are at various stages of response.
Quota of MPs for recommending admission in Kendriya Vidyalayas

t1474. SHRI JAl1 PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering any proposal to increase the
current quota of the Members of Parliament to recommend for admission

in Kendriya Vidyalayas; and

(b) if so, the level at which consideration is being made at

present in respect of such proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir.
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(b) Does not arise.
Setting up of Central University in Kasaragod

1475. PROF. P.J. KURIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether a suitable site has been identified for the Central

University being set up in Kasaragod district of Kerala;
(b) if so, the details thereof;

(c) whether there is any proposal for setting up a South Zone
campus of the Central University, Kasaragod, in Pathanamthitta

district of Kerala; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) 310 acres of land belonging to
the Cashew Plantation Corporation at Periya have been identified by
the Government of Kerala for establishing Central University of
Kerala. However, the said land is reportedly having high residual
remains of Endosulphan and as such has health hazards. No Ffinal

decision has, therefore, yet been taken by the Central Government.

(c) and (d) The Executive Council of the University has since
approved the proposal for establishment of a Regional Campus in
Pathanamthitta, as the School of Medicine and Public Health. While the
Central Government has granted "in-principle® approval to the proposal
on the condition that the required land shall be provide by the State
Government free of cost, no final decision has yet been taken for the
reason that site for the main campus of the University has not yet

been finalized.
Lack of toilet facilities in Government schools

1476. SHRI KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it 1is a fact that most of Government schools
especially in rural areas are missing out the basic toilet facilities

within the compound/school campus;

(b) the reasons for drop-out of girl students, which has brought a
noticeable decline in the ratio of girl students in the country
particularly in the tribal/rural areas of Jharkhand and North Eastern

States; and
(c) if so, the steps taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
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(SHRIMATI D. PURANDESWARI): (@) As per information available under
DISE - 2009-10, 58.82% elementary education schools have toilets for
girls. Sarva Shiksha Abhiyan (SSA) provides for construction of
separate toilets for boys and girls in all new school buildings
constructed under the programme. Existing school buildings are
provided toilets from Total Sanitation Campaign implemented by the
Ministry of Rural Development. Under SSA, 4.55 lakh schools have been
sanctioned toilets [common toilets and separate girl toilets) since

inception
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of the programme in 2001. For Government secondary schools, the
Rashtriya Madhyamik Shiksha Abhiyan (RMSA) provides for toilets, in
addition to other civil works facilities.

(b) and (c) Poverty, cultural practices and gender issue are some
of the reasons for drop out of girl students. Intensive efforts have
been made in promoting girls® education at elementary level to ensure
enrolment of hard to reach children. These include inter alia opening
of schools, establishing Kasturba Gandhi Balika Vidyalaya (KGBV) for
girls from SC, ST, OBC, muslim minority communities etc. which has
resulted in progressive increase in enrolment rates and decline in the

drop-out rate of girls at National Level.
Enrolment and drop-out students after Eighth standard

t1477. SHRI OM PRAKASH MATHUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of students who have been admitted to class Nine in
the current session after implementation of Right to Education Act in

the country;
(b) the list thereof, State-wise; and
(c) the number of students who dropout after passing class Eight?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The information is being
collected and will be laid on the Table of the House.

Women empowerment and helping persons with disabilities

1478. SHRIMATI RENUBALA PRADHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the major initiatives that the Ministry has taken so far in
cooperation with international organizations like UNESCO in the field
of women empowerment and in helping persons
with disabilities especially iIn backward States like Orissa,
Chhattisgarh, Jharkhand, Bihar and UP;

(b) the criteria, how such initiatives are being implemented in
various States; and

(c) how many people have so far been benefited by such initiatives
in the country, State-wise during last five years?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Pursuant to the objectives of
the National Policy on Education (NPE), 1986, the Mahila Samakhya (MS)
Scheme was started in 1989
for the education and empowerment of women in rural areas particularly

those from socially

tOriginal notice of the question was received in Hindi.
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and economically marginalized groups. The Scheme is implemented in
States that are willing to participate in the programme, in districts
with educationally backward blocks. The programme is currently
covering 104 districts in 10 States viz. Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Jharkhand, Karnataka, Kerala, Gujarat, Uttar Pradesh and
Uttarakhand. The programme is being implemented with the assistance of
Department for International Development (DFID), which is a bilateral
agency of UK Government, on the basis of a 90:10 fund sharing pattern

between DFID and GOI.

The State-wise beneficiaries under the MS programme iIn various

interventions are as follows:

SI. Name of State Women members Member of Girls passed

No. of Sangha Kishori Sangha out of MSKs

1. Andhra Pradesh 178108 53487 3373

2. Assanm 163806 32187 789

3. Bihar 158207 34833 4391

4. Chhattisgarh 8129 1462 0

5. Gujarat 50329 8990 512

6. Jharkhand 141367 14379 2406

7. Karnataka 158407 54777 65

8. Kerala 31041 27448 139

9. Uttarakhand 53454 5602 160

10. Uttar Pradesh 103588 11330 463
TOTAL 1046436 244495 12298

As regards the education of disabled children, Sarva Shiksha
Abhiyan (SSA) aims that every child with special needs (CWSN),
irrespective of the Kkind, category and degree of disability, is
provided meaningful and quality education. Hence, SSA has adopted a
zero rejection policy. SSA provides for Rs.3000/- per child for

special initiatives to address needs of children with disabilities.

Under SSA, 30.28 1lakh children with disabilities have been
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identified. Out of these 26.46 lakh (87.38%) are being provided

in regular schools and 78599 children with disabilities are
lakh CWSN are

education
being provided school readiness programme. Further 1.62

being covered through home based education.
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Enrolment in primary schools after operationalization of RTE Act

1479. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total budget utilized to operationalize the Right to
Education Act for the financial year 2010-11;

(b) whether enrolment in the primary schools has gone up for the
year
2010-11 as a result of operationalization of Right to Education Act;
and

(c) the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Government has enacted the Right of
Children to Free and Compulsory Education (RTE) Act, 2009, which has
come into force w.e.f. 1.4.2010. In 2010-11 central budget support of
Rs. 19838.23 crore was made available to States/Union Territories for
implementation of RTE-Sarva Shiksha Abhiyan (SSA) programme.

(b) and (c) Since RTE Act come into force only from 1.4.2010,
enrolment data for 2010-11 has not yet become available.

Alternative proposals for engineering entrance examination

1480. SHRI M.V. MYSURA REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of each of the alternative proposals submitted by
T. Ramasami Committee with regard to engineering entrance examination;

(b) whether it is not a fact that some of the States and I11Ts are
opposing the move of having one entrance exam for all engineering
institutes; and

(c) if so, how the Ministry would reconcile both these?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Dr. T. Ramasami Committee has not yet
submitted its report.

(b) and (c) Does not arise.
RGNF fellowships

1481. SHRI P. RAJEEVE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) how many Rajiv Gandhi National Fellowship (RGNF) have been
awarded since its inception; and

(b) the break up with applicants and awardees for each State,
year-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) According to information furnished by
the University Grants Commission (UGC), 12104 candidates have been

awarded Rajiv Gandhi National Fellowship (RGNF) since its inception.

(b) The State-wise break-up of awardees is given in Statement (See

below). Year-wise break up of the applications received is as under:

Year No. of Applications
2005-07 4372
2007-08 5909
2008-09 6895
2009-10 4762
2010-11 4575

Since the applications are not preserved by UGC beyond six months,
State-wise details are not available.

Statement

Break-up of selected candidates under the scheme of RGNF
State-wise and year-wise.

S1. Name of the States Year Year Year Year Year
No. 2005-07 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6 7
1. Andhra Pradesh 485 185 140 139 258
2. Andaman and Nicobar - - - - 1
Islands

3. Arunachal Pradesh 9 26 19 29 14
4. Assam 22 35 56 83 54
5. Bihar 66 60 85 91 149
6. Chandigarh 22 1 1 2
7. Chhattisgarh 18 31 35 32
8. Delhi 214 36 21 25 30
9. Gujarat 22 48 74 84 101
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10. Haryana 80 45 35 34 54
11. Himachal Pradesh 61 50 19 16 33
12. Jammu and Kashmir 33 25 35 21 22
13. Jharkhand 72 40 60 29 71
14 . Karnataka 220 131 96 96 155
15. Kerala 101 40 27 30 43
16. Madhya Pradesh 148 63 136 129 194
17. Maharashtra 255 118 103 95 145
18. Manipur 72 110 83 134 77
19. Meghalaya 68 33 40 49 23
20. Mizoram 15 33 27 47 15
21. Nagaland 36 56 58 63 19
22. Orissa 97 69 89 63 107
23. Puducherry 2 13 1 1 5
24 . Punjab 42 23 58 56 84
25. Rajasthan 253 183 140 133 182
26. Sikkim 2 3 2 3
27. Tamil Nadu 388 124 102 100 195
28. Tripura 2 3 8 9 11
29. Uttar Pradesh 527 321 291 280 442
30. Uttarakhand 40 27 14 14 22
31. West Bengal 85 82 147 113 124
32. Lakshadweep - - 1 - -
TOTAL 3437 2000 2000 2000 2667

Grant of Selection Scale to Government school teachers in Delhi

1482. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:
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(a) whether Directorate of Education, Government of NCT of Delhi
issued a Press Note in April, 2008 inviting applications from eligible
Government school teachers for Grant of Selection Scale;

(b) if so, whether applications of eligible retired/working
teachers were also forwarded by the HOS of the GGSSS, A-Block,
Saraswati Vihar, for the purpose;

(c) whether eligible retired teachers of this schools who
stagnated at senior Scale for over 12 years were not granted Selection

Scale;
(d) if so, the reasons therefor; and

(e) whether cases of such teachers would be reviewed so that

justice could be meted out to them?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) Yes, Sir. Government Girls Senior Secondary School (GGSSS), A-
Block, Saraswati Vihar, Delhi had forwarded 7 applications of

retired/working teachers for grant of selection scale.

(c) and (d) Out of 7 teachers, 2 were granted selection scale, 3
were not found eligible by the Departmental Selection Committee and
the remaining 2 were not covered under 20% restricted quota prescribed

for selection scale.

(e) No, Sir. The selection scale has been granted to these

teachers iIn accordance with the rules.
Centre of Indira Gandhi National Tribal University in Gujarat

1483. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) by when Indira Gandhi National Tribal University intends to
set up its centre in Gujarat as the State Government has already sent

a desire letter to this university;
(b) the funds allocated in this regard;
(c) whether there are hostel facilities for tribal students; and

(d) the details thereof along with the field of education?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) According to the information
furnished by the Indira Gandhi National Tribal University (IGNTU),
Amarkantak, on a request received from the Government of Gujarat for
establishment of a Centre of the University in Gujarat, the University
has requested the State Government for allotment of suitable land

measuring 300 acres. The
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University has not yet received any response from the State
Government. The establishment of the Centre would depend upon
availability of suitable land, approval of the competent statutory
authorities of IGNTU and commitment towards necessary financial

resources.
Discontinuation of annual examinations in schools upto tenth class

t1484. DR. RAM PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Central/State Governments have taken any steps to
study the ill effects on the education of rural students following
discontinuation of the mandatory annual examination upto Tenth class

in schools;
(b) if so, the details thereof; and

(c) if not, whether Government proposes to take steps in this
direction?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) Under Right of Children to
Free and Compulsory Education Act, 2009 Section 30(i) provides '"No
child shall be required to pass any Board examination till completion
of elementary education". Central Board of Secondary Education (CBSE)
conducts Summative examination twice a year in classes VIth to Xth in
CBSE affiliated schools to make learning joyful and stress free. CBSE
has also made class Xth Annual Board Examination optional for CBSE
affiliated schools from Academic Session 2010-11.

(c) No such proposal is under consideration of Central Government.
Control over private universities

t1485. DR. RAM PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government/UGC has any control over the admission,
SC/ST quota, fee, standard of education etc. in private universities;

(b) if so, the details thereof; and

(c) if not, whether any control over the foreign universities
could be enforced in absence of (a) above?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) Private Universities are
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established by state legislature and regulated by University Grants
Commission (UGC), (Establishment of and Maintenance of Standards in
Private Universities) Regulations, 2003. As per these UGC Regulation,
the admission procedure and fixation of fees shall be iIn accordance
with the norms/guidelines prescribed by the UGC

tOriginal notice of the question was received in Hindi.
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and other concerned statutory bodies. The UGC has not yet framed any
norms/guidelines in this regard. The UGC (Establishment of and
Maintenance of Standards in Private Universities) Regulations, 2003 is
silent with regard to SC/ST quota in Private Universities. The UGC
monitors the standard of education in Private Universities in the
Country through Expert Committees, constituted by the UGC, which
includes representatives from the concerned Statutory Council(s).
These Expert Committees visit the Private Universities to assess the
fulfilment of minimum criteria in terms of programmes, Taculty,
infrastructural facilities, financial viability, etc. as laid down by

the UGC and other concerned Statutory Bodies.

(c) AIll foreign educational providers in India shall be subject to
all laws applicable to private educational institutions in the

Country.
Financial requirement for setting up model schools

1486. SHRIMATI BRINDA KARAT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Union Government had promised to set up a model school
each on Kendriya Vidyalaya lines, in the first 6000 blocks of the
country by 2012;

(b) whether each school will cost Rs. 6.77 crores;

(c) whether the financial requirement for setting up 6000 model

schools will be Rs. 40,620/- crores;

(d) whether the Planning Commission in the Eleventh Five Year Plan

period has allocated just Rs. 12,750/- crores for this purpose;

(e) how the Ministry will meet the target in 2012 with such less

allocation; and
() the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (f) The centrally sponsored scheme
to set up 6000 model schools at block level was launched in November,
2008. Out of these, 3,500 schools are to be set up in educationally
backward blocks (EBBs) in Kendriya Vidyalaya (KV) template through
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State/UT Governments and the remaining 2,500 schools are to be set up
under Public-Private Partnership (PPP) mode in blocks which are not
educationally backward. Presently, only the component for setting up
of 3,500 model schools under State/UT Governments is operational. The
component for setting up of 2,500 model schools under PPP mode has not

yet been launched.

Since the inception of the scheme, proposals have been received
from 24 States/UTs to set
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up model schools in 2058 blocks, and approval has been given for 1826
blocks in
20 States. Financial sanctions have been accorded for setting up 1107

model schools in

17 States.

The non-recurring cost of setting up a model school in KV template
with classes VI to XIlI and classes IX to X1l (with two sections in
each class) will not normally exceed Rs.3.02 crore and Rs.2.55 crore
respectively. The outlay for Model School Scheme during the Eleventh
Five Year Plan is Rs. 12,750 crore and the estimated central share

required for setting up of 3,500 schools in EBBs is Rs. 9935 crore.
Enrolment in technical, commerce and art streams

1487. SHRI ANIL MADHAV DAVE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the growth in enrolment in technical, commerce and art streams

in the country over the last five years; and

(b) the focus area that Government has targeted for growth among
these

streams?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Enrolment in Technical, Commerce and

Arts Streams during the last five years in higher education are given

below: -
Year Stream
Technical Commerce Arts
2004-05 1085236 1587285 4241507
2005-06 2358638 1612171 4209248
2006-07 2504434 1614732 4371889
2007-08 2357115 1812214 5423366
2008-09 2857931 1888866 5768749

(b) Access, Equity, inclusiveness and quality were the major
concern of the Government during Eleventh Plan. Various new
initiatives have been undertaken to address these issues. These are

mainly setting up of new institution and strengthening of existing
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institutions such as Central Universities, Indian Institutes of
Technology, Polytechnics, National Institutes of Technology etc. These

institutions impart education in various streams.
Declining enrolment in elementary education

1488. SHRI RAMDAS AGARWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether it is a fact that the decline of 2.6 million in
elementary education enrolments from 2007 to 2010, the years of Sarva
Shiksha Abhiyan’s trumpeted success, needs careful analysis as

mentioned by recently conducted Census survey;

(b) whether child poverty and nonparticipation in schooling

require an orchestrated policy response;

(c) if so, the details thereof for the last three years, State-

wise; and

(d) the measures being taken by Government for poor enrolment of
children for elementary education as well as for giving financial

incentives?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) to (d) As per District Information
System for Education (DISE), 2009-10, the enrolment of children at

elementary level has increased from 18,50,43,293 in 2007-08 to
18,78,72,996 in 2009-10.

The Right of Children to Free and Compulsory Education (RTE) Act,
2009, which became operative with effect from 1st April, 2010 provides
that every child in the 6-14 age group shall have a right to free and
compulsory education in a neighbourhood school till completion of
elementary education. For this purpose, no child shall be liable to
pay any kind of fee or charges or expenses which may prevent him or
her from pursuing and completing the elementary education. Section 12
of the RTE Act specifies the responsibility of schools for providing
free and compulsory education, namely (a) all government schools shall
provide free and compulsory education to all children admitted
therein, (b) government aided institutions shall provide free and
compulsory education to such percentage of students which equals the
percentage of recurring aid received by it from the government to the
annual recurring expenditure incurred by the school, subject to a
minimum of 25%, and (c) private unaided institutions and special
category schools shall provide free and compulsory education to at
least 25% children belonging to disadvantaged groups and weaker

sections admitted to class | or pre-primary. Disadvantaged children
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are defined in section 2 (d) of the RTE Act to include children
belonging to the Scheduled Caste, the Scheduled Tribe, the socially
and educationally backward class or such other group having
disadvantage owing to social, cultural, economical, geographical,
linguistic, gender or such other factor, as may be specified by the
appropriate government, by notification. Similarly, children belonging
to weaker section are defined in section 2 (e) of the RTE Act to
include children belonging to such parent or guardian whose annual
income is lower than the minimum limit specified by the appropriate

government, by notification.

The Sarva Shiksha Abhiyan (SSA) provides for, inter alia, transport
and escort TfTacilities, free text-books and uniforms to children,

special training for out of school children, etc. to
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ensure access and participation of each child of 6-14 years in
elementary schooling. In addition, SSA also provides for specific
interventions for girls, SC, ST, and Muslim community. Mid-Day Meal
programme also complements the strategy to ensure access and
participation of each child of 6-14 years in elementary schooling.

Requests of foreign universities for opening their institutions

t1489. SHRI PRAVIN NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the proposal regarding entry and running of foreign
universities and educational institutions in the country has been
finalized;

(b) if so, the details thereof;

(c) the number of foreign institutions whose requests have been
received by Government; and

(d) the States in which requests have been received to start these

institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) A legislative proposal, namely, the
Foreign Educational Institutions (Regulation for Entry and Operations)
Bill, 2010 has been introduced in Parliament on 3.5.2010 and has been
referred to the department related Parliamentary Standing Committee on
Human Resource Development.

(b) The proposed law seeks to put in place a mechanism to
facilitate the entry and regulation of reputed foreign educational
institutions, while preventing the entry of those of dubious quality.

(c) No request has been received in this regard.
(d) Question does not arise.
Accreditation of schools by CBSE

1490. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it 1is a fact that CBSE is likely to start
accreditation of schools;

(b) if so, the details thereof; and
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(c) to what extent it is likely to improve the performance of
schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes Sir.

tOriginal notice of the question was received in Hindi.
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The Central Board of Secondary Education (CBSE) has decided to
accredit the affiliated schools, once in every three years, in the

following areas:-
- Academic Processes and Outcomes
- Co-scholastic Processes and Outcomes
- Infrastructure - adequacy, functionality and aesthetics
- Human Resources
- Management and Administration
- Leadership
- Beneficiary Satisfaction

(b) and (c¢) The accreditation would help set benchmarks in the
identified

areas.
Irregularities in utilization of British financial assistance for SSA

t1491. SHRI KALRAJ MISHRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether as per the data of Department for International
Development, 24 per cent of the British financial assistance to India
is given for education and as per the remarks of Auditor General of
India, published in an international newspaper, an amount of £ 1.40
crore under Sarva Shiksha Abhiyan (SSA) was spent on such items and
luxuries which have nothing to do with schools and a big chunk of this

sum was spent on such schools which have no existence at all; and

(b) the steps being taken by Government to check corruption in
Sarva Shiksha
Abhiyan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) Several Newspapers had
reported in June, 2010 that United Kingdom®"s Department for
International Development (DFID) 1is launching an inquiry into the
alleged misuse of funds under Sarva Shiksha Abhiyan (SSA). DFID has,
however, clarified that the U.K. Government 1is not proposing to
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investigate SSA. DFID has also stated that the SSA programme is
considered amongst the most successful elementary education
programmes, and DFID is proud to support it. DFID"s Internal Audit
Department (IAD) had, however, conducted an inquiry into UK assistance
to SSA. The auditors have judged that DFID has adequate Tfinancial

controls to manage its funding to SSA.

tOriginal notice of the question was received in Hindi.
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Medical education and medical research

1492. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether the Ministry had reached an agreement with the
Ministry of Health and Family Welfare regarding medical education in

the country along with the medical research;
(b) if so, the details thereof;

(c) whether the medical education and medical research scenario
lacks proper regulation at the moment;

(d) if so, the details thereof; and

(e) the details of steps taken by Government to improve the

situation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The provisions of the two
Bills i.e. the National Commission for Human Resources for Health
(NCHRH) Bill, 2011 of the Ministry of Health and Family Welfare and
the Higher Education and Research Bill, 2011 (for the establishment of
National Commission for Higher Education and Research) are being
harmonized in consultation with the Legislative Department, Ministry

of Law and Justice.

(c) to (e) As per information furnished by the Ministry of Health
and Family Welfare, the Medical Education is presently governed by the
Indian Medical Council (IMC) Act, 1956 and the rules and regulations
made there under. However, Ministry of Health and Family Welfare is
proposing to set up an overarching regulatory body in the health
sector viz. National Commission Tfor Human Resources Tor Health
(NCHRH) . The National Board for Health Education, one of the bodies to
be constituted under the Commission will be the primary body to assist
the Commission to discharge its powers and functions for the purposes
of health education. The Board would not only approve new courses but
also lay down the academic norms and standards and minimum
requirements for setting up of new institutes of training to ensure a

high and uniform standard of medical education throughout the country.
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Schools in the minority dominated areas

1493. SHRI AHMAD SAEED MALIHABADI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the schools earmarked in the minority dominated areas of

various districts of the country;

(b) the details thereof, district-wise;
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(c) the number of students, boys and girls, admitted in the newly
opened schools;

(d) the number of schools which have an arrangement of Urdu

language classes;

(e) the total number of Urdu teachers appointed in these schools;

and
(f) the reasons for not doing the above arrangements?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) Under Sarva Shiksha Abhiyan
(SSA), 22901 primary schools and 13690 upper primary schools have been
sanctioned in Minority Concentration Districts from 2006-07 to 2011-
12.

(c) This information is not maintained centrally.

(d) to (F) Under the Scheme of Financial Assistance for Appointment
of Language Teachers, the Central Government provides financial
assistance to State Governments for appointment of language teachers

including Urdu teachers in schools.

The Budget allocation for 2010-11 for all [language teachers
including Urdu teachers was Rs. 15 crore. Rs. 5,08,000 was sanctioned
to Government of Orissa for appointment of 25 Urdu teachers. Rs.
24,96,000/- was released to Government of Kerala for payment of

honorarium for 208 Urdu teachers.
Teaching of Urdu language in Kendriya Vidyalayas

1494. SHRI AHMAD SAEED MALIHABADI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Urdu language is taught in Kendriya Vidyalayas of

various States;
(b) if so, the details thereof, State-wise;
(c) if not, the reasons therefor; and

(d) the total number of teachers appointed for Urdu language in
Kendriya

Vidyalayas?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

296



(SHRIMATI D. PURANDESWARI): (a) to (c) At present Urdu in not being
taught in any Kendriya Vidyalaya (KV) as sufficient number of students
opting for Urdu language are not available in any Vidyalaya. However,
there 1is a provision Tfor teaching of Urdu from Classes VI to X

provided 20 or more students opt for the same.

(d) There is no sanctioned post of Urdu teachers in KVs. However,
Vidyalayas can appoint Urdu teacher on contractual basis provided 20
or more students opt for the

subject.
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Opening of more Central Schools

1495. SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to set up
Central Schools in districts where such schools are not in existence;

(b) if so, the details thereof;

(c) whether it is also a fact that setting up of more Central
Schools will help to act as a level playing measure; and

(d) 1if so, the total amount earmarked for opening of more Central
Schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Opening of new Kendriya
Vidyalayas (KVs) to cater to the education requirement of uncovered
areas 1iIs a continuous process. KVs are set up to cater to the
educational needs of the wards of the transferable Central Government
employees including Defence and Para-Military forces. These are opened
on the request of the various Ministries of Government of India and
State Governments/Union Territories subject to availability of funds
and fulfillment of certain terms and conditions for setting up a new
Kendriya Vidyalaya and are not district specific. At present there are
223 district in the country which have no KV in the Civil Sector.

(c) KVs are pace setting institutions and setting up of more KVs
is likely to result in widespread use of better teaching practices.

(d) Funds will be earmarked for new KVs under Twelfth Five Year
Plan and apportioned on year to year basis accordingly

Task Force to monitor higher education

1496. SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to set up
a Task Force to monitor higher education;

(b) whether it is also a fact that Government had undertaken
higher education survey in the country;

(c) if so, the details thereof; and

(d) whether it is also a fact that the inputs received during the
survey had demanded many reforms in the higher education?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) With the growing size and
diversity of the higher
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education sector in the country, particularly in terms of courses,
management and geographical coverage it has become necessary to
develop a sound data-base on higher education. In view of this,
Ministry of Human Resource Development (MHRD) has initiated an All
India Survey on Higher Education. A Task Force has been constituted
under the chairmanship of Additional Secretary (HE), MHRD with
Representatives from University Grants Commission, AlIl India Council
for Technical Education, Medical Council of India, Indian Institute of
Agricultural Statistics Research Institute, Central Statistical
Office, Universities, State Higher Education Departments etc. as
members to oversee the survey work. No inputs demanding reforms in

higher education has been received so far.
Education channel launched by NCERT

1497. PROF. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether NCERT has launched a 24 hour Education channel viz.

“Tarang”’;
(b) if so, the details thereof together with its objectives;
(c) the steps taken by NCERT to achieve its objectives;

(d) whether there is any proposal to start special programmes on

“Tarang” TV channel for the benefit of rural students;
(e) if so, the details thereof;

() whether there is any proposal to provide television sets in

each rural school for the benefit of students; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI  D. PURANDESWARI): (a) to (c) Central Institute of
Educational Technology (CIET), New Delhi, a constituent unit of
National Council of Educational Research and Training (NCERT),
operates a telecast under the name "Tarang®"™ on Gyan Dashan and the
National Network of Doordarshan channels This telecast spans a total
of three and a half hours each day. Other institutions in the school
sector, viz., National |Institute of Open Schooling and State
Institutes of Educational Technology (SIETs) also telecast programmes

on this channel.

300



(d) and (e) All programmes produced by CIET, New Delhi, and
broadcast on "Tarang”
are primarily aimed at rural students taking special care to explain
concepts and clarify
difficulties

() and (g) No, Sir. There is no Plan scheme under this Ministry to
provide television sets in schools.
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Implementation of RTE Act

1498. PROF. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has enacted Right to Education (RTE) Act

and if so, its main features;

(b) whether Government has laid down any norms to ascertain poor

category of children;

(c) the number of out-of-school children as on date between the

age of 6-14 years, State-wise;

(d) the number of classrooms and teachers required to impart

elementary education to them;

(e) the quantum of budgetary support provided by Centre to State

Governments for implementation of this Act; and

() the measures taken by the Central Government to ensure that
funds meant for RTE Act are neither misused nor diverted for other

purposes?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir. The Government has enacted
the Right of Children to Free and Compulsory Education (RTE) Act,
2009, which has become operative w.e.f. 1.4.2010. The main provisions
in the RTE Act include, the duties of appropriate Government and local
authorities to establish neighbourhood schools, sharing of financial
and other responsibilities between the Central and State governments,
prohibiting capitation fee and screening procedure for admission,
prohibition of detention, expulsion and corporal punishment,
specifying norms and standards for school including norms for
infrastructure and teachers, laying down teacher qualifications and
their duties, prohibition of deployment of teachers for non-
educational purposes, and ensuring that curriculum and evaluation is
in accordance with the Constitution of India and as per child centred

principles/values.

(b) Section 2 (e) of the Act defines 'child belonging to weaker
section” as a child belonging to such parent or guardian whose annual
income is lower than the minimum limit specified by the appropriate

government, by notification.
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(c) As per National Sample Survey conducted through Social and
Rural Research Institute (SR1) - a unit of International Marketing
Research Bureau (IMRB) in 2009 the number of Out of School Children
has been estimated at 81.5 lakh. A statement indicating state-wise

details of out of school children is given at Statement (See below).

(d) For implementation of RTE-SSA programme the requirement of
teachers and additional classroom was estimated at 5.08 lakh and 14.25

lakh respectively.

303



(e) For implementation of RTE-SSA programme, Central funding of
Rs. 19636.53 crore was released to the States/Union Territories in
2010-11. In 2011-12 Central budget outlay is Rs. 21000 crore against
which Rs. 14284.49 crore has already been released to the States/Union
Territories till 27.7.2011.

(f) A rigourous monitoring system is in place for SSA, which
includes statutory and annual Tfinancial audits and concurrent
financial reviews, independent review missions on programme progress,
field level monitoring through reputed institutes of social sciences
and university departments of education, submission of
monthly/quarterly progress reports and periodic review meetings by
States. A system of electronic transfer of funds to State Project

Offices of SSA in States and Union Territories is also in place.
Statement

State-wise details of number of out of school children

SI. Name of the State 00SC as per Independent
No. Survey 2009
1 2 3

1. Andaman and Nicobar Island 0

2. Andhra Pradesh 172354
3. Arunachal Pradesh 20601

4. Assam 234983
5. Bihar 1345697
6. Chandigarh UT 1974

7. Chhattisgarh 85366

8. Dadra and Nagar Haveli 444

9. Daman and Diu 23

10. Delhi 124022
11. Goa 0

12. Gujarat 162355
13. Haryana 107205
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14. Himachal Pradesh 2451

15. Jammu and Kashmir 9691

305



1 2 3

16. Jharkhand 132195
17. Karnataka 108237
18. Kerala 15776
19. Lakshadweep 0
20. Madhya Pradesh 328692
21. Maharashtra 207345
22. Manipur 12222
23. Meghalaya 12655
24. Mizoram 7485
25. Nagaland 8693
26. Odisha 435560
27. Puducherry 993
28. Punjab 1267
29. Rajasthan 1018326
30. Sikkim 647
31. Tamil Nadu 52876
32. Tripura 8434
33. Uttar Pradesh 2769111
34. Uttarakhand 56225
35. West Bengal 706713
TOTAL 8150618

Opening of medical college in Koraput

1499. SHRI MANGALA KISAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there 1is any proposal pending with Government for
opening up of a medical college in Koraput, Orissa under the Central

University established there recently, considering the fact that the
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K.B.K. region does not have a medical college; and
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(b) if so, the steps being taken by the Ministry in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The Central University of
Orissa has submitted a proposal for opening up of a Medical College in
Koraput. However, since the Eleventh Plan Scheme for establishment of
13 new Central Universities and conversion of 3 existing State
Universities into Central universities does not include establishment
of any Medical and Engineering College during the Plan period, it has
not been possible to consider the proposal favourably.

Uniform enrolment guidelines for nursery classes

t1500. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to make uniform guidelines for
enrolment in nursery classes;

(b) 1if so, the details thereof; and
(c) by when these guidelines are likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Government had on 23rd
November, 2010 issued guidelines under section 35(1) of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009 for
implementing the provisions of section 12(1) (c) and section 13(1) of
the RTE Act relating to procedure for admission in schools as under:

(a) with regard to admission of 25% children in class 1 (or pre-
primary class as the case may be) in unaided and “specified
category® schools, schools shall follow a system of random
selection out of the applications received from children
belonging to disadvantaged groups and weaker sections for
filling the pre-determined number of seats in that class; and

(b) for admission to the remaining 75% of the seats (or a lesser
percentage depending upon the number of seats fixed by the
school) in respect of unaided schools and specified category
schools, and for all the seats in the aided schools, each
school should formulate a policy which should include criteria
for categorization of applicants in terms of the objectives of
the school on a rational, reasonable and just basis and that
there shall be no profiling of the child based on parental
educational qualifications. The policy should be placed by the
school in the public domain, given wide publicity and
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explicitly stated in the school prospectus. There shall be no
testing and interviews for any child/parent falling within or
outside the categories, and selection would be on a random
basis. Admission should be made strictly on this basis.

tOriginal notice of the question was received in Hindi.
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It is the duty of the appropriate Government and local authority to

ensure strict compliance of these guidelines.
International assistance for RTE Act

t1501. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the progress made so far towards the implementation of the
Right of Children to Free and Compulsory Education Act, 2009;

(b) whether Government has solicited international assistance for
implementation of the Act;

(c) if so, the details thereof and the kind of assistance received

so far in this regard, country-wise;

(d) whether Government proposes to take the assistance of
corporate sector for implementation of this Act;

(e) if so, the details thereof; and

() the steps taken by Government to ensure that the Tfunds
provided to States for implementation of this Act are not diverted?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Article 21-A of the Constitution of
India and the Right of Children to Free and Compulsory Education (RTE)
Act, 2009 became operative with effect from April 1, 2010. The Central
RTE rules were notified on April 5, 2010 and the model RTE Rules were
circulated to States. Several initiatives have been taken to implement
the RTE Act at the State level, including inter alia (a) 20 States
have notified RTE Rules, (b) 31 States have issued notifications
prohibiting corporal punishment and mental harassment; (c) 25 States
have issued notifications prohibiting screening for admission and
capitation fees; (d) 31 States have issued notifications prohibiting
expulsion and detention; (e) 30 States have 1issued notification
banning Board examinations till completion of elementary education;
() 27 States have notified academic authority under RTE Act; and (Q)
17 States have constituted the State Commission Tfor Protection of
Child Rights (SCPCR) or the Right to Education Protection Authority
(REPA).

The Sarva Shiksha Abhiyan (SSA) Framework of Implementation and

norms for interventions have been revised to correspond with the

310



provisions of the RTE Act, and the fund sharing pattern between the
Central and State Governments has been revised. A statement indicating
the number of primary schools, upper primary schools, additional
classrooms and additional teachers sanctioned under the SSA during
2010-11 to meet the requirements of implementation of RTE Act, 2009 is
attached as Statement (See below).

tOriginal notice of the question was received in Hindi.
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(b) to (e) Government has not sought any international assistance
for implementation of RTE Act, 2009. However, SSA programme which is
the main vehicle for implementation of RTE Act, and 1is under
implementation since 2000-01, has been partially funded by three
Development Partners, namely the World Bank, Department for
International Development (DFID) of United Kingdom and European
Commission (EC). The details of year wise funding received under SSA
are:

(Rs. in crore)

Year World Bank DFID EC
2002-2003 - - 151.86
2003-2004 - 162.25 -
2004-2005 621.71 425.94 -
2005-2006 1133.71 504.12 704.15
2006-2007 477.76 434.80 179.35
2007-2008 - 433.70 -
2008-2009 1033.17 346.22 195.98
2009-2010 1702.99 372.44 178.25
2010-2011 1141.19 330.55 119.84

TOTAL 6110.53 3010.02 1529.43

(f) A rigourous monitoring system is in place for SSA, which
includes statutory and annual Tfinancial audits and concurrent
financial reviews, independent review missions on programme progress,
field level monitoring through reputed institutes of social sciences
and university departments of education, submission of
monthly/quarterly progress reports and periodic review meetings by
States. A system of electronic transfer of funds to State Project
Offices of SSA in States and Union Territories is also in place.

Statement

Number of primary schools, upper primary schools, additional classroom
and additional teachers sanctioned under the Sarva Shiksha Abhiyan
(SSA) during 2010-11

SI. State Name Primary Upper Additional Additional
No. schools Primary Classrooms Teacher
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Schools posts

1 2 3 4 5 6

1. Andhra Pradesh 13 0 15195 55
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1 2 3 4 5 6
2. Arunachal Pradesh 194 0 828 550
3. Assam 1200 0 4845 19888
4. Bihar 0 0 47206 57956
5. Chhattisgarh 359 125 8128 1177
6. Goa 0 0 0 0
7. Gujarat 0 0 9647 20052
8. Haryana 114 117 6151 794
9. Himachal Pradesh 0 0 364 101
10. Jammu and Kashmir 1248 0 3054 3583
11. Jharkhand 995 1017 21920 9446
12. Karnataka 132 0 5971 2725
13. Kerala 6 0 1289 2689
14. Madhya Pradesh 386 954 31622 63659
15. Maharashtra 1094 0 10101 28011
16. Manipur 180 0 1024 450
17. Meghalaya 574 0 1311 2338
18. Mizoram 0 0 703 353
19. Nagaland 98 327 150 2557
20. Orissa 1177 379 11860 6552
21. Punjab 36 112 3545 9259
22. Rajasthan 0 0 7486 6941
23. Sikkim 0 40 58 156
24 Tamil Nadu 228 279 4071 2595
25. Tripura 92 168 1487 719
26. Uttar Pradesh 26 1152 38604 122765
27. Uttarakhand 7 14 125 2910
28 West Bengal 5499 323 29960 84213
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1 2 3 4 5 6

29 Andaman and Nicobar 0 0 41 0
Islands
30 Chandigarh 6 6 70 112
31 Dadra and Nagar Haveli O 0 108 111
32 Daman and Diu 1 0 12 0
33 Delhi 2 0 1119 2441
34 Lakshadweep 2 0 3 4
35 Pondicherry 0 0 22 0
TOTAL 13669 5013 268080 455162

Assembling of a satellite by I1IT

11502. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether students and teachers of |Indian Institute of

Technology (11T) have prepared a satellite named Jugnu;
(b) if so, the details thereof; and
(c) whether this satellite has been tested?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) A team of students of the
Indian Institute of Technology (1IT), Kanpur, have been working under
the guidance of its faculty members and the scientists of the Indian
Space Research Organisation (ISRO) to launch India®s first Nano
Satellite "Jugnu”. The satellite design is mostly indigenous and some
non-space grade commercial-off-the-shelf (COTS) components have been

used to keep the cost low.

(c) Testing of the satellite is a multi-stage process. Most of the
performance tests for the sub-systems of satellite have been carried
out in [11T-Kanpur, using existing infrastructure and the launch
critical tests are being carried out at ISRO centres. When launched
from Satish Dhawan Space Centre (SHAR), Sriharikota, Andhra Pradesh,
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by the ISRO"s Polar Satellite Launch Vehicle (PSLV), Jugnu would be
continuously monitored and controlled by Ground Station located on the

Institute campus.

tOriginal notice of the question was received in Hindi.
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Seats for weaker and economically disadvantaged sections in

private schools

1503. DR. K.P. RAMALINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposed and urged private schools to keep
25 per cent of their seats for students from weaker and economically

disadvantaged sections under the Right to Education Act;

(b) if so, whether this move has been opposed by private schools

in the country; and

(c) if so, the details thereof and the action taken by Government

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Section 12(1)(c) of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009, inter alia,
provides that a specified category school and an unaided school not
receiving any kind of aid or grants to meet it expenses from the
appropriate Government or the local authority shall admit in class 1
to the extent of at least twenty-five per cent of the strength of that
class, children belonging to weaker section and disadvantaged group in
the neighbourhood and provide free and compulsory elementary education
till its completion. It further provides that this provision shall
apply for admission to the pre-school stage where the school imparts
pre-school education. The wunaided school shall be reimbursed
expenditure so incurred by it to the extent of per-child-expenditure
incurred by the State, or the actual amount charged from the child,

whichever is less subject to certain terms and conditions.

(b) and (c) Some private unaided schools have filed Writs in
different Courts against some provisions of the RTE Act including
section 12(1)(c). The Central Government has taken appropriate steps
to protect the interest of Union of India in the matter. It is the
duty of the appropriate Government and the local authority to take
necessary steps for carrying out the provisions of the Act. The RTE
Act, inter alia, provides for monitoring and protection of rights of

the child by the National Commission for Protection of Child Rights
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and the State Commissions for Protection of Child Rights.
Irregularities in DU medical college entrance exam

1504. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the news item appearing in a
prominent daily dated 12 July, 2011 under the caption “Police probe DU

medical college entrance test scam”;
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(b) if so, the facts of the matter and whether Government has

conducted any inquiry in this regard; and
(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) The University of Delhi 1is a statutory autonomous body
governed by the Delhi University Act, 1922 and the Statutes and the
Ordinances framed thereunder. On the request of Delhi Police, the
University has provided them with the copies of the original documents
of certain candidates who appeared in Delhi University Medical-Dental
Entrance Test (DUMET)-2011. The University has also set up an enquiry

into the matter.
(c) The outcome is awaited.
Efforts to curb drug addiction among students

t1505. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Ministry is aware that the students studying in
schools, colleges and other educational institutions in most parts of

the country are taking drugs and have become drug addict; and

(b) if so, the concrete steps being taken by the Central
Government to make a drug free student society and the details

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) There is no confirmed report
to conclude that students in various educational institutions in most
part of the country are taking drug and have become drug addict.
Nevertheless, the Government 1is committed to create a drug free
healthy educational environment in various educational institutions.
For this purpose, special awareness measures are taken 1in various
educational institutions on 26th June every year on the occasion of
the International Day against Drug Abuse and Illicit Trafficking to
sensitize the students against drug hazards. Further, the Central
Board of Secondary Education (CBSE) 1is also implementing an
Adolescence Education Programme in five selected States namely Madhya
Pradesh, Maharashtra, Orissa, Rajasthan and Bihar with one of the core

content areas is to create awareness among the students about the
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evils of drug abuse. The National Council of Educational Research and
Training (NCERT) has introduced age-appropriate context-specific
interventions focused on, inter alia, drug/substance abuse iIn its
National Curriculum Framework 2005 to provide children opportunities
to construct knowledge and acquire life skills so that they cope with

concerns related to the process of growing up.

tOriginal notice of the question was received in Hindi.
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Introduction of Double-Decker train service on Ahmedabad-Mumbai route

1506. SHRI KANJIBHAI PATEL:
SHRI PRAVEEN RASHTRAPAL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Government proposes to introduce Double-Decker train

service on Ahmedabad-Mumbai route;
(b) if so, the details thereof; and

(c) by when this service is likely to start for the benefit of

passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) and (b) Yes, Sir. Ahmedabad-Mumbai
Double Decker (AC service) with frequency of 6 days a week, has been

announced in the Railway Budget 2011-12.

(c) The service announced in the Railway Budget 2011-12 are

introduced during the same financial year 2011-12.

Renovation/upgradation of rail track between
Shikohabad and Farrukhabad

1507. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that track between Shikohabad and

Farrukhabad was renovated and upgraded in the recent past;
(b) if so, the expenditure incurred thereon;

(c) whether it is a fact that running of fast trains is still not

possible on that track;

(d) whether it is a fact that there have been malpractices in its

renovation and upgradation work; and
(e) if so, the action being taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAITLWAYS
(SHR1 BHARATSINH SOLANKI): (@) Yes, Sir. Track renewal work in

Shikohabad-Farrukhabad section has been completed.
(b) Rs. 43 crores (approximately).

(c) The speed between Mainpuri and Farrukhabad has recently been
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raised from 35 kmph to 60 kmph. Other requisite works 1i.e.,
ballasting, welding and miscellaneous works in the section are in
different stages of planning and execution to take full advantage of

the upgraded track.
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(d) No, Sir.
(e) Does not arise.
Train connectivity from Bhopal to Haridwar, Rishikesh and Dehradun

t1508. SHRI RAGHUNANDAN SHARMA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there is no direct train from Bhopal
to Haridwar, Rishikesh and Dehradun and whether Railways is aware of
this problem of lakhs of pilgrims going for pilgrimages to
Uttarakhand;

(b) the democratic procedure of conveying this problem to

Railways;

(c) the steps proposed by Railways to solve this problem along
with the expected time-frame; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI1 BHARATSINH SOLANKI): (a) to (d) At present, 12171/12172 Lokmanya
Tilak (Terminus)-Haridwar A.C. Express (biweekly) and 12687/12688
Chennai-Dehradun Express (weekly) are available between Bhopal-
Haridwar and 12687/12688 Chennai-Dehradun Express (weekly) is
available between Bhopal-Dehradun. Rishikesh is only 24 km. from
Haridwar. At present. 6 pairs of trains are available between Haridwar
and Rishikesh. Passengers can avail this facility from Haridwar.

Representations from Hon"ble Members of
Parliament/Ministers/organizations/ associations/ different levels of
state government etc. are received at various levels of railway
administration. These are examined and action as found feasible and
Justified, is taken.

Poor facilities at railway stations

1t1509.SHR1 SATYAVRAT CHATURVEDI :
SHRI MOTILAL VORA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether contrary to the provision of providing clean drinking
water, hygienic food, clean urinals and toilets at railway stations
under the Railway Catering Policy, 2011, MPs in the Parliamentary
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Standing Committee’s meeting had drawn the attention of Government
towards the unhygienic food, improper arrangement of drinking water at
the railway stations along with filthy toilets in trains;

(b) if so, whether any time-bound programme has been prepared to
redress them; and

tOriginal notice of the question was received in Hindi.
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(c) whether provision of reservation has been kept for schedule

castes and scheduled tribes iIn recruitments under the catering policy?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) and (b) Yes, Sir. The new catering
policy issued on 21.07.2010 has been issued to provide hygienic
affordable meals to the travelling passengers. Due to intensive
monitoring and supervision of Railways and subsequent to transfer of
catering services to zonal railways from Indian Railway Catering and
Tourism Corporation (IRCTC) the number of complaints reported on
catering have reduced substantially, by nearly 48.2% since September,
2010 upto July, 2011 in comparison to corresponding period of the

previous years.

Further, Indian Railways endeavours to make adequate arrangements
of drinking water at Railway Stations and to maintain high standards

of cleanliness and hygiene in trains.

All the coach toilets of a train are intensively cleaned during the
scheduled maintenance in the depots before journey. Mechanized
cleaning attention is also provided to identified trains during their
scheduled stoppage at nominated en route '"Clean Train Stations" with
focus on cleaning and disinfecting of toilets along with doorways and
aisles. Cleaning of coach toilets doorways, aisles and compartments is
also carried out in reserved coaches, while on run under the "On Board

House Keeping'" scheme on nominated trains.

(c) Yes, Sir. As per the Catering Policy 2010, the following
percentage of quota has been earmarked Tfor the allotment of
catering/vending units to SC/ST categories in different category of

stations as under:-

Category of Overall Scheduled Scheduled

Stations percentage of Caste Tribes
reservation

A, B&C 25 6 4

D, E&F 49.5 12 8

Fire detection and alarm system

1510. SHRI A.A. JINNAH:
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SHRI SHIVANAND TIWARI:
Will the Minister of RAILWAYS be pleased to state:

(a) whether automatic fire detection and fire alarm system have

been tested before installation in Rajdhani and Shatabdi trains; and

(b) if so, the details thereof indicating the names of trains

where they have been installed so far?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) and (b) Yes, Sir. So far, automatic
fire and smoke detection system has been fitted for trial on a pilot
basis in one rake of New Delhi-Bhubaneswar Rajdhani Express.

E-ticket racket

1511. SHRI SABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of RAILWAYS be pleased to state:

(a) whether an e-ticket racket has been busted recently;

(b) if so, the details thereof;

(c) the action taken in the matter; and

(d) the steps being taken to prevent recurrence thereof in future?

THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHR1 BHARATSINH SOLANKI): (@) and (b) Some cases of misuse of the e-
ticketing facility relating to fraudulent claims of e-ticket refunds
and issues connected with Tatkal booking through the website, had come
to notice.

(c) and (d) The following measures have been taken in this regard:

(i) Access to Tatkal booking and normal booking on the opening day
of reservation through e-tickets by the Travel Agents/Web-
service agents/Web Agents of Indian Railway Catering and
Tourism Corporation (IRCTC), has been disabled between 08.00
hours and 09.00 hours.

(ii) An Anti Fraud Squad has also been created by IRCTC to detect
cases of fraudulent activity and for exercising constant
checks.

D) Action in the form of deactivation of IDs and imposition
of fines has been taken against agents found involved in any
fraudulent activity.

(iv) The powers to field supervisors to flag cancelled trains on
the computerized systems have been reviewed and regulated.

Cost over-run in railway projects

1512. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of RAILWAYS be pleased to state:
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(a) whether it is a fact that out of 149 railway projects, more
than 100 projects are facing time and cost over-runs in the last three
years;

(b) if so, the details of these projects and the extent of cost
over-run; and
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(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) to (c) As on 01.04.2011. Railways have
a huge throwforward of ongoing projects under new lines, gauge
conversions and doublings across the country requiring about Rs.
1,25.000 cr. for completion. Due to limited availability of resources,
projects take long time in completion. The targets for the projects
are generally fixed on yearly basis based on the availability of
resources and progress and many of the projects get completed in
phases. The main reasons for delay have been paucity of funds, delay
in land acquisition, court cases and forestry clearance, failure of
contracts and contractors, adverse law and order conditions and non
availability of material and other economical reasons affecting the
progress. Ongoing projects undergo cost escalation on account of
delays as above and change 1in the standard of construction and
technology, scope of work, inflation, etc. No fixed time frame for

completion of all the projects is feasible in such a scenario.
Recommendations/suggestions of Planning Commission

1513. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Planning Commission has recommended to Railways to
hive off its production units and outsource non-core activities like
catering and ticketing to trim the size of the establishment in order
to bring in higher efficiency in its primary function of running

trains; and

(b) if so, the details of recommendations/suggestions of Planning
Commission to improve the railway infrastructure in the country and

Government’s response thereto?

THE  MINISTER OF STATE IN THE MINISTRY OF  RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) No, Sir.

(b) Does not arise.
Railways” loss during current financial year

t1514. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of RAILWAYS
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be pleased to state:

(a) the main reasons for Railways” loss in the current financial

year;

(b) whether Railways is formulating any plan to meet this loss

after analysing reasons therefor; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) Railways have not made loss in the
financial year 2010-11.

(b) and (c) Does not arise. However, in order to improve its
financial health, Railways are continuously striving to augment
traffic earnings and containing the expenditure to maximum possible
extent. For further improvement in earnings, the initiatives taken
under freight business segment include plans to improve throughput
through increased productivity and efficiency, reduction in wagon turn
around time, increasing additional traffic of bulk commodities,
modification of Taper of Base Class-100, distance based surcharge on
Iron Ore for export co-related with the international price of Ilron
Ore, dynamic Pricing Policy for taking advantage in the skew in demand
for traffic like levy of Busy Season charge, Development charge,
Terminal charge, Busy Route surcharge for traffic to Pakistan and
Bangladesh etc. and introduction of more attractive Freight Incentive
Scheme for retaining and attracting additional traffic. Initiatives
under passenger and parcel business segments include extension of
Passenger Reservation System (PRS) and Unreserved Ticketing System
(UTS) Tfacilities to more and more location, speeding up of trains,
review of trains with low patronage, deployment of additional coaches
in well patronized trains, vigorous checking of ticket less
travelling, additional leasing of parcel space in certain nominated
trains, leasing of vacant compartment of guard in front of SLR coach

etc.

On the expenditure side, Railway 1is striving to improve
productivity by better man power planning, assets utilization,
inventory management, fuel consumption etc. and controlling

expenditure through number of austerity/economy measures.
Recommendations of Khanna Committee

t1515. SHRI PRABHAT JHA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Khanna Committee was constituted to
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submit report on modernisation of Railways and related matters;
(b) if so, the recommendations made by this Committee;

(c) whether it is a fact that Railways is unable to implement

recommendations of Khanna Committee for lack of funds;
(d) if so, the details thereof; and

(e) if not, the details of recommendations that have been

implemented?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI  BHARATSINH SOLANKI): (@) No, Sir. Khanna Committee was
constituted (i) to review position of accidents on Indian Railways
since 1968 and to review the implementation of the recommendations of
all previous Accident Inquiry Committees (ii) to examine adequacy of
existing organization, equipment and practices Tfor ensuring safe
running of trains (iii) implications of financial iInvestment planning
of Rai lway projects on safety (iv) to examine safety

measures/equipment technology adopted by Railways.

(b) The Committee made 278 recommendations regarding Investment
Planning and Policies, Personal Management, Track and Bridges,
Maintenance of Rolling Stock, Signaling and Telecommunication,
Disaster Management and Safety Organization and Commission of Railway
Safety.

(c) No, Sir. Most of the accepted recommendations of Khanna
Committee have been implemented. Out of 278 recommendations 236
recommendations (fully or partially) have been accepted. 217 have been

implemented and balance 19 are under implementation.
(d) Does not arise.

(e) As explained in Part (c) above, 217 recommendations have

already been implemented.
Pre-paid auto/taxi counter at Railway Stations

1516. SHRI TARIQ ANWAR: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that passengers find it difficult to hire
taxis/autos at railway stations as taxi/auto drivers demand triple

rates than the original one;
(b) if so, the details thereof;

(c) whether it is a fact that there happens to be only one pre-

paid booking counter at stations;
(d) if so, the reasons therefor; and

(e) whether Government proposes to set up more pre-paid counters

at each station on the pattern of airports?
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THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI BHARATSINH SOLANKD): (@) and (b) Yes, Sir. Some difficulties

have been reported.

(c) to (e) The provision of pre-paid counters at the stations
depends upon importance of the station, space availability etc. The
responsibility for setting up of pre-paid taxi booths lies with the
State Government. Instructions already exist with the Zonal Railways

to co-ordinate with
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the local civil authorities for arrangement of pre-paid taxi and three
wheeler services at all “A-1° category stations and also to ensure
that traffic police officials properly supervise and regulate its

implementation.
Stoppage of express trains at Kamthi station

t1517. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Railways has taken note of the demand of residents of
Kamthi for stoppage of Vilaspur-Nagpur Inter-city, Vidarbha Express
and Gondwana Express trains at local station;

(b) if so, the details of decision taken by Government in this

regard; and

(c) if not, the time by which Railways will take a decision in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) to (c) 12856 Nagpur-Bilaspur Intercity
Express is already stopping at Kamptee. Stoppage of 12855 Bilaspur-
Nagpur Intercity Express, 12105/12106 Mumbai-Gondia Vidarbha Express
and 12409/12410 Raigarh-Nizamuddin Gondwana Express at Kamptee has
been examined but not found feasible at present.

Electrification of Ghaziabad-Haridwar railway line

t1518. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that electrification of railway line from

Ghaziabad to Haridwar via Meerut is proposed to be taken up;
(b) 1if so, the reasons for delay in this work;

(c) whether Railways would make efforts to complete this work

speedily; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI BHARATSINH SOLANKI1): (@) Electrification work is in progress on
Ghaziabad-Meerut-Saharanpur section. Saharanpur-Laksar rail line is
already electrified. The proposal for electrification of Laksar-
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Haridwar is a part of Laksar-Dehradun section, which is under scrutiny
at present. Final decision shall depend upon the financial and

operational viability of the proposal.
(b) Does not arise.

(c) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(d) Does not arise.
Freight terminal at Sankrail

1519. SHRI TARINI KANTA ROY: Will the Minister of RAILWAYS be
pleased to refer
to answer to Unstarred Question 2754 given in the Rajya Sabha on 3
December, 2010 and

state:

(a) whether work related to freight terminal at Sankrail has since

been completed; and

(b) by when the said freight terminal 1is likely to be Tfully

operational?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) No, Sir. The work of construction of
Platform on the north side of line no. 4 at Sankrail Goods Terminal
yard sanctioned in the year 2010-11 is still in progress. Another work
for further development has been sanctioned in 2011-12 for which

Master Plan is under finalization.

(b) The freight terminal at Sankrail 1is already operational,
however augmentation of facilities will be under taken progressively

in accordance with the finalized Master Plan.
Allotment of contracts

1520. SHRI SYED AZEEZ PASHA: Will the Minister of RAILWAYS be
pleased to
refer to answer to Unstarred Question 2777 given in the Rajya Sabha on

3 December, 2010 and state:

(a) whether it is a fact that thirteen big and small stalls with
forty six vendors were allotted to M/s. P.C. and Sons, miscellaneous
article contractor at Hazrat Nizammuddin Railway Station, as per Delhi
Division Letter No. 23AC/New PF/NZM/04, dated 20 February, 2006; and

(b) if so, whether the aforesaid action was in accordance with the
Catering Policy No. 2003/TGI11/600/5, dated 16 March, 20057

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI1): (a) and (b) Yes, Sir. Due to construction

of new platforms and extension of other platforms at Hazrat Nizamuddin
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Railway Station, Delhi Division of Northern Railway had allowed M/s.
P.C. and Sons for shifting of 13 miscellaneous articles stalls/trays,
etc. initially with 30 vendors from New Delhi railway station to
Hazrat Nizamuddin railway station. This action was as per extent

policy guidelines.
Establishment of world class stations at Puri and Bhubaneswar

1521. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be
pleased to state by when the work of establishment of world class

stations at Puri and Bhubaneswar in Orissa would commence?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): Puri and Bhubaneswar Railway Stations have
been identified for development into world class stations through PPP
(Public Private Partnership) mode, by leveraging the land around and
the air space above the stations. Bidding process for world class
station in PPP mode is initiated after Master Plan and Feasibility
Report 1is prepared and in-principle approval of local bodies is
obtained. Preliminary works in this regard have been undertaken at

Puri and Bhubaneswar.

Work at site shall commence after award of concession and financial

closure is achieved by the concessionaire.

Construction of road under bridge/road over bridge at Dinakar Nagar,

Hyderabad

1522. SHRI NANDI YELLAIAH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Greater Hyderabad Municipal Corporation (G.H.M.C.),
Hyderabad deposited a sum of Rs. 50 lakhs to Divisional Railway
Manager, Secunderabad Division, as per estimate given by Railway
authorities vide Letter No. CW/287/LC/CR/D. Nagar/Deposit/02, dated 8
January, 2008 for construction of road under bridge/road over bridge

at Dinakar Nagar, Malkajgiri, Hyderabad;

(b) if so, the detailed reasons for not commencing the project,

even after a long gap of more than three years;
(c) whether the project would commence immediately; and

(d) 1if not, detailed reasons therefor and by when it is likely to

Commence?

THE MINISTER OF STATE IN THE MINISTRY OF RAITLWAYS
(SHR1 BHARATSINH SOLANKI): (@) Yes, Sir. GHMC has deposited Rs.59.35
lakhs for construction of a subway of 4x2.50m size for Railway portion
of work at Railway Km. 15/14-15 between Sanathnagar and Maula Ali

stations on Sanathnagar-Maula Ali Bye pass section.
(b) and (c) Railway portion of work has already been completed,

(d) Does not arise
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MEMU and EMU services

1523. DR. T.N. SEEMA: Will the Minister of RAILWAYS be pleased to
state:

(a) the number of MEMU and EMU services that have been sanctioned

since 2004;
and

(b) the details thereof including cities and routes to which they
have been sanctioned?
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THE  MINISTER OF STATE IN THE  MINISTRY OF  RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) and (b) About 1082 EMU and 112 MEMU

trains have been sanctioned since 2004. The details of EMU trains are

as under:
1. Mumbai Suburban Number of services
(a) Central Railway routes 388
(b) Western Railway routes 250

2. Kolkata Suburban

(a) Eastern Railway routes 208
(b) South Eastern Railway routes 16
3. Chennai Suburban 148
4. Secunderabad Suburban 57
5. Delhi area Suburban 15
TOTAL 1082

Details of the MEMU services are given in Statement (See below).
Statement

Details of MEMU Services

SI.No. Cities and Routes Number of services
1 2 3
1. Chennai Beach-Melmaruvathur 2
2. Chennai Beach-Arakkonam 2
3. Melmaruvathur-Villupuram 2
4. Chennai Central-Arakkonam 1
5. Chennai Beach-Tirumalpur 2
6. Chennai Beach-Vellore 2
7. Coimbatore-Shoranur 2
8. Erode-Coimbatore 2
9. Avadi-Chennai Central 2
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10. Chennai Central-Tirupati
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2

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

Tirupati-Nellore
Nellore-Chennai

Chennai-Avadi

Avadi-Chennai

Chennai-Nellore

Katpadi - Salem

Kollam - Ernakulam via Kottayam
Kol lam-Nagercoil

Kollam - Ernakulam via Alappuzha
Asansol - Bokaro

Patna-Gaya

Jhajha-Patna

Patna-Ara

Jhajha-Patna

Patna-Buxar

Buxar-Mugalsarai

Agra-Bayana

Gondia-ltwari

Raipur-Durg

Bilaspur-Gevra Road
Bakaro-Asansol
Bankura-Bhojudih
Jhargram-Midnapur Jangalmahal
Bankura-Gokulnagar
Howrah-Ghatsila
Howrah-Midnapur

Jhargram-Dhanbad
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38.

39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

Howrah-Belda
Midnapur-Jhargram
Jhargram-Purulia
Asansol -Ranchi
Ambala Cantt.-Nangal Dam
Nizamuddin-Palwal
Delhi-Ghaziabad
Dahanu Road-Panvel
Panvel-Vasai Road
Vasai Road-Panvel
Panvel-Vasai Road
Vasai Road-Panvel
Panvel-Vasai Road
Anand-Ahmedabad
Anand-Ahmedabad
Vasai Road-Panvel
Dahanu Road-Panvel
Vasai Road-Panvel
Vijayawada-Tenali
Tenali-Vijayawada
Vijayawada-Tenali
Guntur-Tenali
Tenali-Guntur
Tenali-Guntur
Vijayawada-Guntur
Guntur-Vijayawada

Vijayawada-Guntur
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1 2 3

65. Falaknuma-Bhongir 1
66. Bhongir-Falaknuma 1
67. Falaknuma-Bhongir 1
68. Bhongir-Falaknuma 1

TOTAL 112

Burden on Railways due to diesel price hike

1524. SHRI NAND KUMAR SAI: Will the Minister of RAILWAYS be pleased
to
state:

(a) whether Railways has made any assessment to find out the
burden of diesel bill after the recent increase of the prices of

diesel in the country;
(b) if so, the details thereof;

(c) whether Railways has 1identified the resources for managing

such excess diesel bill; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) to (d) Yes, Sir. The recent hike of Rs.
3/- per litre from 24 June, 2011 is estimated to incur additional cost
of Rs 560 crore in the current year. Railways will make efforts to
absorb the impact within the Budget Grant by taking various economy
and austerity measures. The position will be further reviewed at the
Revised Estimate stage.

Setting up of mega kitchens

1525. SHRI M.V. MYSURA REDDY: Will the Minister of RAILWAYS be
pleased to

state:

(a) whether it is a fact that Railways is going to set up 170 mega
kitchens to improve the quality of food supplied in trains;

(b) if so, the details of kitchens proposed to be set up in Andhra
Pradesh;
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(c) whether any help from Institute of Hotel Management, Catering

Institutes, Food Crafts Institutes, etc., is being taken;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) No, Sir. Railways has presently planned

to operate 12 Base Kitchens to supply food in trains.

(b) In the state of Andhra Pradesh these mega Base kitchens are

proposed at Secunderabad, Kazipet and Warangal.

(c) and (d) Yes, Sir. For technical expertise in the setting up and
management of these Base Kitchens through preparation of Standard Bid
Document for award of contract, the help of such professional

institutes iIs being taken.
(e) Does not arise.
Long distance trains on Kanpur-Farrukhabad-Mathura Section

1526. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that the number of long distance trains

on Kanpur- Farrukhabad-Mathura Section is still inadequate; and

(b) if so, the steps being taken by Railways to run adequate

number of long distance trains on that section?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) and (b) No, Sir. At present 3 pairs of
Mail/Express trains are serving on Kanpur-Farrukhabad-Mathura section.
A new train 19709/19710 Guwahati-Jaipur Kavi Guru Express (weekly) has
been proposed in Railway Budget 2011-12 which will cater the

passengers of Kanpur-Farrukhabad-Mathura section.
Stoppage of trains at Bijni

1527. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be
pleased to

state:

(a) whether it is a fact that the Hon’ble Minister had promised to
make arrangement
for stoppage of the North and Southern train at Bijni, a sub-
divisional Headquarters of

Assam;

(b) whether Government would take initiative for stoppage of
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trains at Bijni that travel between Guwahati-Howrah and Guwahati-

Chennai during this financial year; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI1): (a) to (c) The assurance for provision of
stoppage of one long distance train at Bijni given in reply to the

starred question no. 225 on 04.12.2009 has been
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fulfilled and accordingly stoppage of 14055/14056 Dibrugarh- Delhi
Brahmaputra Mail has been provided at Bijni w.e.f. 23rd March, 2010.
Stoppage of additional trains at Bijni is not operationally feasible

for the present.
Construction of railway bridge at Saraighat near Guwahati

1528. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware of the fact that there is a need

for construction of second railway bridge at Saraighat near Guwahati;

(b) if so, the details of the proposal for setting up of such

need-based project in NE Region; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) to (c) A survey for second rail bridge
adjacent to existing Saraighat rail-cum-road bridge has been
completed. As per the survey report, the cost of the proposal is Rs.
300.67 crore. Sanction of project will be considered after scrutiny of

the survey report.
Capacity constraints and freight transportation costs

1529. SHRI MOINUL HASSAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether most of the major rail corridors have capacity

constraints;

(b) if so, the details thereof including capacity enhancement

plans;

(c) whether freight transportation cost by Railway is much higher
than in most countries as freight tariffs in India have been kept high

to subsidize passenger traffic; and
(d) if so, the plans of Government to rectify this?

THE  MINISTER OF STATE IN THE MINISTRY OF  RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) Yes, Sir.
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(b) Details are given in the Statement (See below).

(c) Freight rates on Indian Railways are Tfixed considering what
the traffic can bear
and 1its social service obligations. Since parameters Tfor Tfreight
charges vary from country
to country, depending on service obligations, no comparison on one to
one basis is

possible.

(d) Does not arise.
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Statement

Details of capacity constraints of corridors and capacity enhancement

plans

A major portion of the passenger and freight traffic on Indian
Railways is carried on the Golden Quadrilateral connecting Delhi,
Kolkata, Mumbai and Chennai, their Diagonals and the Delhi-Guwahati
route. These routes are called the High Density (HDN) Routes and
together carry over 55% of the freight traffic though they form less
than 20% of the rail network. There are 7 High Density routes which
are Delhi - Howrah, Delhi - Mumbai, Mumbai - Howrah, Howrah - Chennai,
Mumbai - Chennai, Delhi - Guwahati and Delhi - Chennai. Out of the 212
sections which form part of the 7 HDN routes, around 141 sections have

a capacity utilisation of over 100%.

Railways are undertaking a large number of capacity augmentation
works such as doubling, new lines, gauge conversion, construction of
3rd and 4th lines, provision of automatic signalling, upgradation of
station signals, provision of loop lines, conversion of halt to
crossing stations, provision of Intermediate block signalling,
electrification, strengthening of tracks, yard remodel ling,
construction of fly-overs and bye-pass lines to ease congestion on the

network especially on the High Density routes.
Robbery incidents in trains

1530. SHRI Y.S. CHOWDARY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether incidents of robbery and other related incidents are
on the rise in

Railways;

(b) the details of robberies that have taken place in trains

during the last three years;

(c) the number of persons booked/convicted for robbery during the

last three years;

(d) whether security arrangements are adequate for the passengers

in trains; and
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(e) the steps taken/being taken by Government to provide adequate

security to the passengers in the trains?

THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI BHARATSINH SOLANKI1): (@) There is increase in the incidents of
robbery reported during the year, 2010 in comparison to the years 2009
and 2008. However, there 1is decrease in the incidents of robbery

reported during the year 2011 (upto June).

(b) and (c) The number of cases of robbery reported during the
years 2008, 2009, 2010 and 2011 ((upto June) in trains along with
number of persons arrested and convicted over Indian Railways are as

under: -
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Year No. of cases of Persons Persons

Robbery reported arrested convicted
in trains
2008 172 441 28
2009 198 615 52
2010 302 525 58
2011 126 197 4

(Upto June)

(d) and (e) Prevention of crime, registration of cases, their
investigation and maintenance of law and order in Railway premises as
well as on running trains are the statutory responsibility of the
State Police, which they discharge through Government Railway Police
(GRP) of the State concerned. As such the cases of crime on Railways
are reported to, registered and investigated by the Govt. Railway
Police. However, Railway Protection Force (RPF) supplements the
efforts of GRP by deploying their staff for escorting of important
trains in affected areas and access control duties at important and

sensitive railway stations.

The following measures are being taken by the Railways for security

of the passengers:-

1. On vulnerable and identified routes/sections, 1275 trains are
escorted by Railway Protection Force daily on an average, in
addition to 2200 trains escorted by Government Railway Police
of different States daily.

2. An Integrated Security System consisting of electronic
surveillance of vulnerable stations through Close Circuit
Television Camera Network, access control, Anti-sabotage
checks has been approved to strengthen surveillance mechanism

over 202 sensitive and vulnerable Railway stations.

3. Regular coordination meetings are held with State Police at
all levels to ensure

proper registration and investigation of crime by Government
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Railway Police
(GRP) .

Public awareness against crime like Drugging of passengers is

done through regular announcements at stations and in trains,

An amendment in the Railway Protection Force Act to enable
Railway Protection Force to deal with the passenger related

offences more effectively is under active consideration.
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Delay in projects due to land unavailability

1531. SHRI ANIL MADHAV DAVE: Will the Minister of RAILWAYS be
pleased to

state:

(a) the number of railway projects being delayed due to Iland

unavailability;
(b) the details of such projects, State-wise; and
(c) the Government’s plan to overcome such problems?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHR1 BHARATSINH SOLANKI): (a) to (c) Information is being collected
and will be laid on the Table of the House.

Proposals from Government of Maharashtra

t1532. DR. YOGENDRA P. TRIVEDI: Will the Minister of RAILWAYS be
pleased to

state:

(a) the number of new proposals sent by Government of Maharashtra
to Railways so

far;

(b) the number of old proposals pending with Railways for approval

till date and the reasons therefor;

(c) the number of approved proposals on which work has been
commenced and the number of proposals on which survey has been

completed; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAITLWAYS
(SHR1 BHARATSINH SOLANKI): (@) to (d) A reference was received from
Chief Minister, Maharashtra in December, 2009 regarding 12 new lines,
2 gauge conversion and 4 doubling projects. Out of these, Miraj-Latur
gauge conversion has already been completed, and works are in progress
on 7 more projects as per the availability of resources. Out of the
remaining works, surveys have been completed for 5 proposals and

surveys have been taken up for 3 proposals.
Serving of alcoholic drinks by pantry staff

1533. SHRI KALRAJ MISHRA: Will the Minister of RAILWAYS be pleased
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to state:

(a) whether it is a fact that private caterers of pantry cars in
the trains of long route offer hard drinks to passengers and many

passengers take hard drinks during journey;

(b) if so, the details of monitoring system to ensure that they
don’t supply alcoholic drinks;

tOriginal notice of the question was received in Hindi.
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(c) whether Railways is making any effort to ensure healthy and

fresh food to the passengers;
(d) if so, the methodology thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) No, Sir. No such instances have been

brought to the notice of Railways.
(b) Does not arise.

(c) and (d) A new Catering Policy has been introduced from
21.07.2010 to bring improvements in catering by shifting the task of
monitoring quality of service from Indian Railway Catering and Tourism
Corporation (IRCTC) to the Zonal Railways through leveraging Zonal
Railways®" vast and elaborate all-India network in order to effect a
thorough supervision and control over catering activities. The New
Catering Policy emphasises on providing good quality and hygienic food
to the passengers. Further, due to intensive monitoring and
supervision of Railways and subsequent to transfer of catering
services to Zonal railways from IRCTC, the number of complaints
reported on catering have reduced substantially, nearly by 48.02 %
since September, 2010 upto July, 2011, 1in comparison to the

corresponding period of last year.
(e) Does not arise.
Steps to prevent accidents due to human error

1534. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that majority of recent train accidents

are due to human error;

(b) if so, whether Government has proposed to provide periodical

training to staff to prevent such accidents in future; and

(c) if so, the details thereof and other alternative steps taken

by Government for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI1): (@) There have been 9 train accidents
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during the month of July and August (upto 10th), 2011, of which 2
occurred due to sabotage by miscreants, 1 due to equipment failure, 1
due to sudden track subsidence, and 5 are attributable to human

failure.

(b) and (c) Indian Railways have a well laid down training plan for
each and every category of staff consisting of initial, refresher,
promotional and special courses. Safety category staff are imparted
mandatory refresher training at a periodicity of 3 to 5 years.

Training Modules are
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periodically revised keeping in view the technological changes and
changes in the work-practices. These training modules are more
practical oriented. Safety category staff also undergo mandatory

medical examination at prescribed intervals.
Savings by introduction of e-ticketing

1535. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be
pleased to

state:

(a) whether it is a fact that Railways has started e-ticketing
system;

(b) if so, the percentage of e-tickets being taken by passengers;

and

(c) the quantity of paper and amount of money Railways is saving

per year by introducing e-ticketing?

THE  MINISTER OF STATE IN THE MINISTRY OF  RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) Yes, Sir.

(b) The percentage of e-tickets to the total reserved tickets
booked through the Passenger Reservation System (PRS) is approximately
about 45%.

(c) The quantity of paper and cost thereof saved by the Railways
per
year is in proportion to the paper used in the tickets which are now

issued as e-tickets.
Insurance cover to trains

1536. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be
pleased to

state:
(a) whether trains are insured;
(b) if not, the reasons therefor;

(c) the amount of losses Railways has suffered in last three years

due to accidents;

(d) the amount of compensation Railways has paid to passengers in

last three
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years;
(e) the amount Railways is to spend on insurance, per-year;
() whether Government is planning to insure trains; and
(g) if so, by when?

THE  MINISTER OF STATE IN THE  MINISTRY OF  RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) No, Sir.

(b) 1t is not considered necessary to insure the trains.
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(c) Loss of railway property in consequential train accidents
during the last three years has been estimated to be Rs. 186.29 crore

(approx.)

(d) Rs. 435.29 crores has been paid by Railways as compensation
during the last three years.

(e) The insurance cover for rail passengers has been discontinued
from 20.9.2008. However, payment of compensation to the victims of
train accidents or untoward incidents does not get affected whether
insurance cover is there or not. The insurance cover bought from
general insurers earlier was an internal mechanism to get the
reimbursement of the compensation paid by the Railways.

() No, Sir.
(g) Does not arise.
Free complimentary rail passes

1537. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAYS
be pleased to state:

(a) the criteria laid down for issue of free complimentary train
passes to various categories of people, both official and non-
official;

(b) whether any discretionary quota also exists;
(c) if so, the competent authority to issue such passes; and
(d) the number of passes issued during 2011?

THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHR1 BHARATSINH SOLANKI): (a) and (d) The details are given as
Statement
(See below).

(b) Yes, Sir.
(c) Minister of Railways.
Statement

Criteria laid down for issue of free complimentary train passes to

various categories of people

SI. Criteria/Guidelines for issue of Number of passes issued
No. free pass in the year 2011
1 2 3
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Freedom Fighters/their widows receiving
pension under the Swatantrata
Sainik Samman Pension Scheme of the
Government of India (Cost borne by

Ministry of Home Affairs).
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2 3

2. Sports persons who are Arjuna Awardees/ 33
Olympic Medalists/Asian and Commonwealth

Games Gold Medalists/Dronacharya Awardees.

3. Defence personnel recipients of Chakra series 42
gallantry awards viz. Param Vir Chakra, Maha
Vir Chakra, Vir Chakra, Ashoka Chakra, Kirti
Chakra and Shaurya Chakra.

4. Police personnel recipients of President®s Police 86
Medal for Gallantry and Police Medal for Gallantry.

5. Non-official Members of Railway Hindi Salahkar 0
Samiti.
6. One office bearer each of the four organizations 0

namely Kendriya Sachivalaya Hindi Parishad, Nagrik
Pracharini Sabha/Varanasi, Rashtrabhasha Prachar
Samiti/Wardha and Akhil Bharatiya Hindi Sansthan

engaged in propagation of Hindi.

7. Ex-Minister of Railways/Minister of State for 01
Railways/Deputy Railway Minister.

8. Bharat Ratna Awardees. 0

9. Complimentary card/cheque passes under discretionary 01
powers of Minister of Railways.

Selling of tickets and catering by private companies

t1538. SHRIMATI MAYA SINGH: Will the Minister of RAILWAYS be

pleased to state:

(a) whether any proposal is being considered to hand over the work

relating to selling railway tickets and catering to private companies;
(b) if so, the nature of the proposal;

(c) whether it is being considered to establish an independent
fare regulator;

(d) whether any suggestions have been sought before implementation
of such proposal; and
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(e) the reasons for considering these proposals?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI BHARATSINH SOLANKI): (@) and (b) At present, no proposal to
handover the work of selling railway tickets to private companies is

under consideration.

As far as catering is concerned, it is already being managed both
by departmental staff as well as private licensees

(individuals/private companies/firms/co-operatives).
(c) No, Sir.
(d) No, Sir.
(e) Does not arise.
Single agency to regulate container handling facility

1539. SHRI VI1JAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether Confederation of Indian Industries (CIl) has urged
Railways to become investor-friendly so that the private sector can

collaborate with its constantly expanding role;

(b) if so, whether CIl referred to the so-called “gaps and
lacunae” in the Railways container rail operations and sought a single
agency to regulate Tfurther development of any container handling

facility; and

(c) the ratio of railway revenue receipts from transportation of
goods items like coal, coke, ore and minerals, vehicles, food grains,
etc. and revenue receipts from operating passenger/tourists/maharaja
luxury trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (&) and (b) As per available records, no
representation has been received from Confederation of Indian
Industries (Cll) regarding 'gaps' and "lacunae'" in Railway"s container
rail operations and a single agency to regulate further development of

any container handling facility.
(c) Ratios of various commodities in the Budgeted Goods earnings
in

2011-12 are as under:-

Commodity Earnings %age Share
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(Rs. in Crore)

1 2 3
Coal 27126.49 39.5%
Raw Material for Steel Plants 1008.51 1.5%
Pig Iron and Finished Steel 3721.40 5.4%
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1 2 3

Iron Ore 9035.31 13.2%
Cement 6190.58 9.0%
Foodgrains 4586.14 6.7%
Fertilizers 3746.14 5.5%
P.O.L. 3590.68 5.2%
Container Service 3914 .89 5.7%
Other Goods 4699.86 6.8%
Misc. goods earnings 1000.00 1.5%
TOTAL 68620.00 100.0%

The estimated revenue receipts in 2011-12 from passenger operations
including various luxury trains are Rs. 30,456 crore.

Electric locomotives

t1540. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government is taking adequate steps regarding

manufacturing of electric locomotives;
(b) if so, the details thereof;

(c) whether such engines/trains are contemplated to be run in all
zones of the country; and

(d) if so, the details thereof?

THE  MINISTER OF STATE IN THE  MINISTRY OF  RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) Yes, Sir.

(b) The production capacity of Chittaranjan Locomotive Works (CLW)
is being augmented from 200 to 275 1locos per year. Electric
Locomotives are also being procured from M/s. Bharat Heavy Electricals
Limited. In addition, setting up of a green field Electric Locomotive
Factory at Madhepura in Bihar has been approved as a joint venture.

(c) and (d) Electric locomotives are designed to work on the entire
electrified network of Indian Railways.
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tOriginal notice of the question was received in Hindi.
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Vacant crucial posts in Railways

1541. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railway Board does not have a full
time Member Traffic since past one year and the crucial post of

Finance Commissioner is also vacant;

(b) whether it is also a fact that some of the Railway Zones,
including Western Zone, are also headless and dedicated Freight
Corridor Corporation also remains without full time M.D. since
October, 2010; and

(c) if so, the details thereof and the steps taken by Government
to fill up these

posts?

THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI BHARATSINH SOLANKI): (a) No Sir. Upon appointment of Shri Vivek
Sahai, the then Member (Traffic) as Chairman, Railway Board on
31.05.2010, the post of Member (Traffic) was vested with Chairman
Railway Board till June, 2011. On retirement of Shri Vivek Sahai on
30.06.2011, the post of Member (Traffic) has Tfallen vacant on
01.07.2011. shri Vinay Mittal, Chairman, Railway Board, who belongs to
Indian Railways Traffic Service is presently looking after the work of

the post of Member Traffic, Railway Board.
The post of Financial Commissioner is not vacant.

(b) and (c) The posts of General Managers of some of the Zonal
Railways, viz. South Central, South East Central, South Eastern and

Western Railways, are vacant.

Filling up of the vacant posts is underway as per laid down
process. Meanwhile, suitable arrangements have been made to look after

the work of these posts.

The post of MD/Dedicated Freight Corridor Corporation of India Ltd.
is not

vacant.

First-aid Centre at railway stations in Delhi
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1542. SHRI M.P. ACHUTHAN: Will the Minister of RAILWAYS be pleased
to

state:

(a) whether it is a fact that Railways operates Tfour major
stations to facilitate the running of long distance passenger trains

in Delhi;

(b) if so, the details thereof alongwith a list of daily footfall
of passengers at every

station;

(c) whether it is also a fact that none of these stations has any

first-aid facility centre to cater to the needs of passengers;
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(d) if so, the reasons therefor;

(e) whether Railways is considering to set up the same at these
stations; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (@) At present long distance trains from
Delhi area are being operated from 5 stations namely Delhi, New Delhi,
Anand Vihar Terminal, Hazrat Nizamuddin and Delhi Sarai Rohilla
Terminal .

(b) Daily average number of passengers at these stations are as

under:
Station Daily Average number of passengers
(Outward/Inward)
Delhi 122139
New Delhi 168370
Hazrat Nizamuddin 63798
Delhi Sarai Rohilla 28833
Anand Vihar 37120

(c) First Aid Facilities in the form of First Aid Boxes,
stretchers, wheel chairs, trained frontline staff, information about
Railway hospitals and health units 1in neighbourhood, non-Railway
Hospitals or dispensaries 1in the neighbourhood, private medical
practitioners in the vicinity of stations are available at all the
major stations in Delhi Area. In addition, services of Centralized
Accident Trauma Services (CATS) Ambulances are also utilized.

(d) to (F) Do not arise.
Charges for e-ticketing

1543. SHRIMATI GUNDU SUDHARANI: Will the Minister of RAILWAYS be
pleased to
state:

(a) whether it is a fact that Railways is charging money for e-

ticketing;

(b) if so, the details of charges collected, category-wise;
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(c) whether any other Railway network
money for e-ticketing; and

(d) if so, the details thereof?

THE  MINISTER OF STATE IN  THE
(SHRI BHARATSINH SOLANKI): (a) Yes, Sir.
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(b) The details of the service charges applicable on the Indian
Railway Catering and Tourism Corporation (IRCTC) website and the
Indian Railways web portal are as under:

(i) IRCTC levies a service charge of Rs. 10/- per e-ticket for
Second/Sleeper class and Rs. 20/- per e-ticket in case of all
other classes (1AC, 2AC, 3AC, CC, 3E, FC) irrespective of the
number of passengers booked on an e-ticket on the IRCTC
website.

In case of tickets booked through IRCTC"s authorized agents an
additional

service charge of Rs. 107- per e-ticket in case of non-AC
class (Second/Sleeper) and Rs. 20/- per e-ticket in respect of
other classes (1AC, 2AC, 3AC, CC, 3E, FC) is levied.

(ii) The service charges for e-tickets on the Indian Railways Web
Portal have been fixed at Rs. 5/- per e-ticket for
Second/Sleeper class and Rs. 10/- per e-ticket in case of all
other classes (1 AC, 2AC, 3AC, CC, 3E, FC) irrespective of the
number of passengers booked.

(c) Such information is not maintained.
(d) Does not arise.
Dwarka-Tuticorin Express

1544. SHRI KANJIBHAI PATEL:
SHRI PRAVEEN RASHTRAPAL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Ministry proposes to introduce Vivek Express, i.e.

Dwarka-Tuticorin Express, via Wadi;
(b) if so, the frequency thereof; and
(c) by when the said train is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF RATLWAYS
(SHRI BHARATSINH SOLANKI): (a) and (b) Yes, Sir. 19657/19658 Dwarka-
Tuticorin Vivek Express via Wadi is a weekly service.

(c) The train, which was announced in the Railway Budget 2011-12
is proposed to be introduced during the current financial year 2011-
12.
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Allotment of contracts to unemployed graduates

1545. SHRI R.C. SINGH: Will the Minister of RAILWAYS be pleased to
state:

(a) the details with names of stations where the contract of
bookstalls were allotted to unemployed graduates by Railways, zone-
wise, during the last three years; and
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(b) the details with the names of stations where the
Catering/Vending Contracts were allotted to unemployed graduates by

Railways, zone-wise, during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (a) No new bookstalls have been allotted to

unemployed graduates during the past three years.

(b) There has been no allotments of catering/vending contracts to

the category of unemployed graduates.
Parameters for recognising a suburban railway station

t1546. DR. PRABHA THAKUR: Will the Minister of RAILWAYS be pleased
to state:

(a) the details of the parameters of Government regarding
recognising a railway station near some big city as the suburban

railway station of that city; and

(b) the details of some such cities of the country and their

nearest suburban railway stations along with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): (&) Indian Railways do not decide and
declare any Railway Station near some big city as its suburb. It

however declares certain sections as suburban sections.

(b) Suburban Sections are presently notified in Mumbai, Chennai

and Kolkata. The list of suburban sections is furnished below: -

City Railway Notified Suburban Section
1 2 3
Chennai Southern Railway (i) Chennai Central- Basin Bridge-
Vyasarpadi-Arakkonam, (ii) Chennai
Central-Basin Bridge-Washermanpet-
Chennai Beach-Tambaram,

(iii) Chennai Central-Basin Bridge-
Korukkupet-Tondiarpet - Tiruvottiyur-
Gummidipundi and

(iv) Chennai Beach-Tirumayllai.

Mumbai Western Railway Churuchgate-Dahanu Road
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Central Railway (i) Chhatrapati Shivaji Terminus
(CSTM) - Kasara, (i) CSTM-
Karjat/Khopoli, (iii) CSTM-Panvel,
(iv) CSTM-King®"s Circle, (v) Thane-

Vashi and (vi) Pune-Lonavala.

tOoriginal notice of the question was received in Hindi.
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1 2 3
Kolkata Eastern Railway Sealdah Division -(0) Sealdah-
Kankurgachi

(ii1) Kankurgachi- Dum Dum (iii) Dum Dum
-Naihati (iv) Naihati -Kalyani (V)
Kalyani -Ranaghat  (vi) Kalyani -
Kalyani Simanta (vii) Ranaghat -Gede
(viii) Ranaghat-Kal inarayanpur (ix)
Kalinarayanpur-Shantipur )
Kal inarayanpur- Krishnanagar (xi)
Ranaghat- Bongaon xin) Dum Dum
Junction - Barasat (xiii) Barasat -
Habra xiv) Habra-Bongaon
(xv) Barasat- Hasnabad (xvi) Dum Dum
Junction- Dankuni (xvii) Sealdah South-
Ballygunge

(xviii) Ballygunge-Budge Budge (Xix)
Bal lygunge-Sonarpur (xx) Sonarpur-
Baruipur (xxi) Sonarpur- Canning (Xxii)
Baruipur-Diamond Harbour
(xxiii) Baruipur-Laxmikantapur-Namkhana
(xxiv) Kankurgachi-Ballygunge (xxv) Dum
Dum Cantt.-Bimanbandar and (xxvi) Dum
Dum-Kolkata-Majherjat; Howrah Division-

(1) Howrah- Belur
(i) Belur- Sherophuli (i)
Seoraphuli-Tarakeswar-Talpur (iv)

Seoraphuli-Bandel (v) Bandel- Katwa
(vi) Bandel-Shaktigarh (vii) Bandel-
Naihati

(viii) Belur-Dankuni (ix)  Dankuni-
Shaktigarh

(x) Shaktigarh- Barddhaman and (xi)

Liluah-Belurmath.

South Eastern Railway (i) Howrah-Santragachi-Panskura-

Balichak

Anti-collision devices

1547. SHR1 RAJKUMAR DHOOT: Will the Minister of RAILWAYS be pleased
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to
state:

(a) whether it is a fact that doubts have been raised on the anti-
collision devices which are being installed on rail engines to prevent
rail accidents due to collision;

(b) if so, the details thereof; and

(c) the action taken or proposed to be taken by Railways in this
regard?

THE MINISTER OF STATE IN THE MINISTRY  OF RATLWAYS
(SHRI BHARATSINH SOLANKI): (@) Anti Collision Device (ACD) 1is an
indigenously developed product of Konkan Railway Corporation Limited
(KRCL). Although, the concept of ACD can meet the safety requirement
of Indian Railways, the same needs to be delivered duly validated
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under all types of working conditions on Indian Railways such as
single Ulines, double lines, multiple lines, electrified routes,
Absolute and Automatic signalling section etc. While system was
installed on Northeast Frontier Railway (NFR) in non-electrified
territory and on single/double line section, tests/trials and
validation and certification, thereof, under other conditions as above

is in progress.

(b) Deployment of ACD after initial trials was done on NF Railway.
This was a single/double line non electrified Broad Gauge section.
Based on the experience of the NF Railway, to improve reliability and
dependability of ACDs and to test its functioning on multiple lines as
well as electrified routes, the specifications and design
configuration were revised and the system as evolved was tried on the
electrified multiple lines automatic signalling section of the
Southern Railway in 2010-2011. Operational and technical problems
noticed in Southern Railway trials are being looked into and a new ACD
Version-1l after successful validation and certification will be

deployed on NF Railway.

(c) The ACD works have been sanctioned on Northeast Frontier,
Eastern,
East Central, East Coast, South Eastern, Southern, South Central and
South
Western Railways covering 8486 Route Kms, to expedite implementation
of ACD version-11, subsequent to successful validation and
certification and deployment of improved ACD version-11 on NF Railway
with acceptable performance as per defined parameters. The system is

planned to be progressively provided on other Railways after this.
Reservation of posts

1548. SHRI AMBETH RAJAN: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) the details of total sanctioned staff strength in the

Ministry, group-wise, i.e. Group A to Group D;

(b) out of the total strength, the number of posts earmarked for

SC/ST category as per Government reservation policy; and

379



(c) the reasons, if any, for the staff strength not being in

accordance with the reservation policy?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIKANT JENA): (@) The number of sanctioned posts
in Group A, B C and D in the Ministry of Statistics and Programme
Implementation are 472, 4389, 1084 and 125 respectively. 278 posts out
of the sanctioned strength consist of officers of Central Secretariat
Service, Stenographer Service, Official Language Service etc. for

which the Ministry of Statistics

380



and Programme Implementation is not the Cadre Controlling Authority.
Department of Personnel and Training/Ministry of Home Affairs, etc.
control these Cadres and implement the reservation policy for these
posts.

(b) Out of the total strength of 6070, there are 1854 vacancies.
The no. of posts earmarked for SC is 827 and for ST is 393. The
present strength of SC and ST officers is 692 and 314 respectively.

-
=)

(c) The strength of SC/ST posts in this Ministry is largely
accordance with the reservation policy and the apparent deviation is
primarily due to a large vacancy position in certain categories of
posts.

Promotion of new and renewable energy under MPLAD Scheme

t1549. SHRI SHREEGOPAL VYAS: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether MPLAD Scheme has substantial scope for saving
traditional energy sources by providing encouragement to new and
renewable energy sources; and

(b) if not, whether there is a plan to make provision for it,
especially when there is a proposal to enhance this amount to Rs. 5
crore per annum.

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIKANT JENA): (&) The objective of the scheme is
to enable MPs to recommend works of developmental nature with emphasis
on the creation of durable community assets of national priorities
viz. drinking water, primary education, public health, sanitation and
roads, etc. However, the non-conventional energy sources like
community gobar gas plants and non-conventional energy system/devices
for community use are also permitted under the MPLADS.

(b) Does not arise.
Implementation of MPLADS

t1550. SHRI RUDRA NARAYAN PANY: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) the quantum of amount allocated so far under the Member of
Parliament Local Area Development Scheme;

(b) whether it is a fact that number of hurdles are encountered in
speeding the allocated amount;
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(c) if so, the details thereof;

(d) whether the amount of fund has been increased under Member of
Parliament Local Area Development Scheme; and

tOriginal notice of the question was received in Hindi.
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12.00 Noon.

(e) if so, the details thereof and since when it has come into
effect?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIKANT JENA): (a) As on 30.6.2011, an amount of
Rs.22906.92 crore has been released by this Ministry to the district
authorities of Hon"ble MPs, under the Member of Parliament Local Area

Development Scheme (MPLADS) since its inception in the year 1993.

(b) Some hurdles do come in the way of implementation from time to

time.

(c) Main hurdles in effective implementation of the MPLAD Scheme
noticed at the District Authorities level include: long time taken in
preparing estimates, ascertaining technical Tfeasibility of each work
and availability of land, non-clarity in the recommended work, and
non-submission of documents, such as the monthly progress report,
Utilization and Audit Certificates to this Ministry, by the nodal

district authorities, as required under guidelines.
(d) Yes, Sir.

(e) The Government has approved the enhancement of the annual
allocation of MPLADS fund from Rs.2 crore to Rs.5 crore per MP from
the financial year 2011-12.

PAPERS LAID ON THE TABLE
I. Notifications of the Ministry of Chemicals and Fertilizers
11. MoUs between the Government of India and various PSUs

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (&) Sir, 1 lay on the Table—

I. A copy each (in English and Hindi) of the following
Notifications of the Ministry of Chemicals and Fertilizers,
under sub-section (6) of Section 3 of the Essential
Commodities Act, 1955:—

S.0. 28 (E), dated the 7th January, 2011, publishing the Order
indicating the supplies of Urea to be made by domestic
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manufacturers of urea to States and Union Territories during
Kharif 2011.

S.0. 2838 (E), dated the 24th November, 2010, publishing Order
indicating the supplies of urea to be made by domestic
manufacturers of urea to States and Union Territories during
Kharif 2010.

[Placed in Library. See No. L.T. 4776/15/11]
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I11. A copy each (in English and Hindi) of the following Papers:—

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department

Pharmaceuticals) and the Bengal Chemicals and Pharmaceuticals

Limited (BCPL), for the year 2011-12.

[Placed in Library. See No. L.T. 4765/15/11]

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department

Pharmaceuticals) and the Hindustan Antibiotics Limited (HAL),

for the year 2011-12.

[Placed in Library. See No. L.T. 4764/15/11]

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department
Pharmaceuticals) and the Karnataka Antibiotics
Pharmaceuticals Limited (KAPL), for the year 2011-12.

[Placed in Library. See No. L.T. 4766/15/11]

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department

Fertilizers) and the Rashtriya Chemicals and Fertilizers (RCF)

Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4770/15/11]

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department

Fertilizers) and the Fertilizers and Chemicals Travancore

(FACT) Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4771/15/11]

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department

Fertilizers) and FCl Aravali Gypsum and Minerals India Limited

(FAGMIL) Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4772/15/11]

Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department

Fertilizers) and National Fertilizers Limited (NFL), for the

year 2011-12.
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[Placed in Library. See No. L.T. 4773/15/11]

Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of
Fertilizers) and Projects and Development India Limited
(PDIL), for the year 2011-12.

[Placed in Library. See No. L.T. 4774/15/11]
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Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of
Fertilizers) and Madras Fertilizers Limited (MFL), for the year
2011-12.

[Placed in Library. See No. L.T. 4775/15/11]

Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of
Fertilizers) and Brahmaputra Valley Fertilizer Corporation
Limited (BVFCL), for the year 2011-12.

[Placed in Library. See No. L.T. 4769/15/11]

Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of
Pharmaceuticals) and the Rajasthan Drugs and Pharmaceuticals
Limited (RDPL), for the year 2011-12.

[Placed in Library. See No. L.T. 4768/15/11]

Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of
Pharmaceuticals) and the Indian Drugs and Pharmaceuticals
Limited (IDPL), for the year 2011-12.

[Placed in Library. See No. L.T. 4767/15/11]
[MR. DEPUTY CHAIRMAN in the Chair]

1. Reports and Accounts (2007-08, 2008-09 and 2009-10) of Manipur
University Imphal and related papers

11. Reports and Accounts (2009-10) of IGNOU, New Delhi and related

papers

11, Reports and Accounts (2008-09, 2009-10) of AICTE, New Delhi
and related
papers

IV. Reports and Accounts (2009-10) of various Sarva Shiksha Missions
and Sarva Shiksha Abhiyan and related papers

V. Report and Accounts (2009-10) of SPA, Bhopal and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): (a) Sir, 1 lay on the Table—

I. (1) A copy each (in English and Hindi) of the following
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papers, under sub-section (3) of Section 33 and sub-
section (4) of Section 34 of the Manipur University Act,
2005:—

(a) Annual Accounts of the Manipur University, Imphal,
for the year 2007-08, and the Audit Report thereon.

[Placed in Library. See No. L.T. 5164/15/11]
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)

1. @

@)

(b) Annual Accounts of the Manipur University, Imphal,
for the year 2008-09, and the Audit Report thereon.

[Placed in Library. See No. L.T. 5165/15/11]

(c) Annual Report of the Manipur University, Imphal, for
the year 2009-10.

(d) Review by Government on the working of the above

University.
[Placed in Library. See No. L.T. 4737/15/11]

Statements (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above.

A copy each (in English and Hindi) of the following
papers, under sub-section (4) of Section 29 of the Indira

Gandhi National Open University Act, 1985:—

(a) Annual Report of the Indira Gandhi National Open
University (IGNOU), New Delhi, for the year 2009-10.

(b) Annual Accounts of the Indira Gandhi National Open
University (IGNOU), New Delhi, for the year 2009-10
and the Audit Report thereon.

(c) Review by Government on the working of the above

University.

Statements (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 4725/15/11]

I111. A copy each (in English and Hindi) of the following papers:—

)

(a) Annual Report and Accounts of the All India Council
for Technical Education (AICTE), New Delhi, for the
year 2008-09, together with the Auditor’s Report on
the Accounts.

[Placed in Library. See No. L.T. 4728/15/11]

(b) Annual Report and Accounts of the All India Council
for Technical Education (AICTE), New Delhi, for the
year 2009-10, together with the Auditor’s Report on

the Accounts.
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(c) Reviews by Government on the working of the above

Council.

(d) Statements giving reasons for the delay in laying
the papers mentioned at (i) (a) and (b) above.

[Placed in Library. See No. L.T. 4729/15/11]
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V. (i)

(a) Annual Report and Accounts of the Paschim Banga
Sarva Shiksha Mission, West Bengal, for the year
2009-10, together with the Auditor’s Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 4840/15/11]

(ii) (@) Annual Report and Accounts of the Sarva Shiksha

V. (d)

®)
©

Abhiyan Authority, Punjab, for the year 2009-10,
together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (iii) (a) above.

[Placed in Library. See No. L.T. 4839/15/11]

) (a) Annual Report and Accounts of the Rajiv Gandhi

Shiksha Mission, Chhattisgarh, Raipur, for the year
2009-10, together with the Auditor’s Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (iv) (a) above.

[Placed in Library. See No. L.T. 4843/15/11]

Annual Report and Accounts of the School of Planning and
Architecture (SPA), Bhopal, for the year 2009-10,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above School.

Statement giving reasons for the delay in laying the
papers mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 4738/15/11]

1. Notifications of the Ministry of Agriculture

11. Reports and Accounts (2005-06, 2009-10) of various Agro Industries
Corporations and related papers
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1. Accounts (2008-09) of Central Agricultural University, Imphal
and related papers
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1V. Report and Accounts (2009-10) of NCCT, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) Sir, 1 lay on the Table—

Q)

@

A copy each (in English and Hindi) of the following
Notifications of the
Ministry of Agriculture (Department of Agriculture and
Corporation), under sub-section (2) of Section 3 of
Agriculture Produce (Grading and Marking) Act, 1937:—

G.S.R. 394 (E), dated the 23rd May, 2011, publishing the
Organic  Agricultural Produce Grading and Marking
(Amendment) Rules, 2011.

G.S.R. 564 (E), dated the 25th July, 2011, publishing the
Castor Seeds (Grading and Marking) Rules, 2011.

[Placed in Library. See No. L.T. 4698/15/11]

A copy (in English and Hindi) of the Ministry of
Agriculture

(Department of Agriculture and Co-operation) Notification
No. S.0. 637 (E), dated the 25th March, 2011, publishing
the Banning of Lindane Order, 2011, under sub-section (3)
of Section 36 of the Insecticides Act, 1968.

[Placed in Library. See No. L.T. 4700/15/11]

A copy each (in English and Hindi) of the following
papers, under sub-section (1) of Section 619 A of the
Companies Act, 1956:—

(i) Thirty-eighth Annual Report and Accounts of the
Kerala Agro Industries Corporation Limited,
Thiruvananthapuram, for the year 2005-06, together
with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of
India thereon.

[Placed in Library. See No. L.T. 4829/15/11]

(ii) Annual Report and Accounts of the Haryana Agro
Industries Corporation Limited, Panchkula, for the
year 2009-10, together with the Auditor’s Report on
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the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
[Placed in Library. See No. L.T. 4827/15/11]

(in) Forty-fourth Annual Report and Accounts of the
Punjab Agro Industries Corporation Limited,
Chandigarh, for the year 2009-10, together with the
Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of India

thereon.
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(iv) Reviews by Government on the working of the above

Corporations.
[Placed in Library. See No. L.T. 4828/15/11]

(2) Statements (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.

I11. (1) A copy each (in English and Hindi) of the Tollowing
papers, under sub-section (4) of Section 30 of the

Central Agricultural University Act, 1992:—

(a) Annual Accounts of the Central Agricultural
University, Imphal, Manipur, for the year 2008-09,
and the Audit Report thereon.

(b) Review by Government on the working of the above
University.

(2) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4826/15/11]
IV. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report of the National Council for Cooperative
Training (NCCT), New Delhi, for the year 2009-10.

(b) Annual Accounts of the National Council for Cooperative
Training (NCCT), New Delhi, for the year 2009-10, and the
Audit Report thereon.

(c) Review by Government on the working of the above Council.

(d) Statement giving reasons for the delay in laying the

papers mentioned at (a) and (b) above.
[Placed in Library. See No. L.T. 4896/15/11]
MOU between Government of India and IRFC Ltd.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHR1 BHARATSINH SOLANKI): (a) Sir, 1 lay on the Table, a copy (in
English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Railways) and the Indian Railway
Finance Corporation Limited (IRFC), for the year 2011-12.
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[Placed in Library. See No. L.T. 4780/15/11]

Notifications of the Ministry of Communications and Information

Technology

¥R AR gmer  qicafadr LEicey # wem w@
@ T dmee ): #AgeT L, o ogEer  wigfadr T
2000 @ YRT 87 I 3IU-YURT () o T  FER IR g@er
wiczfarhr FETE T AT srfergaeait I THTH

qTfa GRS aur gy Ao ) W UCT W T@AT o -
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G.S.R. 313 (E), dated the 13th April, 2011, publishing the
Information Technology (Reasonable security practices and
procedures and sensitive personal data or information) Rules, 2011.

G.S.R. 314 (E), dated the 13th April, 2011, publishing the
Information Technology (Intermediaries guidelines) Rules, 2011.

G.S.R. 315 (E), dated the 13th April, 2011, publishing the
Information Technology (Guidelines for Cyber Caf) Rules, 2011.

G.S.R. 316 (E), dated the 13th April, 2011, publishing the
Information Technology (Electronic Service Delivery) Rules, 2011.

[Placed in Library. See No. L.T. 4846/15/11]
MOU between Government of India and MTNL

SHR1 SACHIN PILOT: Sir, I lay on the Table, a copy (in English and
Hindi) of the Memorandum of Understanding between the Government of
India (Ministry of Communications and Information Technology,
Department of Telecommunications) and the Mahanagar Telephone Nigam
Limited (MTNL), for the year 2011-12.

[Placed in Library. See No. L.T. 4849/15/11]

MESSAGE FROM LOK SABHA
The State Bank of India (Subsidiary Bank Laws) Amendment Bill, 2011

SECRETARY-GENERAL: Sir, 1 have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General
of the
Lok Sabha:-

“In accordance with the provisons of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to
enclose the State Bank of India (Subsidiary Bank Laws) Amendment
Bill, 2011, as passed by Lok Sabha at its sitting held on the 11th
August, 2011.

Sir, | lay a copy of the Bill on the Table.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
HUMAN RESOURCE DEVELOPMENT

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, |1 present the Two
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Hundred and Thirty-eighth Report (in English and Hindi) of the
Department-related Parliamentary Standing Committee on Human Resource
Development on the “National Accreditation Regulatory Authority for
Higher Educational Institutions Bill, 2010°.
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EVIDENCE TENDERED BEFORE THE DEPARTMENT RELATED
PARLIAMENTARY STANDING COMMITTEE ON HUMAN
RESOURCE DEVELOPMENT

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | lay on the Table, a
copy of the Evidence tendered before the Department related
Parliamentary Standing Committee on Human Resource Development on the
“National Accreditation Regulatory Authority for Higher Educational
Institutions Bill, 2010”.

STATEMENT REGARDING GOVERNMENT BUSINESS
(Interruptions)..

MR. DEPUTY CHAIRMAN: Statement on Government Business, Shri Rajeev
Shukla. ...(Interruptions)... No; no. First, statement on Government

Business.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI RAJEEV SHUKLA): Sir, with your permission, | rise to announce
that the Government Business during the week commencing Tuesday, the
16th of August, 2011, will consist of:-

1. Consideration of any item of Government Business carried over

from today’s Order Paper.
2. Consideration and passing of the following Bills:

The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2010;

The National Council for Teacher Education (Amendment) Bill,
2010;

The seeds Bills, 2004; The Pesticides Management Bill, 2008;
and

The Educational Tribunals Bill, 2010.

3. Consideration and passing of the following Bills, as passed by
Lok Sabha:

a. The Institute of Technology (Amendment) Bill, 2011;

b. The State Bank of India (Subsidiary Banks Laws) Amendment

399



Bill, 2011.

4. Consideration and passing of the Transplantation of Human
Organs (Amendment) Bill, 2009, after it is passed by Lok
Sabha.

MR. DEPUTY CHAIRMAN: Zero Hour. ...(Interruptions)...

W . T AWM AEd (ol @y ) W, #{Y U §gd

?FTEF:I;LUT o W §F RGN ot

MR. DEPUTY CHAIRMAN: Let me take up the items on the Zero Hour.
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o T AT Gk W@y ) 1 W, I§ §gd &

'~

Agcaqot waer g ... (F@AUE ).

MR. DEPUTY  CHAIRMAN: Let me take up the Zero Hour.
...(Interruptions)... That we are discussing on Tuesday -
...(Interruptions)... tsfAfes ST 3R o Ho 9 Hoeoo 3Oer
Hiwr  q@n .@EE )... @ ...(3FaUT  )... Please sit
down . ...(Interruptions)... afgT A cf@ &g TR
(@AY )... AT @R HeR go . (@O )... AW

W HeR go 3R #wEd g FO AR @@ wWR M
.(@EEHE )... F@ -A§ , Ugd FOaARE T, I@F IR A
co(@EEE ). ..

SHRI N. BALAGANGA (Tamil Nadu): Sir, this is a very serious issue

which concerns Tamil Nadu. ..(Interruptions)..

MR. DEPUTY  CHAIRMAN: You have not given the notice
also..(Interruptions).. Let me take up the Zero Hour submissions first.

..(Interruptions)..

SHRI1 N. BALAGANGA: Sir, please give me one minute.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: 1 am telling you that 1 will call you after

the admitted Zero Hour submissions are over. ..(Interruptions)..
SHRI N. BALAGANGA: Sir, 1 humbly request you to ..(Interruptions)..

MR. DEPUTY CHAIRMAN: There is no notice. . ..(Interruptions).. You

check up with the Secretariat. ..(Interruptions).

MATTERS RAISED WITH PERMISSION

Reported news of stopping airconditioning in underground Metro Railway
Station in Delhi after 8.00 P.M.

o e TG @R ) W, FHe FH Hoe  TH
HAgeaqoT AT 39 Ted o THS  I@AT  ARAT &d qdar  s@r
Members of Parliament, metro rail #z g&d go W A& gEd
go , A FEE  metro rail Fo gES  Fn @R Afar g
H:  FFR  metro rail FH: gEAT & Underground metro rail &
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qeuH ggd S §aT 9w go , S S ¥ gar  oEr
I .-(@EEUE )... W, T§ gEd Ao mar g kAR
aa@r fr g o8 s TH %o &%  Underground metro rail &
U= 9 @@ air conditions §& @ ¢ S 59 HEY
Ao FE SN g FOFH I W L b BANT  FgAl T go HIO o
IITA  Ho 11 91 db metro rail Jad g, 99 8 I TN o
1%  Underground metro rail &< TEREH W @ air conditions &I
w  d® W  # 2?

a7 & Fad  I§ g0 &Y 11 g9 TA  dF metro rail T
go , safoT 11 §9  d% goU=d W passenger Jed -3Rd g 3R
metro rail & TR e B S oI @l Wa g¢ , AC §%
B do IR ged  FAeg@ g INGEAw @ & 3w dey
Ao AF  ww go, A el o &fT 3mSR
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o ogh Ao aell ged AR GHle @b fEe Ao Wd ge 11 9 d%
T o g Hoe AC B §F A 0 T WRT  , IR ggl 0 W
passenger 3§ I g1 ]I e gdic |

DR. YOGENDRA P. TRIVEDI (Maharashtra): Mr. Deputy Chairman, Sir, 1

associate myself with the point made by the hon. Member.
Outbreak of Dengue in Odisha

@ FEREOT qfor  Gifsar ): Ioemuia ARl , Ho  Ted
FoeEE 33 Ao e Sqy FETARY IR IHRT T
TrEaT g R |, TS Ho WY Fedg Ao  @E9E  9gd
Afer & ameR Hoe , S HfO dFeT &N g0, 39 SR B
@ #Ho  break out g F@  In T5T TER IR TR wemas
Fo SR AT T e #Ho It JE AR
FHTEehedm gel I 3R IFERATYEH dar , dr 3ee
AR HAT  HfO TG S g gr ddhar g ofkd  , 39 §HEI ST
WHR I AT TR & Ac AR IERAgES agr o
JfEs  wROT sEE dR -dR g g e RS )
et CoElE = g ., f@s  FR Ac  FE T o Ig AART
W Ho HROT §E o, ok qar  gem go @i gl cases #Huo
gy Fo ARRE AP IWAH FEH  FROT 13 A EICCT S
AT T WA IR IR qmmEa SHR A H dOR
a&r gt

i Y 9gd 1 WA @, IR @ @ @o AR
LiE] q& g, FE qaeey AR aRar FeToT
T o , @ qEq SEITEIT F: AT ¥ AR
s Hr art 3@e @b g §WE He do Sy
qareeg AR aREr Hegor  HE , TEH AN AEE S
afid OF gr dkzEs TE W eE #Ae = FE Ao, IO
Al do, 3 A F: 33 @ PRI war w1l Al
@ 3R gwse A g & deg I AR o gl AR
EErR F Th STIead A WA A: st S

Agled |, dgl 9 sanitation @ ®E  gAGEAT J& & U
WRrstel 3R sanitation & TH FHIEFT Fr goll go g
EZIC [ ClinCy IEsTa Ho HROT FHA qo @ AFO
Fr efRca IREIT B FRAT B dosid 3R sanitation &
o adad HIIT qx g I o, IfkT dmead 3R sanitation
Ho AT dUT AR Ao  HOdd So HAE  do HROT TG AL 39
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BEdT o W TE Y HEHARY ECCINC | e N S R 1 -0 N
s FROT @@l AEer ¥ #o  ofew  dE Fo TF
Sy Jar Fn qgd g T o | wgem  HE A =T

F go Ho dERR #Ae A FlAST ST SIS, WfeReT dg Hegol

TS MO g9 E IRT g s@few A Heg WHR o
AT o FOzE aR Ae gy gmw gRr sw Rl Ao
EL P FAGHARY Fr ARGET FA o ¢ gl &
HET & A g Cilc| M |1

g Frqge IH  (F W@y ) ;- Fed , #u g
F: 3T Ao TG FA G

Situation arising due to sudden fall in prices of raw jute

SHRI MOINUL HASSAN (West Bengal): Sir, 1 would like to raise a
serious issue regarding jute growers. The jute growers are facing
severe problems because they are not getting remunerative price for
raw jute. Suddenly, there has been a fall in the prices of raw jute.
Sir, in the Eastern India, it is jute season now. Reaping is going on.
Lots of farmers are in trouble, because they are not getting proper

price in the market. Sir, Minimum Support Price (MSP) has
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been fixed for raw jute, but that is not sufficient. JCI, one of the
institutions of the Government of India, is trying to save the jute
growers from the trouble. But 1 would like to say before the House
that JCI is a failed institution. At present, they are not working in
the market. They are not purchasing jute from the Common Grounds,
directly from the mandi. Many counters of JClI have been closed. Many
counters have been captured by the middlemen. They are not allowing
the jute growers to make entry. Sir, jute is a golden fibre. 1 urge
upon the Government to save the Jute industry as well as the jute
growers. | also urge upon the Government to increase the MSP of jute.
Secondly, instruct JCI to go to market and purchase jute from the
farmers directly. Thirdly, save farmers from the middlemen. Presently,
this is a very serious issue, particularly, in the Eastern India, West
Bengal, Bihar, Assam and North-East. | urge upon the Government to

take it seriously and solve it.

SHR1 TAPAN KUMAR SEN (West Bengal): Sir, 1 associate myself with
the point made by the hon. Member.

SHRI R.C. SINGH (West Bengal): Sir, 1 also associate myself with

the issue raised by the hon. Member.

SHR1 PRASANTA CHATTERJEE (West Bengal): Sir, 1 associate myself
with the point made by the hon. Member.

SHR1 KUMAR DEEPAK DAS (Assam): Sir, | associate myself with the

issue raised by the hon. Member.

SHR1 RUDRA NARAYAN PANY (Odisha): Sir, 1 associate myself with the
point made by the hon. Member.

Devastating floods in West Bengal

SHR1 PRASANTA CHATTERJEE (West Bengal): Sir, since 7th August, West
Bengal has been witnessing consistent rains leading to floods. Over
and above, D.V.C. has been compelled to open the flood gate and 90,000
cusec water has been flushed out of the dam. This has made the
situation worse in West Bengal. Several villages have already been
submerged under the flood water leading to heavy loss of property and
standing crops. Dams on rivers flowing

through Murshidabad, 24 Parganas (South), Birbhum have already been
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damaged severely. Due to consistent rains, thousands of huts have been
either severely damaged or completely washed away. Millions of poor
people have taken shelter on highways under the open sky.
West Bengal is facing a severe natural disaster. The people need
immediate relief. Considering the seriousness of the situation, |1
demand that Natural Disaster may be declared in West Bengal and
adequate central assistance may be released for the flood-affected

people in the West Bengal.
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SHR1 TAPAN KUMAR SEN (West Bengal): Sir, 1 associate myself with
the issue raised by the hon. Member.

SHRI R.C. SINGH (West Bengal): Sir, 1 also associate myself with
the point made by the hon. Member.

Killing of farmers in Pune in police firing

i T STESHT (FERTSE ) : sggHmfa el
qur -HEES T o W @A SF  9gd Sk SidEr Ky
M T AR dwm e I g g o R 3
s I R ¥o FEER ST g0, o..(@FEUET ).,

Y TH.UH. Igarfedr (FRES ) : AFEST HAT g0 ?

o qIHTRM CICECTY D AHOT S g, d@gr H  Fdar @
& T HERTG WeR AR ager @ g I TEARdr
Eax FT& Elw?'l?-ﬁ' @'-1:‘

AgIGT , IE SATAUAGIRUA Fo JE  Fn ASAT Ho dgd g
PIGEIES PR AfA F U@eT 3§ ¥o 989 ganT qrEY
I Fh TR AT & e &4 T op gBlt A go iR afEe
A FEAS Na go , I d€ do FEST IR G Jo g
®  fo  HO WY A I, FAE I afy Tferars @
AT TR g e go, @@ do UBET oo g go AR gEr
o SEr aEr o AR "ear ¥ 3@ ug 9@ A& §8 e
§3 -92 UBY @K Sdel  SEEl o1 1 R F QU

g D HfAET IR A Ao 3@e e enfaqer e d
S w® Ao, afkT  agr HERTST Ho 39 FJEIAA Ae TG
TE IET QT g, sAfT He SHET  TEl 3eord T el

gk g S 3@ e gam , 3Wer Ao IeEeaw safr N W go
Ffo S AT Ao 3T DA g g, 399 §d  UhcH Ak @b
a$ go B g Ao @ ST Al W OgeRdr -q&h IR
AT & W, T@r 500-700 oI F: FAE A IR T wE qo
ga @ A, (. (@mEue ).

g aRF  HAaX (AR ) - W, W T& point of order
g .. (FFAUET ) ...
LA CoL W GERE ) T FEER CE

L..(TT U ). ..

o 3umefa D AR ...(@@IAUNT  )... 9HAT 35 T3
g g ARBX g ,  wm ddul ... 3w o
...(@WEU  )... 9% BT 3TH IR ™ W g, vy
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c.(TEEYE ).
Y TH.UE. Fgarfedr D HAT UwEC JmsitEr Bt

o ELCEILIG O g IO of: a8t aar , an
HF  gem ? .. .(TEEYUET ).

@ GRF  IER . W, HFERISE AT Ho  Tg AHST
38T 91t HERISE WHER Ao IR E IR [qTIT W
e go, WS SAE: TORE & g g ...(FFauE ).

ad Ereat IS S et g Tz
SATATAGIRTH Fo ded ef ...(3FAUR ).

e 3ymsfa : NTFRGeC  HFAT|

Kt qIHIA STASHT : W, 3w AR AW e gdr go,
3¢ HARe W g ...(@mEaus )...

Y Igmsafa ;e T (@A ). ..
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el qIHTA CIGECTY W, #Ho
Slii7al Foe TT T do, qew a
c-(@EEUE ).

LA aREF  IHAET : W, ITE e F ATHT @0, &@m  AE Tl

38T Thd g ? TE JEC FAT W ...(@WEYE )... W, T
AFer afae @ He s gEr ¢ ...(FE@aur &)...

LIk 3qEHIfS : UE SITATTYIRTH RAFT Fr: AHT gt
- - . (q¥aYuT )-.. They are incurring Central expenditure. That is why

he is raising it.

 wHuE.  HEqaredr : TE STATAGIRTA ®o ded AT &t
3UF  §olc §H 9 #d of 3% SR Ao AGem A% IomWar
T ? 3HA IR GEIANT g W go, dn qET 3eEar ?
(@EEuE ).

o Iywsula 1 g { gar gRr & ...@@Eua )...

SHRI TARIQ ANWAR: Judicial 1inquiry has already been set up.
..(Interruptions)...

i KD EINITE - 8% go o it is Zero Hour.

Th ARG W@eE @ W, e g 9l AR W@
B .. (TFIUET ).

o Creak) SATASHT c o ar Fe §ar W g W, TH
WY W B AH o A & g do gdhsr IR B 3@
I o 9B do TR IR U3 g W, g
I]:quf He Q’aa—TBET @HT g‘-:j:- R IJI&]'W Eas BTEIT ?-:::- . (—ﬂ‘
39H g S #@o St o, dfkd T@l ITATAFRIBZE ool
as g &o dpr HAoe WA HAE 3o @A 307 &
AFeAT SRR W & Ig S A g T go ., AW AT
e go, L. (@EEUE ). ..

@ Iywemafa i e ol
o qIHTRT STESHT ;A% AE 9 &0 FD agr gfeE

JEd  WERG FAT AW, ¥ WAy @ FHaE g
Whr S|

T aRF e - gRE Ho W TRE Jfr Sn ger gt
..(@EEUE )... Ous ge g (AU ).

T g o1 N G [ - - S S 12 B £ - (v
JAo dgr an a g, T dRAr o gdr Il AT
... (TEAUE )... §GHA T HL ST G AR g &g
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et #He gear gt g L..(@@EuE ).,
Lk ELLEINITE : SESH S, 3T FHT AT REIE |

'~

Nothing is going on record. ...(Interruptions)... 39 TcH  SHIfIT
TS | oo(QEEYE ). ..

T RO qfr o *

o IyEamfa - 3E T Fn WisaA sgd @@t g wf
S, 39 dfsul ...(@asT )... Nothing will go on record.
...(Interruptions)... 39 331940 #Ho i @2 g S go
HERTSE Ae o w3 g T@ & 31T BT IR By
g go A ? B ®A §d g0 ? ...(@@EUE )... & W

o> T 58 75 @E , @A Qo Wed ol gh HUSE O®
36 @ gr S| @ Tg HA Fe @ de AN Wo HITS g
s g 2 ...(@EuE ... F9alu JIFHFAT  aF W IWJ ge ?

..(@EEHE ).

*Not recorded.
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The Chair has to take note of your actions.

LI AR Al (CLEEC sgamer ) @ 39gANd S,

TR F TE A@H o IO UGB B PE TEAT & car go,
T gu e CCICE I 2

Y TH.UH. 3goarierdr : FER T ARG g, 98 IR e
Sar

Y ERDEINITE A we S, Hoe O gedarsen| There
are three notices which were given after the time-limit was over. They
have not been admitted. My request is that all the three hon. Members
may just mention it. They may renew their notices and their notices
would be considered. They have requested that the matter 1is very
urgent and that they just want to mention. #g¥ &« AT , 1 am
facilitating. s@faT 3O awE Pgad  Hue AT, @ 3 AfFEC Fn
HHT A ofifaIT|

W . UH AmME gEd GoR @@y ) - 3gEeEdfa S, #Ao

~

UH ggd  gn MR AHGT  "gl 3o A%aT gk 3R @&y

Ho AUCEG g #Ae 9 &S <Rl T edm Tl W g
(AT ). ..

gl AU ass (3R REA ) : Iymemfa S, agr w
S #n gRfa df:, d§ e @ g AT o go

(@A )... FEE 3R gEEer o @y wRA e fn glaE
A WA T S .. (@"aue ).

W . TH AMe gEd (3R @Ry ) : W, dgl RS 3R

<

EREL W HE AR & g W O WER @ @WE o
co(@EEYE ).

o wdlr G AfEw Gk gy ) : W, dEl gfafa
@ GRGGIEELYI Ao B¢ ofaE WY gc I o, g
W AAST 9§ o W oge dRERfa afesme aAtaTer ¥ PR
GOl T Fo A Jo AR AR F .. (FEEEUET ). ..

i ELCEILIG gy I ... (e )... Ig @S ry
qE S W go ...

¥ Tl aeg  AfAr T o*

@ e L 1r-
@ . UA AMeE gEd - <

~

g sqgsTafa s 11 7on o d@fst , That will be examined
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according to the rules. 3TdiFr  Sf3T ...(@EUET )... g AT , AT
eIy

o Jgar = & FAATH Gk WA )  HFEIR
M= S Aafkw g un ...(q™EuE ).

Lk 3qEHafa DN AR S afRd | ge , 39T SO

el Ho o W g aTet g It is an official
...(Interruptions)... I¥§ JHeRUC F FH go | JUER AT W
35hT WS g o go 9@ I8 @ Ff> 3P admissibility g Im
et SN CLEL 1T R J

i aark  §® HFAAGY : W, ¥§ dgd  urgent matter o
..(@EEaE ...

*Not recorded.
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o Iywwmfa  c wle , amalT L. (q@ewE ).
o AEFAS T Gk @y ) W, HY  ThH agd  HEA

(didoe ) U e o e S e g Tl Ml
AT 38T go ... (FEEUT ). ..

@ suEaNfa : M aAakw v, ARka e W@k @
g 2 3T e CUTIy
.(@@EUET )., 39 TR , JNUARA AT, 3§H d@r Uy
ST @Ea & ? SEeEeT S, 39 ST

SHRI N. BALAGANGA (Tamil Nadu): Thank you, Mr. Deputy Chairman for
allowing me to..

MR. DEPUTY CHAIRMAN: No, 1 am not allowing it. Just make a mention.

SHRI N. BALAGANGA: Sir, | would like to mention the statement made
by the Sri Lankan Defence Secretary against the resolution passed by
the Tamil Nadu Assembly and the Chief Minister of Tamil Nadu...

MR. DEPUTY CHAIRMAN: Please listen to me. We are going to have a
full discussion on this. There is going to be a discussion on the
entire Sri Lanka matter on Tuesday. There is a notice for a two-and-a-
half-hour Short Duration Discussion. You may raise all these issues
then.

SHRI N. BALAGANGA: Sir, please...

MR. DEPUTY CHAIRMAN: Please sit down now. 1 have allowed you to
mention it. ...(Interruptions)... 1 am telling you, on Tuesday, we are
going to take up discussion on the Sri Lankan issue. Please do not
mention it now.

SHRI N. BALAGANGA: Sir, it is very unfortunate.. (Interruptions)

MR. DEPUTY CHAIRMAN: I have allowed you to mention it. 39« &l
g ATU, Please cooperate. You will be given an opportunity later.
...(Interruptions)... Please, sit down. Nothing is going on record.
...(Interruptions)...

SHRI P. RAJEEVE: *
PROF. P. J. KURIEN: *

MR. DEPUTY CHAIRMAN: Please, sit down, Mr. Kurien.
...(Interruptions)...
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PROF. P.J. KURIEN: *

MR. DEPUTY CHAIRMAN: We will be receiving more than 30 to 40 Zero
Hour notices everyday morning. The Secretariat put up these notices to
the hon. Chairman. Then based on the admissibility rules, some notices
are admitted and some are not admitted in the meeting

*Not recorded.
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which is held in the morning. Now if all the 30 or 40 hon. Members ask as to why their
notices are not admitted, what will happen? There is a procedure of admissibility. You
please find out from the Secretariat what are the reasons and why your notice has not
been admitted. If there is any correction, you do it and take it up. But if everybody will
ask me the reason, how can | answer? You are putting a question which I am not able to
answer. ...(Interruptions)...

Now, we take up Special Mentions. ...(Interruptions)... Shri Vijay
Jawaharlal Darda, not present. Shri A. Elavarasan, not present.
-.(Interruptions)... Nothing is going on record.

-.(Interruptions)...
SHRI P. RAJEEVE: *

MR. DEPUTY CHAIRMAN: Shri Anil Madhav Dave, not present.

-.(Interruptions)... Shri Tarun Vijay, not present.
-.(Interruptions)... Nothing is going on record.
-.(Interruptions)... Shri Narendra Kumar Kashyap.
-.(Interruptions)... Nothing 1is going on record, Mr. Rajeeve.
-.(Interruptions)... Nothing is going on record.
-.(Interruptions)...

SHRI K.N. BALAGOPAL: *
PROF. P.J. KURIEN: *
SHRI P. RAJEEVE: *

MR. DEPUTY CHAIRMAN: 1 have said that | could not answer your

question. ...(Interruptions)... Shri Narendra Kumar Kashyap.

SPECIAL MENTIONS

Demand for construction of a six-lane service road along the express

way from Nizamuddin to Meerut via U.P. Gate, Vijay Nagar and Dasna

Y CEC-y FAX FIY G} wey ) o FReT
o .9 . e Wi §E 3R RE LT CRRALT]] N SAEA are
g giag g SE Jo gigHT o 9 ., 3cai@s o
I s, afdmesR SRR qur AW, #AEEIR

ACAIR Fo TR RS Ao qEY Coc B T E G
TSTATN e 24 3R 58 do AH Ve oW oA & <
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misarETe o ge TSI TrSTEITeAT EL L] Fo Ad

dar fo, AT AT Jo Fgo.dn . M@ T AW T AEEER
IR , AR R, o .Un . AT Fo TeAEN W g ST
- gRfa FH WA B ager Fr FRFAT o AR RRdl
e Jo IRg Igdr gt 3Rt o T AR Cirzicy A F
ITA S Jo g OEm gsar go iR #@Ed He dTEE gEr dW
kic o) Ae d@@ar g av 2010 #Ho  go .9 . @ Ho ST
T UATT. 24 P Sg od A A FL WEAT TSTATT afarer
Ao gEGd Fh

*Not recorded.
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&R b S X gr aw e s wded gE , afe
o TEEE wwol @ 3@ mmE ARved s d T am
agl W oA @n gEer AR W g e W gma #Ae R
g afFew Fguar B Fog@AER S @n gAE Qo A e
Fo At AR Yo d o .d: . AT, SEAT  do AW Ho
aft  TEaaH qe §94  dgw o .dw . Mw Jo IBY WR, ST TF
B Tl W @ &N go zafar T qo @
W sopem @ w@E  d@ @

Id: Heod o HINIH [ He WHER Jo #7@E oG IR o o
AT o oW . Aw , IABF MR, WA @ g AWD
a% TEadd Je g Fo.dn . A Fo ST AR,  SWET GED
g Jo Ho aEl INTE o Fn oiaw Iz oA Eoic
FooHw w, U A @ el geaEgl

Demand for CBI inquiry into Forbesganj police firing and compensation

to families of victims

ki AR AT @B ) : 3ygHNla e, #Ho

AR HeTed FgcaqoT W Hecd o dmg @b 3N
WHR o U Gl G &®

afer wo  IRRAr S @o  3Eed BRIAEST Qo g
HITR % &% T SRl SATIRY o @ @ FE IS
qEAE WA B 1984 #Az d@R W@R  @c @R @i
L] e quiEeor Ho A W 105 UHs AT FR AR
AT  Unt 2010 Az  WHER  F0 3TH Jo 3T ST #n T
A FEue F T 9T 3o ERm HTeTqT T BRIAAETST S
Fo € gt E o TH WHRT TEdT go | THSE wp N
Fo ol g @n 3uRafd #Aoe 39 O5H W AR g A TS
3 9@ , 2011 & & IRTAT QAT LT #h W Wl
T ar Red et aRfar ®o Aged #Ao  gfem g R
TR W 3EmEY M A GR eIEEdet n
gear ] vl W= e Ao UE @A AR F o Fedr R
EIECE) after i e & MR ARA Fo TE  qew Jo
T de  HqIR o HAB L FHES g T "eaAT @ AR
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e wd AT JaTed s GiEerr )
HATIRYAT Fo R Capl Fo  gEg 6 @ , 2011 &k
gl T W AT He 3@ OEy HAo  qrTEEE T/ 22 S,
2011 &t AT qRYEHET I R - ) S e AfdRr

& F Y I G| #e =g ear  @o GEY Fo
HAFAIISRR TN S ETET Td U ITHETH 3T
o 3TEgeT Fo AT TS AAATTRR AT P AF g
CTHETH IR B AT 3reey Ac weAT  Fn SN
FHAT| 3T P ITEF go Hio WM gw IREN 3refeten Fr ofn
gl Qo A gl AT g

Ja: Hoo A AT g Hf0 3H "EaAT  H CBI Wo AW S
s, d& TEd @ @ ww , ges do aR ant @b dw -dw
o™ [T FIEST ST oW AR uer  #Ho o Heed e e
Ho @ gcar F HFAT T S|

P TH FHouw IEE @ @R ) - HElGT , AFEE #HeEd do
S gy 3eord W@ ge, H 3OS @k 389 §FEg FIam
&
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Demand for adequate supply of kerosene oil to the State of Gujarat

@ Agt  FEE sER (@EERE ) : 3wEHEld FWElew |, #Ho
HUS  FEIA  ¥o ARG AR HPed  HL YA IR U5
FL oA HEEE i) mgled A Fo dd @R Y
g HeITAOT g AT Bo TEYT Hoe o Y WA
HAT  ARAT

s Ho A e ad Do e @ @ ERd
g Ao W@ &N w & T Re A, 2011 9F WA AE
76710 ®HfAr  ofex AR T @ N W @ R
HAT o W An, SR 32 WERE aFEn wE @k awdn o
¥ @ , 2011 A Bo A€ 52020 AT Mex AR O,
HEeT  HAT T go AR EE FAd o el Fo ¥ 3RT FwROT
Cir Y ) N £ £ %

Tsq WHR  ganm e w84 @ WSS Hieco) GO
qTid CEIEG] 2 dex R I®E @¢ e 12 e W FTS
Afgr F: od@ P R dfF @ S 9, e sieea 3
ARG @ R ST Q@ HRAT S WGl

3qgemafa AP , 3H AR FA  Fn gog Ho ARIRe YR
FITET RO Ho JEda T3 W@ER #p 99 gadr CO¥
AT  FET 95 W g e AR AvEH el afgee , @
o w A Fo dd  He X S gl Ser W A, 3% 39
FTHT g I HISASAT F OTHAT AT IS

aiafa o FREHEE  Ho §EY 0 #He , TxF Ho AT @G
qo ogfomH AR wgfaw m  @RE w3 ek
LFICD KSN/1020/0/18B, &f@is 01.06.2011 &= SIRT =T Fe
e ogr ® A diRTy & Ty Fn T 32 FAN P

awE Y| 'g  {Ed s um

G , AW HUH  AEIH Jo AN meT o Ay g
dikAm o oI g sg T Ho  gEaed X IR T
dogm o @ A® 76710 &y o AR o odod JEfed
WA I PRI -3Ey S o, aifh WEY e
S B e SrAT R e 3T AT Sk @, S S
ST o g #He B
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W R o GIW ) : AR, AR WeEr Ao
S gy 3odd@ @ g, Ho WA o IWY gEEE FAT
g

Demand to conduct public hearings on the Indira Sagar Polavaram

Project on river Godavari in Orissa and Chhattisgarh

DR. K.V.P. RAMACHANDRA RAO (Andhra Pradesh): Sir, the Indira Sagar
Polavaram Project is situated on river Godavari in Polavaram Mandal,
West Godavari District. The States of Orissa and Chhattisgarh are not
accepting the submergence of the land and those areas are proposed to
be protected by forming embankments. The Expert Appraisal Committee
for River Valley and Hydro Electric Projects requested the project
proponent to undertake public hearing in Orissa and Chhattisgarh. The
project authorities in Andhra Pradesh requested Orissa and
Chhattisgarh State Pollution Control Boards to organize the hearings

within their jurisdictions.
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The Ministry of Environment and Forests has been informed of this and
also of the inaction by Orissa and Chhattisgarh. However, the Ministry
of Environment and Forests has asked the Government of Andhra Pradesh
reasons for not holding public hearings. Meanwhile, as per the orders
of the Supreme Court, an expert committee, headed by former member of
the Central Water Commission (CWC), visited the dam site and submitted
report to the court on June 14, 2011. The committee, in its report,
said that the construction of the Polavaram Dam was in conformity with
the Godavari Water Disputes Tribunal award and the approved project
plan. The Supreme Court granted time to Orissa and Chhattisgarh

Governments to react on the above report.

In a federal set up like ours, every State has specific boundaries
and one State cannot enter into the jurisdiction of another State and
conduct public hearings. I, therefore, request the Central Government
to take initiative and ask those States to conduct the public hearings

at the earliest so that the project may commence. Thank you.

Demand to give financial assistance to families of martyrs of

independence struggle of the country

;. A QT GRamr ) - 3yEHdid Aed , ARG Ao
sfaeroi sfoea @ wEdE ERis] ;! B WER
A GEAAAT Qanferat AR 37 9RaERt Ho  GEAETS
GereT afe & Fr TGATT Cac) R go, WG BT He
Sy L gEA arar o Wa  WEd TR ¥ R g

TET CIEGR o H{GH  9¥T IO gRfa do  ged
FE W b e e FIyAflE e 9@, WerR S| 9@,
e W @ e W AR go .,  TEGETE T B
RESIEEL g 9" @ 5 s g o A
TAYETE CliET ] F HUTAPNT g6 I d9@d  -d4d

T FgER W A TR e F 9w AT Ho

L) o EH J9AT  Sed qEel Rl W UW|  Tded T
WHR  qe 3EY g &2 1857 P WYA  HAH T o] A
1947 e Sfdere ant o afewd Fersit COER:C] Fh G
AT Sl 3% T ogr afRa  &Rr sl 3ad
[ @S U YAT HPT AR g 3R s giafa HaASSleTh
Er3) go, TH AR 3% A ASM S gEaedr Fr: o 3R IS
AT g I WERT Al & Sl 3 afRar $o giaEg
Ao 3w gedRT  &HEAT oW, TS ggf w3
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ARG Ao 3% THFAT AR AT Sw 3R HEe
sg 3d%  R®ia YT FHeT AT

T IHGeR g G ) : 3uEeHfa FEey |, #Ho
39 I¥T o @Y TEf@te war g

Y HR{Tr T el (& ) : W, FHe  AUA 3R

~

amT o ar: g gFdg Exr éii'

Y Fdug el wmm 3Ry qEy ) - W, do s amg @
g TEfTe . wdr g

¥ AgFAg T Gk WY ) : umseilad s, de =@

e . o T e (<) B

U

affg  &o @y TEfte At g

i TEARIOT ot @ ) - W, He  wEd =g

'~

affg  Jo Treg AT gL

e T (Bde ) @ Aged , He 3@ amg &

<

Yy wEE AT Y

W@ wiafE afrafiE ARY  -wdAw (FERTT )
W, #Ac sl @ @ wAffite  &ar g

i IR HE: . a\f@ (afeast g ) - W, #H @ a®w  @o
gy affte &ar &

Demand to include poeple belonging to Sanvara and Saura castes in the

scheduled tribes category in Chhattisgarh

Lig rfyaaTer T (Gcdee ) @ 3uwea HAgleT
BedlIe T an FggRd SAeid @ gEAl Ho gHAG
41 #Ho TR HERT SeTtTier 3ifRa go | Ig S HqEad
TG T dAo DA T Ho deadrd SIfar TG
FRTHHS , SEER 1T snfg #Ho g ST &
FHRAAT Td deEe #oo #Edr o HROT  3H ST Ho
il & TS vg Afga et Ao wew o, @, d@
T TE OHIRT G g B R ...

Sf@®  HRUT 3 SR @o WPl @b 3R Stefsfife  @n S
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QAT -9F S A g un W #c gwr dc HWRETUT  §EY

LEBIEED iy Jo 9Emd & ® &

EXIR ] JegeR SieraTTer HEET TR ganT
aEATdSIt sazar F: gdreTor W OTIA. dL IR Stefot afe
g Bo ITHAG 41 Ao wR, "W, "W, §30 , €&
T TET  Uss B AT W TEE qTEdTd AT M 2

sgeh  A@ Ao om@r eer g I e dfean I . Sfefentd
Fo oA ¥qo dfEma @ AR g

E=rs ) TWHR T NG go  HfD ST Sfaat P oAl
GERIOrY] IR e AT AR ATH Bedlddg e gl
Hoe Mg Fr: gIIEAT Eoxd

HEs TEETRIIOT qfer  GEEr ) : 3UaHHa s, e ey

F THY G AT g

Demand for scrapping Shyamla Gopinath Committee report on post office

savings schemes

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, on June 4th, 2011,
Deputy Governor of the Reserve Bank of India has submitted his report
on administration of National Small Savings Fund. The committee
recommended discontinuation of Kisan Vikas Patra with effect from July
1st 2011, discontinuation of Bonus on Postal Monthly Income Scheme,
discontinuation of agents”’ commission on Public Provident Fund and
Senior Citizen Scheme, Jlowering down the agents” commission on
Recurring Deposit from present four per cent to one per cent, lowering
down the rate of agents” commission on several small savings schemes
from present one per cent to half per cent, extending the maturity
period of National Savings Certificate from present six years to ten
years, withdrawal of Income Tax benefit under 80 (C) on interests on
National Savings Certificate and reducing the reward to agents by
State Governments from present twenty per cent to ten per cent. No

doubt that the recommendations will have serious ill effect on meager
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incomes of thousands small savings agents throughout the country who
work day and
night to make the small savings schemes popular. Apart from that, if
these recommendations are implemented, millions of small investors
will not have any other options but to invest
their money in share market for better returns and thus the entire
concept of small savings
will be defeated. I, therefore, demand that the report of the Shymala

Gopinath Committee be rejected.
Concern over water pollution off the Mumbai coast

SHR1 AVINASH PANDE (Maharashtra): Sir, 1 would like to bring to
your attention the state of water pollution off the Mumbai coast which
has been further aggravated by the spillage caused by the sinking

carrier M.V. Rak.

Recently, the maritime ecology near the Mumbai coast has been
severely degraded by the water pollution created by dumping of
industrial waste and sewage into the sea. Moreover, the Panama carrier
M.V. Rak sank 20 nautical miles off the Mumbai coast on 4th August,
2011 spilling 290 tons of fuel oil, 50 tons of diesel oil and 60,054
tons of coal into the sea which has further increased water pollution
in the area to alarming levels. Another similar accident happened in
August, 2010 when M.V. MSC Chitra and M.V. Khalija 11l collided off
the Mumbai coast spilling 700 tons of oil into the sea. As a direct
consequence of water pollution, scenic beauty of the area as well as
tourism industry has declined. Moreover, these events have also taken
a toll on the livelihood of the fishermen and their families thriving

on the area.

I, therefore, request the Government to find a long term solution

to the problem by
taking steps to control and curb pollution in the area. | also request
the Government to

provide relief to members of the fishing community of Mumbai as well
as to ensure proper distribution of relief funds as there were many

complaints regarding the same after oil spillage in August, 2010.
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SHRI  RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Sir, |1

associate myself with the Special Mention made by the hon. Member.

Demand for withdrawing decision of clubbing caste census with

poverty survey

SHR1 SYED AZEEZ PASHA (Andhra Pradesh): Sir, while the Government
has
inserted the caste column into the poverty survey questionnaire, the
processing of the two is
to be done separately. The poverty data are to be processed by the
State Governments and
the caste information is to be separated and sent to the office of the
Registrar General of

India.

425



Whereas the poverty data have to be made available before the
commencement of the Twelfth Five Year Plan in April, 2012, no
timeframe has been announced by the Government of India for the
completion of processing and publication of the caste data. It can be

dragged on indefinitely.

The raw and unusable caste data collected in the field will be
transferred to the office of the RGI, which may take years in the name

of “classifying” the castes.

The Government has estimated that the present poverty-cum-caste
survey will cost Rs.4,000 crore. Since poverty statistics and caste
data are the two outputs expected out of it, the cost of each can be
put as Rs.2,000 crore. So if the caste data are not available from it,

Rs.2,000 crore will be totally wasted.

Instead of allowing precious time and funds to be wasted away in
this exercise, the Government should immediately cancel this ill-
conceived decision to club the caste census with the poverty survey
and honour its existing Cabinet’s decision to hold a caste census
under the Census Act through the Census Commissioner of India in

February, 2012.
Demand for reducing price of medicines for treatment of cancer

SHRI MOINUL HASSAN (West Bengal): Sir, a number of cancer patients,
who depend on high value anti-cancer drugs, pay upto 35 per cent more
than international prices. The import duties are yet to be removed or
reduced. The Government had in early 2007 exempted life-saving cancer
drugs from all import duties. Though the Government exempted 14 cancer
drugs from countervailing duty and reduced import duty on them to as
low as 5 per cent, considering them important life-saving drugs in the
Budget of 2007, only four or Tfive drugs have been notified on the
customs list. In the Budget of 2008, the Government announced another
set of reductions in the import duty on life-saving drugs and on raw
material used to make them to 5 per cent from 10 per cent. It also
exempted these drugs from excise duty. But, so far, only thyrotropin

alfa injection has been notified. The recent launch of the National
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Programme for Prevention and Control of Cancer, Cardiovascular
Diseases and Stroke (NPCDCS) has allocated Rs.731.52 crore for cancer
control and is limited only to 100 districts for this year. There is
an urgent need to resolve the issue of high price of life saving

drugs.

Demand for effecting reservation to Dalits in MBBS course in Punjab

g JgarR  @fe FAAY Gk q@RA ) IugHNS
AT, g RELT Ao qew WHR  W@MaR  gfodr o gF
g 3feRt P AT FLAT 3T WY g R efaar e
qTHTIT o A Bhm an HRA e Ho Recd

Rt Ho WUR W NRET  F PET  qW IS HL AHST gL,
WeR  Frar  oe
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Agley , Ho  USNd @ U ARIAER AWSr  WYe  A™IH Ao e

®o GHRT  I@el  G9@dr gP Th R Sfgl  afod i aHt
Fr TH.ER L6 .Tg. afér g Fratait o @@ J& A W
wW go, aff BEICH ®o Hedad HEHNT g e WA
AMEF FEATAt #Ae 3 g% 35 TAEL .d Ty @ O , Sk

afh g sifa e dft 3Rfag go , @R Ul gs
& F$ IR 3 el WA Ho A€ e WHER e 3Ry
F 3T o T AT, R UEE @ WER 3 A ERS
gferat F: qRAA FA Fo o€ JER ER) go, @O @
Th NG ST do G gforar H:  IM T I go, @@l
galr IR gfoa ot Fo  ARRRT gl o g g™
afemes g RN iy g Yee & glod IR AWE  3eaifed g
Thd

I #He SRy 3eow Ho ATEIHA Qo WHR  Ig AW FT
g0 HiC 3H o Hged  Ho HddFEed e W U3E WER
Fr A W AR #Ho  relaxation & UA.EL (&€ .TH. PRT
@ 35 WEf W gfdr L qEEA HEC) e FHE R

Demand to take steps to protect people from spread of

dengue in Odisha

SHR1 RAMA CHANDRA KHUNTIA (Odisha): Sir, two persons died because
of dengue in Odisha, one in Ayusa Hospital Bhubaneswar and one at
Angul. Around 3000 persons in Angul district alone are affected by
dengue. Some more are in Mayurbhanj and Rourkela. 29 out of 41 cases
are positive. It has already entered into Tribal Forest area, where
better healthcare Tfacilities are not available. If proper care and
precaution is not taken, it may spread to other districts and affect

lakhs of people.

Hence, 1 urge upon the Government of India to take appropriate

steps to protect the poor people of Odisha from dengue.

SHRI RUDRA NARAYAN PANY (Odisha): Sir, 1 associate myself with the

Special Mention made by Shri Rama Chandra Khuntia.

MS. SUSHILA TIRIYA (Odisha): Sir, 1 also associate myself with the
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Special Mention made by Shri Rama Chandra Khuntia.

Demand to take action to protect State of Punjab from adverse impact

of construction of Hansi-Butana canal by Haryana

SARDAR SUKHDEV SINGH DHINDSA (Punjab): Sir, Haryana undertook
construction of Hansi-Butana canal without the concurrence of Punjab
and Rajasthan, required under the Bhakra Nangal Agreement, 1959. The
inevitable consequence of the canal would be displacement of one lakh
people and submergence of 20756 acres of land. On 17.3.2006, an inter-
State meeting was held at New Delhi under the aegis of the Central

Water Commission,
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which concluded that Haryana’s proposal for construction of Hansi-
Butana canal has inter-State implications and requires concurrence of
partner States. Despite that, Haryana continued with its unilateral
action of constructing the canal. In December, 2006, the site was
visited by the then Chief Engineer, now Chairman of CWC, with the
representatives of Punjab, Haryana, Rajasthan and BBMB and the report
vindicated Punjab’s stand regarding blockade of sheet flow of flood

waters.

The apprehension of Punjab proved correct in the years 2008, 2009
and 2010 when sufferings were caused to the people of Punjab due to
submergence of Punjab’s areas by the blockade of sheet flow of flood
waters by the Hansi-Butana canal. Haryana is now implementing some
pucca protective measures at RD 45000 to RD 57000 of the Hansi-Butana
canal by constructing a deep concrete toe wall blocking the flood
waters, leading to submergence of Punjab areas. The Chief Minister of
Punjab has taken up this matter with the Chief Minister of Haryana and

the hon. Prime Minister.

Therefore, 1 urge upon the Union Government to take immediate
action to save Punjab from the impending disastrous consequences of

this unilateral action of Haryana Government.

SHR1 NARESH GUJRAL (Punjab): Sir, 1 associate myself with the
Special Mention made by Sardar Sukhdev Singh Dhindsa.

SHRI AVINASH RAI KHANNA (Punjab): Sir, I also associate myself with
the Special Mention made by Sardar Sukhdev Singh Dhindsa.

Demand to run special trains on occasion of Onam festival from

Metro cities to Kerala

PROF. P.J. KURIEN (Kerala): Onam is the most important of the
Malayali festivals world over, irrespective of caste or religion. A
large number of Malayalis residing in the metropolitan cities of
Delhi, Mumbai, Chennai and Bangalore and other cities in India rush to
Kerala for celebrating “Onam” with their family and friends. Many of
the Malayalis make it a point to visit Kerala only during the “Onam’

season.

This year’s “Onam” falls on Friday, the 9th September. However,

according to newspaper reports, tickets for the days immediately
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preceding the “Onam” have already exhausted in the trains from
Bangalore/Chennai to Kerala. Heavy demand for Kerala-bound trains from

Delhi and Mumbai cities on these dates is also reported.

As is the practice, the Railways declare running of special trains
just 2-3 days before the “Onam” festival and hence many people are
unable to plan their travel and avail the benefit of special train.
They have to either cancel their journey or try alternative modes of

travel, i1.e., by bus, etc.
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It is, therefore, requested that the Railways may take urgent steps
to (i) run special trains at least from the cities of Delhi, Mumbai,
Chennai and Bangalore to Kerala, so as to reach their destinations, at
least, a week before the “Onam” festival on 9th September, 2011, and
(ii) to declare running of such special trains and their schedule,
well in advance, through the print and electronic media, so that

maximum passengers plan ahead and avail of this facility.

SHRI1 P. RAJEEVE (Kerala): Sir, | associate myself with the Special

Mention made by Prof. Kurien.

SHR1 SHANTARAM NAIK (Goa): Sir, 1 also associate myself with the

Special Mention made by my colleague, Prof. Kurien.
Need for second green revolution

DR. JANARDHAN WAGHMARE (Maharashtra): Mr. Deputy Chairman, Sir, a
few days
ago our Prime Minister observed at a function in Delhi that India
needs a second Green Revolution. Yes, of course, India needs a second
Green Revolution. He has reiterated what our Agriculture Minister had
proclaimed earlier. The credit for the Green Revolution goes to
our agricultural scientists. And the credit for the second Green
Revolution, if accomplished, will go again to our agricultural
scientists. Our agricultural scientists gave us new hybrid seeds of
food grains and chemical fertilizers which enormously increased the
agriculture produce. The first Green Revolution made India self-

reliant in food. Today, our granaries are full with food grains.

The second Green Revolution is, however, more challenging than the
first one. Its challenge comes from the climate change. The monsoon
now has become aberrant, uncertain, erratic and most untimely. If the
sowing is too late the cop will fail. How to prevent the ravages of
the climate change? This precisely 1is the challenge before our
agricultural scientists. They should, therefore, invent new seeds
which will grow even if the monsoon is late. Our agricultural
scientists will have to accept this challenge converting the Indian

farming into the mythical Annapurna who will feed millions of Indians.

Our agricultural scientists will accomplish, I am sure, the second
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Green

Revolution also through our industrious farmers. Let the green dream

of the farmers come
true.

I urge upon the Prime Minister and the Agriculture Minister to

launch the second Green Revolution at the earliest.

MR. DEPUTY CHAIRMAN: Shri Ali Anwar Ansari. Absent.
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1.00 p.Mm.
Impact of rising borrowing costs on economic growth

SHRI N.K. SINGH (Bihar): Mr Deputy Chairman, Sir, my Special
Mention is regarding impact of rising borrowing costs on economic
growth. The recent 50 basis points interest rate hike by the RBI has
come at a time of weakening consumer demand and an overall slowdown in
India’s economic growth. The RBI has raised key rates eleven times in
the last sixteen months that has adversely iImpacted consumer
sentiment. The slowdown has been observed in the retail and automobile
sectors which provide leading indicators of weakening consumer demand.
The sales growth per share of the BSE’s consumer durables index came
down by 17.1 per cent and 4-0.4 in nominal terms, in Q2, 2011 the
slowest pace of increase since Q1 2009. Additionally, passenger car
sales growth has also witnessed a sharp correction in the past couple
of months, dipping into single digit in May (7.0 per cent, 4-0.4) for
the first time in almost two years with money supply and credit growth
heading lower and commercial lending rates higher, it appears as
though the RBI’s latest move has come at the further expense of
domestic demand. Monetary policy alone cannot be responsible for
tackling the burden of inflation anchoring long term inflation. Any
expectations require a prudent combination of monetary and fiscal
policy. Recognizing the importance of curtailing inflation, the

Government should not sacrifice future growth in the process.

Therefore, 1 urge the Government to take corrective steps in this

regard.
MR DEPUTY CHAIRMAN: Dr V. Maitreyan. Absent.

Demand for giving early clearance to pending railway projects in

Southern Tamil Nadu

SHRI S. THANGAVELU (Tamil Nadu): Sir, I would like to bring to the
notice of the Government the long-pending and delayed railway projects
in southern part of Tamil Nadu. Unlike projects for other places, some
announced projects for the southern part of Tamil Nadu have not been
completed in time, and some projects are even in the initial stage;
for example, the gauge conversion of 49 kilometres between Sengottai

to Punalur, which would immediately benefit the seaports of VOC Port,
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Tuticorin and Cochin, and their development.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

Also, if all trains from Kerala to Chennai run through Tenkasi,
Sankarankovil, Rajapalayam via Madurai to Chennai, it would reduce the
distance and journey hours considerably, besides increasing revenue to
the Department. Likewise, another 1line of 70 kilometres between
Tirunelveli to Tenkasi via Ambasamudram, Tenkasi, is also on slow

process for a long time and the same should be completed soon.
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Further, the gauge conversion of 90 kilometres between Madurai and
Bodinayakkanur has not been started even though it was announced in
the earlier Budget. Due to the absence of adequate train facility and
delay in the completion of earlier announced projects, there are huge
hindrances in the development of these bordering areas; especially,
the cardamom transportation from these areas to other States as well
as the export is affected. Therefore, 1 urge the Government to
concentrate on all the pending railway projects in remote southern
parts of Tamil Nadu and take necessary action to clear all those

projects, at least, in future. Thank you, Sir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Thangavelu.

Demand for establishment of a separate development board for

North Maharashtra

SHR1 RAJKUMAR DHOOT (Maharashtra): Sir, my home State, Maharashtra,
is known for its valor, rich culture, traditions, religious places of
different religions, places of tourism importance, its Capital, which
is known as the Economic Capital of our nation, and, so far, for so
many other Tfeatures. However, the North Maharashtra, consisting of
Vidharbha and other regions and, in particular, the districts of
Dhule, Jalgaon, Nandurbar, Nashik and Ahmednagar are very backward
socially, economically, educationally and industrially; mother nature
has also not been kind to this part of the State. Drought and other
natural calamities have become synonymous with the helpless farmers
committing suicides. In view of this backwardness, the State
Legislature of Maharashtra unanimously passed a Resolution, on 13th
July, 2006, requesting the Centre to take necessary steps for amending
Article 371(2) of the Constitution to set up a separate statutory
Development Board for North Maharashtra covering the five districts.
The State Government forwarded the Resolution to the Central
Government, in February, 2007, for necessary action. However, though
more than four years have elapsed since then, the separate statutory
Development Board for North Maharashtra is yet to become a reality,
and there 1is no proposal yet to amend Article 371 (2) for this

purpose.

Hence, 1 request the Central Government to take urgent, necessary
steps for amending Article 371(2) of the Constitution to set up a

separate statutory Development Board for North Mahrashtra, covering
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districts of Dhule, Jalgaon, Nandurbar, Nashik and Ahmednagar, at the

earliest. Thank you, Sir.
Demand for conferring Bharat Ratna on Dr. Bhupen Hazarika

SHR1 KUMAR DEEPAK DAS (Assam): Sir, Dada Saheb Phalke Award winner
Padmasri Dr. Bhupen Hazarika 1is one of the pioneering cultural
activists of the country and awardees of various national awards and
honours. He 1is a great music composer, singer, lyricist and film
maker. Since 1950 he has been promoting communal harmony and

empowerment of the poor using music as an instrument of social hope.
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He has been promoting national integration by his intensive tours
during the troubled
times in Nagaland and remotest areas of the then N.E.F.A., now

Arunachal Pradesh, bordering China.

He has been involved in the conservation and spread of folk and
traditional culture of the North Eastern Region, showing the century
old link with the Indian sub-continent. He has been an Ambassador of
Indian Culture throughout the world and making the world aware of the

glorious tradition of Indian culture.

He has been relentlessly pursuing the cause of the North Eastern
States on the national platform and the Indian culture on the world
stage, thus achieving emotional integration of India to the North

Eastern Region for the last seventy years.

Now, Dr. Bhupen Hazrika 1is ailing and bed-ridden. Dr. Bhupen
Hazarika is a fit person to be conferred the “Bharat Ratna”. Therefore,
I urge upon the Government of India to recognise the great service
rendered by Dr. Bhupen Hazarika to our nation by conferring “Bharat

Ratna” on this great soul.

EiL TEARIIOT gfr  GET ) @ AdleT , Ho Ay
Hee g e e o o EaE g T
&

Demand for incorporating required provisions in software used for

assessment of property tax in Goa

SHRI SHANTARAM NAIK (Goa): Sir, my Special Mention relates to the

software problem in income-tax causing injustice to Goan couples.

Sir, the House may be aware that under Portuguese law which is
still in force iIn Goa, husband and wife have equal right to the

property.

In order to give effect to this concept, Income Tax Act was amended
and section 5A was added. The said section says: “Where the husband
and wife are governed by the system of community of property (known
under the Portuguese Civil Code of 1860 as ‘COMMUNIAO DOS BENS’) in

force iIn the State of Goa the income of the husband and of the wife
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under any head of income shall not be assessed as that of such
community of property (whether treated as an association of persons or
a body of individuals), but shall be apportioned equally between the

husband and the wife”.

Section 5A was effectively implemented till the assessment year
2008-2009,
when the returns were filed manually. However, after E-filing came in
the picture, income tax software has not been taking cognizance of

income division of Goan couples.
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The software does not contain system to divide incomes as per the
provisions under section 5A automatically. As CPC Bengaluru has not
incorporated these provisions in the IT software for accepting the

same, superfluous demands are being raised.

It is, therefore, requested that the Finance Ministry should give

necessary instructions to the authorities in this matter.

Demand for connecting Dalli, Rajhara and Raoghat to Jagdalpur by

railway network in Chhattisgarh
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Need for allotment of adequate railway catering units to SCs/STs in
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railway catering policy, 2010

SHR1 AMBETH RAJAN (Uttar Pradesh): Sir, the new Railway Catering
Policy, 2010 aims at giving good quality food, drinking water, etc. by
establishing static and mobile units, major and minor units consisting
of food plazas, food courts, restaurants, etc. These catering units
are run by contractors of Indian Railways Catering and Tourism
Corporation (IRCTC) as well as Railways in all 16 Railway Zones with

66 Divisions.

It is dismal to note that reservation in allotment of catering
units to SCs/STs is not in accordance with the reservation policy of
the Government of India or of the State Government and it seems that
the Railways have formulated its own reservation policy which cannot

be accepted by any one.
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In the objectives of the new Railway Catering Policy, 2010, it has
been stated that it will also meet the social objectives of the
Government by including the provisions of reservation of the

Government as per directives issued from time to time.

The Railways have categorized Stations into Al, A to F categories.
The new policy has excluded the major units from the ambit of
reservation and, in minor units, it is only 6 per cent for SCs and 4
per cent for STs, who together constitute one-fourth of the total

population of the country.

Sir, | urge the Government to take necessary steps so that the
reservation in allotment of catering units to SCs/STs is in accordance
with the reservation policy of the Government of India/State
Governments to improve their economic condition as per articles 46 and
335 of the Constitution of India.

Demand for measures to ensure availability of coal and power in

Madhya Pradesh
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Demand to provide financial aid for development in West Bengal

SHR1 KANWAR DEEP SINGH (Jharkhand): Sir, the very first task
conducted by the new Government in West Bengal was to have a proper

Ffinancial survey. It has been found that the
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State faces a severe financial crisis. Each sector in the State
suffers in the absence of proper financial aid. The Finance Commission
has already recommended that Government of India should provide
special package for the development of the State. 1 am thankful to the
Hon. Prime Minister and the Union Finance Minister for sanctioning
Rs.21,614 crores as financial assistance to West Bengal. 1 want to
stress that this amount is quite meagre and the State needs more funds
at the earliest. The State Government is iIn no position to provide
matching funds for many Central Schemes and thus the requirement for
more grants. We are all aware that Id and Durga Puja are approaching
and all the Government employees are worried about the financial
crunch being faced. The financial experts stress that the State is
facing its worst financial crisis and is under a debt of more than Rs.
2 lakh crores. This liability takes 90 per cent of the State’s Tax

revenues.

I plead here that for the healthy democratic working in the State
and to keep the people on the right path, the Central Government must
prepare a special development package at the earliest. The State
Government is also committed to the development of hilly areas. 1 hope
the Hon. Prime Minister and the Hon. Finance Minister will provide the

desired financial support to the State Government.

Demand to take immediate action to check deforestation in region
proposed

for setting up of steel plant by posco in Odisha
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Need to conduct a detailed study on pentavalent vaccine before its

introduction in the country

SHRI K.N. BALAGOPAL (Kerala): Sir, immunization is one of the most
important preventive health actions in children’s lives, as it
provides protection against the most dangerous childhood diseases.
Achieving immunization through administering vaccine is a priority. In
this connection, the Central Government has selected two States,
namely, Kerala and Tamil Nadu, for conducting vaccination test against
the multiple diseases with a single shot. The Central Government is
planning to vaccinate the kids with the Pentavalent vaccine which is
the combination of five vaccines, such as regular DPT (Diptheria,
Pertusis, Tetanus) and combine it with Hepatitis B, and Hib
(Haemophilus influenza type b). The meet of National Technical
Advisory Group of India, NTAGI, held on 26th August, 2010 recommended
to implement the vaccine in these two States, and also agrees that the
project is being implemented without conducting proper studies. This
vaccine will be given to 11.5 lakh infants throughout the State. The
Group is of the assumption that after evaluating the results from
these two States, the vaccine would be given in other States in India.
There were protests in NTAGI meet itself against Pentavalent vaccine,
but without considering this, the NTAGI submitted its report to the

Union Health Ministry.

Sir, we have already seen the ill-effects of this vaccine in Sri
Lanka and Bhutan, where five kids in Sri Lanka and four in Bhutan died
after vaccination. The vaccine was banned in Bhutan after that. Hence,
I urge upon the Government to take urgent measures to conduct a

detailed study on the Pentavalent vaccine before implementing it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): This 1is very serious.
Without
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testing!

SHRI1 K.N. BALAGOPAL (Kerala): Sir, it has been banned in Bhutan and

Sri Lanka. Now, Kerala and Tamil Nadu are going to...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 think the Government

should take note of it. If it is correct, that is serious.

SHRI K.N. BALAGOPAL : Sir, the hon. Minister is here.

...(Interruptions)... | am speaking about Pentavalent vaccine.

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take note of it.

Demand to set up one All India Institute of Medical Sciences

in Kerala

SHR1 P. RAJEEVE (Kerala): Sir, the State of Kerala is well known
for public health and education. The State has very good credentials
in public health system. The growth of health facilities in Kerala
offers many lessons in development. The active role of the State
Government has been a key factor in the expansion of health care
facilities. The initial period of rapid growth in health facilities
are dominated by the public sector upto 1980°s. But later, because of
fiscal and other problems, there was a slow down in the growth of
government institutions. This seriously affected the quality of the
public health. The State Government is not in a position to develop

high level of infrastructure and institutions.

So, the demand for All India Institute of Medical Sciences for the
State of Kerala is very genuine. There is no AIIMS in South India.
This is a long standing demand. So, 1 urge the Government to give

sanction for one AIIMS for the State of Kerala.

Need for cooperation with relevant U.N. Organisations for
rehabilitation

of Tamils in Sri Lanka

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, the International
Human Rights Council in its special meeting and in 3rd sitting on 27
May, 2009 has passed resolution S-11/1 “Assistance to Sri Lanka in the
promotion of Human Rights”. In para 12, it says, “Urges the
international community to cooperate with the Government of Sri Lanka
in the reconstruction efforts, including by increasing the provision
of financial assistance, to help the country fight poverty and under-
development and to continue to ensure the promotion and protection of

all human rights, including economic, social and cultural rights”.

I request the Government, a member in International Human Rights
Council and the Security Council, to make all the U.N. agencies and

all member States to participate in rehabilitation of the Tamils in
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Sri Lanka as per the commitment in the resolution of HRC.
Demand to take steps to revamp the financial condition of Air India
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Demand for enquiry into the alleged transfer of land to Tata Steel

Ltd. in the Hurdag coal block acquired by CCL
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FAATTRT FX i @ .d@n . Ta I FET fo PO TS N PEen
HIT Fo AR QAR & TS B

HgleT , Coal Bearing Areas (A and D) Act, 1957 Tf% TSI
Corz o) Fc dafe & sEe e feEa & @ .dnTe
ganrT HA AN FHT  F o dn W, IE I@Ed FESEC W
g T e 3oo1  aneias o &2 @@ .Ta gERr g
I . T
IR T Fr AT o IRE w®ed gar g foeam gl
afces Ho WY 9T FRAT g Ife O @ .wd. @b
gLt FE  FgEld Ao WS AG FAEm A, dn HiEEr Cie
qF Fn e Cgl AT T ? FAE He WHR Ao AR
WA go  HOTH Q@O @HD SAEm @D AW
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The House is adjourned to
meet at 2.30 P.M.

The House then adjourned for lunch at thirty minutes past one
of the clock.

The House re-assembled after lunch at thirty four minutes past
two of the clock,

[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]
PRIVATE MEMBERS” RESOLUTIONS

Redefining contours of food security proposals and restructuring

proposed “Food Security Bill” as “Food and Social Security Bill”

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, now, we will

take up the Private Members” Resolutions.

Time allotted for this Resolution is, actually, two hours. And, we
have already taken two-hours-and-thirty minutes. 1 find that there are
9 or 10 more speakers. Therefore, 1 request that every Member would

speak for five minutes and not more than that.

@ aREeg afardy GERR ) : 3uaHTEIsT AT, #Ho

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Let me complete.
Then, the hon. Minister has to intervene and finally the mover of
the Resolution has to reply. It is like that. In any case, even if

everybody speaks for five minutes, it will take one hour. Therefore,

stick to the time of five minutes.

@Y f@eTeg afgrr : WElG ¥, #Ao U FE W A RO BB
afEFnfer s an SEr S Jsde e s g, T
Sgd  Hgcayor g Y &G > om  -gm AR

FoSn WA AT I go, g 9gd @0 FA o FAh o Tga
AR A o, 38 W gEEenyd S on o a@wer R, g @
i sH W dEen daRd ¥ mRew , & -@l gEW @n o9gd @ed
ECICH g S ge, gEfT AW Y R A
Ageaqut s Ao dgr  FAIARSEET  SW JW W HGEd P A
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T ®ACH-¢H A™de dn AT g dOIfgu
3UFHTETET @ . 9. jRIw ) - g’ S, 38§ df@

o A gn O F AT OF AT, AR g o€ an He o
JerRy  gn HY dm A @ v e emar tH AR 9T F
TEH  SASHET S| 7g I  HAgcaqor 2o, that is why we are
giving more time. There are a number of speakers. We have to

accommodate everybody. So, please cooperate.
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oo TR SESFT (FERTST ) ¢ W, T A
HAgcaquT I/ 39S WFAR TEe UA.So. I dRd Ao @i
g @A GGl Uge  §9gd  HAgcaqur gt TH ar INEr
W o AW W g e Fr: afEred & gr daw
=g T g 3Teerd AT g FO I P dId  H/S Ao T
Ao car dARgms  De wy  #Ac car RIF Aw  FAR @
Yo 3a%  FEAEEC FoWE TEAT B g R W A
FFATR FET g, db 3 SRR gffegar T PRHH

FY Ao d&r  ART , I9 d% Ig PH EH S Hr , 99 I& o
e & @& #Fo  wdS Ig AFS Ho A€ AR & g 3R
M oA M I fo FoSh e g, 3 R (v go,
3R d Fuedr g, PRIG F¢ 3 FAAAT  Fp AIE T9= Fo
afe , ufad gffesaT e F, G Sgaudc A IR
HTIhH 9 d% gH gU Ho o oAel CE , d¥ d& TEMaR o)
W W o A W IR 3IIFR BET  FF A EIE)
Fgd @RS gelt |, afe W@ g o gl

W, AW W e o & TS wEd @ 60 @I
AR IRfa F oORoMA B W F AW o@x de
oA 3R R F: ART  &HF IAT , oG db Tg AlfFd dgeldl TET
ad g I I @A AR IAR -3 @

W, #He THE Tg W W@ G WRd ge HEH A HA
g g dgw e FT A A& Be, W R A
qa ST g FOfRT W ggd F;Em g s @ fo,
Faifs HaHE AR gsar  go db 3E9drd S %o 9% 3T
e —aw g #He o S war 8o, 3@ @g IR Re dWR g
STer &% ¥F awdias Fel & o Ala e &, WBR
ARe  FOw %o IRAdE  fo, WA wEE a9 owmr dEd
I FellSl Il s gp I #E dAR gar go, ar @R
g o 9% 39 3 A oo oEr ARIFS s W oar
FEAT , U5 FIQ  F3T "B gp owl do FHall 3o, Wl qo
1B - G | Cl: - B - aar FET TS go H¥A S8 Ho
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HER 3 ©®E  &ar gsdT &4 Is it not the right of the common
citizen of this country to have an access to an affordable quality
health care? 2T |, 37sT I§ al g ST G AT go
THRT 3ETATT o, 3AA THU$h &8 W &b -ak, el -de
e &t 3 HA RN o @ @ FAT o, W §gd SR
ER] g R Bt W, AU FET  Tg g B0 Ugd b B ARAE

CRC ) RE g =iiRT  , 3T @A genm wRe
3EH B e A, SEh gEaer 2B =R
ERE AT D do IgHT BT Ep IMSIHARE Ho gad FT: HqEH
R Eil AaBHW s B¢ IS S BEEARES turmoil
go, e o TaEr go &T AR W Fn I FA W T
eI ey Rl By HE gA AR Gic CO
g RETT Coyl how we can make it affordable. 3P
affordable =T go, dr W TH & gy gORY glAT

IR Tl E23C o TGRS o G ASAT  FAS AL TEH AT
AT WS A S B THIYE g ., TE IS do AT gd
3qET g sER ®@W Po A% FHEgedd FEAT TAIRTI AT
st Hoo 3T g
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e, WHER W, 25 Rawd dor T WER W AR 25
qRfcrerd o W 39 A do oo, S e WM Ho &AW g
3R HEHT SR gET , ar 3@ SR Ho GHEY Udh ATHAH
3Ty IR I aar A, Gl ol FT: Ig 991 HEHC
AT =l T F empower FT  FE, SR UGMAA  , aed 3R
3H 3 St AT go , 39 @AW Ao Ig IR TH
Heca T L ) go, JfEH IR A RN A RN
AT §h §gd -d9gd Ul

i Cic gl 113 GeR qRy ) : HEA 3qHHATETET
R, HUS  HY arerey o gIFaE ST, 3Ee A Y
eI dTG | gAR gy Ho  @WEY eI F OAHT  dgd gk
MR @ FEde ST WE I g0, d9 Jo o@Y ASTad §H aml
W IR Qo HIEET AR o Ww ge 3R a € gEer
qEaTET FqWw go Ju F @ gHd SER gEeds FRAT B
FT gAR guy FHoe wf@a o e @ 3R RELT gy TH
ggd 931 qw@™ ¢ o9 g8 W BPL #n Rol Ao A dn oo
@t Ho FE T ¢ o, d9 g0 W @y i Cis
EHR dp 39 @RI Ho gAY Ac 9 BPL F1E g1 dn v
TR FHARY BPL F1% g7 W Yo, o oE F gEd
A o A WA R®E g aIq=Er Coels ) I LI 1 B 1
qo gEl o Gl AR oA qREEr Fode  de}  Sffamr
udn, 3AFT  AH  BPL @ Ao g #ar  gr , o gh 3o aen
o g SHT SEeE 3R SR g 0@ @t BPL @ qRol
Hdoe o A9 T, AT 3A% & BPL #k eRoW FHe g S
T e fo 3R SRR o wE # oAz
gRr o, 39 ot F AR dgl  Ho FIuE! 3R qremEt Fo BPL
Rofr Ao o @ W dRIAc @A dEd W@ AVl &H Hlr s A
QTR o ogar e @@ g 9w §o &0 BPL @k qRof #Ho
NS @ o I e G Cac v S IRTI 3cR
RELT WHR &0 Tgoll  FAS S I WHER & IR eg
WHER  F gEd W gH go, e do R go B0 SHH 0T
@ SEr Tiee IRER Thd r @o A™ &o o dEr go o, 3
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@ S =i, dfe 3 Wi F BRI A WS A ASdS
Tg gl AS S 9w go e Ei= WHR 30 W
e Ae do W g I8 §gd AR AWFAT  go, SEifh
HHT IS F WG g A WOogk Q@0 R Sp Gl
dEr g, SEe TH " ®/B go, S NS HEGe g
3ogiel 37T il BPL
rofr #Ae df@ar gRr & IRITw wmer  For W W Her
. I o W AR F gdr e aIRu| TR WER &
meIA o o R -SR gl o W@ g0, 98 g dIRul afh
e F: e d@r & uad a Bo, e o Ty -Gy
el Fr: ufar , gaeeg IRwTE o af® oag s # sgeH
g wWiRT  , @l §H 0@ F GEEr  ggEr RET I S S
Feoll o FOEH  TWE  F oAe i dam @RT , S H0 3R
R He AN WHR Ao ARIER iR QST Y&
FH @l CIEUC I v 1) F: od A Fr FH  HEAT o, A W@
& e gy Hoe wE wem Tk aife IaEr F: BT
A

@ @ aferdy @R ) : TEE , A GeE
W TiHe. "@F A Sn w w@EFgRE s 9w T go, FHo
39AT gEIT T Ho A¢ @I I &P a9 #Fo o T 9w @Ir
g3 g anp #@y el s an
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Uh S1F  IqE I g Il S do HET Un &0 R e &Y
WE AT Fn g dwm dr 9 W Fo @ Ae @ ol
ga| 5O YU P, U B FHEISA F PR ST TH AT A
gAST UL, dr 3AHT A HAQGIAT el g g qo
ISy & a1 ot ohel Ho g Ho Hedl A, I TR el
W ¥ S et M AR Ao gEg @A #n @ @ W
A Ao PR ST Ho ST 9@ AL, B YT B0 g
ot FHo I T An AR G Fn e F: S0 Al
o, gE AR WES e om

HgTeAT ey FI: Sl HUSAT AT, FGICAT ey Ho afem  Ho
s’ #Ho o gfe d:, 3dF S A o U, 9% @RS gr T
gHR A Ro, Q¥ IeNG @ arem Uh, 1946 ¢ NMEUrE ey o
Jo 9fzd FaRl W AR @ Teh GG CIEC I I i
wGI UL WO AW GG B A go, JGMe QU HEw gET , 3Ee
SR #He gER IR S @S @Rl 3wl e e
Fr: o am aflr wm FR wEme o ¥ #Ao IHewd #
Ig el S Fn oagr  =wom -ud go , S 3l 1908 3I: 1909
Ao @ "Nl SORET oE A8w S @ g LR I o
JE A4 S 3egie ey st do 9T FL oSAE el gEr
ar anfy S Ao 3Eeh #o  translation &R 38 IfEr £
SAER o Ag® o W AEm IR IE FET RO g 7y =@

g #Ao a3k R el Ho o gEA Hfears  gs  gen
safaw  H: @ @GN #:  translation #& HF W &
SR SaEY e AR S o el St & 39 dfer Cosllic ¥
Slar § T, 3 A o g dF g AT HiD e HRT B e
tEr ogem SR e -aEl ECCIC I & gEft |, 3ee
ARd Fn dBE 3@ R Fn gEm S Th FE EIET g
& A AEE  He dREs 0 WE WA #e diged R Ao
LT FIW{W  Bo , dfkd  WSHAT  EEE g0 ? TAHo. @8 S Ao
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s s =g W qTEqd FRAT g, F@AES AT o
FEY SR SgeTHT Fo SR Fo S0 WA g o,
A WRd EERd go , aFatd e aET go, AR 3
FAT  gEd g0 ? A gTEREr STESHT S S W 9o &0 39A
ey F: o WA o R TR 3 Y Ho o 46% ST YT
Fo AR g 3@ W 9T M dAd ARG go, &aT -aW
Qrfar , 3BT uEl |, gaey Conli v} ar s dT , dT
WA Ho WSS S A W o 46% F9 YT i
R & FTAT go FTH AT Ao ? HUUH R% g@T FI go B0
AR gy Fn g gr 8w Bo, 9% fo, g7 d8r Jo I@@g &
® ge ING@EY R® A §9 WG HENOT #n AR
amefy S P FAoR SHA W% s AN ey S J0 FEr An &fo
3 Fo T AR EEesd 3T T, 38 SUSTRY

dar @, I oan AR o, . Fn AR S, gmd @
A S, sEY e FUG @dRm sEEr aer o oo weEeT o4n
Asdfor a0 9@ W o s adwm :n A , aBw o Ak
e § & JREE , I o qw wn W g, Ry F:
HEEGOT  FT W go, FEI Ao ¥ AEA a®| 3T S afew
Fr: AT g, 9 T UL, AT HSHE Ne I gRld gk AS B0 ?
§H I FeN AT g FOdW Ao Ig Sn ;WO go, dgmaly #o,
He  gaEld Fo AT W@ A@IRT
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3 & AL OEl cenfaset Ao TR HG FHO AGITS Fo Fod  UH
gRaR Jo A o dp, HicHgedT F ol | Ty @ vl g
go, sga 9@ ged g 3oyt S, ¥E S aBm o
AET g0, 39 I Ho AT W gAR  gaEfgar FEAT  TAIRTI
I a@Ag = A g an IR sE AT FHe o el s Ao
st 9w, @ AE ™ A, 3EH TH  HE T o
3egiel AT T o hEl AL HiO FH A R TG A e
@ #Ae R AT go IRIUH FdA gIR T Afea o
YR e SAEr AT go? 3@ AW Ao Ig o un F S Wen
HREL go , I S deledg go, 3ol gEew go , 3AH
FAdN  F T , AT W FHE  gEd 80 ? TH R® 46% S
FoYor @o AR g R gEd TE AP FqAT A Hge S T8
g T Tued sde  d¢ IS Bn HfU 3WHET  PE  measurement FEI
g ThaT B¢ U B W 3T measurement FHL: HE  scale @I
B¢ SmE o Ao &% ®E &0, Eg aréf ao aem #n
S oAy s go, @A & @ I8 gRunE go Ff et GO
s Wl SR S odo ART gRT gn cIeEr gersd 7 3R adeT

Ao Seddd BT 3T gEYA HRAT Ut A g Fo 9
Heal F: SIK MM G IREr & gehl I FT & Fo I
o W, AT I IET S W A S S mege, I
S e @ gEeT  @iforee| HAoe  FTRH @A S Fn 99
e W@ W, Sege T BT g B IS FA g g,
it FooMET §EK 38T b A @l dWwm FHoe WA e, &H
T A A o, §H ol @ ogamdt  Ac S ST A
o, 3 Tt Ho AT ST, 39 IWT F @ En
e Ff ¥ FWRG CEo) go 3 3T wlr G go
sAfoT I @ Ig dfedd kinar M v T 1 ) S W g A
AR gAY W IWEW g, AT gASI  df@r g od @ go B
S wmE  gEaRe tae  go, 38H qaeey Fr, afomwr  Fn

N

At AT S Fn o9 e W© 8
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Ig ggd IS a1 go, kT g8 ap "9 g¢ 3l o ol
F o UT 3R gEEy T dEE gued e g AR o W g
FH-T -FH §H 3T CRIT Coel e N , & H> gH 39 SR Fr
et | #:  WHER W Tg Y Han O aE I F@wor @
Tt go, @ Fn gaEd go , 39 gad Hr dg ITHRAT Jqo A
dRAr  FEEE g, J@¥ T S U Hn T go, 3WAT e
AT Al

T Fo WY, WU [P S FEIGEAT  , 3FH MHR R®Whe B
ge Ho UM T WA T b

ERDEEY T @ 9., gRIT )  ge¥aE aferr Sin
3. HAF UH. dEen| AT HeEd FequfEd| o
Tt qTG |

K] A G @B ) : §gd -§gd  Uegacl W,
g Hoe  gdw AT qA: TE el Hie YR S AT SRS
g3 W 8o, 39 IREr P dE ar | ghA Car Fn oon Ig
T oy &S g et CasE Circ B AR g IR 9o
FAWOT  do, YEAT  Ho ABR @ wW AT B WER @
WE T I Fgl AT HO 30 VH Fgad H0 PG AR A6 g0, Tg
EART 3O A g R & 9
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e LIRE] Fo TR #: AR @ go, dr 3@ dER
WA F IRER go 3R FAEe F: PR i ger =WRT
ERUIED @A FE W S Al wE S A @S oA, SR
AR @ | e, AUIW dE afaT) EsuiE) Car Fr i
anguish 4Tl TSR P SHA «Afed  oal  omge  oml

W, g B/ @ EECI o S T - || B I o B 3
F A de  Po AR, A HIT  Ued oA Ho dafe

%

#Ao  gfEAR e =Rl ] T “IM3efH @ IR A el
= @ & UR §Td TF B - 3 FE Ao @ET o @ ®

go IR o # [ SHH A g i 3o Feal @
gmr s JdT Af@ar , *HiH T oEr - wenr Aoe OR
g e @wer AR z@w do < gr WU W, Ho
el JE A W AT, Hoe o TE Akedd FEAT TR Fio
e IRET o dft HF@  WH FH R TRT , W& Ho 63
e S gH @ET 6430 @ Ao WM go , &0 IE H QAT
A TP wA.Hoe. I RS S0 TG FE B ded GH Jo BEHE
JE ToRm |, 39 3T e erfar @ i ST go, wEr

HAo  3aa dfe dlEew A gIaer F i ST go, @ 3R
SRRl HAo et C e ) health maintain & Sw , s on
IWa g safaw  FHo  @Eem HosE W gk e @ifRul

W, Ao wH AR TA  FEA  GAEAT g HO ded EICE

Ac IS @ "o A™ F S ANGUS gA T go, 39 AMCUS

Ao gUR FET  A0E o diva an gE Coe) CCil FS
st Ho , #d A T T TS Co el v B dar
qEAT , AR FeTag dmg @ o, AT wS sl He
#dF gar s dWiver FnogEr Ao 0@ -0® dEn F AH  FHET
o, @ ot F oA aMitdr @ @Al Ac &g @em =R |
& oan Ao sud Wt aeee o s, sue Wit gF A o
#: 9T, gH ohEl Ae FES  AC egrelel i wfRr , @ @R &\
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et @ s AT, gHW el Jqo Rem o gfr , Ak 3EH R
AET g3 3T gH o F SEAT AT HO dMa g@l #@n
Ca 1 1

W, gd T qmewm  TRT  FO TS e W W 0 AW
it Ao SR 3% O T/, 3% A% dAge o uEr
ar o gmawr T gp g @k g dnp o e, 3e
aft 9  Fn ook a& ¥ 8-8, 10-10 R @¢ §E  FE  FRA
A A AEE Hoe o @ dET ¥ #Rd et $H W YA car
TRE @R aw, yue aw , o qReme B0
Hra $2 3@ ot I @ @t an ABwa &b ad -
I A= go , A TEl Ho € @ H/EG AG b

He TEAT g FO 3AS W Ho oiC ST sdH g
afge  , odtg Fo At R @uwW @0 gEEedr ger wRT 3%
3 gERey Ho ot WAR  F@eA gl =IRul

wA.de. @ @we &0 oS By @EERd s g, Ao @S
wAds  @o Wt @I g g sEh  ARIA W UAHo. @R
HES  UF g Sl S W g HT 3ol TR &
g, & o ar o
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e s’ #Ae gAR wer aRu dewE S 9 @gma do omEm
I go, SO ARIH o INT AR o A€ T W T &
BT S W goel W W Be , dEd 3@ Ho a@g delem |, gA
el A g W ARgEr af@aR &er gem

PROF. M.S. SWAMINATHAN (Nominated): Sir, 1 support the Resolution
moved by Shri N.K. Singh, for the simple reason that I think it would
help the Government to look at the problem of food security in its
totality and not in a very fragmented way. Mr. Singh’s Resolution asks

for a holistic approach to food security.

My second point is, there are three major components of food
security. One is, the availability of food, which is a function of
production. You know very well the plight of farmers in Andhra
Pradesh’s West Godavari and East Godavari districts. Some of them have
declared a “crop holiday”’, largely because farming is becoming
uneconomical . This is why, availability of food can be ensured only if
Government implements the National Policy for Farmers, placed in this
House in November, 2007, which calls for an income orientation to

farming. That is very important.

The second aspect of food security is access to food, the economic
access to food, which is what the Government legislation tries to
address. The access also should be on the whole life cycle basis,
starting with pregnant women, the Ffirst thousand days of a child life,

and so on.

The third aspect of food security is absorption of food in the
body, clean drinking water, sanitation, primary healthcare and
nutritional literacy. That 1is what Mr. N.K. Singh’s Resolution
addresses. Unless the availability of food, access to food and
absorption of food 1in the body, all of them, are addressed

concurrently, we will not have food security.

The last point | want to make is, It is obvious that all these
cannot be done as legal entitlements. One aspect of legal entitlement
which can be implemented 1is economic access to food — so many

kilograms of food, and so on. All the other aspects, which are equally
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important for food security, should be brought as enabling provisions
with very close monitoring. For each one we have schemes, but we
should have monitoring and delivery as one; they should all deliver as
one. If this is not done, the purpose of food security will not be
served and we will still enjoy the unenviable reputation of being the

home for the largest number of hungry people.

SYHHTEAET @ . 9. gRaw ) - @ TA HEd
IqEd S, HUS IH dF AW o

o ar S o FEg @R ) : AT 3YFHTETET

'~

Mg , TRe Tgd  Ho A e L, @ ua.de. @@ o an

s e qw Fo AHINE! Ho AG TH dgd  Ageaqul FT
AT #
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e, Ho o @ASAT ge @ HSIAW  &o WS Ig Ud S gd
AgeaquT Faer g S B gAT I U WS 39y go
Y Jo IWFE T WA W Fe AW R s R &

AT, e W P S W g A@En Ho Sk 3
g aw g, Sk WP TE B FMR W g A g, 3o
aredfaeshar Qo AT Y #o  wEwar g 0 dfaw wws o
39 W@ W e W Ho A PR -§W wd B HS70
do 80 gEfaRrd ey @ go, @ @y geen IR
iR Tl

HQled , F$ Rg H0 T6H 4 o W o IR 3W 969 do ded Ig O o
AFES 3N A MW g w0 gH Jf@ ST afRer qromeh Po ATETH
Qo IET Fr: AT T gRAfad #Wd g, I8 A% oder
g TEea g IRFAe Ig FAE HUR W FE dHAT g Hio PDS
A AF A g, S@H  FROT A S JeROT ROTeN Fo
E2j v Jo 3T A F AT F S ggaedm FET Awd
go , @G d& g W W ¢ 3T A e A W@ g FOEA
AT A @ IAR G TR 3T T g Hgeaqor
=T go INTER & o s@Ed @ AR g Hoe  d@ASAGT go

mEeT L, JeEte FEoA 3@ W O Fody Ao §3  dEe W
3T 3TeTsy o, ofa g F g g W g S F:o
3cqTeT g W HAe I oARar g P A 3cued A
Ho de WA H¥AAT AW g =T, 3de  aAdl g,
AT wR i IS Fn Scued gr W go AR e @k
3UASEAT g U gERER CEN) He  ger  gem T gAR
¥ Ho  HBRUT  @h gEaEdm dH T P FRUT §3 Y@=
W I WS W g sES A€ #n A ER IR o TRTI &
S A 39y T U W g%, 3FHT geRer e RES
T, sEdhr ot gmaer g iUl TH RE di ael @ W ©
g ik cEd |RE AT TS W g TN qF el P e i
THR  H TH mind set ST  ARUI IS o 64-65 HIH o
o A §9 dmie Ho @Rl e $e @R W W TE g, T8
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daffhd  TE S &9 d WM ? "o Ao TR &t yRfFTE " F
JeUy  gEm IRZAT  SAdT Fh hG NF HGET  ? (FAITIL HE )|

Agley , Ho  NUAT S AT N W& 2-3 #f@ec #He  an
S H/S  HE WGl S Fehal go, Wk WO HE W go , dn #Ho
ol S wATCG & gl #:  #ALAAT ge  Hos@ ey H: 10
Jo 15 WET tE W go |, JEer @Ry gIeT L ARE
B A #@wm T o I e AEm T wEFg g, (@Fg &
), df@ T W ann FL AR do wWEF e A @
IR q@lea Fc 95 Ho 3T o § , VY g@Eaedm FLAT
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aff Ul e A% WER oW 33U¥ W IRNFEE A% WER S
yofREE  wmr TEdr g, 3P AW, dife EAEN F WET
T P AME A @e IRy I FEE Bo 64 A Ho dF
# g Fo WHGRT ¥ F R EC| ag  Uusar Fo g Ho
I S| gATd WA go IR WS @A AR g FTT
g HO AT FHY  dEe Bo AR gAI A Y dTG |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Rajiv Pratap Rudy is

not present. Now, Prof. Anil Kumar Sahani.

. Ffad  FER gt @EBR ):  SuHsegeT #gleT
gAR od B¢ ¥ Ao, T gEn AT AT SH R -wE
Thed w =T Ao #wEr dF do AT WIAC JF  TEIGEAT , I
o At WOHc WA WX q@Ed AT g

Hglgd , IEr F HE TR ¥o W@ Vo §URT AW, 3
affr w3l sga Wl S Jgr W IR g | IR 3§ afmy
W W HAe Tl gt go, T@T TH H0 J@ TNE o goed W
FE argt Fr MHS IS W g, 1971 Ho o SR Elli
S oSl O e I geny , R WS ¥ Hoe  dd | go dio
T I S@ AN AR, IR Ao Fad owl W R do
Hida BT A -FT T o, I§ AER = Fr: Iy
g Sy I FAoR &H Wwal IR WAR W i o & g o
FAT W T & el eER A [ Ciic] qTHTG S B
S ® Ao FfO ghA L FONRY  IRT & S WEhed
g w o, 3@ et Ao dEans IR AT H qEaedT TE
g HfO MEmEAr Ao et WSAT W OINAT WA W 3 3R 31T
F gE Far B S W go? A9 IR #Fo  wHRd
FuaEAT Har B g1 W go ? edn .9 va/Tdh Ltda &o
Follel Ao F8T el g W g w Ao offE@ R Po
gy Ho WA dp T go, I8 dodo Shaek  AdT g0 ? dE W AR
@ 5000 @ #:  dp 10-15 3FHEAR @ @ & 3Rag 400-500
AT W A ST g+ Sk 400-500 WwT S o@ o, 38
F v.dn  veL/d 9 LTe @ @@l Ao g FO AT T g s
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aE 400 &1 THh % 34600 @l Th | JAfF A § ¢ 38 9w 78
gr |, 3@ #n A AE g gar g HEle" , Ho o 3H Hed o
HIEIH Qo JI & YA 3H AR SHT F@T =@EAT g & Sk
qa g guaEdr go 3@ #Ae 10-15 e CLrANNCE TS v S (e
g S go dRSEr &0 85 WAT iz & g dEd WwW 9@
58 8 HREar Fo g Ao HYAe e & go, @ &o g Ao
gER N P gfiEdad S F FH GET B, 3@ T L I
Jqo TG W o FHo A% 9ER @n g,  ofehel g FR
#@Ear go FfY gH ST 400-500 oEi Fo g dF e} #gEar T
FHd g0 @b §H 4500-4600 oA GBI | v B e S 1} SE|
AT , 3™ R Ao e aa g | W P W S 3 A
AT go, 39 #p i vdn _ve/dn dn va. @ gl CEiC o R
Ao aAE ®RAT ST WU d9 S GARaT e IR EE @
o IS W Fh ggE gh giwefl) Kiicrer R o Fr o
g W go 3IRFE sEfT gk W B O RE g ged R T
30 & SR [ QT ST S go afh Ne , IWE R 39
T F SR Qo Har et
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AE S o2 s@RT  Fag e fo el a@mt owmw &
SE Wt qE go, BT gEed aogEYr A &/
gl W 3% Wk gl FT RA Rl A ST STEr
80?2 NUWEH &gd g HOINET N W g IJgad Iw , WA
AR @ . W e wh g @ do saw  der wRoaw e
g W go O HS A W W go O9 B FAMR 9A w
& dn . $o A Jo TR A T o HO @ W FTdS @
m

ERLELSE HEled , 39 gER Fo gRfy W IET Ao
gr o s d 9 v gl Ac @ #n oam fo, 35 @R O
d% F TR 3H o gEE I AT w” @d S S|
3¢ AT R RIsdT IETATAT HAs o sarer #n
graer | T, agl w CIT- R S
9 ta. @ an &0 A W el IO G L1 3317
S g 39 W ARReEr I FERIRAT B

meew , @l o« ufEm Ho ST  Ho g G AW 3T
I Wy far Ca il v AT B WA T gEI 9 dé AT
uTET 3@ ARy 15 B 1 SR o SR 1 M , e
ST ST W g, WHAR Fn e it -¢§d W geam
SH R Qo W Tew  aen A& ¥ T @0 wW 3ceet
gt go, W W dFFaar g AR FABEE 3cded [ R
gy Ao Al T @A o A TE Sn S FAR
tAHe. @@ o ew g, F sgE A Fd gE 3R
AT go  HO FH W UH deqgd CIE R 1 S 2 el o O
FET S, db SE Y o NG @R @ de Ho A%, 3H AU Ho
WE  Fn g o= &o dfe AR3FR qu Ac  wem , uféw
TaTeey I gRwr 39Oy FWe &o dfe eer @fed g
SgEle |, S¥aRdl

SUTHTETET @ . 9. FEa ): @ AT HEA|

9

U IR -gm A™Pe go , SJgIer el
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i AT Hf@T GEA ):  3UEsTeTS Y #QeT , oS
RIS FHER TA.Fc. @ o J§ S | el FHe oW
go , e 3@E gEAA AT B EoEE gAR A Ue O [
g0 HfT gA dwr 3R gA el Fp WHER Tqrg 3R Asiva g @fAg
gt g S dsfita el F: BFEdS g, do I W
CI3 ? Ay AR A qafFaar , 39  9RaErt Fo
fm P oS T EE o, IR UEd Ho A% WHR & HH O
giferay FA  TRT A, S WSdE AG & U B & W Ao
& qTd o, TR Ao gdAdeT FL gedl T 3T ol
HAoe  ugam IR Fp o s=ar , S@ W@ Sd w® Ao, FET W
doHT UM, YA PR g IS gz Ao @Em o@mem 3R
W FL o s —ged #Hoe  @wen , e gRar ool )
aEe do g dwer AR AR 9Rar Fo der AR G
e & glegeamir e @ T sl [ A P
&h, UH SaET F: HAW S AT @ifgT , 9§ HGI64 HIE Hn ST
Ho g i 3l de A AT g el o 80 we T ST
SAAT  §gd I ARATASAT Az S W OB 3 Y &R FEE
M ge, 3@ oW @ AT Far  go, W oW Fn HT -
FETET ®AT  Fo, FH AW FL ghaAlAeh A H®A o, SHA
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a® s I8 Wi e #e  wm & WHR & A HM o go
BE  gEERe s oE #n, sEY TSI @b Th R BlEC
anoar W W Bo ey WA Fe FHA A T Sofep!
AT g Ho AT g, HA TR F: AC 3AR Sk
TS L WWR go, S GEEY afkaer I WHER go, v
Td AR P WHER g, IS FHA P AR o, Ig A 3
BIC2IEE] s S @y oEr geml A ST I NG SdAdT  Tg o
@AY HO WEr T A R I FTW go, ded IR T

&7 WAk W g HSAAG — dp o @R o e

SEIE T Ho A€ S WHR Fh JERYRT o 3Ed Scarg

e @ifRul s Foe g 1 HAe tA.ee. @@ o Sk I8 (SR«

e go , I@E AT aRdT &b

Y TH.OH. JHgqartedr GREs ) @ 3ygeTemel ARl
gAR afgare gt TAPo. @@ S A TE G®ew e o g
W@ g, S 3H R go - “Ug WHT WEH e o qIEdEr
AT Fo IR qareed AR wfar o AT FgEAaH
RETLU AT F S TH , dUT  REdnad ad et
aftge @ ey AR EEfee e aftgs @0 W A @ -
TR HT I GET o g

kiG] s aEaRd s @ an s @ s g o,
3 MW @ : gAR S TH AU dlde "o 3HA gRer Wi we
9F 3§ W d@R #eh , d9 g #e o oomEm SmEl @
g &n d@®eq 3ogiet @ g

=H TEeq do @ ,sEQ@  gEEwm @0 9@ AW w0
3AH [ ggell  UeT go - gAY SFAEEIT . §au geT go -
EARY qH  &fder  FHT @l o Jfe 3Udsy go 3 e ey
o - &9 >g WEF  guEm Fad @ GEd go , FEE 3ES
IS W oAET dEa g - g Ot Clco S S
Siclil Fr: gn car TEA go @ ST F: cAT AR
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3UFATETET St , e Fr: 3feher 41 ®gar & - Right to
Work, Right to Education, Right to Public Assistance in certain cases.
Article 47 &gdr go - Duty of the State to raise the level of

nutrition and the standard of living and improved public health.

Gy |, 39 §A IgT Aol Fo aR A @wg g, dr ®
ay A TH 3meferr der #wa g, ey mefomm Co
Jfaelt FaEe g0, & a¥ 3l ST FAR gt Cr)
e g0, oOFka BANY ERAT e Fedl , BART WAl Fn S
G edrl  SeaEar dod o WY -OY  HHEAW Fedr  go
SUSTIRY gedr  go 3R SUSIT F: AT T Bo A% §H
FoF R T gEa go 3R FasRaEr P T Fo AT
AT FT: ATIGoT FEAT TS go AR F  -F IeE S
Fr: 3ifargoT AT IS B AW FEd  EH 3UAS  FHA o oF
go , 3 gFd & wg aEARS P d v @A Y Ey
G 3 O dfe doT o, 3dar  3Ee ger WY, Jfe g
g0, 3a  FA gEm WlRT  , ¥F AEe
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dIRaARER g7 3 S , dr: ga o FT g -W-gfd gy
Rileiy FA GRS W g AR §EErd gear on W &
MU ST kel FL gAIEAT G AR

Al , Tldedd A SR [ Fo ot FHT P
SR B S - 4 o dp wE ¥ @St HR™AT S Wehal go , ok
FRET ar R e W o @ FT an §Rd §o |, g
R S W e B S Al gl FfEd i
Industrial Estates & an B o 3FAYHC o dfe
S F 3R g, 9% SR oHE  Fn e g TRT
S W WA A g Wahdl g 3T §oR o @R JifRgeT g,
Chl FREA g4, dgl Eiarscon g4 IR 3AW
3IE §ew Jur IUSF FTHT F A Gl 39 ¥ S land use change
#T  H concept go &f agricultural land &I industrial land ST
gy, 3@ W AR oFlT IR BT HaT  go  SRESSgAA
afees| gH HAH  diEaT , HiFdr A ? §H ¥ United Nations
HA: @ e, dr @ 020W TH AR e g go ., Sf@ W R
g - Food for All, Health for All, Education for All, Jobs for All,
Sanitation for All and Shelter for All. &§Aa 5 @R i °ry
gxaad T O go , g gxaad & gHd 3ES
ratification & Jf® Jgr FAA el ST UN do  J9 o Sd
gsdt g, db A fEwd 41 3R 47 R @ g P R
PIEA3I o) Ao go Eae g g TRy #Ao @y an
go , ke gmaedm q& B¢ BH gEaEdm Cre S e
g des J&  FEdar o FO JAWH  FAG THSER  Jo HAGH , @
TS Y@ #@o A g N USSR @ @Ad w9 45-47 [O
el AR @@ FEd g &0 JAf@dT FAS 20 [E O [o AW
gr, 98 W W ¥ @™ ¢ B IR §AF United Nations &I
gfemar W SE , dn 3egie FG  parameters §dU §o  HT R
Jo e 3qcleY go , ap 98 e o S H: T
[t FT: 3GEOT oam g AT AR Har 3RS AR Fo W
Ao cele o2 @@ g Jf@a @ Ho 9 W AE ge AR
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i) $o =X SRR A AT o FFIT g4 o, ao
oA @ Y@ @ AW 0 @ @ e Ofewd e
g0 ? BHA 3o dfiged ag w@r go, A 3EA afba w@
& gAR FHAS  UH dos EE F I T &> about Indian
Poverty, T& World Hunger Report £ about Indian Poverty, U& 3-IG§H
Qapaedr T go, UH AR, GFEAT I go,
dgerat FAE  IWE go 3R uw e FHARE  IWE

g T§ qenfeer FAYT @k W g & afh 27.5 T
wWw g dgert FAS  FEAr  go 37.5 WEHC  , HEFRAT
FAE  FEdl g0 50 T , 39 Qaaqedr s #ga g 72
w@e , dos EED FEA  go 85 UWHC AR acs IR
e FEA  go 89 WHC eer S Y@ d@e d@R g g
FE W o AR IRFE WA 2 wE SN ? HelGd , HBN-
@ g P TH quotation AP  TE A g ABY-q® @ Fe
dA Ao Ioeg A Ho WY -HY Uh I HE HiO AGCl B Bl
AT S Hafaw & g er TEe AR AT o @@ g, an
IEH ®Y A @@, @l L AGAl  Uhsel @@ A §AR
ad FrelleT  asguid FoTH TES  Fo S TH AT 3o o -
provision of urban facilities in rural areas - sd& & g&& gH
Rl @ & , @ tREe Ao F9 3Ed wRafadS
& AR g st 6 orw wE ge , g S9 Ao DRRES
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FART Wl A AT oA Ho  FG gEm , AR W@ #Ho
FH WA AW AAQ HYAT R DIEI oAel oMEd| IS
oE Wg g M, 9g @mar o s @ FAe  Hwh Iua e dmex o
A 3N WAGST AT geh |, Sfaen &0 #Aoe AfAd s Ao,
goe |, AR, gRamom I FAGRISE Ho gar He  HwA
FH  HAT o ar sEe  gART gwEE g W B¢ AT
#e  Fedag ] W& R §H A G el =S
go , dr TR ager S SSEER R gfsers
sfieesgerT afeeA Hes go, AR EX I COC) e
o afeen  FHoe Bo, 3@A d@T @ KA g Ho
AT g o9 §H Wl  Ho WA ge , 9 EA A W Hes
BTl g0 oS #oogr Sm g ke e ogn S
gd cRrg oo @ cdam 3R gEs o @@ dam & Ho
Fgal g , Us BieA @ ATl UH GieH  9gd Sl S o
AR a® @ arfer e F, TWEHR  AEET gl
Re , @k A go, “d@ s 3sar | I TH BieA go, S
eIl o & 3y qRA Ao WE I oW WEA do A0
Yoar  gRr  Ssmar go, 3@ FF R TAo F@enr Ay gt go,
dar g AT, FY gEel  Sd AT, SEell  Hcol &3
IgA AT AN aféfrde o & medr  Fn oush wer
aféfrae go FfY @l s S W g, dv W &
9w e g o, aE s go, SO F Gicfhade
g ST 9 A W Smenr dp ¥, 3We WAA amEel
T 3EE  FEl AT KO AT AT go ? HAGT , 3EA GRS A
g Ffo FE q@ , 39 B Ao §9 dR@1 ga  fo SO TG e
g A, Tg e Y% s s un, I@ SEH depth ¥
M o, d@  gER @ S g un, W9 gs g IR 3w
STESIE e 9 T A g 39 3FH Uh UHIASAR. o 0
K:icgierar:y FS HIY dEr 9w ol gz - @ 39 wfed Fo
gfarar IR He  FEar o FO T WES Fh Iwd go 3R
O] . TWI g0 FO gAR E $o Ao o o

SEREE
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aé#ﬁ T4 Ho ST ﬁﬂ' %ﬁ qr: Tsar Heo gﬁzpmg
g W go , 3A Ha W gr W8 I§ FEd  ge  Ho
3H &9 Fr: gHIA AT ge , YegdiG

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much

Ahluwaliaji. Shri V_.P. Singh Badnore, you take just two minutes.

SHRI V_.P. SINGH BADNORE (Rajasthan): Sir, | stand to support the
Resolution moved by Shri N.K. Singh. Before 1 start speaking on this,
I must say that there is a lot of thought behind this. If it was just
a food security issue, it does not mean very much. Along with that, an
individual, a family needs social security. And what 1is social
security? It is access to health; it is access to education; and on a
bigger plank, it is access to electricity and clean drinking water as
well. But we are restricted first by saying, “If we can provide the

minimum, that is education and health, we will go a long mile.”

Sir, it was only after 50 years of independence that this very
Parliament could get the RTE passed and then in 2009 and in 2010 we

had the right to free and compulsory education. But, if 1
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take up yesterday’s paper, it says “Ugs ¥w Ugd  SiEde " Then,
what does it say? “aR  ga&dl W a7, oah @l Ao g |
g 3% @k s=d ” and on and on. This is the condition of the RTE.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please don’t display

it. It is not allowed.

SHRI V_P. SINGH BADNORE: If you want, 1 can put it on the Table of

the House.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, it is not permitted.

SHRI1 V_P. SINGH BADNORE: So, Sir, what 1 was trying to say is, we
have the RTE in place. Then, we have free and compulsory education but
it is still very far from the dream of inclusive education. And, if
you do not have inclusive education, 1 don’t think we are giving a
right to a person to go ahead. Just getting food is not enough. |
would take up my constituency because 1 was a Member of the
Legislative Assembly for four times before 1 got into the Parliament.
(Time-bell rings) In the 16 lakh constituents that I have in my MLA
constituency, there are only three hospitals. We need more hospitals
and more schools. Every village must have a school which is not there.

Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, Mr. Ganga
Charan. 1 called your name which is not in the list. Just take two-

three minutes. 3M9dE  ARe T© J™wEr Ad NfT|

A T WU G @y ) - W, F wEEY  Twa gAR

AEAT HeE W TA.de. | S &n gk 3er HET
arEdm go EIGG) e THT  Ho e TfeaieEr
Eiregeet 97 HRAT , S99 o Ho  d@ Ao ANl T 3Ie

S 2o W OB 3OS X% wad @o #gH #c geR! fch

T IS WS W go S sR Hoeo gEd ARw A, &
#Ac R Sn W gt wd e AR W Un &Y IFAE Ho
gt & A IR TEe  #n aRTT defr gg do . W W
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g e , WG dc AW M S gA eddate  gEdAAT AL
HATY S W & U FL O Ho TE 64 WHE  FR A 9gd
gar g 3@ dmeg o g@Eses AR Bo WGER U Do
79 e I Fr: ST -Im™e I F Y@m o S g 3
3% O 9X FUST g go, W o A€ =W AGT g, ST Eas
Ja drp oy AT, 398 uw FWS dsae go, $© #Ao o S@r
e o, Y& WMa o € MET 6T g AN P 34 64
rat #Hs ARG @n A Ho §8 MW - TH INET Fr RT3k
Teh 3HRT T ART|  @¥g Ao S TEl gt g0, 8 3ERT Hi
HRd @k SET gl go S0 ddww FEAT " W ogo AL
HAAT  F¢ W gp QW @D WA F: S TERT T ST o,
gg AR o AR FL diET ST go, et $o AR o
STEN | Ig e go &fo 3Rt Fo HRd  Hoe ¥ Ao 9gd oXE
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Fogr gEar Ho UFAdeT AT #de  ARg @b ARG g, dfFa
galr NG g7 ARG P 9 d&ER o g, of@H el Fo
W #Ae e dE Foadr g4 U §H 3IWIRT Ho:  ded
g0 @D Al S0 9 gl Ho G W Ok 9 &o "Ad 3
3MTcAgeT F ool AL e @AY W T A efAr Ao wEb TEMH I
A S o dN BT 9 ¥ §H ST used to gk AW go &Y I
R Ml W e FE WA a8 usan b oewr iRt @
HRd F oigad FW{ e, Y NI go &0 IS 39T
afaa 358 HisFRR AT A$ FART HIBT 3PS o, 3Ad
CRERI fSIT Fogo | @ FH G FL go HO 396 A oo
o STl g S @ 3 gAR IW A #Wa 9o,
MOT ER %o, 3E e o ¥ oM ® B o
W F ST WA go ap 39 W S SERr S g @ @n
IF war go, ap Mfear ATE S g e qor He
Carsicil Fo  HiE@eT  HET , dp WfeEr s dw #Ho S
qEAT g HIO §H FaAT HRd  @o aPRe g gH @ Eo
anr w0 A AEe F: gh AG ¥ EH SUSHIR go
ar owar g YR AR ®: g SAGT  gF 3N gEFd
Ao 3R IATAL gEAd Aor  wE FaT  go? 39 THI H AE oLy
afsai s omr e, afer wEE smh ok, sl
dmr o ogp W oBr Sn AN F OWRA o, Sp GG del FT,
IR o) F R Bo, 3 AN qAo Hedl , GFfed kliny
AT @o @i Uel W Feom W AT go, PF oWE WL oA
g o, S@T W SAR  heoll o Bl

W, JTIR  FEIET  FL W , R 3AET S & oW
Y w3 ot F Feoll o o WRAR  ASQR Ao, 3egie
64 TH H: HPE A el Fr: B¢ et IAR S 3T9e
go , o 3ae T FUSR 8 W gEgHe , #e @
TA. @ . @ b @b UegdR aar TqEAN g HIO 3O W
CIR I Fn afd  usear ¢ W, uer #n el Ho ®id CAE]
USHhaT BP  ITOEH e B 3 RS & gk Ho , 3% g<dl Fo
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IR Hoe WEW  wRT  , JA@e A §@er wige  , Ju.En. @ige , d
e WRT, 3% |t ar g e AW RT3 oel
ThA  Ho A€ FUST  ART  , O Gha  Bo AT ST TRT R &
378 Jg A &dr , dr S 20 T=Ar Ao AFHedTE oar

g0, 3egie 3T grat o dEm 3o on go , ¥g afar F
amT gt

IqHTETET @ @ Fo. gRIT ) : I ITHEATT  HRUI

g FCAL WOT : Fal 396 98 PP JMET, 39 GEAET Ao ofdT
IS, dr S 3ERT F OHRA  go, 3R A SR W & S|
L (@ATE: B )., ®E 3O WF  J@E §F T, b Tg EART
q&r B

3YFHTETET @ .9 S, gRIT ) @ I HUSS  SMEUl AW
=ROT S, gk I

T AT WU : §H TE 39 TWNE HRA @ afar =, I
AT HAY: AW, HUST IR ARE I qHIEAT Exy
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STTHTETET @ .9 S, gRAIT ) - 3T HUEATT HRT| 1

have given you three minutes, but you have taken six minutes.

ki IWT WOT : AW NG AR F aAged FEA HARY
ArETadr S W g 3TST 3ek g Fo  IE ST,
£ et do AT N IS §daT W &¢ &Y

SYHHTEAET @ .9 S, g I @ 3O Swel gn I

o IAT WIOT : TSIEA A o7 IR 3T IS W Fr: g
CrIE £ < S < AT - - Sl 0 R
CIRER

SUTHTETET @ 9. gREa ) : 3wds Sww w©@e
AT WOT S B AT NUSS SBUl AU I3=ST S

@ T Wor: AP , A @ vA.Se. @ S de s e
IS T g Ueddg

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much Ganga

Charanji. Now, Prof. Thomas.

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Mr. Vice-Chairman, Sir, the
hon. Member, Shri N.K. Singh, is an experienced administration has

brought forward this Resolution on 4th March, 2011.
[THE VICE-CHAIRMAN (DR E.M. SUDARSANA NATCHIAPPAN) in the Chair]

Sir, in this Session, the first Starred Question, in this House,
was by Shri N.K. Singh, more or less, on the same subject. This
Resolution is aimed to redefine the proposed Food Security Bill by

incorporating the minimum entitlements for health and education.

Sir, the proposed Food Security Bill which, at present, is
distributed to the State Governments and various Ministries for their
opinion, actually, had its origination when hon. President of India,
in her Address to the Joint Session of Parliament, on 4th June, 2009,
inter alia announced enactment of Food Security Act to provide a
statutory basis for assured food security for all, and also entitled,
by law, every BPL family to 25 kilograms of rice/wheat, per month, @

Rs.3/- per Kkilogram. Sir, this is from the announcement of the
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Rashtrapatiji. We started the formulation of the proposed Food
Security Bill.

Sir, the Ministry of Food and Civil Supplies started discussions
with State Governments, various stakeholders and NGOs. And we also had
a discussion with the National Advisory Council. Sir, National
Advisory Council, after having a large number of discussions, has

formulated a draft Bill, and now, that draft Bill is in public domain.
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Sir, the hon. Prime Minister constituted an Expert Committee under
the Chairmanship of Dr. C. Rangarajan, who is Economic Advisor to the
Government, and this Economic Advisory Council has also formulated a
scheme, which 1is also in public domain. So, we had a number of
discussions with eminent economists, reformists and different groups
on the basis of the proposals of the NAC as well as of the Ministry.
We discussed with Planning Commission. Sir, on the basis of these
discussions, we have now formulated a draft Bill. This draft Bill has
gone to the EGoM. There was a discussion. And on the basis of the
approval of the EGoM, it went to the Law Ministry, and Law Ministry
has vetted it. So, after getting vetted the proposal Bill, now, we
have sent it to the State Governments and different Ministries for

their advice and consultations.

Sir, hon. Finance Minister has assured this House that this Bill
will be presented to
this House before the end of this year. Sir, this is where we are. So,
I won’t go, in detail, into various aspects of the Bill as it is under

discussion. But one or two points | wish to share with the House.

At present, we have got a TPDS. Under the TPDS there is no legal
entitlement. We give 35 kilograms of rice or wheat at a particular
price to the BPL families. That price also varies. In the case of APL
families, we distribute the foodgrains according to the availability
of foodgrains and the APL off-take by different States. This is the
situation now. From that stage in the present Bill it has become a
legal entitlement. This is one of the major provisions in the Bill. It

is given at a highly subsidised rate.

We have also included nutritious support to pregnant women and
lactating women. Now there are different schemes in the country to
provide food to lactating women and mothers. But this becomes a legal
entitlement. Similarly, we have included a proposal to provide every
child up to the age of 14 nutritious food. There are already existing

schemes. But this becomes a legal entitlement.

Sir, the Government has taken several initiatives to improve the

educational and health status of the people. The Right of Children to
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Free and Compulsory Education Act, 2009 is a landmark legislation to
provide free and compulsory education to all children from the age of
six to fourteen. This is one of the movements that is taking place in
the country. The right to work, NREGA, is getting implemented. The
National Health Policy which was formulated in 2002 aims to achieve an
acceptable standard of good health among the general population of the
country. Different schemes are being implemented. We may be happy with
the schemes, they may not be happy with the schemes. We may have to
improve the schemes. But there are different schemes like right to

work, right to education, etc., which are already being implemented.
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In the case of National Food Security Bill it was proposed on the
basis of Rashtrapati’s announcement. As per this Bill, a certain
quantity of foodgrains at a particular price will be distributed to
the people and that becomes a legal entitlement. This is where we
stand now. Anyhow, this Bill will become a property of the House. So,
this Bill will be debated threadbare both in the Lok Sabha and in the
Rajya Sabha. 1t will be thoroughly gone through again by the public.
We want to put it in the public domain. There will be a thorough

discussion in the House.

Now, through this Resolution, hon. Member, Shri N.K. Singh, has
thrown a lot of light on this. We want all the suggestions that he has
made to become a reality. We are not against that. Eighteen Members
have participated in the discussion. All of them have given valuable
suggestions. These suggestions can be useful when the proposed
National Food Security Bill comes before this House and then this
House has to decide it. So, my point is that the proposed National
Food Security Bill is now under discussion with the State Governments.
It has to come to this House. So, it is only at that point of time we
can take a view. But, basically, the Food Security Bill which we have
drafted is on the basis of Rashtrapatiji’s announcement in the Joint
Session of the Parliament. This is where we stand now. So, all the
suggestions made by hon. Members are very valuable and enlightening.
But, as we are all aware of the practicalities involved — and we have
here hon. Members like Shri N. K. Singh, who have had a lot of
experience — we know that there is a mechanism to implement it. It
takes its own time, its own course. So, my request to the hon. Member,
Shri N.K. Singh, is this. We have assimilated your proposals and we
have understood the proposals of the hon. Members. But, when the Bill
comes to this House, you can air your views. We can then have a
detailed discussion in the House, because all of us have to think
together and pass the Bill. This would be a historic Bill that we
would be bringing up in this House. So, my request is that the hon.

Member, Shri N.K. Singh, may withdraw his Resolution.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now, the mover
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of the Resolution, Shri N.K. Singh.

SHRI N.K. SINGH (Bihar): Sir, at the very outset, | am very
grateful to all the colleagues, 18 of them, as the hon. Minister has
pointed out, who have participated in a Resolution of this kind and, 1
am, indeed, very grateful to them, considering the empathy they have
for the need for social security and for the broader issues of

poverty.

You will recall, Sir, I had the privilege of you, yourself, Mr.
Vice-Chairman, speaking on this Resolution on the earlier occasion
when it was first moved, and 1 had no hesitation in saying that I was
also privileged to receive the support of all hon. Members, cutting

across party lines,
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considering the importance of this legislation. So, first and
foremost, 1| am grateful and privileged to have received such
wideranging support which was not confined to narrow partisan

political affiliations.

Secondly, Sir, 1 am, indeed, very grateful to the Minister, Prof.
Thomas, for his response today which does cover some of the important
areas which this Resolution, if it was converted into a Bill, would

have sought to address.

He has mentioned two very important steps which have been taken,
particularly of converting these entitlements or access to food into
what is legally enforceable. He has also mentioned the process through
which this dialogue on drafting the present Food Security Bill has
undergone, from the National Security Council to the Rangarajan
Report, consideration of the Planning Commission, the Group of
Ministers and, of course, now the consultations with State

Governments.

Before |1 seriously consider the hon. Minister’s suggestion for
withdrawing this Resolution, which has received such wide-ranging
support, 1, indeed, need his clarification on three important

ingredients.

First, I think, my colleague, Mr. Ahluwalia, today pointed out the
fact that many of these things which are contained in this Resolution
are, indeed, embedded in our Constitution and embedded in India’s
commitment to various Resolutions of the United Nations. The Minister
is aware of the Constitutional provision of article 41, article 42 and
article 47, embedded in the United Nations” new definition on the

overall poverty index.

Sir, when two days from now, the Prime Minister unfurls the flag
once again at the ramparts of the Red Fort, would we be in an honest
position to say that India is still not in a position to fulfill its
obligations made in the Constitution of India so many years ago? But,
indeed, they would still be faltering in the compliance to our

commitment made in the U.N. This is my Ffirst overarching worry, Sir.
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My second overarching worry, Sir, emanates from something which
Prof. Swaminathan, my colleague, rightly pointed out that in the World
Health Organisation Index, on the overarching framework of what should
constitute the three pillars of insecurity; on quantity, Mr. Minister
has pointed out; on access, Mr. Minister has pointed out; and, of
course, on the knowledge of basic nutrition and care, Mr. Minister has
also referred. My problem is not so much whether we are in compliance
with the overarching framework of the WHO food security. My worry,
Sir, is, which is the second big worry, who would be entitled to this
access. What is our definition of the poor? As has been pointed out,

this definition has varied enormously and that, of course, determines
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the entitlement and access. Would we come to some degree of a national
agreement on what the definition of the poor would comprise of? That

is my second worry.

My third important concern, which 1 wish to bring to the hon.
Minister’s notice, is, | can see that he has mentioned about the
child, 14 years”’ nutritious food, he has mentioned about education,
right to education is an important initiative, he has mentioned about

employment in terms of what NREGA seeks to offer.

But, there are two other important ingredients mentioned in this
Resolution on which 1 urge the Minister to consider. One is the right
to shelter. The other, which is equally critical, is the right to safe
drinking water. He knows very well that more people in this country
die from polluted water which may be an equal number to the number of
people who die from hunger. Therefore, Sir, would he wish to address
the issue on right to clean drinking water and right to shelter, which

so far remain under-addressed?

Sir, my final overarching submission to the Minister is, it is only
a matter of the transaction of Government Business that this
Resolution has been placed for the consideration of the hon. Minister
of Food and Civil Supplies. Indeed, we are privileged to have the hon.
Minister for Law also present in this House. | crave his indulgence
that this Resolution is addressed to the Government as a whole, which
goes far beyond the confines of what the hon. Minister for Food and
Civil Supplies deals with, because it deals in an overarching
framework. It deals, therefore, with the basic strategy for not only
the Eleventh Five Year Plan, but the broad contours of the Twelfth
Five Year Plan, which is still under consideration of the Planning

Commission and the National Development Council.

Truly speaking, Sir, this is a Resolution which has deserved the
attention, merited the notice, and sought the indulgence of the hon.

Prime Minister not only as the head of the Government but also in his
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capacity as the Chairman of the Planning Commission because this deals
with 1issues which, unfortunately, Mr. Thomas, go far beyond your
confines, not because of any fault of yours but as defined under the

Transaction of Business Rules.

So, Sir, can we have the assurance that when we are going to
discuss, as the Minister says a little later, the Food Security Bill
comes to us in a more holistic framework which considers social
security and some of the under-addressed and unaddressed areas iIn a
more holistic sense? That, at least, Sir, would give the assurance not
only to me but also my other colleagues who have participated in this

debate that the Government would wish to address this important
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issue in a more holistic sense. | would urge and greatly value the
hon. Minister’s comments
and observations on some of the 1issues which 1 have sought his

indulgence and placed before him.

PROF. K.V. THOMAS: Sir, this Resolution has thrown a lot of light
on this issue of food security. As | said, the proposed Food Security
Bill is on the lines of what Rashtrapatiji announced in the Joint
Session of Parliament. Once this Bill comes to this House, this Bill
will become the property of the House. So, naturally, it is this House
which has to guide us. But on certain issues, like who will be
entitled, this is something to be openly discussed. That is why we
have distributed the proposed Bill to the State Governments. That is
why we have discussed with various NGOs. So, definitely, when this
Bill comes to this House, who will be entitled, that will be decided
by the House. But, on the whole, we have taken a very generous view by
looking at the practical point of view. When we are in the
administration, we should look into the practical point of view also.
We are looking into the practical point of view. The quantity of
foodgrains we can produce; the quantity of foodgrains we can procure;
the quantity we can distribute and what is the PDS system in the
country. All these things have to be practically looked into. But,
definitely, the important point is, who is entitled. There is lot of

debate going on the BPL, APL...
SHRI S.S. AHLUWALIA: The definition.

PROF. K.V. THOMAS: Yes, the definitions. That will be debated. That
is something we are, at the moment, debating. Here, in this Bill,
instead of BPL and APL, we have put in the priority and general
category to cover a little bigger arena on this issue. That is why we
have changed it. Definitely, it is something which needs to be looked
into. Then, there is the question of right. Definitely, there is a
right for it. That is more important than anything else. You get a
right by Jlaw. So, that is important point in this thing. So,
definitely, as Shri N.K. Singh said, safe drinking water and
sanitation they are two important areas, and | find that the hon.
Prime Minister has given a lot of importance to these drinking water

and sanitation projects themselves. So, these are the areas we have to

492



give a lot of thrust. So, | can assure that when the discussion starts
in this House on this Food Security Bill, because this will be before
you, the discussion which took place now and almost 18 Members have
participated in it, that will be a light for us when we start the
discussion on the original Bill when it comes to us. So, | think, all
the points will be covered. But, as | said, the practical point of
view 1is, this Bill originated from the announcement of the
Rashtrapatiji. This is the position we stand. So, | request, again,

hon. Shri N.K. Singh to withdraw the Resolution.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri N.K.

Singh, are you withdrawing the Resolution or shall I put it to vote?
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4.00 P.M.

SHRI N.K. SINGH: Sir, on the understanding which the Minister has
now given that the debate on this Bill and this Resolution is wide
open, that this House would have the freedom and flexibility to
consider both broader issues of definition as well as some of the
other areas which 1 have mentioned, the Minister forgot to mention the
right to shelter, | guess he means, perhaps, the same, that also is
something which would be considered, and that a holistic view on this
has yet to emerge, and that further consultations with the State
Governments and 1indeed with the Members of both the Houses of
Parliament would continue in one form or the other, and that the
Government has an open mind on this broader issue which this

Resolution seeks to highlight, 1 withdraw this Resolution.
The Resolution was, by leave, withdrawn.

Enacting a comprehensive central legislation to regulate fees,
admission and academic
quality in private professional institutes and private deemed

universities

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now, we take up
the Private Members” Resolution No. 2. Shri K.N. Balagopal to move a
Resolution urging upon the Government to enact a comprehensive Central
legislation to regulate fees, admission and academic quality in

private professional institutes and private deemed universities.

SHR1 K_N. BALAGOPAL (Kerala): Sir, thank you for giving me this

opportunity. Sir, | beg to move the following Resolution:-
“Having regard to the facts that:

(a) the issue related to self-financing Colleges was addressed by
the Hon. Supreme Court in the TMA Pai Case and iIn 2005, its
Constitution Bench iIn its decision in the Inamdar Case stated
that a comprehensive legislation should be made by the

Legislature;

(b) since the self-financing professional colleges come under

Entry 66 of List 1 of Schedule VIl of the Constitution,
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Parliament is the competent Legislature but during the last 6
years of the judgment, no effective steps have been taken by

the Government to enact such a legislation;

reports of suicides of students due to inability to pay high
fees in private self-financing institutions are very common as
in the existing system the private managements control a major

chunk of the available opportunities;
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(d) the exorbitant tuition fee and capitation charges have made
these institutions much more lucrative than what their name,

self-financing suggests;

(e) Tactually speaking, they are a source of profit greater than

what other investments can provide;

() many of the teaching and non-teaching staff of these
institutions are under qualified due to which the quality of

education in them is also a matter of concern; and

(g) today, various High Courts and even the Supreme Court are
hearing a plethora of petitions regarding self-financing
institutions and to put an end to these endless litigations,
the Government must step in and play its designated role of
protecting the interests of the student community and the
people at large; 98 this House urges upon the Government to
enact a comprehensive Central legislation to regulate Fees,
Admission and Academic Quality 1in private professional

institutes and private Deemed Universities in order to:

ensure social jJustice in admissions, fees, and academic

quality;
ensure excellence in education through merit based admissions;
ensure academic excellence through qualified teaching faculty;
(iv) prevent capitation fee and commercialization of education; and

set up a higher education fund for giving assistance to the

needy students.”

Sir, | beg to move the Resolution before this august House requesting
for a national level legislation to control and regulate the admission
fees, administration and allied matters of self-financing educational
institutions in our country. Sir, the issue related to self-financing
colleges was addressed by the hon. Supreme Court in the TMA Pai case
in 2005. For interpreting the TMA Pai case some confusion was there
and so, in Inamdar case it was discussed. In the Inamdar case, the

hon. Supreme Court said that a comprehensive legislation should be
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made by the legislature. Since the self-financing professional
colleges come under Entry 66 of List 1 of Schedule VII of the
Constitution, Parliament is the competent Legislature but during the
last six years of the judgment, no effective steps have been taken by
the Government to enact such a legislation. Sir, now there is a
mushroom growth of self-financing educational institutions in the
country, especially in the South from where the Minister also belongs.
Like other parts of India, in Andhra Pradesh, Tamil Nadu, Karnataka
and in the later part in Kerala also, mushroom growth of self-
financing educational institutions are there. Now, it is a trend that
such institutions are there throughout the country and a lot of cases

related to the mal-administration of self-
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financing colleges are coming before the court every year. Sir, there
is no competent law in the country to fix or decide about the fee
payable by the students. There is no provision for reservation in the
admission criteria. 1 am talking about reservation in self-financing
and unaided colleges. There is no provision for economically backward
students and in the area of quality of education, teachers, staff
there is no proper rule in the country. Sir, every year, from my
experience of Kerala, | can say that at least for two to three weeks
there are very strong student agitations. Even now in Kerala,
agitation is going on because fee is not fixed. The Government is
saying something, the managements are not ready to accept that and in
the case of minority educational institutions, they are not ready to
accept any of these rules. In the case of Kerala, | can say that at
least a dozen students committed suicide in the last few years because
of the harassment of the management, because they could not pay the
fees and because they cannot continue their education. These kinds of
problems are there. At least a dozen students committed suicide. Sir,
this iIs the situation in the higher education and lot many other
things are there. Why is this happening? Since 1991, when LPG policies
— liberalisation, privatisation and globalization — were introduced in
the country, education was also considered as a commodity in the
market to be purchased from the market. That is an attitudinal change.
Now we cannot reverse the self-financing education or we cannot stop
all these educational institutions. But, Sir, social justice should be
there, reservations should be there. Post that, students can come to
colleges but there is no provision to give admission to them. Kerala
enacted a Mlaw. Madhya Pradesh enacted a law for self-financing
education, but, it finally got quashed in the court. So, there are
many nitty-gritty grounds which is because of the new interpretation
by the judiciary. So, Sir, yesterday also there was a serious
discussion in this august House about the quality of education. The

hon. Minister vyesterday vreplied about the quality of technical
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educational institutions in the country. So, Sir, it was reported that
in the engineering colleges 40,000 seats are lying vacant in Andhra
Pradesh. Even in Tamil Nadu, 1in Karnataka, in Kerala and in
Maharasthrta seats are lying vacant. The question was about the
quality of education. Minister himself said that, “1 am helpless.” Now
the seats are vacant. So, the managements are asking for reducing the
qualifying marks to 35 per cent. Earlier it was 50 per cent. In many
States it was 50 per cent for getting admission 1in engineering
colleges. Later it was reduced to 40 per cent. Now, they are demanding
— since their seats are vacant — to reduce the qualifying marks to 35
per cent. Sir, what would be the quality of bridges or dams that these
engineers construct? What would be the fate of bridges or dams

constructed by students who have, with qualifying marks of
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30 per cent or 35 per cent, joined engineering colleges, passed out
and employed? Would the bridge or dam ever last? If you reduce the

quality, there would certainly be deterioration.

Not only this, we discussed here about the functioning of the
Medical Council of India. 1 am not going into all those national
agencies. We discussed the Medical Council of India in this very
House. We discussed about the quality and functioning of the AICTE,
MCTE and other institutions. Even though there are some national
agencies, they are failing to ensure the quality in these educational
institutions. One is about admission. Sir, here the merit is not the

criteria; money is the criteria.

Secondly, 1 come to teaching faculty and infrastructure. Sir, you
may remember about a recent Report published in Tehalka. It reported
about the pathetic condition of medical colleges in the National
Capital Region, near Delhi. Tehalka reported that the medical colleges
in Delhi are equally pathetic. Coming to the issue of teachers, 1
would like to say that recently there was a judgment by the High Court
of Kerala. It said that there should not be any new affiliation in
Kerala for engineering colleges. It said that no new engineering
colleges should be allowed. Why? It says that teachers are not
properly qualified. It says that since no qualified teachers are
available, the quality of teaching is not good. So, the High Court
said that no new colleges should be affiliated. Sir, teachers are
there aplenty in the country. But the problem is, teachers are not
being paid well. Teachers are working just like contract labours in
these colleges. And, staff is also working like contract labour in the
selffinancing colleges. Sir, self-financing colleges does not give
maternity leave for women! 1 can say this from my experience in
Kerala. 1 am the President of teachers and staff of the self-financing
institutions in Kerala. There is about 40,000 staff working in the
self-financing colleges in Kerala. Many new institutions came up 1in
the last ten years. Sir, maternity leave is not being given in these

institutions. In an academic year, after working for 10 months, they
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are not giving two months leave! If some lady teachers go on maternity
leave, there is no surety that they would be continued. And, in many
cases, the AICTE or UGC or MCI salary is not paid. So, this is the
situation about quality. Even now the agitation is going on in Kerala.
Now new Government came. Earlier, the LDF Government was in power.
This Government and the earlier Government were compelling that
management should fix some fee and follow some rules. Now, when the
present Government came to power — it was in opposition earlier — it
says that it will not accept the earlier agreement. Sir, the
engineering colleges increased the fee by Rs. 25,000 per student per
year in Kerala. And, the fee in medical colleges is much higher. In
the case of minority educational institutions, they are saying that
they are free from any of the rules and they are not ready to accept

any rules. 1 will come to that point
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a little later. So, unfortunately, the attitude of the Government
towards minority educational institutions is not fair. We are fighting
for the rights of the minorities. But, minority rights should be
equal. Minority rights should not encroach upon anybody’s rights. 1
have the Report of the Standing Committee. | will come to that a

little later. So, this is the situation in higher education.

Basically, we are discussing Iissues relating to the student
community and parents. In the initial days of every academic year,
students and parents are anxious about admissions. They are worried as
to how admissions would be there, what would be the fee, what is the
criterion, etc. So, they undergo a lot of trauma. They are worried as

to how their children get admission. So, this is the situation.

Sir, in case of educational loans also, there are so many problems.
You also know that banks are not giving educational loans. The Central
Government and the State Governments are saying that loans would be
given by banks and there is no need to provide any collateral
security. But, practically, no loans are given. Last week | went to
Kerala. Some of the students said that banks are saying that this is
not your nodal bank; you have to go to your village nodal bank, etc.
So, they are running from pillar to post for educational loan. They
are not getting loans. The students who are studying in colleges are
taking loan to the tune of Rs. 10 lakhs or Rs. 20 lakhs and are
hypothecated themselves like busses and cars. Whenever you travel on a
bus or a car, it is written “Hypothecated to SBI or Bank of Baroda.’
The students have become like that. They are getting loans and after
the studies they are not getting jobs. This is the situation. There is
a philosophy behind this. Earlier this was not the attitude. In India,
since 1991 we know the attitudinal change After 1992, if we look at
the judgments of various courts, the Judiciary always pronounced that
the Right to Education was included in the Right to Life. It was very
specifically told in the Mohini Jain case. It was there in the case of
Francis Karle, AIR 1981 also. The Mohini Jain case was a very big
case. A lot of human rights were discussed in that. It said that the

Right to Education flowed directly from the Right to Life. The Right

502



to Life, under article 21, and the dignity of an individual cannot be
assured unless it is accommodated by the Right to Education. This was
the attitude of our Judiciary in 1992. Because of globalization, the
entire world was changing and India also changed. The Judiciary also
interpreted like that. In the Mohini Jain Case, the court said that
admissions to the richer sections of the society and denying the same
to the meritorious poor is arbitrary and against the constitutional
schemes, and this, as such, cannot be legally permitted. The court
said that this was in violation of article 14 of the Constitution.
This was pronounced in the judgement of 1992. The Supreme Court said
that education was not a commodity for sale. Permitting capitation
fee, to be charged by the State-recognized educational institutes, was

wholly arbitrary and, as such, in violation of article
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14 of the Constitution. This was the situation earlier. We would
discuss about the famous Unnikrishnan Case when we were students. But
in the Unnikrishnan Case, the court said that it can be 50:50 — fifty
per cent paid and Tfifty per cent free. This theory was Tfirst
introduced by the court in the Unnikrishnan Case. At this time, a new
era started in the educational system of the country. The Unnikrishnan
Case, | think, related to educational institutes of Andhra Pradesh.
Then, some educational institutes were started on 50:50 basis. Later,
in the MPFI Foundation Case, it was totally overturned. As Rajiv
Dhawan, a veteran legal expert, said that the MPFI Foundation Case
made the Indian education as half-baked capitalism from half-baked
socialism. Unfortunately, when the court interpreted education in the
MPF1 Foundation Case, it said that education is an industry. This was
a bad part of the MPFI Foundation Case when the court interpreted in
favour of making education as an industry. They took the famous
Bangalore Water Supply case of 1978. There were many contract workers
in the Bangalore Water Supply Corporation. It was a Government
corporation. The contract workers wanted a permanent status and salary
hike. The State argued that that was a social service and it was not
an industry, and, thus, the industry laws were not applicable to
Bangalore Water Supply Corporation. Then, Justice Krishna Ayyar said
that even though that was a social service wing, that can be
interpreted as an industry. The Bangalore Water Supply Corporation
Case was very popular in that way iIn which the court interpreted the
case in favour of workers. It said, “This is not charity. This is not
only social service; this is an industry.” Here in the TMA Pai case
that Bangalore Water case was quoted by the Judiciary. In 1978, this
court gave a judgement that service or charity also can be an
industry. So, education can also be an industry. That is something the
TMA Pai Foundation case came up with. In that case itself, they
considered education as an occupation. Sir, in the TMA Foundation
case, the judges agreed that establishing an educational institution

is not any trade, profession or business. But, they held that it is an
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occupation within the meaning of Article 19(1)(g) of the Constitution.
So, earlier, running an educational institution was not part of the
constitutional right. Getting education was part of the right. Now,
running an educational institution, like trade or profession, is also
a part of the Constitutional right. That was the TMA Pai Foundation
case judgement’s effect. You can observe that from Mohini Jain’s case
onwards, the attitude of the Judiciary is gradually changing because
the country 1is also changing. The world 1is also changing. So,
education is totally commodified. After the TMA Pai Foundation“s case,
the court itself understood that. There are other judgements also,
but, 1 am not going into them. I am not going into the Islamic Academy
case where the court itself directed the Government to scrutinise and

to ensure that meritorious
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and poor students were given admission. These kinds of mini judgements
were there. But after the TMA Pai Foundation case, a lot of confusion

was there and education was in the hands of the business people.

Education is like business. 1 am not saying this simply for arguments
sake. 1 worked in the Students’ Federation of India for a long time. |
was the national president. 1 was the State Secretary in Kerala when

these things were going on. After that, 1 got the opportunity to work
in the Kerala University Syndicate as a member. When we were working
there, 1 came to know how education is viewed by the business people.
Education is much, much more profitable than any other business in the
country. Yesterday, the Finance Minister, Shri Pranab Mukherjee,
mentioned why we were giving some tax exemptions to some companies. He
said that factories are giving employment, so, we are giving some tax
exemptions for running some companies. This 1is what Mr. Pranab
Mukherjee said here. Factories are closing in India because some of
the TfTactories are not profitable. So, many people who are running
these factories or doing other businesses are shifting to education
business because it is a more profitable industry. At least two cashew
factories were converted into engineering colleges. One 1is an
engineering college and another is a dental college. The hon. Minister
may check 1it. 1 can personally say that one cashew factory was
converted into an engineering college because cashew industry is not
so profitable industry now. IT you start an engineering college, it is
much more profitable. So, a cashew factory was converted into an
engineering college in Kerala. Another one was converted into a dental
college. So, these types of institutions are coming up. People can
shift to education. In principle, | am not against private
participation. In the given situation, it is a fact. But private
participation should not be an area by which people can loot others.
Sir, that 1is why, people are committing suicide. Students are
committing suicides. There is continuous agitation. Even in Tamil
Nadu, some years back, there was a fight between two managers. People

supporting one manager killed the other manager or his people. Sir,
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you may be knowing about it. There was a fight. This happened in the
Southern part of Tamil Nadu. Engineering or professional colleges are
making much more money than other businesses. This is a big business.
And, this big business cannot be thrown away uncontrolled. It should
be regulated. So, for that, regulation is needed. The hon. Minister
may say in her reply that they will see that they are having some mini
regulations or that the Educational Tribunal Bill is in the pipeline
and 1is pending in the Rajya Sabha. Then, Prohibition of Unfair
Practices in Technical Educational Institutions..... Bill is there.
Will that control that thing? No, Sir, that will not control. That is
what 1 want to say. | have the Prohibition of Unfair Practices in
Technical Educational Institutions... Bill with me. It seeks to

regulate the admission procedure. It talks about entrance
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examination. It talks about the prevention of capitation fee. There is
some Ffine for unfair practices. Then, Educational Tribunal Bill talks
about a Tribunal which will, generally, deal with the problems of
management, universities and the Government. It 1is, basically, a
tribunal. Sir, there is no provision under any of these which decides
about the fee structure of a college. In Kerala, a retired judge was
appointed as Chairman. Firstly, Minorities Colleges said, “We will not
accept him.” Then, other colleges also said, “We will not accept him.”
They went to the court. The court also said that these kinds of
frustrations cannot be accepted. The Kerala Assembly unanimously
passed a Bill for restricting the admission, for fixing the fee and
for reservation. SC/ST reservation was there; OBC reservation was
there, and reservation was also there for economically backward
sections. It was sabotaged by the court judgement. For minorities,
nothing was there. Even in these two Bills, nothing is there. Standing
Committee, in its Report on unfair practices observed:” The Committee
observes that although the Department has clarified that minority
educational institutions would not be exempted from the operation of
other laws, such as, regulatory standards of education, the clause
seems to be quite vague. It does not seem to indicate that minority
educational institutions, if found resorting to unfair practices,
would be liable for action. The right to administer does not include
the right to maladminister.” This is Standing Committee’s unanimous
opinion, Sir. “The Committee will like to draw attention to the
Supreme Court judgement in TMA Pai Foundation Case, where the Apex
Court endorsing the concept that there should be no reverse
discrimination , has observed that the essence of article 31 is to
ensure equal treatment between the majority and minority institutions.
Accordingly, no type/category of institutions should be disfavoured
or, for that matter, receive more favourable treatment than the other.
The Committee feels that the present provisions can lead to an
interpretation whereby any instance of unfair practice resorted by a

minority educational institution may not be acted upon. It needs to be
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ensured that interests of all the students including those studying in
the minority institutions are safeguarded. Therefore, a specific
provision is required to be there which will clearly bring the
minority educational institutions within the ambit of legislation,
without violating their right under article 30.” | am quoting all this
from the Standing Committee Report on Unfair Practices. Why 1 am
saying this is because the Self Financing Colleges Bill was passed by
Kerala. It was also passed in Madhya Pradesh. It was quashed.
Minorities who are running educational institutions should charge the
same fee. There should be the same admission criteria. Sir, | am a
taxi driver and there is another taxi driver who belongs to the
minority community. If 1 am driving a taxi, the other driver,
belonging to minority community, is also driving a taxi, then per

kilometer charge should be the
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same. In the name of minority, he cannot charge more. So, these Kkinds
of issues are there. This is not against the interests or rights of
the minority people. Now, in Kerala, UDF Government is there. There
also, there is a tussle between the management and the Government. So,
there should be a regulator which decides about fee, admission
criteria, reservation criteria and other aspects. Very importantly,
for service conditions, there is no rule. UGC is there; AICTE is
there; Medical Council is there; all are there. Medical Council team
comes there for inspection. At the time of inspection, highly
qualified teachers will be there. Next day, they will not be there.
They will be in the list. In the Engineering colleges, they will be
there. After the inspection is over, they will go. So, for teachers
who are working there, there should be some regulation. They should
get proper salary and should have conducive service conditions. Sir,
this iIs very important. There are a lot of initiatives on the part of
the Central Government. The Department is making a lot of effort. A
lot of legislations are in the pipeline, but the kind of Bills like
Unfair Practices or Educational Tribunals will not be enough to
eradicate the problems the self-financing education is facing in the

country.

So, | request this august House to accept this Resolution, and this
House may ask the Government to take necessary steps to enact a
legislation for regulating the self-financing education in this

country. Thank you, Sir.
The question was proposed

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, thank you very much for

having given me this opportunity.

Sir, 1 support the Resolution moved by the hon. Member, Shri
Balagopal. Since the hon. Member has made an elaborate statement on
the various provisions of the legislation that he is seeking, | would
like to confine myself to only a few observations which, I think, are

important in this context.

Sir, today the gross enrolment ratio in India in the higher and
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technical education is about 12.5-13 per cent maximum, which is,
perhaps, the lowest in the world. Since we are talking about the
enhancement of the human capital and also about reaping the benefits
of demographic dividend, this gross enrolment ratio needs to be raised
somewhere to 17-18 per cent by the end of the 12th Five Year Plan.
Sir, this is the average gross enrolment ratio for the whole country.
For the Scheduled Castes, Scheduled Tribes, girls, poor OBCs,
minorities, particularly, the Muslim communities, this gross enrolment
ratio is much lower than the national average and it is ranging
somewhere between 6-8 per cent. There is also greater urban and rural
disparity so far as the gross enrolment ratio is concerned. There is

also regional disparity. So far
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as the States of Bihar, Rajasthan, Madhya Pradesh, Jharkhand, Odisha
and Chhattisgarh are concerned, it is lower than the national average.
On the other hand, for the States like Andhra Pradesh, Karnataka,
Tamil Nadu, Gujarat and Maharashtra, it is above national average. For
the capital cities, say, like Delhi, Chennai, Kolkata, Mumbai, it is
much, much above the national average. Again, there is gender

disparity. It is lower for the girls as compared to the boys.

Sir, | express my gratitude to the hon. Prime Minister, Dr.
Manmohan Singhji, who had taken a great leap forward by expanding the
financial allocation for education in the Eleventh Five Year Plan. As
the House might be knowing, during the Eleventh Five Year Plan, the
total provision for the higher and technical education was made about
86,000 crores of rupees, which was nine-and-a-half times more than Rs.
9,600 crore made in the Tenth Five Year Plan. This was indeed a great
leap forward and 1 pay my compliments to the hon. Prime Minister for
taking this bold initiative for the first time because it was done
during the Eleventh Five Year Plan alone, which the Prime Minister had
described as the Education Plan. But even with such tremendous
increase in the allocation for education as a whole, which was 20 per
cent of the total Budgetary support outlay for the Eleventh Plan
running into 14.45 lakh crores of rupees, the total provision for
education sector as a whole, as a proportion of GDP, is not much today
and it is same 4.5 or 5 per cent as against the 6 per cent provision
for education of the GDP suggested by the celebrated Kothari
Commission way back in 1966 which is the second National Commission on
educational reforms. Sir, | know that there are greater claims on the
Government resources, which are scarce and, therefore, | am also aware
that the total provision Tfor higher, technical, vocational and
professional education cannot be entirely met by the Government. This
makes way for the self-supporting courses, private, unaided courses
and colleges including the deemed universities. But, Sir, it is
clearly the case of privatization of higher technical and professional

education.

Sir, when 1 was Vice-Chancellor of the University of Mumbai,
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unfortunately, since the Government was not expanding the number of
aided courses, | had taken recourse to starting self-financing courses
as fait accompli. Otherwise, students who were seeking jobs and
employment would have been deprived of higher education and employment

prospects.

Sir, what is unjustifiable is that no systemic changes or serious
efforts were made by the Central Government and various State
Governments to control and regulate the fee structure, admission
policy, to improve the quality of education and prescribe appropriate
qualifications for the teaching faculty of these private educational
institutions, including deemed universities. It is a famous case that

whereas, on the one hand, the University Grants Commission had given
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permission for continuation of 43 deemed universities, on the other,
the committee appointed by the Ministry of Human Resources Development
disqualified the same 43 universities, unfortunately, because they
found that good quality infrastructure was not available in these
deemed universities. Now, whatever legal provision exists,
regretfully, is rarely followed because of the muscle power, political
power and power of the vested interests in private medical
institutions. Virtually, as a result, today in our country there is a
free-for-all situation. I am told that some of the deemed
universities, that is, medical universities, are charging nearly 50-75
lakh rupees, and sometimes even one crore rupees, for one medical seat
of M.D. Now, being a student of elementary Economics, | venture to say
in this august House that nobody in this country would be able to pay
such huge amounts of fee from one’s known or official source of
income. What is again regrettable is that most of these so-called
private educational institutions have taken land and other
infrastructure Tacilities from the Central and State Governments,
either free of cost or at considerably concessional rates, with the
understanding that they would provide some sort of concessions in the
education of the weaker sections of society. Sir, | am aware that
these institutes seem to be financially un-aided by the Government. |
am using the word “financially unaided” because today, aided or
unaided are understood narrowly, only in terms of the financial
assistance, which, according to me, is not enough to define the terms
“aided” or “unaided’. It is basically the number of facilities being
provided to the so-called unaided educational institutions by the
State and Central Governments. 1 am aware that even then, the
financially un-aided private educational institutions cannot afford to
charge fees at par with the Government aided educational institutions,
because there the Central and State Governments are bearing the great
burden of expenditure. Having said this, as per the Supreme Court’s
judgement in the case referred to by Shri Balagopal, these private
educational institutions can charge such fees that would give them

reasonable surplus that can be used for improving the quality of
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education. But Supreme Court, categorically and strongly, disapproved
the commercialization and profiteering of educational institutions.
But today, as was mentioned by Mr. Balagopal, some of the educational

institutions have become multi-brand wholesale business.

Sir, many disadvantaged social groups are getting education,
higher, technical and professional, for the first time. Higher and
technical professional education is a great equalizer in the society

so far as occupational mobility is concerned.

Therefore, 1 fully support the Resolution. But add one clause that
would be read as follows: “That the Government should initiate steps
to ensure that all private, higher, technical, professional and
vocational educational institutions and deemed universities shall

provide
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reservation to the Scheduled Castes, the Scheduled Tribes and Other

Backward Classes.” Thank you.

SHR1 PRAMOD KUREEL (Uttar Pradesh): Thank you, Sir, first of all, 1
wish to support the views, the sentiments and the concerns expressed
by Shri Balagopalji who has brought this Resolution before us for
consideration. Sir, education in our country 1is expanding very
rapidly. In our country, purely speaking, our educational system can
be divided in three broad categories. One is the Government sector;
the second is the aided sector and the third is the self-financing or
unaided sector. In Government sector educational institutions
everything is provided by the Government. Aided institutions are run
by various trusts, societies and private agencies that cater to the
educational needs of the people. The self-financing institutions are
not aided by the Government in any way and they have to man for
themselves and they have to raise their resources and make arrangement
for everything. The way our education sector is expanding, the way the
educational needs of the society and the country are expanding, we can
understand that there is a need for the private sector to step in as a
support to the Government. We know because of the paucity of funds and
many other considerations, it is almost impossible for the Government
to provide for the educational need of the society which is expanding
at a very fast pace. Anybody who 1is starting an educational
institution, especially an institution for higher learning, we
understand and we accept that he cannot run an institution without
money. IFf somebody is investing crores and crores of rupee, it is but
natural that he requires money. He requires money from various sources
and ultimately when he is investing so much of money he needs to earn
some profit also. We are not saying that profit is not needed. But the
question is how much profit is needed; how much profit is required;
how much profit is just and how much profit is unjust. That is the
question before all of us. Sir, Shri Balagopalji has correctly

outlined many problems being faced by students, their parents and
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community in the self-financing institutions in the country. What we
see today is the problem of capitation fees, which we all know. Many
of the institutions — | am not saying all the institutions - are
charging very high tuition fee. In the name of development charges,
they are charging a lot of money every year. Many times, they don’t
even give receipt for that. Most of the money they charge is under the
table. There are so many other charges also. 1 am a Member of the
Parliamentary Standing Committee on HRD and 1 am attending many
meetings on various Bills. This January, as a part of the
Parliamentary Standing Committee on HRD, 1 had a chance to visit the
States of Kerala, Tamil Nadu and Karnataka. My hon. colleague, Shri

Balagopal, is from Kerala State. Although I
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live in Uttar Pradesh or Delhi, during the last one-and-a-half years,
I have spent most of the time in Kerala State as part of my political
duties given to me by my Party. So, 1 can vouch for it; whatever Shri
Balagopal has said is hundred per cent true. Today, what we are
witnessing in our country is a very serious matter. In our country,
education has always been considered as a sacred thing. After our
religion, education was given the next status in terms of sanctity and
sacredness. This is how we have viewed education in our country. But,
what do we see today? Education has been commercialised, and not only
commercialised, it has fallen even below that. Some people say that
these private institutions are working like educational shops. In a
shop, at least, you have a chance that if you don’t like a particular
product or its price, you can go to the next shop. You have an option.
But, you don’t have this Kkind of an option in the private
institutions. Once you enter an institution, you cannot change your
institution very easily. So, this is the kind of predicament our
people are facing, our students are facing and the parents are facing
in this country. First, they are not able to get admission. They have
to pay lot of fees. And, even after getting admission after paying
lakhs and lakhs of rupees as capitation fees or high tuition fees,
even during the course of their studies, they are made to pay lot of

money regularly on the grounds of so many hidden charges also.

Sir, 1 wish to highlight one important aspect of how these private
institutions are working. When |1 say private institutions, | mean
both, the self-financing institutions and the aided ones. Last year,
when 1 was in Kerala State, | got some information under the RTI Act,
and through you, Sir, 1 want to draw the attention of this House to
that piece of information. Under RTI, it was asked as to how much
money had been given to aided colleges during the last thirty-forty
years, and you will be surprised to know about the sum of money given.
In our country, for last many months, we have been discussing about
the 2G scam involving Rs.1,00,000 crore or something like that. From
1973 onwards, Sir, in Kerala State, just one State, as per our rough

calculation, more than Rs.2,50,000 crore have been given to aided
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colleges and schools. They get free land. They get free building
grants. The pay for their faculty members and administrative staff and
other expenses are paid by the Government. And, what is happening?
Every year, almost Rs.10,000 crore are given to these institutions,
schools and colleges in the State of Kerala. | am talking about one
State only. So, you can imagine the kind of money which is going into
these aided schools and colleges all over the country. In one State
only, Rs.2,50,000 lakh crore have been given. And, what is happening
in these colleges? How is the faculty appointed? Relatives, friends
and acquaintances of the management join there as faculty. There is no
interview; just a sham interview 1is there. Either the relatives,
friends of the management get the job as teachers, or, those who pay
lakhs of rupees as bribe to the management get job as lecturers or

teachers
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in that institution. Sir, a big scam is going on in these aided
colleges not only in the State of Kerala but also iIn the entire
country. It is a serious matter, and, 1 wish to draw the attention of

this august House to this big scam, which is going on in this country.

Sir, during the HRD Committee visit to three States in the month of
January this year, 1 had a chance to meet a lot of people. I met the
Vice-Chancellors, Professors, Bureaucrats, Students and Faculty
Members and all that. In Bangalore, some teachers from aided colleges
met me and told that they were getting an amount of five, six or seven
thousand of rupees per month as salary for teaching work but they were
made to sign on vouchers of fifteen to twenty thousand of rupees. They
said, if they raised their voice against all that, they would be
thrown out. This is the kind of fear which they are having in their
minds, and, that is why, they cannot raise their voice anywhere. This
is the problem, which they are facing. As Shri Balagopal ji has
already pointed out, same kind of situation is there in the State of
Kerala. Sir, | am sure, this problem is there all over the country,
and, it is not only confined to States like Kerala, Tamil Nadu or

Karnataka.

The Government is paying money and these aided institutions are
misusing that money. Just now, Mungekar ji, who is not sitting here
now, was referring to increase in grants for education sector in this
country. It is a good thing. We need to increase the grants for
education because the education sector is expanding at a very fast
pace. Our requirements are increasing at a very fast pace. But just
pumping in money is not sufficient. We need a strong check on things
like how this money is being utilized or where this money is going on.
That is why, 1 welcome the Resolution moved by Shri Balagopal ji that
we should have a strong law as well as strong rules and regulations to
monitor all these things so that whatever money is given from the

public exchequer to these aided schools and colleges is strictly
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monitored, goes in the desired direction only, and, is not wasted by

the people having vested interests.

Our second question under the RTI was relating to reservation. The
question was, ‘“How much reservation is there in the aided schools and
colleges in the State of Kerala, and, what is the percentage of SC, ST
or OBC teachers in these institutions?” You will be shocked to hear
the answer. As per the answer provided by the Government of Kerala,
the total number of teachers in aided institutions, which got Rs. 2.5
lakh crores in the last forty years from the Government, the
percentage of teachers belonging to Scheduled Castes was 1.5 per cent,

and,
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in respect of Scheduled Tribes, it was less than 0.1 per cent. Sir, it
is 1.5 per cent for Scheduled Castes, and, less than 0.1 per cent for
Scheduled Tribes is the percentage in these institutions,
which are getting a lot of money from the Government of India and the

State Government.

Why 1is this happening? This 1is happening because there 1is no
monitoring or control over these institutions. They are being run as
private limited companies. They can employ anybody. They can give any
money to anybody. They are free to do anything. They are getting money
from the Government, and, they are wasting the same for their private
purposes. There is no such data with regard to the OBC category but 1
am sure that in the case of OBC also, the situation is as dismal as it

is in the case of SCs and STs.

Sir, 1 strongly feel that the Government should look into this
matter very seriously. It is a serious matter. It does not just
pertain to the money factor that money is going waste but also to the
fact that almost 70 to 80 per cent of students of this country are not
getting any benefit of these aided schools and colleges. 1 am not
talking about unaided or self-financing institutions. Because they are
not getting any money from the Government, there is no reservation for
SCs, STs or OBCs but the people who are getting money from the
Government to the tune of lakhs and crores of rupees, they are not
providing even two to three per cent reservation for SCs, STs and

OBCs.

It is a big fraud being perpetrated by these people on the people
of this country, especially the SC, ST and OBC people of this country.

I hope the Government will look into it and do the needful.

Finally, Sir, | entirely agree and support the views and sentiments
expressed by Shri Balagopalji and 1 urge upon the Government and the
Minister who is fortunately sitting here to formulate a policy, to
bring a Bill to put an effective control over this kind of elements

who are wasting public money, and not just for aided institutions
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only, even for self-financed institutions and the Government
institutions also. There are some other kinds of malpractices going on
in Government institutions also. So, we should have a Bill, a strong
and stringent Bill, to effectively control and monitor these
institutions which are playing with the lives of our students. That is
why many times our students are forced to commit suicide. Just last
week there was a suicide case in I1IT, Delhi. It was a Ffirst year
student of 11T, Delhi. Many reports of incidents of suicides by our
bright students are there in many newspapers and magazines. It is a
very dangerous trend, Sir. So, | hope that the Government will look
into it. 1 fully support the Resolution put forward by Shri
Balagopalji and thank you for giving me this opportunity. Thank you

very much.
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. fEAE FAR WA @BR ): Suweeder FEeT , 39
HEcaquT ECl Fo  HET G@ o A 3OS S #AYy 0 §Ag
gRr o, s@e W #Ho U gega dam g EESC O e R
NHE -tH Fo ¥ Ho UL I MW S g4l Ho A S Ig
THeT aw g, I s MM, @ , afed , uidsr , 3fd -
ufder |, AT -gfod , Idfod do SF g Hae & @ Ca
aEdEET L g o W@ g, s@E Iar oy e qo
W F TH PRT P S W g S & mh gEr qTHG
ol o W w®W ¥, wf@yor TEATH AR FOAREH  od
go , @R ¥Wo o Y@ @ fo , @ TWHR Ao AN TS
WeR  doe Y@ gfr SmEr go 39 Af@or FEATAT Tl
Fo afg , gg R F@ qI R gRAr  SEr g ? eafEr Fo AR
o , g , 3ofea , g g ofa |, Seenta , ofder , Afa -
afdsr @ @wn oS e @ go, 3H AR B FHTW WS AL o
M W HFA  WHR I B AGT0T /AT g0 ? SR A
R o o eRt A g, 3o I g Fn A A
A@aT  gEe W ua wfaw Ao wmAT gEaEAr F go AL
afoxe 39 afdor T3 Y@ & do oF go 2 3@ W
i mer ¥ g o, H @ H W@ @eus A0
SIS B A ERY we HO vE @ ARE § R Sw
afe S o g, do cAgAr T X ThI I wWER o
KR C B T T aa go , 3 @R qo e e
agie F FTWRd U3 dr g8 Swr afra S 39 gmawAr
§AT  gT  §o 39 gUAEAT R WA Hoe A€ g8 dmr oo
THl WS A WHER ¥ IMcAGT g W g 2?2 s AN
@R o, 3d N qRY go, FEAEe, s@me go, 33Ar go 3R
FRTS go, Jo WS UBE g Fo , S@ 0 W SEE T
R, dEer a ge , @R q@d S w, @ @
#do S gt ® UGl  Uedl gF HS IR AT Ho BEN
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Tgr  do el Foggl o AR @em gsdr d¢ IR
TR Qo HERTSE #o , dew #do  d@R @o owt o
wy AT A, G A TR ge TA A& ¢ dp b dwr SR
e Ao AR T TJId g, SEer O OE HEAT Fh
T @0 dft dwm @ fo , 39 W NUR @\ e wiRe 3R
AR S ol HAo o gEa  , @ IR 3TwaA ofan Cos
qUIEAT G =Rl

afs g8l &b osHl dg 0 W UYg He , dgl F0 O F@d W
9 F@Hl S dEr 9S8 ge Tsdr Fe W@ wEw @el
3R ST i Hgrgar  gEr Eiiy AT TH @ AR
FgT &Y S 3R&OT IOy fo , R GE A HES g An
HE@AT e FET g A G HEe gh, 3§H 3TIRETOT
fulfill g =iigul IRfET et o oAl Ho U B Ho
af Y A @ Po FROT qo IeHET T o b Y
et o iR W o SN gl ShEm g e ¢ Uh
o JaeAT AT F: AT b ASTHIR g Tl NIES] 3R
TEeq dH W AWd go FOFH AW o ap aRa , 3ofed
g RufdE o Ho oer fEr ¥ gEd g | ge , do
Afa @ Fo @R go , S 3980 wiRE o FW oer go
s afr @ @ @ & Sn dvdl wd gf fo, 3@
guw  H
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3Tl £ IR | VI [ & W g,

Ro, 3T 3T IR I AT S S H®E Sed go
g gaRl et AEH ST e A% R gr S
ELUED Eici) F: Tg I FH B T g0 B AT Do gaRT
g8 s@w  Ag A umem 3R F% TR @ gEied S
S go, dr 3@e 98 @l W @ g @o a RR gn
sE go |, HifE IS FHTET g ge |, 39 gUaEdm Cos
SH W 3R a6 W@ g

HEs TEARTIOT qfor  : #JE S @ amr F 3FHT
go, @ o A @ @b @ ¥ - e @R o @b ol
dmr ¥, wRI S oFn o dmr #

W . e FWR WA - Ho WOH 3EEXOT At §o & e
gA W ggi dEe Ao W g¢ go , afa IR @ R -
TEém  gEted T gad  Hh dEN , STRER F oo, T
AT F odE HUH WHS S go, dn 38 W@ gl -
TR HAr gEe Fo AT JER T go 3k 3mue
QRMES GR_AE gh ST @ e Wmer  wiRe S o Ca
St owmE go, 38 T HFE  WHR o SO aar ? 9 H
qTHR Fo afar Ao e Fr, MAr Fr, 39fEdr

Hr:, gfdr H: SRIE gar ? UHh JAAT AT, FGRIRA FH P
Fa go i ofén ®o A Theled &k 3AEl FIET IAT , olfthe
AT IE &0 goar YA SEr go, db 3R INGA FET S
g JoldE PR WHER o g9 2

EE) S, W9Egd  afgae go , U §Y -§r  gEEamed
I g AT go , AR HEEW  §3T  §AEN I Fo Af@s  HROT
g o ey o W g Ry #Ao dFT A9dodR F 3R
S W} go , ABEl Fn RSm W& IS gRAR 3T @
o, Al 35T W} g ? TH NG abr I dL §odl THT W
¥ ar g0, gEl WE HF il Fo g T.dr. #Ac  So
Jed &t S ®o BRUT  FAEAWGT  Fedl  ob AT ST EC)
LI S K I i o o Hz o IMeoT AT S WNe , ART AR
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3ufaa CiE Fo T g, o on Ak @i CEIGE]

Ho SR St Ho @Y dBH U¢  , O9 S FAWAT 3TN AT
TAAT Fo AT H/EG A PR IWd go, HE O ded @b
ST B WSS WdET dY feel W W g, 9@ HEG o
wa , IR AfHsA o W@, I A@REUS Fo 1

S @PT @A 3T W g, R A HE §& & diRUl
TS HH B RS o) Fn 9y W FAGAT S W 8¢ TS
I g 3waw  dwm s ? SES A ORI gL
sae  dft g et o U @wEde WA B A€ SRR go
AfhT S o FH U W e, 3TH HTSCTAR AT 3T
Ster fc - IR 98 FniTmRa e T ALAST g, TR
FiAAICYT A= FT: HAHGT 8N 3PR A HUHFS  FE , dp
FAT  IdT A ofr: =ETem g SE|  sgfav e 50 WL R
2ar e, @it ST 3y @I SAddT @ AR TR 3R
sroseranfiat W go IR gEd 3R erfar w g wfar H
qERR ¥ FeElt  , 3F g0 o Ho  IRIET ol o) HE IR qo
agar , B IR o 3TH YT H@T, HE WER Qo do
ol AW ? SURNG Hn WS g O WIRME AT Fal
T AMG? AR g Hoe AT HER S #n S WER 99 W@
g, i gl UH-gAS i @ @ AT 9 2
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5.00 P.Mm.

Sfegiar st sar —gfeaar oIl dIRTEfrar &
F OHA HRAT go, 3HH IO @ U Ho  HET ART, difs
HAGTAT @l 3ToTaet Afgematt Ao, It Ao, Iaar Ho
erfar F: R ¢ I g ASTHE el  dggl @@er A &
o TF OEfrad A T ATEAR CIF=Ey Ho  Pralel Hr: HAT
g IS B Ol UG @b Th g Ph TET A go , db 9§ MU
dE o @ go, WR TET oH Qo & &g gem , ufar L
RUElIy do o o SlgT geml av e F SR Qo B
ITHRR o S , & @A |AT  HUSH  HHE 3oaT g oW
Tl o A% FAddr  S¢ JUR A mandate g1 &, 39 mandate &b
Ey gC H9NS G gfar He I8 #H W e, AMRA
sufardr F T FHR 3o B A @ Ho TS Fwee St
FooHe @ o geddg gar o &0 I TE THT gl T
Fo dfN aW go ARNARET L, @Al W dwe &o Jft U HJ
gATG AT |, @& A #Hoe  NOR gedgae dar gt EREIE-S Bl
ARG !

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Thank you. We

have to sit till 5.05. Now, Shri Mangala Kisan.

g Aod FRAT GIET ):  3UTIEdsT AT , o .Te
SreEaTer S @ I8 resolution o® o , 3T Hoe  gHEIT FIAT
g WHR o T sfadae Fo oAb AR EEIE]

e Ty Ho o uowd sfardse 3R wfeen
Ho  Joliaew gRade Fo AR FRT YE F go, TR Had
TIHRT el 3R FraEr Fo TR Ao N ERR U Eliny
386 5 A o TR Ao WHR  Ho AR FA
Qo FH  AGT ol | der ey Ao , W WU Aoe  WERY
et qo Sprer ERECES e go 3R T qsde
Carcy Ao, gRR Ted IR ABRAT Bl Ao sizeable
number of students 39+  better future & A€ USHIT od go 3k
i & dff AR WERT Car) do ®@h @ Qo SEEr
d@r @I WG 9saT gk WG Hieell de A @
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Hoe GROT , WE  SAg g &0 dRO d¢ 9Rar AAT @R 3T
§g A P WA hiarsit q "9 W REEL

Car ) Fo o T ITAHT FHAT @ g HRd WK
RiFATT  oEr g  qusde HAeHe RISdC Carc) i
aff #@wR @c & o gl qre go , TR PR FIE

T Ho ¢ @R gRuw gA Ho §E do WPl WER 8o Sn
qTiaegdr I agreement I go HiG gH FT  FH WiSAT
FRST  F FH AS  Ho Fomdar IREHER Ho The HEE H
S SmgfsaT go, 38 AR , WR @  Hoe  F9 o e
gqere FA g, 3 AT S agreement 3egied WER o iy
AT g go, IHer  Haowle e Fo g eSS A
g @ SR wEme w0 at an T WER d@ G go, an 399
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THE VICE-CHAIRMAN (DR.E.M. SUDARSANA NATCHIAPPAN): Shri Kisanji,
will you conclude now or do you want to continue in the next sitting

of the Private Members” Business (Resolutions)?
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SHR1 MANGALA KISAN: Sir, as you like.

THE VICE-CHAIRMAN (DR.E.M. SUDARSANA NATCHIAPPAN): You can continue
in the next sitting.

The House is adjourned to meet at 11.00 a.m. on Tuesday, the 16th
August, 2011.

The House then adjourned at five minutes past five of the clock till
eleven of the clock on Tuesday, the 16th August, 2011.
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